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LOK SABHA DEBATES

LOK SABHA

Friday, August 20, 1993/Sravana 29, 1915 (Saks)

The Lok Sabha mer at
Eleven of the Clock

MR SPFAKFR in the Charr/

ORAL ANSWI RS TO QUESTIONS

[Enghsh]
Jute Mills in West Bengal

*34] SHRI HANNAN MOLLAH Wil the
Minuster of FINANCE be pleased to state

(a) the total number of jute mills 1n West
Bengal

(b) the number of sick jute mills and the
number of mulls closed out of them

(c) the number of mills out of them which
have been referred to BIFR dunng the last year
and the current year so far

(d) the number of mills which have been
running under BIFR rehabilitation scheme

(e) the present position of mills which are
still closed and which are pending disposal by
BIFR, and

(D the steps taken by the Government for
revival of these mills?

[Transianon]

THE MINISTER OF SIATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR ABRAR
AHMED) (a) to (f) A Statement 1s laid on the
Teble of the House

STATEMENT

(2) There ave 59 ute mills in West Bengal

() The number of sk pite mills n West
Bengal regisered by the Board for Industnal
and Financaal Recomstruction (BIFR) 18 25 The

number of jute mills Iying closed 1n West
Bengal 18 9 out of which 7 are registered
with BIFR.

(c) Only one case of sik jute mill out of 2§
mentioned above was registered 1n 1993 The
other cases were registered prior to 1992

{d) BIFR has sanctioned/approved rehabih
tation schemes for 9 sck industrial companies
m the Jute Sector in West Bengal

(¢) Out of 7 mills lytng closed and registered
with BIFR, 1n two cases revivil schemes hive
been sanctioned/approved, one case was dis
mussed as non-mamtamable one case was
dropped 1n one case drafl scheme has been wir
culated for consent, winding up notice hasbeen
usued 1n one case and one case has been stayed
by the court

(f) Government have taken several measures
for revival of the yute industry mcluding creat
ing of Jute Modernisation Fund establishing
Special Jute Development Fund preseribing
compulsory packaging of specified com
mod in yute purchasing jute bags on cost
plus basis, encouraging diversification through
financial fiscal and marketing support

[English)

SHRI HANNAN MOLIAH Sir as the
reply nself shows the ground reahity 1s that the
mite industry and jute workers are in serious
trouble In violation of all rules and regulations
the pute mill owners are drastically reducing the
number of workers and increasing thewr work
loed The owners are also changing the man
mng patterns They do not depost the ESI and
GPF contnbunions The owners also use con-
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tract 1abour widely and pay them lesser wages
through vouchers They also refuse to pay the
PF gratuity and other benefits to the retired
workers Attacks on the workers by the yute mull
owners are rampant and the workers are some-
tmes forced to accept unequal bilateral
agreements

Inthis situation [ would hike to know whether
the Government s aware of the criminal
activities of the jute mill owners If so what
steps the Government 1s taking 1o protect the
mterests of the jute mill workers Reply to part
(c) of my question 1s not satisfactory A round
about answer 1s given So I would like to know
what concrete steps the Government 1s going to
take to revive the sick jute industry in West
Bengal and other parts of the country

[Translanon]

DR ABRARAHMFD Mr Speaker Sir the
first part of the question raised by the hon
Member s actually the concern of the Mimistry
of Textiles The second query made by the
Member 1s about the steps likely to be taken by
the Government for revival of the sick industry
In this context, I would like to inform the hon
Member that the Government has always been
making efforts to solve the problems being
faced by yute industry A Commuittee was set up
in June 1992 under the Chairmanship of the
Secretary in the Mimistry of Textiles The
Government 18 considering the report submat-
ted by the Committee The recommendations
made for diversification and modernisation of
te industry are being considered Moreover 1
would like to inform the hon Member that the
cfforts made by the Government 1n view ot the
problems faced by this industry includes a
thrust on food production under the Jute Pac-
kaging Matenal Act production of sugar and
hundred percent use of jute products in packag
ing the production of urea The Government
has ordered to undertake 65 to 70% packaging of
cement produce by using pite matenal but few
persons have however obtamed stay order
against this order by filing a writ in the Supreme
Court Moreover the Government has also for-
mulated a scheme under which jute-matenals
have to be purchased on cost plus basis which 1s
likelyto be incurred on pack etc There hasbeen
some relaxation on the cost price of different
products of different Jute Mill owners It does
also include a provision of delicencing the
orgamsed jute industry The Jute Sectorhas also
been included under the Multi Fibre Policy
Modernisation 18 being encouraged Some
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assistance has also been taken from Financial
Inststuttions to take up modernisation
schemes

[English]

SHRI HANAN MOLLAH Sir as we see
most of these measures are actually not yielding
the desired result There are certain NIMC muills
which are taken over by the Government Since
they were facing a lot of problems they were
sent 10 the Bureau of Industrial and Financial
Reconstruction (BIFR) I find that 1t 1s also a
useless body I met them & number of umes but
they said that they have noticed them but they
cannot take the ownership of these mills 1
would like to know whether as a part of the con-
spiracy to privatise the NJMC mulls they have
been referred to the BIFR if so what 1s the
latest position of these mills and whether the
Government will provide adequate fund to run
these mulls properly

[Translation]

DR ABRAR AHMED Mr Speaker Sir so
far as the matter of privatisation 1s concerned as
raused by the hon Memberthere 13 no such pro-
posal being contemplated at any level while so
far as the 1ssue of sick mills 18 concerned the
issue 18 under consideration of the BIFR
Whatever package 18 suggested by the BIFR will
be accorded with an assistance from financial
mstitutions, Banks etc The Government will
certainly make an effort to abide by whatever
package 1s finalised The State Governments
may go for waiving loans or 1t may look for
other ways w0 obtain (unds from the
promoters

[Engirsh]

SHRI NIRMAL KANTI CHATTERJEE
Sir because jute production 18 bio-degradable
therefore worid over it 18 evincing greater
interest than 1n the past compared to phastc
packaging, etc There sre possibilities, and
already there are indications, that a good deal of
diversification 18 possible 1n the jute products It
can be used even for prepanng the “chappals”™,
clothing and so on This s to tndicate that there
15 a big potential market all over the world for
te products because 1t 1s bio~degradable

But one of the main problems which anses in
the jute industry in West Bengal and elsewhere
1 from the yute trading sector We have been
demanding natonalmstion but we have not
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been paid heed 10. But, at least, this much has
been conceded that raw jute, if it is available in
the market and not sold, this Jute Corporation
wottld buy them Unfortunately, the Chief
Minister is raising these questions and the
Finance Minister seems to be deaf and instead
of providing funds to the Jute Corporation of
India, they are left on the fields and the
unscrupulous traders buy it and then sell it at
high price through an understanding with the
jute industry and jute industry would be show-
ing a loss while the jute traders would be show-
ing a profit. In order to save the jute industry
from this position, will the Finance Minister
immediately provide funds 1o JCI so that. they
can go to the market and buy jute?

MTranslanon/

DR ABRAR AHMED - Mr Speaker, Sir, the
hon. Member has in the first part of his ques-
tion suggested to find out some other uses of
jute This is a good piece of advice 1o be taken
up by the Ministry of Industry and the Mumistry
of Textiles The second point raised by the hon
Member is related to trade and that has got
absolutely no concern with the Ministry of
Finance.

[Enghsh]

SHRI NIRMAL KANTI CUATTERJEE
What is the response? Are you going to provide
funds to them so that they can function? You
say that you are not going to provide funds Sir,
nodding of head does not get recorded. Let the
Finance Minister say something .

MR SPEAKER: Why don't you do it as the
Maharashira Government had done it viz. for
cotton procurement?

SHRI NIRMAL KANTI CHATTERJEE-
That is a different issue.

SHRI SUDARSAN RAYCHAUDHARI.
Sir, regarding jnte industry in West Bengal, I
mist say that the Government is afflicted with a
sort of schizophrenic attitude. It is not that the
Government of India has never come out with
chemes, But what is the fate of those schemes,
that we do not know. I want to know from the
hon. Minister, whether the Government agrees
0 have an appraisal of the purpose target and
performance of the Jute Development Fund
that was set up during late Shrimati Indira
Gandhi and late Shri Rajiv Gandhi. What was
the amount vtilised; by how many mills; and
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what was the net result in developing the entire
jute industry?

Sir, what steps, the Government had taken—
where these Funds have not been properly
vtilised rather criminally used-against several
Jjute mills in West Bengal? Because, I know out
of this Fund, certain allocations were made 10
some of the jute mills.

[Translanon]

DR. ABRAR AHMED * Mr. Speaker, Sir. it
is a continuous process have a monitoring and
to see the exemption part of whatever schemes
are launched by the Government At the
moment I am not having comprehensive details
regarding the particular scheme of the Govern-
ment about which the hon Member has asked
I will make it available to him after obtaining
details in that regard. To the question of the
hon. Member regarding the steps taken by the
Government to promote jute industry I have
already replied in detail while giving reply 1o
the original question

MR SPEAKER Shn Mohan Rawle

SHRI MOHAN RAWLE - | would like to ask
regarding textile industry

[English]

MR SPEAKER This is on jute and not
on cotton

DR. SUDHIR RAY‘ Don't you allow me?

MR SPEAKER ‘ 1 will allow you. But then I
should allow other Party Members also It 1s
very rude on your part to ask that question
Now, you can ask that question. No arguments.
please. You ask the question, i you want to

DR SUDHIR RAY: Sir, it is admitted that
there is groas under-utilisation of the capacity of
NIMC jute mills as man-machine wtio is
fully utilised.

What steps you have taken to ensure full
capacity utilisation of the NIMC because there
is a loss of production and they are sick ? Due to
this pretext, you have referred them to the
BFR

MR SPEAKER ' The Finance Ministry is
responsible for the funds; the Textile Ministry is
responsible for running them. So, we have to
distinguish these two things. If you can reply,
you kindly reply.
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[Translation]

Dr ABRAR AHMFD Mr Speaker Sir |
would like to inform the hon Member n res
ponse 10 the 1ssue of capacity raised by him that
defimitely sickness 1n industries emerges due to
certan factors like lack of capacity utilisation
market and demand conditons Ttus 1s the
reason why the cases of sick industries are
referred to BIFR

[Frglishj

SHRI CHITTA BASU The Mimustry of
Finance does recognise the necessity and the
urgency to go into the entire question ofthe jute
mdustry not in West Bengal but also in Bihar
and Andhra Pradesh because this industry was
once very much promising and flounshing
Now the JMC 1s going to the dogs now 1t 18
going to be closed as a matter of fact Therefore
does the Government propose to have a special
committee of the jute industry so that the finan
cial need of the industry can be properly ascer
tained and necessary follow up action taken by
other related Mimstnies ?

[Translanon]

DR ABRAR AHMFD Mr Speaker Sir the
hon Member nightly stated that jute mills are
functioning 1n other States too besides West
Bengal In all there are 73 jute mills and out of
these 59 are functioning m West Bengal All the
ute mills of West Bengal have been referred to
BIFR and out of remaining 14 which are out-
side West Bengal 8 have been referred to BIFR
All these referred jute mills are sick and I accept
the assertion of the hon Memberin this regard
Out of 59 yute mills of West Bengal 9 are lying
closed and out of thase which are outside West
Bengal § are lying closed Eardier I referred to
the Commuttee and the measures taken m this
regard like concessions given by the State
Governments including West Bengal

SHRI S M LALJAN BASHA Mr Speaker
Sir a famous yute mil of Andhra Pradesh Shn
Bajarg Jute Mill 18 lying closed and the case of
this mill 1 also pending with BIFR However
nothing has been done 11l date and as a result
3000 workers have been rendered unemployed
Lot of delay 18 taking place 1n the cases pending
with BIFR and whenever we approach BIFR,
Ve arc informed that the Judge 18 not
present

MR. SPEAKER Is the Government downg

anything to remove delay n settlement of cases
referred to BIFR ?
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SHRIS M LALJAN BASHA Sir a number
of difficulties are faced in banks 100 because
banks are not coming forward to give any asus-
tance While the mill owners sell whole the
goods but the workers are siting 1dle I ratsed
this matter last year 100 and

MR SPEAKER You raised an unportani
1ssue but please do not overemphasise you
point

SHRI S M LALJAN BASHA Mr Speaker
Sir they submat that for want of Judges delay
takes place

DR ABRAR AHMED Mr Speaker Sir it1s
a fact that the Shn Bayrang Jute Mill of Andhra
Pradesh which has been referred by the Hon
Member has been lying closed since 16th
March 1991 and 2400 workeis have been ten
dered unemployed as a result thereof However
the case 18 pending wath BIFR There cannot be
two opinions about delay Sir through you 1
would like to inform the Hon Member that ull
date 1895 cases in all have been referred to
BIFR and out of these 1378 cases have been
registered Out of these 1 378 cases 268 were dis-
missed as not maintainable 119 were undes
the category approved under section 72 295
were those which were sanctioned undei section
84 and 221 cases were covered under section 21
as winded up recommendation Thas way in res-
pect of 909 unns action was taken under vanous
sections

I do accept that in respect of certain umts
delay does take place and [ am myself a sufferer
of the same As a Member of Parliament I also
used 10 raise questions regarding Jaipur Udyog
of Sawai Madhopur The Government 1s con
unvously pondenng over how best to mimimise
tume delays or to improve the situation

[English]
Agricultwral and Rural Debt Rehef Scheme

*342 DR K. D JESWANI
SHRI HARISINH CHAUDA .
Will the Minuster of FINANCE be pleased
1o state

(a) whether the Agricultural and Rurat Debt
Relief Scheme, 1990 has come to an end

() 1f so, the reasons therefor

(c) whether the Government propose to for-
mulate any other such scheme to give more
benefits to farmerz, and

(d) 1f 30, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) : (a) to (d) A statement is laid on the
Table of the House.

STATEMENT .

(a) and (b) Yes, Sir. The Agricultural and
Rural Debt Relief Scheme, 1990 came to close
on 31st March, 1991. The Scheme was a one
time measure for relieving the debt burden of
farmers and landless agricultural labourers
who had taken loans for agriculture and allied
activities as also artisans and weavers of rural
areas who had taken loans for their vocational
requirements from Public Sector Banks, Regio-
nal Rural Banks and Cooperatives.

(c) and (d) There is no proposal 10 introduce
any such scheme. The endeavour is to revitalise
the rural credit system and develop a healthy
recovery climate for recycling of the loans.

English]

DR K. D. JESWANI : Hon. Speaker, Sir. the
ARDR was a shon-lived scheme which gave
some relief to about 350 1akh of beneficiaries. At
that time all the States had also cooperated fully
well.

Apart from benefiting some poor farmers and
artisans, a big lot of similar debt laden farmers
and artisans were expecting their turn to come,
but this has not happened as it has created a lot
of discrepancies in their minds. Actually speak-
ing. such a scheme would be very much a call of
the time for such beneficiaries, when during the
last two years the condition of the small and
marginal farmers is much more pitiable.

It is stated in the Statement, ‘for reducing the
rural credit system and recovery that system is
going to take a pretty long time’, so ultimately it
will mean denying the direct benefit. May 1.
therefore, like to know from the Hon. Minister
whether in the present perspective the govern-
ment plans to have some such scheme which
will reduce the burden of the debt on the rural
farmers and poor attisans to make them utilise
the benefits of harvesting for the next
season ?

[Translation)

DR. ABRAR AHMED : Mr. Speaker, Sir. the
question of the Hon. Moembor whother the
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Government has formulated any such scheme
has two pans. However, the question regarding
the scheme is totally different because benefit-
ing farmers and artisans is altogether a different
of the Gov )
work for the benefit of the farmers and artisans.
There is not one but many schemes like
Jawshar Rozgar Yojana and other schemes
through which the government is trying to
ameliorate the lot of the farmers. However. the
Govemment is not going to launch any such
scheme mentioned by the Hon. Member. Loan
waiving scheme was launched under a specific
programme. Further, [ would like to submit that
public money flows in a cycle. Money again
flows back to the banks and the farmers and
labourers in need can again borrow money.
However, if the money given as loan is not
recovered but waived then how can the cycle
function ?

Even recovery rates are minimal and these
also dilffer from bank to bank. Recovery rate of
SBI is 232 and if the money pooled in by the
government is substituted and removed then
the rate comes to 23.2. Recovery rate of State
Bank of Bikaner and Jaipur is 9.7 and of State
Bank of Hyderabad is 27.3 and of State Bank of
Indore is 99. Similar is the position of other
Banks, the rate is also verylowin them.1fsuch a
scheme is continued then it will be quite diffi-
cult for the Banks to function in the absence of
recycling of money.

[English]

DR K. D. JESWANI : About Rs. 1250 crore
balance is yet 16 be released by the Government
of India as against this scheme. For Gujarat an
amount of about Rs. 5440 crore is still required
to be released by the Government of India. It
means, about 5400 beneficiaries are still await-
ing their adsistance since long. The cases have
still not been finalised in the last two years. The
farmers are put to a great deal of difficulty and
they are denied any further assistance from the
banks. Many of these farmers and beneficiaries
belong to the group of Scheduled Castes and
Scheduled Tribes. This is my personal experi-
ence too.

Would the Hon. Minister. in this perspective.
like to respond as 10 when these amounts for
Gujarat would be released to the farmers,
artisans and beneficiaries ?

[Translation] -

" DR. ABRAR AHMED : Mr. Speaker. Sir. 1
am unable to understand how the Hon. Miuis-
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ter has worked out thas figure about recovery etc
Sir through you, I would like to apprise the hon
Minuster of the factual posstion Under the said
scheme a sum of Rs 707 81 crore was given to
the beneficiaries Debt relief given by PSB and
RRBs stands at Rs 2785 44 crore and Rs 786 69
crare respectively Debt amount of Cooperative
Banks stands at Rs 29434 crores So the
liabality of the Centre was of Rs 5666 47 crores
The Central Government made a provision of
Rs 1500 crore in us first Budget In the final
Budget a provision of Rs 425 crore was made
in 1992:93 Rs 1500 crore was provided and 1n
1993-94 Rs 500 crore was set aside Therefore 1n
all the Centre hasset aside Rs 4925 crore Outof
which Rs 420 crore was not pravided In total
Rs 45054 crore has been disbursed and the duf-
ference 1s of Rs 1000 Banks have been asked 10
prepare final appraisal report After this the
Central Government will not provide funds on
account of interest and compound tnterest and
the money provided by DGICR Only afier final
review clear picture will emerge This way Rs
1000 will be saved For rest of the amount provi
sion has been already made i1n the Budget The
Central Government 18 nearly freed of s
responsibility

DR K D JFSWANI What about Guja
rat?

MR. SPEAKER You can give mn writing
about Gujarat

SHRI SUDHIR SAWANT [he practice of
writing off of loans should be discontinued
from the banking system and this should not be
started agam In 1990 scheme a mandatory con-
dition was incorporated But it was not exten-
ded to whole of the country Wherever this
scheme 18 1n vogue 1s not being imple-
mented

[English]

MR SPEAKER 1t
country

[Transtanon)

SHRI SUDHIR SAWANT I am talking of
country as a whole

[Enghsh]

MR SPEAKER He may not have the mnfor
mation because this question relates to the
entire country From general 1f you come to the
specific the Minuster mdy not have the uply

18 for the entwre
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SHRI SUDHIR SAWANT [ am coming to
the general only

{Translanon]

It has been impiemented 1 different forms in
vanous parts of country Only the nch farmers
were provided relsef under this scheme and the
sroall farmers, with low income, were not pro-
wvided any relief Therefore, this condition
should be reviewed and withdrawn 1 would like
to know whether the Government wall take any
decision to benefit the farmers not covered
under this scheme or for providing them relief
mn a different manner ?

DR ABRAR AHMED Mr Speaker Sir n
reply to the main question I submutted that this
scheme has been totally abandoned At the time
of implementing the loan waiving acheme some
cntenia were fixed If the Hon Member would
like to know 1t then I am willing to come out
with all these critena

[English}

SHRI SOBHANADREESWARA RAO
VADDE Mr Speaker Sir asperthe gmdelines
given by the Union Government 1n respect of
the Agncultural and Rural Debt Relief Scheme
1990 1t s the bank authonties who have 10
nform the eligible beneficiary farmer the
amount he owes and the amount that 18 being
wnitten off, and if still some more amount 1s to
be paid by hum to clear the account So thas res-
ponsibility to inform the farmers has been fixed
upon the bank officials Sir some eligible small
farmers belonging to Scheduled Castes and
Scheduled Tribes could not avail this benefit
because they were not informed 1n time before
the scheme was closed I had brought one such
case to the notice of the Hon Finance Minister
There may be few other cases in respect of the
other parts of the country also 1 would like to
know from the Minuster whether the Govern-
ment will consider such few-cases and give the
benefit to those farmers

MR. SPEAKER Please do not make a
speech Kindly come to the question

SHRI SOBHANADREESWARA RAO
VADDE Sir I am told that the Government of
India owes some money to the Andhra Pradesh
Government Will the Government take nece-
ssary steps immediately to release this
amount ?
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[Translation]

DR. ABRAR AHMED : Mr. Speaker, Sir, in
reaponse to the question of the Hon. Member I
would like to submit that the number of iden-
tified borrowers was 3.21 crore and the number
of those 10 whom certificates were issued was
316 crore only. In fact the percentage of
borrowers to whom certificates were issued was
99.87 of the identified borrowers. I would also
like to inform the Hon. Member that there is not
much difference between the identified
borrowers and actual beneficiaries. However, if
during implementation or identification stages
some persons did not come out with anything
then it would be difficult to say anything about
them right now. (Interruptions)

[English]

MR. SPEAKER: This is very wrong This
lowers the dignity of the House You are not sit-
ting in a primary school or a Panchayat to shout
like this. You should realise that this question
was asked from this side only.

SHRI PRITHVIRAJ D CHAVAN - Sir, first
of all T would like to draw your attention to part
(a) of the question and to the reply given by the
Minister. The part (a) of the question is
Whether the Agricultural and Rural Debt Relef
Scheme, 1990 has come to an end; and the reply
is- The Agricultural and Rural Debt Rehef
Scheme, 1990 came to close on 31st March,
1991. Sir, if you look at the RBI Report, section
263, it says that the Agricultural and Rural
Debt Relief Scheme, 1990 came to a close on
30th June, 1991. Either the reply given by the
Minister is incorrect or the RBI Report for 1991-
92 is incorrect. One of the two has to be wrong
The Finance Minister does not seem to know
exactly when the scheme resally came 1o an
end.

I will come to my question now. Sir, a total
sum of Rs. 7800 crore was sanctioned for disbur-
sement under this scheme The Minister has
Just replied that this amount was reimbursed to
the PSU banks, NABARD, rural banks and co-
operative banks in three phases—Rs 1425
crores; Rs. 1500 crores and Rs. 500 crores When
this scheme came into being, there was a clear
understanding that they will be reimbursed
immediately. Now there had been a deldy in
reimbursement. My question is : whether these
banks will be reimbursed the amount of interest
loss that they had incurred because of the delay
in reimbursement by the Central
Government.

2---114 L8S/ND/M
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[Trandlation]

DR ABRAR AHMED : Just now, while giv
ing reply to the supplementary question, I had
given the figures as 10 how much funds the Cen-
tral Government was 10 provide and how much
they have provided. So far as the question of not
giving of Rs. 1000 crores is concerned, I have
already given the reasons for it. With regexd to
the question asked by the Hon. Member, I
would like t0 submit that an amount of
Rs. 278544 crores has been provided through
Public Sector Banks, Rs. 786.69 crores through
Regional Rural Banks and Rs. 418868 crores
through Co-operative Banks. Thus the total
amount provided comes to Rs 7760.85 crores In
this regard, the amount paid by Public Sector
Banks and Regionsl Rural Banks was fully
reimbursed by the Central Government
whereas the reimbursement made to Co-
operative Banks was S0 per cent, and provision
was made to provide the remaining 50 per cent
through NABARD. In this way, the entire
amount was tabbed. As I have already submit-
ted out of the total amount, the Central Govern-
ment had the liability of Ra. 586647 crores.
Budgetary provision of Rs. 492500 crores has
been made out of which Rs. 4505.00 crores have
already been provided. The difference of about
Rs. 1 crore that has not been provided, is
because the banks have collected the money
through penal interest, interest, DSIDC etc
Had this rule not been applied to them, howthe
banks which were not in a position even to pay
the principal, could manage to collect interest
This plan was formulated not to benefit the
banks. Real appraisal means real appraisal of
bank money thereafler decision could be taken.
Banks cannot be permitted to get money from
DSIDC, interest, penal interest and all that. It
was not a scheme for the benefit of banks but
for the upliftment of poor.

SHRI CHETAN P. S. CHAUHAN : Mr
Speaker, Sir, the Hon. Minister said that this
scheme has caused loss. However, ] may remind
the Hon. Minister that debt release scheme had
been introduced through loan Mela by a Con-
gress Minister. Today, it is being said that the
number of wilful defaulters has increased to 20
per cent. The evil tendency is fast spreading 1
would like 10 know from the Hon. Minister that
koeping in view the fact that since it has cansed
joss to Rural Banks, Public Sector Banks etc. or
the banking industry in general whether the
Government proposes to make a provision so
that this type of schemes which cause loss to
banks are not implemented.
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DR ABRAR AHMED Mr Speaker, Sir, the
Hon Member said that it has caused loss to the
government. I would like to tell him that rather
it cansed 10as to the system. The way the banks
faced recession, recovery was delayed, cycling
was discontinued and there were difficulties
crested m giving loans to people proves that 1t 18
failure of the system and not of the
Government

Secondly, the Hon Member has referred to
wilful defaulters. A few days ago, I had myself
piionted a Bill 1n regard to debt-recovery The
Govermmment proposes 10 enact a law to recover
money particularly from wilful defaulters The
Hon Members mads very good suggestions
dunng the discusson, and I gave reply to all of
them The Government will make all out efforts
to recover money from wilful defauiters

[Enghsh}

MR. SPEAKER We cannot continue like
that We have covered only two questions in
forty munutes. (Interruptions)

MR SPEAKER You can give me a notice
for Half-an-Hour discussion, if you like

Indo-China Cooperation

*343 SHRI ARVIND TULSHIRAM
KAMBLE Will the Mimster of PLANNING
AND PROGRAMME IMPLEMENTATION
be pleased to state

(a) whether India and China have agreed to
maintain regular lateral co-operation 1n the
field of planning as discussed by the Deputy
Chairman, Planning Commussion during his
visit to China m June, 1993

(b) 1f so the details of the 1ssues discussed
dunng the vasit, and

(c) the outcome of the visit?

THE MINISTR OF STATE OF THE MINIS-
TRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHRI GIRIDHAR
GOMANGO) (a) 10 (c) Dunng the Deputy
Chairman’s visit to China and his discussions
with the State Planning Commission there
both sides expressed the desire to exchange
delegations and expenience n the field of plan-
mng Issues duscussed also included the
desirability of increasing bilateral trade and
economic co-operation between the two coun-
tries, The outcome of the visit was an agreement
m  pnnciple o strive towards these
objectives
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[Transianon}

SHRI ARVIND TULSHIRAM
KAMBLE Mr Spesaker, Sir, the Deputy
Charman of Planmag Commmsmon Shn
Pransb Mukheryee had gone to China in June,
1993 and exchanged views in regard to mam-
taining regular tilsteral relations between India
and Chma in Planning. T would hike to ask the
Hon Mimster whether Shii Mukheryee during
his discussion with the Deputy Chairmén of
Planming Commisston of Chma also discussed
the matiers related to Planmung system in the
two countries and the new economic policy
of Inda ?

|Enghsh)

MR. SPEAKER 1 think the reply 18 1n
the affirmative

SHRI GIRIDHAR GOMANGO  Sir, this
was discussed

MR. SPEAKER The reply 1s yes
[Translanon)

SHRI ARVIND TULSHIRAM
KAMBLE Is it true that Shn Mukherjee
made an offer to supply o1l granite, plywood,
electrical fittings, construction matenal etc ona
large scale to China? Does the Hon Minuster
have any mformation in this regard ?

{Enghish]

SHRI GIRIDHAR GOMANGO Sir
although the volume of trade between the two
countnes 15 still inmgnificant, they have agreed
to step up bilateral trade In the discussion
India may offer construction matenal like
granite, plywood etc.

MR SPEAKER The reply 18 yes.
{Transianon)
Imastments in UP and Bihar

*344 1SHRIMATI SHEELA GAUTAM }_

SHRI RAJESH KUMAR .
Will the Minuter of FINANCE be pleased
10 state

(s) whether proposals from the Govern-
ments of Uttar Pradesh and Bihar for making
adequate investments 1n these States by the
Usut Trust of India and the Life Insurance Cor-
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porstion and investments out of the funds
rauwed through Indira Vikas Patras and Kuisan
Vikas Patras are pending with the Umion
Government, and

(b) if s, the details thereof and the tume by
which a final decision 1s likely to be taken m
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR. ABRAR
AHMED) (a) No Sir

(b) Does not anse

SMT SHEELA GAUTAM Mr Speaker
Sir T would like to know from the Hon'bls
Minister through you how much money was
collected 1n Uttar Pradesh and Bihar under the
schemeos Indwra Vikes Patra and Kisan Vikas
Patra flosted by the government as well as
under UTI and LIC Besides it, how much
amount out of the total deposit was grven by the
State Governments and by the Orgam-
sations

DR ABRAR AHMED Mr Speaker, Sir
ull 1991 funds were invested 1n Indira Vikas
Patra and Kisan Vikas Patra through UTI and
after that this mvestment was stopped The
main reason behind this was that UTI could
only have invested within sts lunited funds and
1t could get at least 16 percent interest on it The
amounts invested 1n Uttar Pradesh in 1988-89
1989-90 and 1990-91 were Rs 50 crores, Rs. 100
crores and Rs 329 crores respectively Do you
want to have information regarding U P only
- or you want information about any other
states too ?

;  SMT SHEELA GAUTAM I want mfor-
mation about both Bithar and Uttar Pradesh

DR. ABRAR AHMED The amounts inve-
sted by UTY 1n Bthar in 1988-89, 1989-90 and
1990-91 were Rs 25 cyores, Rs. 70 crores and
Rs 32 crores respectively The Hon'ble Member
asked about LIC also LIC does not directly
mvest under small savinga. It has its own way of
mvestment and a certam percontage 18 fixed for
different ttems. It mvests 25 percent in the
! bonds floated by the Central Government, 25
_ percent 1n the bonds fiosted by the Staw
i Government, 25 percent in the social area such
_ ashousing, water supply, power supply etc. and
i the rest amount 18 nvested 1 the share bonds
' and debentures of Companies. It has no provi-
sion of investing under small savings If the
Hon'ble Members want to know sbout the
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investment made by LIC in both the States for
housng, I have relevant data of the mvestment
made in Utiar Pradesh In 1988-89, Rs 1032
crores were sanctioned and disbursed In 1989-
90, Rs 1056 crores were sanctioned and dis-
bursed In 199091, Rs 1056 crores were
sanctioned and out of 1t Rs 1034 crores were
disbursed. Stmilarly, the figures of investment
made under different items till 1992-93 are
available with me If the Hon'ble Member
wants, I will send it 1o her orI can read it here. 1
have also the figures of investment made 1n
Bihar and Uttar Pradesh under water supply,
electricity supplly and transport during the years
1988-89 to 199293 If the Hon’ble Member
wants, [ will send 1t to her

SMT SHEELA GAUTAM Mr ‘Speaker
Sir, in response o the information given by the
hon'ble Mimnister, I would like to know the
details of the organisations 1n which and terms
on which these investments were made and also
the names of the projects.

MR SPEAKER No, this will make the
question very lengthy You give it 1n wnting

SMT SHEELA GAUTAM Are you saying
this because of the lengthy reply given by
the Mmuster ?

MR. SPEAKER No, others should also be
given the opportunity to ask.

SMT SHEELA GAUTAM Pleasc tell us
what we should do now?

MR. SPEAKER I will ask your whip to
take your training classes

SMT SHEELA GAUTAM It will be better
if you yourself take classes

SHRI RAJESH KUMAR Mr Speaker, Sir
one of the main reasons behind non-investment
of capital 1n the States 1s that the Government
mstructors are being grossly violated in govern-
ment undertakings If 1t is s0, what steps the
government 13 gotng to take mn this regard ?

DR. ABRAR AHMED No, Sir

SHRI NITISH KUMAR Mr Speaker, Sir,
the hon’ble Minuwster 13 aware that the credn
deposst ratio 1n Bihar 18 much less than the
national average of 40 According to the figures
given about UTI, it 18 clear that the investment
made in Bihar is inadequate whereas, the hous-
ing power and other sectors thers, require
investment. In viow af all these things, I would
like to know whether the government propose to
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invest more in Bihar through these organi-
sations ?

DR. ABRAR AHMED : The hon'ble Mem-
ber wants to know about investment. I would
like to tell him that I have particularly men-
tioned about LIC. It invests in the power sector,
but if there is defeult, LIC does not invest there
again, because it has to make its repayment to
its policy holders.

Regarding the things said by the hon’ble
Member in regard to Bihar, I would like to tell
him that 7§ percent of the amount deposited
under the small savings scheme is given to the
state government as a long term loan, which it
has 1o pay back in 25 years

Powerloom Industry

*34S. {SHRI VILASRAO NAG-
NATHRAO GUNDEWAR {«
SHRI SURESHANAND f°
SWAMI
Will the Minister of TEXTILES be pleased
to state :

(a) the number of workers engaged in
powerloom industry, State-wise;

(b) the percentage of the cloth being
manufactured through powerlooms out of the
total cloth, manufactured in the country;

(c) the details ofthe financlal assistance pro-
vided by the Government to encourage
powerloom industry in the country during the
last three years, State-wise; and

(d) the broad details of the schemes being
implemented by the Government for welfare of

the workers engaged in the powerloom
industry ?

{English}

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VEN-
KATSWAMY) : (a) to (d) A statement is laid
on the table of the house.

STATEMENT

(8) Powerlooms are in the decentralised sec-
or and State-wise figures of workers engaged
are not maintained. However, it is estimated
that approgimately 60 lakh persons are
employed in the powerloom industry.

(b) The share of the powerloom sector was

about 72% of the total production of cloth dur
ing 1992-93.
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() The financial assistance by the Govern~
ment of India is not allocated Stato-wisé but
scheme-wise. The financial assistance to the
powerloom sector during the last three years
has been as under:

Actual Expenditure
(Rs. in lakhs)
Year Total
1990-91 56.31
199192 73.16
1992-93 100.18

(d) The Government has taken several
measures to promote the powerloom industry
like introduction of an insurance scheme for
powerloom workers, strengthening of power-
loom service centrea, liberalising the policy for
installing powerlooms in the wake of new
industrial’policy and giving 5% export quota to
this sector.

{Translation)

SHRI  VILASRAO NAGNATHRAO
GUNDEWAR : Mr. Speaker, Sir, the power-
loom industry is facing a great crisis. There has
been steep rise in the prices of polyster filament
yamn, nylon filament yarn, biscose filament
yarn, acitet filament yam, capremonium
filament yarn. Is the Government considering
to supply yarn to powerloom sector by controll-
ing the prices of these products ?

SHRI G. VENKAT SWAMY : Mr. Speaker,
Sir, the powerloom sector has gone a long way
in the field of production of cloth.

I would like to inform the hon. Member that
the powerloom sector is producing maximum
cloth in the country at this moment. There are
12 lakh powerlooms operating in the country. If
we calculate at the rate of § workers in a loom
then the number of total workers would come
around 60 lakh. The question asksd by the hon.
Member is whether the Ministry is contemplat-
ing to provide financial assistance to them or
not. Whatever will be their demand, I will
forward the same to the Ministry of Finance.
:‘hehon.Minmrothmcaispiuem
ere.

MR. SPEAKER : You and the Minister of
Finance are considersd as one and the
same,
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SHRI  VILASRAO NAGNATHRAO
GUNDEWAR Mr Speaker, Sir, § per cent
export quots has been fixed for this sector In
ndis, this sector produces 72 per cent of textile
Does the Government propose to increase its
export quota ?

SHRI G VENKAT SWAMY Mr Speaker
Str, earlier it was 3 per cent for powerloom sec-
tor Now 1t has been increased to 5 per cent The
Government will consider it as soon as it
mcresses production and puts up s
demand.

{Enghsh}

SHRI MUMTAZ ANSARI Mr Speaker,
Sir, I want to ask a very specific question regard-
mg Bhopal Textile Mills which 1s a unit of the
Nationa) Textiles Corporation

MR SPEAKER This 1s for all India You
are going from general to the specific The
Mimster may not have the information

SHRI MUMTAZ ANSARI The Minister
may come from particular to general also You
do not worry, Sir

MR SPEAKER I have to worry because
[ have to give chance to others also

SHRI MUMTAZ ANSARI Let me put a
general question

MR SPEAKER Please cooperate with us
You are not the only Member sitting here

SHRI MUMTAZ ANSARI Sir, let me put
another question As was pamnted out by the
hon. Minuater that 72 per cent of the production
s made by the powerloom mulls It was earlier
decided by the Cabinet Commuttee of the
Government that 50 per cent of the hank yarn
wll be produced by the powerioom mill owners
and the rest will be ecarmarked for the
handloom sector So, I want to whether the
Government has any proposition or any sort of
contemplation to reduce the production of the
powerioom mills from 72 per cent to a lower
level

{Translanon)

SHRI G VENKAT SWAMY Mr Speaker,
Sir, I have given the figures as 72 per cent It
means that this much quantity of cloth 1s being
produced in the powerloom sector The hon.
Member has not asked about the powerloom If
he asks about textile, I wall reply to 1t later
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MR SPEAKER He has asked whether the
Government contemplates to lower the produc-
tion level from 72 per cent

SHRI G VENKAT SWAMY The produc-
tion 1872 per cent There 12 no proposal to lower
this level

[Enghsh]

SHRI G M C BALAYOGI Mr Speaker
Sir, there are nearly 15,000 to 20,000 weavers mn
my constituency They are facing a lot of
problems In case of fire accidents, the weavers
are loming everything mcluding their looms
houses and other things There 1s another
section, that 13, sizing workers mn the weavers’
community and they are also facing a lot of
problems. They have not been given any loan or
any financial asmstance by the Government
1 want to know from the hon Mmuster, through
you Sir whether the Government 18 going to
give any financial asmistance n case of fire
accidents, to the weavers and also the sizing
workers who are facing a lot of problems

[Translanon]

MR. SPEAKER The question relates not
only to your constttuency but to all

SHRI G VENKAT SWAMY Mr Speaker,
Sir, the State Government has given some funds
10 the handloom wotkers when the fire accident
100k place In response to the representation
gwven to me by the hon. Member, I have asked
the State Govemment to provide assistance
mmediately

[English}

SHRIE M R KADAMBUR JANAR-
THANAN Mr Speaker, Sir, | want to know
from the hon. Minister, through you, 13 1t not a
fact that 1n the 1985 new textile policy, all the
powerlooms which sre not registered should
come under the banner of registered power-
looms. According to the new industnal policyn
the liberalised economy, what are the number
of registered powerlooms so far till the new
mdustrial policy came and afier that how many
powericoms have been increased

Is there any restricion on the mushroom
growth of unregistered powerlooms, as all the
powerlooms have come under the banner of
registered powerlooms ?
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[Transladon)

SHRI G. VENKAT SWAMY : Mr. Speaker,
Sir, it is difficult to calculate the number of
powerlooms operating in the country. As perthe
survey, its number is 12 lakh and 60 lakh
workers are engaged in productivity.

SHRIMOHAN RAWALE - In Bombaycity,
the Jupiter Mill and the Kohinoor Mill, etc. are
on the verge of closure for not getting raw
material of cotton. There are 5 mills including
Shriniwas Mill, Raghuwanshi Mill, Mohan
Mill and other cotton mills which. ..

MR SPEAKER: This question is about
powerloom.

SHRI MOHAN RAWALE: These are also
powerloom mills and the question is about tex-
iile. Two N.-T.C. Chairman (North and South)
are yet 10 be appointed When will these
sppointments be made ?

SHRI G. VENKAT SWAMY: The hon.
Member hails from Bombay. I would like to
inform him that his information about the
closure of mills is not correct.

SHRI MOHAN RAWALE - Five mills have
been closed till now.

SHRI G. VENKAT SWAMY : There is less
productivity due to paucity of funds. But the
wages are being paid to workers as usual
Payment of wages is being made. A tripartite
conference was held in which all concerned had
participated. Two M. Ps. of the Consultative
Committee of Textiles and two Members of
Labour Consultative Committee  also
participated. The Members are thinking as to
how 122 N.T.C. mills could be modernised and
their production increased. I would like to
assure the hon. Member that there is no closure
in Maharashira nor will there be any.

SHRI MOHAN RAWALE: If there is any
closure, will you ensure that they are
revived.

MR. SPEAKER: You can talk to him.

SHRI DHARMANNA MONDAYYA
SADUL: The hon. Minister has stated in his
reply that 72 per cent of cloth is being manufac-
wred in the powerloom sector. But we are
experiencing great difficulties in getting
finance. Does the Government propose to set
up any financial institution or Bank to provide
finance in the real sense to the increasing
number of powerlooms in the country?
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SHRI G. VENKAT SWAMY: The power-
Joom sector was getting assistance through the
NABARD and it continues to get assistance
through the same bank. If it experiences any
difficulty I have no objection to refer it to the
Minister of Finance.

[English

MR SPEAKER : Itis not like that. This has
to be answered by the Government as a whole.
You cannot divide your responsibility on the
floor of the House.

This is a big question. You may require some
consideration. You may not reply to it. But you
may say that you will examine it.

[Translation)

SHRI G. VENKAT SWAMY: The Govern-
ment has no intention to set up such a
Bank.

SHRI SURAJ MANDAL : Five lakh people
get employment in the handloom industry in
Santhal Paragana and Chhota Nagpur. Will the
Government introduce any special scheme to
convert handloom to powerloom 50 that they
could get more employment opportunities and
produce more ?

SHRI G. VENKAT SWAMY: The hon.
Member is well aware that Rs. 682 crore has
been disbursed to all the State Governments
from the Ministry of Rural Development. It has
been mentioned therein that justice will be
meted out to thosse who have no handloom
weaving. One lakh people would be imparted
training and subsidy would be provided during
the training period. Not only that, the Govern-
ment has issued directives to Collectors to
ensure that weavers at village level get benefits
under S new schemes.

SHRI SURAJ MANDAL : No subsidy has
been given there.
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WRITTEN ANSWERS

TO QUESTIONS
[Enghsh)
Afr India and Indian Airlines
*346 SHRI SUBRATA
MUKHERJEE Wwill
DR. AMRIT LAL
KALIDAS
the

Mmister of CIVIL AVIATION AND
TOURISM be pleased to state

() the number of imes the emloyees of the
Arr India and the Indian Airlines separately
have gone on strike during each of the last
three years

(b) the number of employees who par-
ticipated m each strike and also the actual num-
ber of days each strike lasted

(c) the total loas suffered by each of these
Airimes as a result thereof year-wise

(d) the steps taken by the Government to
gvert such stnikes, and

(e) the nmeby which the National Industrial
Tribunal ltkely to submit 1ts report on revision
of wages and allowances for employees of the
Indian Aidines and the Awr India?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a) o (¢) Details relating to stnke on
seven occasions by employees of Air India and
Indian Asrlines, from 1990-91 onwards, are
gven 1 the Statement

(d) Government are making continuous
efforts to mmprove industnal relations by
encouraging and ensuring more frequent
falogue between the management and
workers

(¢) Given the complexity of the 1ssues
referred for adjudication, 1t 18 not possible at
this stage to indicate the time frame by which
the National Industnal Tnbunal would give
ts award

STATEMENT
Details of strikes in Air India and Indian Awlines during the period from 1990-91 to 1993-94

Pertod No of em- No of days the Estimated loss
ployees who strike lasted
participated
m the strike
(Rs 1n crores)
Indian Airfines
1990-91 11100 2 057
1991.92 10500 1 082
173 3 400
1992.93 12 500 1 137
443 46 46 60
Alr Indin
990-91 NIL NIL NIL
1991-92 125 21 557
1992-93 68 56* 267

*The strike was from 27-2-93 to 23-4-93

Demand for Pilots

*347 SHRI HARISH NARAYAN
PRABHU ZANTYE Will the Munuster of
CIVIL AVIATION AND TOURISM be pleased
0 nate

(8) the total number of approved qualified
pilots n the country as on March 31, 1993 vis-a-

wis demand for them for our domestic and inter-
national flights as at present and during the
Eghth Five Year Plan, and

(b) the steps being taken to fill the gap bet-
ween demand and availability of pilots?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (s) There are2702 Professional Pilots
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holding current Commercial Puot licences
(CPL)ason 31-3-93 600 more C P L are expec-
ted to be 1ssued by the end of Eighth Five Year
Plan The total number of pilots employed with
Air India, Indian Asrlines, Vayudoot Limited
and Pawan Hans Limited as on 31st March
1993 13 949

(b) There s no gap between demand for and
availability of pilots mn terms of total
numbers

[Translation)
Integrated Rural Energy Programme
*348 SHRI SHIVRAJ SINGH

CHAUHAN Wil the Mimisterof PLANNING
AND PROGRAMME IMPLEMENTATION
be pleased to state

(a) whether the Integrated Rural Fnergy
Programme 18 being implemented in Madhya
Pradesh duning the Fighth Five Year Plan

(b) f so the detals thereof

(c) whether the Government propose to
mplement this programme on prionity basis in
tnbal and backward areas

(d) if so the details thereof and
(¢) 1f not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMLENTATION (SHRI
GIRIDHAR GOMANGO) (atto (¢) A state-
ment 18 laid on the Teble of the House

STATEMEN?
(a) Yes, Sir

(b) to (d) The Integrated Rura [nergy Pro-
gramme was started 1n Machva Pradesh 1n the
Seventh Plan 1n 1985-86 1he jrogromme 18
being contmued and expanded m the Esghth
Plan. A provision of Rs 307 lakhs i as been
made for this programme 1n th~ 5ta; Plan
outlay of Madhys Pradesh for the } : 7uth Plan
37 Blocks have been taken up so far by the State
Govt. under the centrally sponsorcd scheme for
this programme 1n Madhya Prade i Jut of
these 37 blocks, 9 blocks are fully tnba blocks
and 11 blocks are partly tnibal blocks it 15 pro-
posed to take up more IREP blocks in the tnbal
and backward areas in Madhya Pradesh in the
Exghth Plan. In these, and also the other IREP
blocks, the minimum needs for domestic energy
for the rural households below the poverty line
are proposed 10 be met, besides the promotion
of various appropnate devices for meeting other
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rural energy mneeds for submstance and
development.

(¢) Question does not anse

[Enghsh]
Stoek Exchanges

*349 DR D VENKATESWARA
RAO will
SHRI ATAL BIHARI

VAJPAYEE

the Minister of FINANCE be pleased to
state

(a) whether the Government have for-
mulated any scheme 10 reorganise and
strengthen the functioning of Stock Exchanges
mn the country particularly the Bombav
Stock Exchange

(b) if so, the detais thereof and the tume
schedule fixed in this regard

(c) whether the revamping of Bombay Stock
Exchange 1s being deferred since long

(d) if so the reasons therefor and

{¢) the ume by which 1t 13 likely to be
revemped?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR
AHMED) (a) and (b) No Sir However the
Securiies and Exchange Board of India
(SEBI), which was estalished on a atatutory
basts on 21st February 1992 has directed the
Stock Exchanges, including the Bombay Stock
Exchange (BSE) on 20th Aprii 1993 to
reconstitute their Governing Bodies. According
10 this order, the Governing Body of a Stock
Exchange shall normally consist of the
followang

(1) Six members of the Stock Exchange to
be elected by the members of the
Exchange,

(n) Not .iore than three membrs to be
nomunated by the Government or the
SEB],

(if) Three public representatives to be
nomnated by the SEBI

{1v) One Executive Director to be appowted
by the Stock Exchange
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The Stock Exchanges are required to comply
with the order of SEBI within a period of six
months from the date of this direction

(c) to (¢) As the revamping of the BSE
extends to several aspects of its functioning, it is
& continual process and Government has not
imposed a time limit for this purpose Some of
the steps towards this hawve already been
initiated, including increasing membership of
the exchange, a comprehensive review of the
existing organisational structure of the
exchange through management consultants,
and a major computerisation programme for
streamlining and modernising its trading and
settlement system. As part of the strengthening
of its organisational structure, the BSE is
currently processing the applications received
for three new posts of Directors

Rehabilitation of Ex-Servicemen

*350 SHRI CHHITUBHAI GAMIT Wil
the Minster of FINANCE be pleased to
state

(a) whether the State Bank of India has
formulated or proposed to formulate any
schemes for the economic rehabilitation of ex-
servicemen, widows of ex-servicemen and han-
dicapped members of their families;

(b) if so0, the details thereof,

{c) whether such schemes are also apphic-
able to civilians, widows, blind and socially
backward people and the people belonging to
border areas;

(d) if so, the details thereof, and
() if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) to (¢) State Bank of India (SBI)
has reported that it does not have any scheme
exclusively for the rehabilitation of Ex-
Servicemen or Handicapped persons However,
such persons are eligible for finance under us
various schemes for some specific actvities
apart from other activities The physically han-
dicapped persons are eligible for loans for the
specific  activities like agency for selling
newspapers, lottery tickets, pan-bidi, vegetuble/
fruit stall, grocery shops, tea stalls, tailoring
shops, caning of chairs, small ventures for
manufacturing handicrafis items, conducting
musical classes, running of telephone boots etc

$-.114 | SS/ND/94

SRAVANA 29, 1915 (S4K4)

Written Answers 30

The specific activities for which 1oans can be
made availabie to the Ex-Defcnce personnel for
running of petrol pumps, gas agencies,
transport vehicles, marginal avtomobile gar-
ages, radio-cum-electrical appliances servicing
units, fair price shops, setting up of small busi-
ness finance and small scale industries units
etc. SBI has also reported that its schemes are
open to all sections of the society including
widows, blind persons, socially backward per-
sons and residents of border areas

[Mranslation]
Minimum Wages

*351 DR. LAXMINARAYAN
PANDEYA
SHRIMATI KRISH-
NENDRA KAUR (DEEPA)

. Will

the Minister of LABOUR be pleased to
Hate -

(a) whether the Govermnment propose to
increase the minimum wages of the labourers
engaged in the scheduled employ for
which the Ceutral Government have fixed
minimum wages under the Minimum Wages
Act, 1948,

(b) if so, the details thereof;
{c) the number of labourers likely to be
benefited as a result thereof; and

(d) the ume by which the wages of the
labourers are likely to be increased ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI P. A
SANGMA): (a) to (d) Under the Minimum
Wages Act, 1948 the Central Government have
issued Notification on 11-6-1993 proposing to
revise the mnimum rates of wages for the
workers employed in 39 Scheduled employ-
ments in the Central sphere, comprising mainly
the activities of construction. mining, and load-
ing and unloading operations in Railway goods
sheds The proposed rates of sunimum wages
for the unskilled category of worker varies from
Rs. 21/~ per day to Rs. 28/- per day for construc-
tion workers, from Rs 24/- per day to Rs. 35/
per day for Railway goods sheds workers and
Rs. 24/- per day to Rs. 29/- per day for mine
workers. As per the provisions of the Minimum
Wages Act, 1948, two months time has been
given to the persons likely to be affected by the
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notification, for mdicating their objections and
mggestions 1n writing The Government shall
consder the objections and suggestions thus
recerved afterthe expiry of the two months tume
before issumg final notdication It is difficult to
precisely ndicate a tume-franie for tssuing final
notification at this stage as it depends on the
number and nature of objections and sugges-
fions recervel 1n this regard

An estimated 10 lakh worxers employed m
more than 25000 establishments that are
covered under the Minimum Wages Act in Cen-
tral sphere are entitled to the benefits of the
mimmum rates of wages fixed under the
Act

Alrport at Shirdl

*352 SHRIMATI PRATIBHA
DEVISINGH PATIL
SHRI GOVINDRAO NIKAM

, Wil

the Mimster of CIVIL AVIATION AND
TOURISM be pleased to state

(8) whether the Government of Maha-
rashtra has allotted land for construction of Arr-
port at Shirch and has also assured to provide
other necessary facilities for the purpose

() if 30 the details thereof and

(c) the decision taken by the Union Goverr
ment i this regard ?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NARI
AZAD) (8) to () The Government of
Maharashtr has identified a site near Astagaon
village, Thluke Kopergaon, Distnct Ahmed-
nagar for construction of an auport for Shirds
National Airports Authority has agreed to pro-
vide technical consultancy if the State Govern-
ment would take up construction of proposed
atrport project.

[Enghsh}
Assistasce to Uttar Pradesh

*353 DR G L. KANAUJIA .

SHRI RAM KAPSE [ Wil

the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
10 state
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(a) whether the Planning Commission had
agreed to enhance the special assistance for hill
areas of Uttar Pradesh during 199293,

(b) if so, whether the said aasistance had
been released, and

(©) 1f not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) (a)to () Aprowi-
sion of Rs 18201 crores was made under the
Hill Area Development Programme (HADP) 1n
1992-93 as Special Assustance for the hull areas
of Uttar Pradesh The amount was released to
the State Government The request of the Staie
Government for higher allocation of Special
Central Axsistance could not be agreed to con-
sidening the total allocation available for Hill
Area Development Programme 1n 1992-93

Income-Tax Collection

*354 SHRI BOLLA BULLI RAMAIAH
Will the Mumster of FINANCE be pleased
to state

(a) whether the Government have taken
fresh imtiative to sugment income-tax collec-
tton 1 the country by mvolving State
Governments and local authorities

(b) if s0 the details of the proposals con-
sidered 1n this regard and

(c) the reaction of the State Governments in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M V
CHANDRASHEKARA MURTHY) (a) to
{c) With a iew to widening the tax base and
consequently augment the income-tax collec-
tion, Chief Secretanes of State Governments
haw been requested to ask their officers to
asmist and have exchange of wnfornmation with
the officers of Income-tax Department.

Most of the Chief Secretaries have responded
favourably 10 the request and have assured
necessary cuoperation

Swall Savings

*355 SHRI K THULASIAH VAN-
DAYAR Will the Minsster of FINANCE be
pleased to state

(a) whether amall ssvings from NSC NSS
Public Provident Fund Kisan Vikas Patra have
gradually decreased over the years
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(b) If 0, the details of the collections made
under these schemes during each of last
three years;

{c) the incentives being proposed to various
States 10 mobilise small savings and to
encourage small savings schemes; and

(d) the other steps being taken by the
Government to attract more deposits under
these achemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M. V
CHANDRASHEKARA MURTHY): (a)
There has been no decline in the gross and net
collections under NSS, 1987 and Public Provi-
dent Fund. There was a marginal decline in the
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collections under NSC VIII Iasne and Kisam
Vikas Patra during 1991-92. During 1992-93 the
gross and net collections under all these
schemes have shown an increase over the
collections of 1990-91.

(b) As indicated in the enclosed Statement.

(c) There is no proposal to provide any
further incentives 10 State Governments. Even
as it is 75% of the net collections are passed on
to them as a long term loan (25 years) and the
administration costs of running the scheme are
borne by the centre.

(d) The small savings schemes are under
constant review and steps are taken from time to
time to make the schemes more attractive.

Statement

ANNEXURE-I
(Rs in crotes)

1990-91 1991-92 1992:93
(provisional)
- Gross Net  Gross Net  Gross Net
NSC VI Issue 1608 75 '160632 158462 157401 186282 185472
National Savings Scheme, 1987 208512 207577 221328 216338 32978 3264
Public Provident Fund 123864 78063 132023 97159 149671 1107.27
Kisan Vikas Patra 413629 412014 345051 307718 447071 387840

*Discontinued from 1-10-1992.

Agricultural Credit Institutions

*356 DR. ASIM BALA - Will the Minuster
of FINANCE be pleased to state

(a) . whether the Government propose to
revamp the existing institutions which provide
agnicultural credit, like the National Bank for
Agricultural and Rural Development; and

(b) if so, the plans drawn up in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THE MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED): (a) and (b) The institutional agen-
cies involved in providing rural credit comprise
Co-operative, Commercial Banks, Regional
Rural Banks and rural branches of Commercial
Banks, in sddition to National Bank for
Agriculture and Rumal  Development
(NABARD) which is the apex Bank for Agricul-
ture and Rural Development The outstanding

agricultural loans provided through the mult1
agency system of Co-aperstive Banks, RRBs
and Commerciai Banks increased from Rs.
21,579 crores in 1987-88 to Ra. 34,282 crores in
1991-92. Despite substantial increase of agri-
cultural credit the endeavour is to expand it
further by building a healthy rural credit sys-
tem The same is an on-going process and steps
are taker by _overnment, Reserve Bank of
India, NABARD and the other credit insti-
tutions to constantly review the problems and
introduce corrective measures in this regard.

Employment-oriented programme in North-
Eastern States

*357. PROF.M. KAMSON Will the Minis-
ter of LABOUR be pleased to state

(a) whether the Government propose to take
up some employment-oriented programme in
the States of North-Eastern region;

(b) if s0, the details thereof with names of the
States to be covered unde: this programme;
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(¢) whether the Government also propose to
set up employment-oriented industrial units in
North-Eastern region to overcome the increas-
ing unemployment; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI.P. A
SANGMA): (a) to (d) The North-Eastern
Council (NEC) has been setup under the NEC
Act, 1971 for the coordinated economic
development of the North-Eastern States which
has contributed in the development of the
infrastructure  like transpon & com-
munications, power development, manpower
development, etc. The NEC Schemes are
implemented by the constituent States and Cen-
tral Agencies.

In the Budget for the year 1993-94, for provid-
ing stimulus to new investment in the States in
which all the districts are industrially back-
ward, a five year tax holiday has been provided.
commencing from the year of the production to
new industrial undertakings in all the North-
Eastern States amongst others. This will have
irapact on employment generation and setting
up of new industrial units.

Employment in any State in general depends
on the pace and pattern of development in the
States for which mainly the State Government
is responsible. The Union Government sup-
plements the efforts of the State Governments
in creation of employment opportunities
through centrally sponsored/Central sector spe-
cial employment programmes, important
among which are the centrally sponsored
schemes of Integrated Rulal development Pro-
gramme (IRDP), Jawahar Rojgar Yojna (JRY)
and Nehru Rojgar Yojna (NRY) and Central
sector scheme of self-employment for educated
unemployed youth (SEFUY). These are the on-
going employment programmes in North-
Eastern States, as in other States of the
country.

The Government of Nagaland has special
Employment programmes for providing self-
employment opportunities in the State. These
include setting-up of small business, handloom
and handicralt, dairy, poultry, piggery, pisci-
culture and cash plantation of coffee and
cardamom. The Government of Assam has a
scheme for rehabilitation of misguided youth,
covering projects unders industries, agricul-
tore, veterinary, fisheries and sericulture
departments.
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The Vocational Training Project assisted by
the World Bank is also being implemented in
the seven North-Eastern States ie. Assam,
Meghalaya,
Mizoram, Nagaland and Tripora. The main
objective of the project is to improve quality and
efficiency of basic craftsmen training in the
ITIs, expand and diversify programmes in the
advanced skills etc. It will assist the State
Governments to modernise facilities, training
methodology, workshop and class room build-
ings, etc. s0 that the quality of training is
improved which will provide better employabi-
lity of the trained manpower.

[Translation]

Usemployment
*358. SHRI N. J. RATHVA

SHRI GOVINDA  [* Will the
CHANDRA MUNDA
Minister for PLANNING AND PRO-

GRAMME IMPLEMENTATION be pleased
to state:

(a) whether the Union Government have
taken any steps to solve the unemployment pro-
blem in the country, particularly in Gujarat:

(b) il s0, the programmes formulated to pro-
vide employment in the current year, State-wise;
and

(c) the fundsallocated for these programmes
in the Eighth Five Year Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) to (c) Employ-
ment is a thrust area of the Eighth Five Year
Plan (1992—97). Accordingly, a growth strategy
for accelerated employment generation through
faster growth of sectors. sub-sectors and areas
with rolatively high Einployment potential is
envisaged. Employment in Gujarat, or in any
State. depends on the pace and pattern of
development in the State, for which the State
Government is mainly responsible. The Union
Government supplements the efforts of the
State Governments including Government of
Gujarat in the creation of Employment appor-
tunities through centrally sponsored/central
secwor special employment programmes. The
important among these are the on-going
Integrated Rural Development Programme
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(RDP), Jawahar Rozgar Yojana (JRY) and
Nehru Rozgar Yojana (NRY) and Self~Employ-
ment for Educated Unemployed Youth
(SEEUY). The Ceutral Plan allocation of funds
for these programmes in the Eightn Plan is
given below i

(Rs in crores)

Funds
allocated
during the
Eghth
Plan

Schemes

Integrated Rural Development
Programme & allied program-
mes

3800

18400
227
200

Jawahar Rozgar Yojana
Nshru Rozgar Yojana

Self-Employment for Educated
Uneuployed Youth

[Enghsh]
Banks is Cooperative Sector

*359. DR. VASANT NIVRUTT] FAWAR
Will the Minister of FINANCE be pleased
to state

(a) the number of banks in the co-operative
sector which are allowed to deal in foregn
exchange;

(b) the guidelines adopted by the Reserve
Bank of India to authorise cooperative banks to
deal in foreign exchange;

(c) whether there are any requests from the
above banks pending with R. B.I seeking per-
musion in this regard, and

(d) if so, the details thereof and the action
taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Reserve Bank of India (RBI)
has reported that three cooperative Banks,
namely, the Bombay Mercantile Cooperative
Bank Lid., Bombay, the Saraswat Cooperative
Bank Lid., Bombay and the Maharashtra State
Cooperative Bank have been authorised to deal
in foreign exchange. In addition, 70 Urban
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Cooperative Banks are permitted to open and
maintain Non-Resident (Ordinary) and Non-
Resmident (Internal) Accounts in Rupees

(b) RBI has reported that the applications
for banks for suthorising them to deal in
foreign exchange are scrutinised with refer-
ence 10

() its paid-up capital and reserves,

(ii) the extent of erosion that has taken place

owing to bad and doubtfu! debts.
audit classification;

methods of operation as revealed in the
inspection reports on the banks;

(v) adequacy of internal control,
(vi)

(i)
@)

availability of modern telecommunicu-
tion, and infrastructural facilities includ-
ing computensation, and

(vii) the expected level of foreign exchange

rnover

{c) and (d) There are requests from two
Cooperative Banks secking permission for «
licence to deal in foreign exchange These
applications are being scrutinised

[Mranslanon]
Agricultural Development
*360 SHRI SHYAM BIHARI

MISRA Will the Mimister of FINANCF he
oleased to state

(a) whether the Govt of Uttar Pradesh have
sought any assistance fiom the World Bank
for agricultural development during the ycar
1993-94,

(b) if so, details thercof ?

\ (c) whether the World Bank 1s providing
such type of assistance to other states,

(d) if 50, details thereof ?

THE MINISTER OF STATE IN THF
MINISTRY OF FINANCL AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) (a) and (b) No project proposal
has been received from the Govt of U P for
‘World Bank assistance for agricultural develop-
ment during the year 1993-94

(c) and (d) The World Bank has recently
provided financial assistance for Taml Nadu
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and Ragasthan for an Agricultural Develop-  ment enclosed
ment Project Details are given in the State-
Staiement
Name of Project Credit Date of Date of Project description
amount signing closing
(in US
S M)
1 Temil Nadu 1128 17491 30-9-98 The project’s objectives are to (a) improve the
ADP capability of the Govt of Tamil Nadu to analyse
development constraints and  establish
prionues (b) further develop the institutions for
rendering more cost effective service to farmers,
and (c) support selected prionity state invest-
ment programs n agricultural and rural
development identified in the state
agneultural perspective plan
2 Rajasthan ADP 106  17-12-92 30-9-99 The project would address the problems of

Employment Opportunities
Gujarat

3687 SHRI CHHFDI PAsWAN
SHRI RAM TAHAL
CHOUDHARY
SHRI MAHESH KANODIA

m  Bihar and

" wanl

the Minster for PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state

(a) whether the GGovernment have any pro-
posal to create employment opportunities for

the youths living 1n tnbal areas of Bihar
and Gujarat,

(b) 1if s0 the details thereof and

() the time by which the scheme 1s likely to
be implemented ?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMMEF IMPLEMFNTAT,.ON (SHRI
GIRIDHAR GOMANGO) (a) to {¢) Employ-
ment opportunittes for youths in tnbal
areas of Bihar and Guyarat, as tn other States
are generated through the ymplementation of
vanous sectoral programmes In addstion the
Integrated Rural Development Programme

agnicultural development in Rajasthan through
& broad approach hinking policy reforms and
public investments

{{RDP) aims at prowniding assistance for
acquisition of productive assets Trammng of
Rural Youths for Self-Employment (TRYSEM),
an allied programme of IRDP provides techm-
cal skills/upgradation of the tradrtional skills of
youths for self-employment/wage employment
i different spheres The Jawahar Rojgar
Yojana (JRY) prownides additional employment
opportunities to the unemployed and under
employed on productive works that are taken
up m thesge States

The schemes financed by the National
Scheduled Castes and Scheduled Tnbes
Fiance and Development Corporation
(NSFDC) and Tribal Cooperative Maiketing
Development Federation of India (TRIFED)
also help in generating self-employment pro-
grammes The Bihar State Tnbal Development
Corporation and Gujarat Tnbal Development
Corporation provide financizl assistance for
undertaking schemes of economic development
for tnbal people including youths A new cen-
tral scheme of vocational training in tribal areas
s beng implemented by the Minstry of
Welfare since 1992-93 1n traddwnal skills
depending upon the employment potential of
areas for unemployed tribal youths The Special
Central Assistance (SCA) provided to States
under Tnbal Sub-Plan could be used for creat-
ing employiaent opportunities for the youths
living in tribal areas
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Relaxation in Industrial and Labour Laws

3688 PROF PREM DHUMAL Will the
Minister of LABOUR be pleased to state

(a) whether the Government propose to
relax the application of industnal and labour
lawz for Khadi and Village Industries,

(b) if so, whether any Commutiee has been
constituted for this purpose, and

(©) 1f so, the ume by which the Commutiee 1s
likely 10 submat its report ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P A
SANGMA) (a) There 1s no proposal 10 relax
the application of Industnal and Labour Laws
for Khad1 & Village Industries However, the
following steps have been taken to provide
some relief 1o small scale sector which would be
available to KVI units also,

(1) It has been notified to all the State
Governments that licences under the
Faciones Act muy be valid for five years
subject to the condition that 'ieeace fee
for every year is paid by the occupi#r of
the factory etther annually or in one
lump sum

(ii) The Mimster of State for Labour hes
addressed a letter to all the State 1 abour
Ministers suggesting as follows

(a) The number of inspections under
the vanous labour laws should be
mmimised In case of units which
are not engaged 1 the production of
dangerous and hazardous goods,
oniy an annual inspection of a few
units selected at random may be
made

() The small scale units should under-
take to abide by the vanous Labour
Laws and also submit regulady the
prescribed returns Inspections of
units by mspectors would be under-
taken only 1if there are compiaints of
wviolations The respective organisa-
tions/associations of small scale
industnes should assume respon-
sibility for necessary .mplementa-
tion of labour laws by member
units

() Inorderto oversee and monitor the
working of the system of self-
regulation by small scale units, a
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Siate level Comnuttee shonld be
formed It shouid meet penodically
and also look into the grievances of
small scale umits and suggest
remedial measures

(b) No, Sir

(c) Does not anse
Central Projects in Bihar

3689 SHRI LALIT ORAON Wil the
Minister of PLANNING AND PRO-
GRAMME IMP1 EMENTATION be pleased
to state

(a) the details of the Central Projects 1n
Bihar at present

(b) the names of the projects which have
already sarted functioning and the prowects
have not yet sterted functioning, and

(c) the time by which these are likely to be
compl-ted and start functioning?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME [MPLEMFNTATION (SHRI
GIRIDHAR GOMANGO) (a) to {c) Several
Central Projects have been established m
different sectors of development 1 Bihar smce
the Fust Plan Major Central Projects, which
are either likely 10 be completed or have been
taken up fo: implementation in the Eighth
Plan are indicated 1n the enclosed statement

STATEMENT

The following Cential projects are likely to be
commussioned or taken up for implementation
dunng the Eghth Plan (1992-97) in major
sectors of development —

A Power and Energy-—Projects uader mple-
mentation by the National Thermul Power
Corporation

Name of the Installed Date of Com-
Project Capacity  massioning

1 Kahalgaon

Thermal Power

Project  (4%210

MwW)

Unit-} 210 MW Cowmmssioned

Umt-2 210 MW 1993-94

Umt-3 210 MW 1994-95

Unit-4 210 MW 1994-95
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2 Koel Karo Hy- 710 MW Project under
dro Electnc Pro- implementation
Ject during Eighth

Plan and expec-
ted to be com
missioned m
2000-2001

B Petroleum Sector

(a) Catalyic Reforming Unmit at Baraum
expected 10 be commissioned 1n Octo-
ber 195

(b) Production of Paraffin Wax at Baraum
to be commissioned i December
1994

C Coal Mimng Projects

Three subsidianes > Coal India Limited
nemely Bharat Coking Coal Lunited (BCCL)
Central Coalfields Limited (CCL) and Eastern
Coalficlds Limnted (ECL) are executing the
followaing projects each costing Rs 20 crores
and above in Bihar —

Name of the Project Capacity Anticipated

and Company tmullion  date of
tonnes complelis
per an
nuani)
1 Raymahal Open 1057 Much 1995
Cast, FCL
2 Jhans Blok II 2¢  March 1994
Open Cast BCCL
3 Bhalgora Under- 075 Maich 1997
ground BCCL
4 Katras Under- 09 March 1994
ground BCCL
5 North Amlabad 057 Minh 1994
Underground
B(CL
6 Pootkee Baltharr 30  Mudh 1994
BCCL
7 Madhuband Wa- 113 Mnh 19%4
sherv BCCL
8 Patherdib Wa- 157 March 1995
shery BCCL
9 Kedia Washery 12 Cecember
CCL 1994
10 Piparwar Open 65 March 199
Cast Project CCL

In addition, two Captive Power Plants are to
be set up at Moonidih by BCCL and at Kathaia
by CCL
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D Railways

The following important projects have been
started by the Railways dunng the Eighth
Plan and are likely to be completed dunng
1992497 —

1 Sitarampur-Danspur-Mughalsara1 Flec-
tnfication

2 Boksro Steel City-Mun-Hatia-Bonda-
munda Electnfication

Gomua-Patratu Electrification
Patratu-Sonenagar Electrification

S It 18 also proposed to restore Bagha-
Chitauni rat-cum-road bndge and the
restoration 18 expected 10 be completed 1r
the Eighth Plan and the cost 1s to be
shared by the Minstry of Railways
Minstry of Water Resources and the
Governments of Uttar Piadesh and
Bihar

E In addition the Central Government have
alyo taken up schemes in other sectors where
Central assistance 18 being provided

Implementation of .) Point Programme
Rajasthan

3690 PROF RASA SINGH RAWAT Wwill
the Minister of PLANNING AND PRO
GRAMME IMPLEMENTATION be pleasc |
to state

(8) the details of the achievements made
under 20 Point Programme 1n Rajasthan duning
the last three years programme wise

(b) the allocation made fot the purpose and
utilised during the pentod and

(c) the targets fixed under this programmme
dunng 1993-94 and the funds allocated
therefor?

THE MINISTER OF STATE OF TI'HE
MINISTRY OF PLANNING AND PRO
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) (a) The requisite
mformation 18 gwven n the Statement-I
annexed

(b) Ttems under Twenty Point Programme
are implemented as part of the State Plan
schemes and there 18 no practice of making
specific allocations for 20 Point Programme

(¢} The iwnformation 18 given m the
Statement-Il annexed As already stated no
specific allocations are made for 20 Point
Programme
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STATEMENT H

STATE NAME : RAJASTHAN

S! Point Point Discription Umts 93-9%4
No Code ———
Target

1 01A I R D P (Familes) Nos 107409
2 01B Jawahar Rozgar Yojana (Mandays) Nos 42666000
3 0C SSI Units (Regd ) Nos 2000
4 O05A Distrubution of Surplus 1 and Acres 19380
5 06 Bonded Labour Rehabiltation Nos 141
6 07A Drinking Water Problem Solved (VL.G) Nos 3000
7 O08A Commumty Health Centres Nos 15
8 08D Immun of Chidren (DPT Polio & BCG) Nos 1437341
9 09A FP Mtenlisation Nos 275000
10 09B EQ Stenhisauon IUD, CC & OP Nos 127189
11 09C ICDS Blocks Operational CcuM) Nos 119
12 09D Anganwadies CuM) Nos 15326
13 NA SC Families Assisted Nos 137000
14 1B ST Famihes Assisted Nos 65000
15 14A House Sites Allotted (Famulies) Nos 30000
16 14B Construcion Aswistance (Families) Nos 11000
17 14C Indira Awaas Yojana (Houses) Nos nie
18 14D EWS Houses Provided Nos 2000
19 14E LIG Houses Nos 1500
20 15 Slum Improvement (POP) Nos 57143
2l 16A Tree Plantation on Private Lands Nos 40000000
22 16B Area Covered—Public & Forest Lands Hect 72000
23 18 Fair Price Shops Nos 150
24 19A Villages Electrified Nos 650
25 19B Pumpsets Energised Nos 22800
26 19C Improved Chullahs Nos 180000
27 19D B10-Gas Plants (States) Nos 3600

[English)

Sefety measures in Coal Mines

3691 SHRI SAIFUDDIN CHOU-

DHURY Will the Minister of LABOUR be
pleased to state

(a) whether the Director-General of Mines
Safety (DGMS) has made it mandatory to deter-
mine the content of free silica (alpha quartz) in
ait_' borme respirable dust in dufferent types of
mines including cosl mines and has recognised
Ceutra) Fuel Rescarch Instrtute to carry out the
work in this respect; and

(b) if 50, the steps taken by the Government
10 ensure that all the mine authonties obey such
stipulation 7

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P A
SANGMA) (a) Under Regulauon 123 of the
Coal Mines (Amendment) Regulations, 1990
and Regulation 124 of the Metalliferous Mines
{(Amendment) Regulations, 1988, permussible
limits of respirable dust hiave been stipulated
The permissible limit 13 dependent on quartz
content of the mineral being mined Therefore,
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the general quartz content of the mineral being
worked at each mine is to be determined for
reference. In coalmines, the quartz content is to
be determined only when the work is not done
wholly in coal seam. In Indian coal mines, most
of the workings are being made wholly in coal
scam and hence determination of quartz is
not required.

The Central Fuel Research Inatitute (CFRI),
A CSIR Lsboratory, has been approved for
determination of quartz content under the rele-
vant provisions of Coal Mines Regulations and
Motalliferous Mines Regulations. Facilities for
determination of quartz content are available at
Central Mining Research Station and some
other laboratories also.

(b) The responsibility for complying with
the provisions of the regulations lies with the
mine management. The officers of Directorate
General of Mines Safety (DGMS) inspect the
mines periodically to oversee the status of com-
pliance with the safety provisions and take
action as provided under the Mines Act, 1952 in
case of default.

[Mranslanon]
Training by National Informatics Centre

3692. SHRI SURENDRA PAL PATHAK
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be
pleased 1o state

(a) the number of training programmes
being conducted by the National Informatics
Centre at present to work bilingually on com-
puters and the number of trainees who have
been trained so far through such pro-
grammes; and

(b) the names of Departments/Ministnes/
Undertakings of the Union Government where
such tramed employees are rendering their
services ?

THE MINISTER OF STIATF OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (1) National Iu-
formatics Centre (NIC) is conducting on an
average 10 courses per year to work hilinguatly
on computers. So far NIC has trained about 540
persons under these courses

(b} The employees trained under the above
comses were sponsored by the various
Depariuents/Mimistries/Public Sector Under-
takings as per enclosed Statement
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STATEMENT

Names of Deptt/Ministries/Undertakings who
Sponsored the Employees for Training Courses in
Bilingual we of Computers

Sl No Name of Deptt./Ministry/Psu

1. All India Radio

2. Central Economic Intelligence Burcau
3. Central Electricity Authority

4. Central Translation Bureau

s

Centre for Scientific & Industrial Re-
search

6. Coast Guard Headquarters

7. Deparntruent of Atomic Energy

8 Department of Bio-Technology

9. Department of Civil Engineering
10. Department of Culture

11. Deparntment of Electronics

12. Department of Food

13. Department of Ocean Development
14 Department of Official Language
15. Depantment of Personnel

16. Department of Petroleum

17 Deparntment of Publication

18. Department of Space

19. Department of Telecommunications
20 Department of Tourism

21 Development Commissioner for Small
Scale Industry

Directorate of Adult Education

Directorate of Advertising & Visual
Publicity

24 Fertiliser
Committee

25 Government of India Press

26. Mmistry of Administrative Reforms &
Public Grievances

27 Munistry of Agriculture

28 Ministry of Defence

29 Mimstry of Environment & Forests

30 Ministry of Food Processing Industries
31 Ministry of Health & Family Welfare
32 Mimstry of Home Aflairs

33 Mimstry of Industry

34 Wmistry of Information & Broad-
castiug

[~ M

Industry Coordination
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Mmastry of Labour

Mmistry of Science & Technology
Ministry of Steel & Mines
Minustry of Surface Transport
Ministry of Urban Development
Minustry of Welfare

National Informatics Centre
Planming Commuission

Press Information Bureau
Railways

Registrar General of India

Staff Selection Commussion
Balmer Lawne & Co Lid

48 Bharat Wagon Engmeenng Company

1d

49 Bharat Yantre Nigam Ltd

50
51
52
53

55

98

58

59

ag28

Cement Corporation of India Ltd
Coal India Lud

Coconut Development Board

Export Credit Guarantee ( orporation
Food Coporation of India

Housing & Urban Development ( or
poration

IBP L

Industnial Development Board ot
India

Industrial Fmance Corporation of
India Lid

National Insurance Company
National Productivity Council
National Seeds Corporation Itd
South Eastern Coal Fields

State Trading Corporation Ltd

Year

National Child 1 abour Project

199091
199192
1992—93

No of bene
ficianes

Amount
(Rs 1n
Lakhs)

12564
16505
16324

(£.01]
6900
6900
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Steel Authomty of India Lid
Vayudoot Ltd

Allghabad Bank

Dena Bank

Indian Bank

Onental Bank of Commerce
Punjab & Sind Bank
Reserve Bank of India
State Bank of India

United Bank of India
Viaya Bank

[English]
Child Labour

3693 SHRI SYED SHAHABUDDIN Wil
the Minister of LABOUR be pleased to refer 10
reply given to Unstarred Question No 6550 on
April 23 1993 and stete

(a) the break-up of expendrure on natwonal
child labour poliwy projects end graats n axi
scheme for the weltare of child labour year
wise

(b) the number of beneficianes separately
under the projects and the scheme

{c) whether the Government are aware that
many children who have been benefited under
the projects have reverted to child labour
and

(d) the reasons for not having a systematic
follow-up on tke post-educational carrer cof
the children ?

THE MINISTER OF STATE OF IHL
MINISTRY OF LABOUR (SHRI P A
SANGMA) (a) nd (b)

Grant-in Axd Scheme

Amount (Rs  No  t bere
n Lakhs) ficv 1es
1456 B

1§72 pi11)

573 810
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{c) While a small proportion of children
drop out from the special schools running
under the project, no instance of large scale
reversion of former beneficiaries has been
reported.

{d) 1n all the projects, an attempt is made to
motivate the children who have been given
Non-Formal Education to appear for the
primary level examination and obtain admis-
sion to Vith Standard of formal school.

Unemployment Problcm in Andhra Pradesh

3694 DR. KVR. CHOWDARY - Will the
Minister for PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
10 state:

(a) the steps aken by the Union Govern-
ment to check unemployment problem m
Andhra Pradesh;

(b) i s0, the details thereof, and

(c) the funds allocated for various program-
mes during the Eighth Five Year Plan?

THE MINISTER OF STATE OF THF
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTAITION (SHRI
GIRIDHAR GOMANGO) (a)t0(c) Employ-
ment in any State depends on the pace and pat-
tern of development in the State, for which
mainly the State Government i> responsible
The Union Government supplements the
efforts of the State Government in the creation
of employment opportunities through Centrally
sponsored/Central Sector Special Employment
Programmes. important among which are the
Centinlly sponsored schemes of Integrared
Rurs]l Developmient Programme (RDP),
lawahar Rozgar Yoyana (JRY) and Nehmu
Rozgar Yojana (NRY) aad the Central sector
scheme of Self-Employment for Educated
Unemployed Youth (SEFUY) These schemes
are being continued 1n the Eighth Plan in the
Stete of Andhra Pradesh, as mn other States
Plun allocation for the Central sector scheme of
SEEUY is for the submidy which is released to
the beueficiaries through banks. State-wise
allucation of subsidy 18 not made However, an
amount of Rz (2 0Y crores was sanctioned as
loan w 5258 beneficiaries under SEEUY in
Andbrs Pradesh during the year 1992-93. The
fiunds allocated in the Ceniral Plan for Andhra
Pradesh for IRDP, JRY and NRY in 1992-93
and 1993-94, the first and second years of the
Eighth Plan. are given below The Eighth Plan
allocations will depend on allocations in the
wmiccessive Annual Plans
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(Rs in crores)
Scheme 1992.93 1993-94
1 IRDP 24.40 4208
2 JRY 149.55 23247
3 NRY 7.95 558
*Tentative

Economic Intelligence Bareau

3695 SHRI SANAT KUMAR MANDAL
Will the Minister of FINANCE bepleased to
state

(a) whether the Governmnent propose to
revamp the Economnc Intelligence Bureau
(EIB) by including officials of all the agencies
like the Directorate of Revenue Intelligence, the
Enforcement Directorate, the Reserve Bank of
Tndia and the Police, who are involved in nab-
bing economic offenders, and

(b) if so, the nature of powers to be given to
the proposed Economic Intelligence Council
(EIC)”

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M V
CHANDRASHEKHARA  MURTHY) (a)
The Central Economic Intelligence Bureau has
officials drawn from different wings of the
Government and these officials are given
powers under Foreign Exchange Regulation
Act, 1973, Income-tax Act, 1961, Customs Act,
1962, Central Excise and Salt Act, 1944 and
NDPS Act, 1985. At present there is no proposal
to change the existing structure of this
Bureau

(b) The Economic Intelligence Council has
been created for the purpose of facilitating co-
ordination between heads of different enforce-
ment agencies of the Government ‘This Council
is serviced by the Central Economic
Intelligence Bureau Since the Burcau has been
given powers under the different laws admims-
tered by the Departn ent of Revenue, there is no
necd to give powers under any statote o the
Council

Avoidance of Double Taxation

3696. SHRI MULLAPPALLY RAMA-
CHANDRAN - Will the Minister of FINANCE
be pleased to state -
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(a) the countries with which India has made
pacts for avoidance of double taxation, and

(b) the countries with which India propose
10 make such agreements during 19937

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M. V
CHANDRASHEKHARA MURTHY)- (a)
India has double taxation avoidance agree-
ments of the following nature -

(1) Comprehensive agrecment covering

incomes of different kinds; and

(2) Limited agreements covering
(i) profits from aircraft and/or shipping
activities and
(ii) estate duty
Comprebemaive Agreements :
The agreements which are notified and in
force are as under .~
1. Australia
2. Austria
3 Bangladesh
4 Belguum
5 Brazil
6 Canada
7. Czechoslovakia
8. Denmark
9. Finland

10. FRG.
11. France

12. German Democratic Republie
13 Greece

14. Hungary

15. Indonesia

16. Italy

17 Japan

i8. Kenya

19. Libya

20. Malaysia

21 Mauntius

22. Nepal

23. Netheriands

24. New Zealand

25. Norway

26. Polisu Peoples Republic
27. Romania

28. Singapore
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29. South Kores

30. Sri Lanka

31. Sweden

32, Syria

33. Tanzania

34. Thailand

35. UAR

36 UK

37. USA

38. USS.R (So far made applicable to the

Russian Federation).

39. Zambia
Limited Agreements
Afghanistan
Australia
Ethiopia

Aircraft Profits

Iran
Kuwait
Lebanon
Oman
Pakistan
. People’s Democratic Republic of Yemen
. Switzerland

United Arab Emirates
. Yemen Arab Republic

13. Saudi Arabia
Limited Agreements
. Bulgana
Czechoslovakia
German Democratic Republic
. Poland
USSR (So far made applicable to the
Russian Federation)
Limited Agreemeat  Shipping & Aircraft Profits

1. United States of America
Limited Agreement
1 United Kingdom

(b) The proposals for entering into fresh
agreements with the following cotntries are at
different stages of finalisation—~

1. Philippines
2, Spain
3. UAE.
4. Uzbekistar.
5. Maha

W E N ma W~

[
B o=

Shipping Profits

“» oA WY~

Estate Duty
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6 Switzerland
7 Kuwait
8 Cyprus
9 Chma
10 Nigena
11 Bulgana
12 Fin
13 Turkey
14 Oman
The agreements with the following countries
are 1n the process of tevision —
UKk
France
Belgium
Ttaly
Greece
Canada
Singapore
Malaysia
Federal Repubhc of Germany
Austria

O 0 2 A b W N -

o
=]

Recrumitment Rules of Central Pension Account-
ing Office

3697 SHRIBUTASINGH Will the Minis-
ter of FINANCE be pleased to refer to the reply
gven to Unstarred Question No 700 on
November 27, 1992 regaiding Service Rules of
Central Pension Accounting Office and
state

(a) whether the draft recrunment rules for
the three categones ol employees of the Central
Peusion Accounting Office have since been
finalised,

(b) 1f 30, the details thereof and

(¢) 1f not, the reasons for delay”

THE MINISTER OF STATE IN THF
MINISTRY OF FINANCE (SHRI M V
CHANDRASHEKHAR MURTHY) (2) and
(b) The draft recrustment rules for the three
categones of the employees of the Central
Pension Accounting Office referred to in the
reply No 700 namely Computer Operators
Data Entry Operators and Staff Car Diivers are
yet to be finalised,

(¢) On account of mondatory intra and
tnterminustenial consultations

SRAVANA 29 1915 (SAKA)
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Branches of Foreign Banks

3698 SHRI MOHAN RAWALF Wil the
Munister of ¥INANCE be pleased to state

{(a) whethet some foreign banks have sought
the permmssion of the Government to npen their
branches in vanous parts of the country

(b) if so, the details in this regard

(c) the details of the foreign banks which
have been granted pernussion to open their
branches and

(d) the time by which the cases of ;emaming
foreign banks are likely to be disposed of?

THF MINISTER OF STATF IN THF
MINISTRY OF FINANCE AND MINIS{ER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMTD) (a) and (b) Under the provisions of
the Banking Regulation Act permission to
foreign banks for opening branches w India 18
granted by the Reserve Bank of India (RBI)
and not by the Government It will not be in
public interest to disclose the names of foregn
banks which have applied for opening
additional maiden branchs 1n India

(c) During the year 1992-93 RBI have 1vsued
hicences to the followming foreign banks for
opening their branches
Amencan Express
Hongkong Bank
Bnitish Bank of Middle East
Societe Generale
Credit Lyonnas
Oman International Bank

(- R B T A

(d) The remaining apphications of foreign
banks are at different stages of processing 1n
RBI It 18 not possible to indicate the time by
which decision on these applications will be
taken.

Trainees for Management Training Abroad

3699 SHRI UDAYSINGRAO GAIKWAD
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state

(a) whether the government are sponsonng
trainees on behalf of the Air India to foreign
countries for advanced management training

(&) 1if 30, the number of such trainees spon-
sored during each of the last three years
and

{c) the amount spent thereon during each of
the sbove years ?
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THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (=) No, Su

(b) and (¢) Do not anse

Credit Flow to Priority Sector

3700 SHRI PARASRAM BHARDWAJ
Will the Minister of FINANCF be pleased
to state

(a) whether there has been any decline in
flow of credst from public sector banks to the
pnority sector dunng the last three years

(b) 1f so, the extent to which the decline has
been noticed,

(c) whether the Government has 1ssued
instructions to the bank to change this
trend, and

(d) if =0, the details thereof ?

THE MINISTER OF STATF IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR ABRAR
AHMED) (a)to(d) Interms ofReserve Bank
of India’s guidelines, all Indian Banks includ-
ing Public Sector Banks have to lend 40% of the
Net Bank Credit to prority sector The
outstanding amount of advances extended to
priority Sector by Public Sector Banks as on the
last Friday of March, 1991, March, 92 and
March, 1993 are as under—

AUGUST 20 1993
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March, 1992 44581 39.8%
March, 1993 48653 36.6%

It may be observed from the above Table that
the amount of outsianding advances 1o Priority
Sector has increased in absolute terms but in
perceniage terms there has been a decline The
performance of Public Sector Banks ih the
matter of extending credit to priority sector is
teviewed by the Government as well as Reserve
Bank of India Recently all the banks have been
advised by the Government to take necessary
steps 10 achieve the stipulated target under
priority sector.

Non-Utilisation of Foreigan Loans

3701 SHRI RAM NAIK

Will
SHRI ANNA JOSHI the

Ministe: of FINANCE be pleased to state

(a) whether loans to Mmstries/Depan-
ments of the Umion Government from foreign
donors and International Financial Institutions
are lying unutilised, and

(b) 1f 30, the amount and the details thereof,
scheme-wise and Ministry-wise ?

THE MINISTER OF STATE IN THL
MINISTRY OF FINANCE AND MINISTI R
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR
AHMED) (a) As on 1-4-93 there was an

As on Amovnt  Achieve-  ypdraum balance of Rs 4657508 Crores on
outstan- ment account of loans to Ministnes/Departments of
ding Government of India, for externally aided
Rz n pm'm'_
cror s}
. ' (®) The details of undrawn balance scheme
© T 7 wise and Ministry wise ason 1-4-93 are annexed
March, 1991 276 200% as Statement
Statement
- ) Name of the Amount of Urban
Minustry/Deptt loan balance
BILATERAL'
German (DM MILLION),
1. Singrauli STPP M/O Power in 2 6 390
2. Kerba STPP M/O Power 173 802 34 445
3. Ramagundam STPP M/O Power 145 00 20 407
4 Farakka STPP M/O Power 54 415 27 944
5. Dadr1 Power M/O Power 484 © 108 007
6. NLCII M/O Coal 517:00 11 534
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7. NLCHI

8. Ramagundam Open Cast Mine

9. ORY Sagar Kanya

0. Heavy Duty Breakdown Cranes

1. Reailway Coach Factory Kupur-
thala

12. Railway Investment Programme
13. Credit Line Il HDFC

14 DUDCOII

15. Supply of Breeding Cattle

France

1 250 M Nelco Project

2 1200M HBJ Pipe Line

3 1130 M Talchar Power

4. Testing Equipment
(Bangalore)

5 1600 M NHPC Project on Dulhast
Hydro-Electric

Ttaty
1 ITI Bangalore

for CPRI

2 Gas Lift at Bombay High

Sweden
1 Un Hydro Power Project

OECF
1 Gas Pipeline Project

2 Malan Jhhand Copper
3 Gandhar Gas Base Power Pioject

4 Rolling Stocks
Modernisation

5 Quality Control of Health Techno-
logies

6 Power System Improvement &
Small Hydro Project

Workshop

7. Urban City Water Supply Project
8 National Highway (I Improvement
Project
9. Yamuna Action Plan
10. Udyogmandal Amonia Plant Re-
placement
11 Hydro Carbon Sector Programme

12 Gandhar Gas based Project I11

5114 LSS/ND/94

SRAVANA 29, 1915 (SAK4)

M/O Coal

M/O Coasl

D/O Ocean Dev.
M/O Railways
M/O Railways

M/O Railways

M/O Urban Dev
M/O Urban Dev
M/O Agnculture

D/O Mines
M/O Petioleum
M/O Power
M/O Power

M/O Powe1

D/O Telecommuni-
cations

M/O Petroleum and
Natual Gas

M/O Power
(NHPC)

M/O Petroleum
and NG (GAIL)
M/O Mines (1ICL)
M/O Power (NTPC)
and Power (hade
M/O Railways

M/O Health &
Fanuly Welfare
M/O Power (Rural
Electrification
Corp

M/O Urban Deve-
lopment (HUDCO)
M/O Surfuce
Transport

M/O Fnvironment
& Forest

D/O Fertilizer
(FACD

M/O Petroleum &
NG

M/O Power
{NTPC)
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520 00 60-187
172388 138 526
70 0 0 149
3160 4 052
19-2 11 628
777 77 672
250 90
300 0 093

60 0 491
(FF Millions)

250 00 38 961

1200 00 240 204
536 346 153 266
875 350 12 560
985 00 250 699

(US S Million)

17 00 5 540

32 00 3 464

SEK 765 SEK 201 m
CHF 175m

(Yen Million Dollar)

18904 1524
1516 340
13045 23225 &
42599 28536
1256 1256
7964 7964
24379 24379
6780 6780
4855 4855
17773 17773
24482 24482
35000 16457
19538 19538
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Sandi
1 Koraput Rayagada Railway line M/O Railways
2 Ramagundam Thermal Power D/O Power
Stage-TI
3 Nhava Sheva Port M/O Surface
Transport
Kuwait
1 KahiNadi Hydro FElectnc Project D/O Power
Stage-I1
2 Kemla Fishenes Development Pro-  D/O Agniculture
sect for prawn Culture & Coop
MULTILATERAL
OPEC
1 IFFCO Fertilizer Plants Rehabilita-  D/O Ferdizer
tion
2 Rewa Hospnal Project D/O Health
3 Basti District Hospital Project D/O Health
4 Rarchur Hospital Pioject D/O Health
5 Kerala Rainfed Farming Develop- D/O Agnculture &
ment Project Coop
ADB
1 Power Efficiency Improvement D/O Power
2 Gandhar Field Development M/O Petroleum &
NG
3  Hydro Carbon Programme Loan M/O Petioleum &
NG
4 Farst Rallway M/O Railways
5 Second Railway M/O Railways
6 Road Improvement M/O Surface
Transport
7 Tind Road M/O Surface
Tiansport
8 Ist Telecom D/O  Telecommu
nuation
9 IInd Telecom DO Tlelecommu-
nication
10 IInd Port Project M/QO Suiface I'rans-
port
Worid Bank
1 Cement Industry I D/O Industrial
Dev
2 Industnal Finance & Techmcal D/O Industnal
Assistance Dev
3 Ezxpont Development D/O Industnadl
Dev
4 Industnal Iechnology Dev D/O Industnal
Dev
5 Cement Industry Il D/O Industng’
Dev
6  Electromic Industry D/O Flectronics
7 Tnd Petrochemcal D/O Petrochemical
8 Industnal Pollution Control M/O TFavironment

& Forest
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(Saud: Riyal M)
103 2 42 092
172 00 109 963
141 00 38 939
(Kuwaiti Dinar M)
7 00 5 616
7 00 7 00
(USSM)
7 00 1 809
10 00 10 00
6 50 6 342
9 00 9 00
10 00 10 00
USSM)
250 00 250 00
267 00 257 00
250 00 125 00
190 00 163 527
225 00 2233430
198 00 152 130
250 00 205 419
125 00 82 073
68 00 20 818
129 00 105 727
(USSM)
165 00 32 030
310 00 22 378
120 00 25 321
205 36 144 199
300 00 204 632
8 0 7 492
12 00 11 00
175 95 136 %75
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National Senculture
Raflway Electnification

IMrd Railway Modernisation
Ist National Highway

IInd Nauonal Highway

9th Telecom.

Dudhichua Coal

Coal Mming & Quality Improve-
ment

4th Population

5th Populatioa

6th Population

Tth Population

Child Survival and Safe Mother-
hood

National AID Control

Madras Water Supply & Sani-
tation

IIrd Bombay Water Supply

IMrd Calcutta Urban Dev

Tamil Nadu Water Supply
Bombay Urban Dev

Kerala Water Supply & Sanitation
Gujarat Urban Dev

UP Urban Dev

Tamil Nadu Urban Dev
Hyderabad Water Supply
Maharashtra Rural Water Supply
Gujarat Rural Road

Vocational Training

IInd Tamil Nadu Nutntion

Ist Techmcal Education

IInd Technical Education

1st 1ODS Project

Mad National Dairy

IInd National Agnculture Re-
search

IfIrd National Seeds

IInd Farakka Thermal

Combined Cycle Power Project
National Capital Power Supply
Talchar Thermal Power

Nathapa Jhakn Power

Power Gnd System

Northern Region Transmission
Project.
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M/O Textiles
M/O Ratlways
M/O Railways
M/O Surface
Transport
M/O Surtace
Transport
D/O Telecom
D/O Coal
D/O Coal

M/O Health
M/O Health
M/O Health
M/O Health
M/O Health

M/O Health
M/O Urban Dev

M/O Urban Dev
M/O Urban Dev
M/O Uirban Dev
M/O Urban Dev
M/O Urban Dev
M/O Urban Dev
M/O Urban Dev
M/O Urban Dev
M/O Usban Dev
M/O Rural Dev
M/O Rural Dev
M/O Labour

M/O Human
Resources Dev &
D/O Woman &
Child Dev

M/O Human Re-
sources Dev & D/O
I ducatuon

M/O Human Re-
source Dev & D/O
Education

M/O Human Re-
sources Dev & D/O
Woman & Child
Dev

M/O Agriculture
ICAR (M/O Agr)

M/O Agriculture
M/O Power
M/O Power
M/O Power
M/O Power
M/O Power
M/O Power
M/O Power

174
115

137
3

135
265

137
218

218

291

100

360
78

150
278

425
375
485
350
485

215

a8

8888888

00

97

41
39

66

607

742
546

295 00

165

81

20
25

59
36
15
154
227
446
320
440

828
230

613
526
278
926

424

23

21

83

70
80
20
897
14
292
10
967
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50 Power utihty Efficiency Imp M/O Power 265 00 250 976
51 Renewable Resource Dev M/O Power 115 00 112 004
52 Gas Flaning Reduction D/O Petroleum 450 00 234 70
§3  Oil India Petroleum D/O Petroleum 140 00 15 083
[FAD USSM)
1 Tamil Nadu Woman Dev M/O Human 170 10 185
Resources
2 AP Tnbal M/O Welfare 200 4 028
3 Onssa Tribal M/O Welfare 12 2 9 394

Funds to Auntonomous District Councils

3702 DR. JAYANTA RONGPI Wil the
Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state

(a) the funds approved by the Planming
Commussion to the Autonomous District Coun-
elds of Karb: Anglong and N C Hills and
Assam dunng each of the last three yearsunder
article 275 (1) (a) and (b) of the Const
tution

(b) whether any discussion was held bet-
ween the Planning Comnnssion and the elected
representatives of the said Councils before any
action being taken under article 275 (1) (a)
& (b)

(c) 1f so the details thereof and

(d) i not, the reasons theretor ?

THE MINISTFR OI STATL OF T'HE
MINISTRY OF PLANNING AND PRO-

GRAMME  IMPLEMENTATION  (SHRI
GIRIDHAR GOMANGO) (8) No Su

(b) No Su
(c) and (d) Do not arise

Nebru Memonal Pavilion

3703 SHRI THAYIL JOHN ANJAI OSF
Will the Minster of CIVII AVIATION AND
TOURISM be pleased to state

(a) whether the Union Government have
recetved any proposal from the Government of
Kerala for the construction of Nehra Memonal
Pavilion in Alleppey Kerala

(b) if 30 the decision taken by the Union
Government 1n this regard

(©) whether the Union Government have
sanctioned any amount for the purpose and

(d) o so the details thereof ?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a)to{d) The Govemment of Kerala
submutted a proposal for construction of Nehru
Memonal Pavilion for use only during Boat
Races at Alleppey which could not be
sanctioned due to considerable cost and linited
utility The State Government of Kerala has
been requested to rework the proposal The
response of the State Government 13 sull
awaited

Exemption of foreign cxchange to agencies
engaged mn Export Promotion

3704 SHRI TARA CHAND KHAN-
DELWAL Will the Minister of FINANCF be
pleased to state

(a) whether the Export Promotion Council
for Handicrafts have requested to exempt the
foreign exchange earned by the buying agencies
engaged 1n export promotion

(b) if so the views of the Government m
this regard

(c) whether the Government are considering
to grant special incentives to buying agencies
for their efforts m export promotion and

(d) 1if so the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THE MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED) (a) Yes Sir

(b) The foreagn exchange earmings of buying
agents cannot be considered at par with that of
the commodity exporters The exempuion avail-
able to the commodity exporters 1s 10 compen-
sate them for lower profitability in the
mtemational trade unlike the buying agents
who operate on fawly high profitabslity
Therefore there 1s no justification for exempt-
ing the foreign exchange earmings of huymng
agents at a substantal fiscal cost
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(c) No other proposal for grant of special
incentives for buymng agencies has been
recerved or 18 pending before the Govern-
ment

(d) Does not anse

Smuggling of Gold, Silver and Narcotics

3705 DR. LAL BAHADUR RAWAL Will
the Minuster of FINANCE be pleased to
state

(a) the quantity and value of gold silver
heroin and other nercotic drugs seized by the
Government duning the last three years and the
current year upto July 1993 yearwise item-
wise

(b) the number of persons arrested dunng
the above penod,

(©) the disposal of the narcotic drugs sewzed
during the above penod, and

(d) the number of persons arrested under
vanous charges of smuggling dunng the current
year so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M V
CHANDRASHEKHARA MURTHY) (a) to
(d) Information 1s being collected and will be
laid on the Table of the House

Computer use for Ornamental Fabrics

3706 DR R MALLU Will the Mimster of
TEXTILES be pleased to state

(a) whether the attention of the Guvernment
have been drawn to the new technology of com-
puter 13 being used for desigmng of crnamental
fabrics

(b) 1t so, whether such technology 1s also
being used or adopted for india and

(c) 1f s0 the details thereof ?

THE MINISTER OF STATL IN THI
MINISTRY OF TEXTILES (SHRI G VEN-
KAT SWAMY) (a) and () Yes Sir

(c) Following technologies are being used
m India

(1) Electronk designing systems (CAD) for
pnnting weaving and knitting

(2) Computer aided textile designing sys-
tems for pninting and weaving

SRAVANA 29 1915 (S4K.4)
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(3) Computensed textile designing systems
for Dobby/Plain Looms Jacquard weav-
ing and fabric pnnting

Demands of Small Scale Plashc
Manufacturers

3707 SHRI RAMCHANDRA GHAN
GARE Will the Minister of FINANCF b
pleased to state

(a) whether the Government have discussed
with the representatives of the All India Federa-
tion of Plastic Industries regarding problems of
mdigenous small scale plastic manufacturers

(b) 1f s0, the details thereof and

(c) the facilities the Government propose to
give to the small scale plastic manufac-
turers ?

THE MINISTER OF STAIF IN TIIE
MINISTRY OF FINANCE AND THE MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED) (a)to(c) The requisite information
18 betng collected and will be laid on the Table
of the House to the extent available and per-
mssible under the Rules

Loan from Itahian Bank

3708 SHRI R SURENDER REDDY Will
the Minmster of FINANCE be pleased 0
state

(a) whether the Export-Import Bank of
India has recently signed an agreement wath an
Itahan Bank for a loan of about 13 million
dollars

(b) ifso the details thereof and objectives of
the loan, and

(¢) the terms and conditions on which loan
has been taken ?

THE MINISTER OF STAIE IN THF
MINISTRY OF FINANCE AND THE MINIS-
TER OF STAIE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) (a) Yes, Sir Exim Bank signed on
July 28 1993 an agreement wath Institute Ban-
cario San Paolo D1 Torim: (San Paolo Bank) for
a line of credit of Lira 20 Billion

(b)and (¢) The San Paolo Line of Credit will
enable Exim Bank to finance upto 85% of the
value of eligible caprtal goods from Italy kxim
Bank would on-lend funds under this line to
Indian Companies to buy capital goods and
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related services for execution of turnkey and
construction contracts overseas or for invest-
ment tn export production capabilities in India
The utilisation of the credit under this line it
subject 1o approvals by San Paolo SACL and
Central Mediocredito The Itne of Credit
envisages the folloming terms a mimimum
value of import contract of Lira 500 Mn Credit
coverage of 85% of contract value Interest pay-
able at GECD consensus rate or CIRR
arrangement fee of 075% of contract value
repayment in 10 sepu annual instalments and
msurance fees as advised by SACE The last
date for contract approval/disbursement would
be linked to the date when the credit line
becomes operative

WIMCO Forestry Scheme of NABARD

3708 SHRI BRAHMANAND
MANDAL
SHRI SANTOSH
GANGWAR
the Minister of FINANCE be pleased to
state
(a) whether the NABARD has launched
WIMCO Forestry Scheme for planting trees in

will

the country and partiulailly 1n Uttar
Pradesh
B T s r
__._l_J_P N
(ha)

1) Coverage of area (ha) T
Phase 1 3120
Phase I 9770
Phase m 7200

(1) Financial Outlay
Phase I 2199
Phase u 6926
Phase m 5976

(in) Banks Loan
Phase I 1893
Phase n ss87
Phase m 5080

{v) Relinance Commitment

by NABARD
Phase 1 1514
Phase a 4710
Phase m 3556
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(b) 1f so the details thereof,

(c) the amount of loan disbursed for
mplementing the above scheme dunng the last
year and the current year so far and the
recovenes made State-wise

(d) the steps proposed to be taken to recover
the amount stll outstanding

(¢) whether the Government have reviewed
or propose 10 the said scheme, and

() 1fs0,the details thereof and the directions
usued by the Government to provide loans
under the above scheme alongwith the norms
being adopted therefor ?

THE MINISTER OF STATE IN THF
MINISTRY OF FINANCE AND THE MINIS-
TER OF STATE IN THF MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) (a) and (b) The National Bank
for Agnculture and Rural Development
(NABARD) has sanctioned Farm Forestry Pop-
lar Plantation Project covering 3 States, viz
Uttar Pradesh Haryana and Punjab to
WIMCO Ltd 1n 3 phases Phase I—penod for
planting seasons of year 1984 to 1987 Phase
Ji—penod 1988 to 1991 and Phase Ill—~period

1992 and 1993 as per details given below —
(Area 1n ha)
T A 1 E s
P;mah Haryana Iotal
(ha) (ha) (ha)
1040 1040 5200
3340 2090 15200
2000 1600 10800
941 837 3977
2882 1607 11415
1980 1560 9516
807 716 3416
2450 1366 9603
1683 1326 8089
646 513 2733
1960 1092 7762
1178 928 5662
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) Bank losn sanctioned

Phase I 1040
Phase n 442
Phase m 2398
(v) Refinance avaded
from NABARD
Phase 1 666
Phase it 1756
Phase m n
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890 566 2470
2020 1093 7256
5 Nil 2403
712 453 1832
1616 874 447
3 Nil 74

(c) The loans are disbursed by the banks to
borrower farmers and recoveries are made after

seven years The details of recoveries by banks
are not available wvith NABARD

(d) Under WIMCO Project there 15 a tnpar-
tite agreement to be executed among farmers
bank and the company and the recoveries are
made out of the sale proceeds Steps for
recoveries of overdues are to be taken by the
banks under normal banking practices and
provisions of banking law

(¢) NABARD has been constantly reviewing
the project While sanctioming further Phases
the implementation of earhier Phase(s) were
borne m mind Proposal for Phase IV has since
been submitted to NABARD for sanction

() The charges for extension services
rendered by company per tree 10 farmers have
been brought down from Phase I to Phase 111
1e in case of Uttar Pradesh from Rs 36 per
plant to Rs 30 perplant 1n case of Punjab from
Rs 42 perplantto Rs 30 per plant and i case of
Haryana from Rs 39 per plant to Rs 30 per
plant Regarding loans provided by banks for
plantation and mantenance expenscs
NABARD 15 looking into the aspect for reduc-
tion 1n loan component to the extent of family
non-cash inputs like farmers own labour
NABARD has imtiated re-examunation of
norms for Phase IV

{Translanon)
Repayment of Russian Loans

13710 DR RAMESI{ CHAND
TOMAR
SHRIMATI BHAVNA
CHIKHALIA
the Mimister ot FINANCE be pleased to
state

will

(a) whether Russia has taken a decision to
collect the outstanding rouble debt provided by
the erstwhile Soviet Union to India

(b) if so the details thereof

(¢) the likely effects ot this decwsion on the
projects being run with this amount of debt and
the steps taken/proposed to be taken by the
Government to continue these projects

(d) whether the Government are mdaking
efforts to enter into new agreement with
Russia, and

(¢) if s0 the progress made so far in this
regard ?

THE MINISTER OF STATE IN THI
MINISTRY OF FINANCE AND THF MINIS
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) (a) and (b) India’s debt to the
former USSR 18 being repaid to Russia in accor-
dance with the agr t hed b the
two countries in January, 1993 The agreement
provides for the principal amount of the rouble
denomunated debt as on 1-4-92 being converted
from roubles to rupees using the exchange rate
on 1-1-90 as determined by the old 1978
Protocol (Rouble 1 = Rs 199169) The amount
of the principal debt as on 1-4-92 would also be
converted from roubles to rupees using the
exchange rate on 1-4-92 as determined by the
1978 Protocol (Rouble 1 = Rs 317514) [he
difference in the two amounts as calculated
above would be fixed m rupees and would be
rescheduled and repaid in annual instalments
over a penod of 45 years This rescheduled po1-
tion would carry no interest It will also have no
protection against any fluctuation in the value
of the rupee for a peniod of 5 years Thereafter it
will be indexed to the SDR 1f the averaye
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annual depreciation of the rupee exceeds 3 per
cent over this § year pennod Similar reviews will
be conducted at the end of every 5 year penod
The non-rescheduled portion of the debt will be
the amount in rupees corresponding to the con-
version of the rouble debt at the exchange rate
as on 1-1-90 This amount would henceforth be
denominated in rupee and iepuyments of the
principal and interest on this portion of the debt
would be effected by India 1n accordance with
the schedule 1n force for each of the relevant
nter-Governmental credit agreements The
rupee pdyments in respect of principal and
mterest of this non-rescheduled portion of the
debt would however be protected by adjusting
the rupee amounts tn line with future changes
m the rupee value of the SDR basket of §
currencies The exisung arrangement of using
the credit repayments for export of Indwan
goods and services to Russia will continue

(c) to (¢) The former USSR had extended a
number of credits for proects in India since
1955 Projects covered under credit agreements
concluded ull 1985 have largely been com-
pleted Following the dissolution of the LSSR.
several rounds of talks have been held with
Russia on the status of other undisbursed USSR
credits The Russtan Government has agreed to
complete the crednt supplies for the Kahalgaon
Power Project which 1s neaiing completion on
the old terms and conditions In respect ot other
credit agreements signed with the former USSR
between 1986 to 1989 Russia has indicated that
these would need to be renegotiated 1n view of
the changed circumstances Accordingly nego-
uations have been going on with the Russian
authonttes for credst facilities for some of the
projects earlier earmarked for funding under
Indo-Soviet credit agreements

{English)
Smuggliag Across Jawsalmer

3711 SHRI SHRAVAN KUMAR PATEL
Will the Minister of FINANCE be pleased
o state

(a) whether the attention of the Government
has been drawn to the report appeared in the
“Indian Express’ dated 9th June 1993 regard-
mg “Smuggling a Cottage Industry m
Jasalmer’

(b) whetherthe Government have taken any
steps to check the malady of smugghing across
Jdisalmer and adjcimng borders and

(¢) it so the details thercot ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M V
CHANDRASHEKHARA MURTHY) (8)
Government are aware of the News item

(b) and (¢) All Central Government and
State Government agencies are alert aganst
smuggling and act in co-ordination to chegk the
menace of smuggling

Voting Power in World Bank

3712 SHRI B L. SHARMA PREM Will
the Minister of FINANCF be pleased to
state

(a) whether Uzbekistan and Kazakistan vote
m the World Bank under Indian director-
ship,

(b) if so the details thereot and

(c) ifnot under which country s directorship
are these two countries voung in the Woild
Bank/l M F ?

THF MINISITR OI STATE IN THI
MINISTRY OF FINANCF AND MINISTLR
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR ABRAR
AHMED) (a) No Sir

(b) Does not anse

(¢) In World Bank/IMF Uzbekistan and
Kazalistan are in the constituencies represen-
fed by Switzerland and Belgium respectively

Outstanding Dues agamnst N1

3713 SHRI SHANTARAM
POTDUKHE
SHRIMATT SURYAKANTA
PATIL

Wil the

Minuster of TEXTILES be pleased to state

(a) the amount of outstanding dues payable
to the Maharashtra State Cooperative Cotton
Growers Marketing Federation for purchase of
cotton bales by the Nattonal Texule Corpora-
tion,

(b) whetherthe State Government has made
any request with regard to payment of the
dues and

{c) if so the steps taken by NTC for early
payment of outstanding dues?
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G VEN-
KAT SWAMY): (a) to () An amount of Rs
§39] crores was outstanding as on 30th June,

1993 for payment by NTC to Maharashtra State
Cooperative Cotton Growers' Marketing

Federation towards supply of cotton Several
references have been received for early settle-
ment of these dues Cotton 15 purchased by
NTC Mulls on credit terms Hence there are
bound to be certain outstanding for payment at
any given point of me The outstanding dues
of NTC are cleared, from time to time, upon
generation of resources and receipt of funds for
hquidity and towards reimbursement of cash
losses

Mid-term review by United Nations Funding
Agencies

3714 SHRI MANORANJAN BHAKTA
Will the Munister of FINANCE be pleased
to state

(a) whether five principal funding agencies
of the United Nations are likely to have a yoint
mid-term review of their programmes with the
Government of India, and

(b) if so the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR ABRAR
AHMED) (a) and (b) No, Sir There 1s no
proposal for any joint mid-term review 1in the
near future

However, the last joint mud-term review by
the five pnincipal funding agencies of the
United Nations was held m New Delhi on May
20-21, 1993 on programmes of cooperation with
the Government of India The minutes of the
review are awaited from the Resident Co-
ordinator Broadly, the review concentrateo on
the operanonal actvities n India of the agen-
cies which are members of the Joint Consulta-
uve Group on policies of UN, with special
attention to harmomsing their actraties and
giving a clear focus to their efforts It also
considered the availability and utiisation of
resources and the need to address m the
projects both the UNDP mandate and the

priorities of the Government
Ropewsy Projects in Himachal Pradesh

3715 SHRI HARIN PATHAK Will the
Minister of CIVIL AVIATION AND
TOURISM be pleased to state

8—114 LSS/ND/94
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(a) whether safety norms were allegedly
violated by the promoters of the ropeway lead-
ing to the recent mishap at Parwanoo m Solan
Dustnct of Himachal Pradesh.

(b) if so, the details thereof,

(c) whether the Government of Himachal
Pradesh 18 in process of approving another
five new ropeway projects in thé State,
and

(d) if so, whether the State Government has
taken adequate steps to ensure safety on
these projects ?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a) and (b) The report of the Com-
muttee set up by the State Government 18 being
finaliged

(c) and (d) State Government have some
ropeway projects under consideration 1o be set
up by them Adequate safety steps will be
incorporated in the proects when they are
set up

National Housing Bank

3718 SHRI BHOGENDRA JHA .
SHRI VIJAY KUMAR YADAV °
will

the MINISTER OF FINANCE be pleased
fo state

(a) whether the National Housing Bank has
taken a stand to implement National Housing
Plan and Schemes throughout the couniry
without having any branch offices anywhere
m the country;

(b) 1if sa, the reasons therefor;

(c) the details of the regional offices of NHB
closed duning the last one year, and

(d) the manner n which the management
of the Bank propose to momtor the implemen-
tation of vanous Schemes throughtout the
country from 1ts offices at Delhu and
Bombay

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) (a) and (b) National Housing
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Bank (NHB) has set up with an office each at
Delht and Bombay The Delhu office Jooks
sfter the developmental and policy aspects
while the Bombay office attends to the finan-
cial operations and regulatory functions

(c) NHB had proposed to open regional
offices at Bhopal, Lucknow and Madras
However, after a review, NHB felt that the
sbove offices may not he opened for the
present.

(d) NHB has suructured its Orgamisation so
that the responsibiity of overseeing the
development of housmng finance 1n each State
devolves on 8 team of dewgnated officers
headed by a semior officer

Expourt of Cotton Yarn

3719 SHRI CHETAN P § CHAUHAN
SHRIMATI MAHENDRA KUMARI
SHRI SHYAM BIHARI MISHRA
SHRI RAM TAHAL CHOUDHARY
SHRI LAL BARU RAI

Will the Minuster of 1EXTILES be pleased
o state

(a) the total quantity of cotton yarn produced
m the country dunng the last three years, State-
wise

(b) the quantity of cotton yarn supplied to
weavers during the same pernod, State-wisc

(c) the total quantity of cotton yarn exported
duning the above mentioned penod alongw th
foregn exchange earned through this export,

(d) whether the Governmient propcse to cur-
tail the export of cotton yarn to check its domes-
fic prices, and

ie) 1f so, the details thereof

THE MINISTER OF STATEF OF THE
MINISTRY OF TEXTILES (SHRI G VEN-
KAT SWAMY) (a) A Statement 1s annexed

(b) The quantity of Cotton Yarn delivered to

Weavers duning the last 3 years was as
under —

Years Qty of cotton yam deh-
vered (Mn Kg)

1990-91 1095

1991-92 1047

1992-93 1154
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The Quantity of Cotton Yern delivered to
weavers 11 various forms such as hanks, cones
etc the figures of which is not maintained State-
wise

(c) The Cotton Yarn exported and the foreugn
exchange eamed during the above period wag
as under —

Year Cotten yarn (ine  Foreign ex-
cluding Sewing change
Thread exported) earned

Mn Kg) (Rs in Cr)
1990-91 90 11 516 35
1991-92 125 95 989 02
199293 128 65 1166 61

{d)and (¢) The Govt 1s adapting a restrictive
approach in the matter of export of cotton ysm
by fixing annual ceiling for export of cotton
yarn from year to year While fixing the ceiling
all relevant factors such as productinn and
domestc demund 1n respect ot raw cotton pro-
duction and prices of cotton yarn, requirement
of yarns for decentralised handloom sector etc
are taken mnto consideration

Statement
Statewise Production of Cottor Yarn by Textile
mulls
(000 Kgs)
State Cotton Yarn

1990-91 1991-92 1992-93

Andhra Pradesh 78039 75425 82968
Assam 3049 2832 2589
Bihar 49¢4 4999 4445
Gujarat 133525 128096 134430
Haryana 21743 19510 25716
Himachal Pradesh 3658 4202 8288
Karnataka 70029 67917 71910
Kerals 30083 29380 30796
Madhya Pradesh 33534 26400 27183
Masharashtra 245962 241356 252765
Orssa 26699 27087 23955
Punjab 83750 85742 8620
Rajasthan 53500 52085 53504
Tamil Nadu 404469 496542 537A97
Uttar Pradesh 145558 113499 99112
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West Bengal 50307 42564 43721
Other States 4138 6289 7049
Delhi 10808 9955 9950
Pondichery 15977 16823 17742

Total 1510562 1450401 1522940

Purckase of Apple Computers
3720 SHRI RAMASHRAY PRASAD
SINGH Will the Mimister for PLANNING
AND PROGRAMME implementation be
pleased to state

(a) whether the Union Government have
purchased some APPLE computers for its
vanous projects at very high prices,

(b) a 30 the detads thereof and

() the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLLMENTATION (SHRI
GIRIDHAR GOMANGO) (a) to (c) The
mformation 18 bemng collected and wil be iaa
on the Tzble of the House

Farmers below poverty hae

3721 SHRI1 TEJ NARAYAN SINGH Wil
the Mimster of PLANNING AND PKO-
GRAMME IMP] EMENTATION be pleased
to state

(a) the cntena adpted while deciding the
tarmers who are be'ow poverty line

(b) whether this crtenia 18 umformally
adopted in all the Stutcx aund

(©) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRC-
GRAMME IMPLFMENTAION (SMRJ
GIRIDHAR GOMANGO) (a) to (c) The
criterion used to estimate people below poverty
hne 18 per houschold annusl consumption
expenditure of Rs. 11060 1n rural areas and Rs
11850 in urban areas There 13 no separate
critenon for fanmers The criterion 18 unifor-
mally adopted for all the States
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[Translanon]
Export of Opum

3722 SHRI DATTATRAYA BANDARU
SHRIMATI MAHENDRA KUMARI
‘Will the Mimister o FINANCE be
pleased to state

(a) the amount of foreign exchange earmed
from the export of optum during each of the
last three years, and

(b) the steps taken by the Government o
vrevent smuggling of opium ?

THE MINISITER OF STATL IN THFE
MINISTRY OF FINANCE (SHRI M V
CHANDRASHEKHARA  MURTHY) (o)
Foreign exchange reaised dunng last three
yezrs from the export of opwum '3 as
follows

Foreign exchange reahsed
(Rs m crores)

Year

1990-91 41 36
1991-92 63 56
1992-93 61 48

(b) Production of opum 1in lndia 13
regulated under strict licensing contral and
supervision by the Cenial Crovernment Dhf
ferent drug law enforcement ageucies keep
strict vigal over poppy cultivation and stringent
penal measures arc taken under the Narcotic
Drugs and Psychotropi. Substances Act for
any violation

Donations by Banks

3723 SHRI KHFLAN RAM 1ANGDE
Will the Minuster of FINANCE be pleased
0 state

(a) whether the public sector banks donate
money for chamty purposes,
(b) if 50, the details of such donations made

dunng each of the last three years and the
current year, 30 fur, bank-wise,

(c) the guudelines/rules
such donations,

prescnbed  for

(d) whether complaints regarding violation
of the above rules/guidelines have been
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recerved by the Government dunng the above
period and

(¢) if su, the details thereof and the action
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF S1ATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED) (a) Yes, sir

(b) The mformation 1s being collected and
will be lasd on the Table of the House

(c) Reserve Bank of India (RBI) have repor-
ted that as per extant instructions, the banks
are allowed to make donations to individvals/
msttutions for worthy causes to the extent of
1% of their published profits for the previous
year The banks are also allowed to make
donations to national funds recogmsed/
sponsored by Central/State Governments sub-
ect 10 overall ceiling of 2% of published
profits for the previous year for all types
of donations

(d) and (¢) RBI had recerved an anonymous
complaint alleging wregulanties by a
nationalised bank m donating funds for a
Flood Relief Fund and for construction of a
fooball stadivm The complaint has been
investigeted by RBI and the allegations have
not been proved

Minting of Coms

3724 SHRI  VISHWANATH SHAS-
TRI Will the Minister of FINANCE be
pleased 1o state

(a) whether the Government have stopped
minting of coins of ller denc

(b) 1if so the detais thereof and
{(c) the reasons therefor”

tions,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTCR
OF STATE IN f(HE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) (a) and (b) The Government
stopped minting of 1 paisa com from the year
1972-73, 2 paise from the year 1979-80 3 paise
from the year 1971-72 and 20 paise from the
year 1991-92 However, § puise and 10 paise
cons are st!l being minted

(c) Minung of 1 paisa 2 paise 3 paise and
20 pase comns was stopped becanse of lack of
demand from RBI
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Houslag Schemes in Gujarst

3725 SHRI GABHAN MANGAI
THAKORE Will the Mmstea of FINANCE
be pleased to state

(s) whether some housing schemes have
been started or are proposed to be started m
Guyjarat by the Life Insurance Corporation of
India dunng the current year,

(b) 1f s0, the details thereof and the time by
which these schemes are likely to be
completed, and

{c) the estimated expenditure likely to be
mncurred thereon

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF SIATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED) (a) No, Sir

(b) and (c) Do not anse

[Enghsh]
Evasion of Central Excise Duty in Gujarat

3726 SHRI RAM VILAS PASWAN Wwill
the Mimister of FINANCE be pleased to
siate

(a) whether the Government have received
any information regarding a flounishing racket
m the evasion of central excise duty 1a South
Gujarat 2s reported 1n the “Indisn Exprese’
dated July 23 1993,

(b) if so0 the details thereof and

(c) the steps taken by the Government i
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M V
CHANDRASHEKHARA MURTHY) (a) A
news item has appeared mm the “Indian
Express” dated 23rd July, 1993 about cvasion
of excise duty

(b) So far as evason of centrat excise duty
15 concerned, texties have already been
denufied as onme of the evasion prone
commodities Duning the year 1992-93, 277
cases mvolving central excise duty of Rs
211 61 lakhs and during 1993-94 (till 31st July,
1993), 55 cases involving central excise duty of
Rs 46 86 lakhs have been dstected against
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textle processors in the Central Excise
Collectorate  Surat

(<) Surveillance has been stepped up oi the
manufacturers suspected to be indulging m
evasion of duty of excise on the basis of
mtelligence gathered

Bangalore Megacity programme
3727 SHRI G MADFGOWDA Will \he
Mmuster of PLANNING AND PRO-
GRAMME IMPL EMENTATION be pleased
to state

(a) whether the Karnataka Governuent has
requested the Planning Commussion to allot Rs
30 crores for Bangalore Megacty
Programme, and,

(b) 1f s0, the steps proposed to be taket on
the above proyect ?

THE MINISTER OF S1ATE IN THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANCO) (a) and (b) The
Government of Kamnataka has requested that a
sum of Rs 3000 crores may be allotied on ad-
hoc bass dunng 199.-94 for taking up various
programmes m the Bangalore city A scheme
for [frastructural Deveiopment of Mega Cities
which includes Bangalcre City 1s under con
sideration of the Planning C ommussion

Projects taken wup by National Asrports
Authority
3728 SHRI SANDIPAN BHAGWAN
THORAT Wil' the Mintster of CIVIL AVIA
TION AND TOURISM be pleased to state

(2) the muin projects cleared/approved and
taken up for execution by the National Airprots
Auathonty durning the current year and

(b action taken or proposed to be taken to
avord cost and tume overrun for the
approved projects ?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a) The folloming are the main
projycts —

1 Expansion of Terminal Complex at
Bhubaneswar Guwahaty, Indore, Luck-
now Jaipur Vadodara Calicrt and
Hyderabad
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2 Modermisation of Air Traffic Services at
Bombay and Delh1

3 Strengtheming of Runway at Agartcla
and Dibrugarh

4 Extenson of Runway at Tirupatht

5 Provision of Radars of Tnvandram
Guwahats Hyderabad and
Ahmedabad

6 Prowision of Very Small Aperture Ter-
manals (VLATS) for satellte-aided Data
Communication between ten arports

7 Provision of Radio Nawigational and
Landing Asds
(a) Doppler Very Hygh Frequency
Ommndirectional Range (DVOR)

() Dustance Measuring Equipment
(DME)

(¢) Instrument Landing System (ILS)

(b) To ensure that the projects remain on
schedule and within the approved cost
activities like preparation of detailed reports
soil tesung prequal.fication of contractors are
taken up before the award of contract Port
charts are prepared and 1mplementation of the
projects 18 closely momitored, on a conti-
nuous basis

[Translationf

Air India

3729 SHRI MADAN LAL KHURANA
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state

(a) whether the Comaptroller and Auditor
General has 1n 1ts report No 3 of 1993 (Union
Government-Commercial) pointed out some
shortcomings 1n the working of the Air
India

(b) 1f so the details thereof and

(c) the acvou being taken by the Govern
ment to remove these shorttomings?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a) and (b) Para 31 of the Report of
the Comptroller & Auditor General (No 3 of
1995) Umion Government oontamns certamn
observations on the procedure followed by Air
Indie for investment to its surplus funds

{¢) Government have reiterated 1o Aur Indsa
that the Corporaticn should ensure hat invest-
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ment of its surplus funds is strictly in accor-
dance with the provisions of the Air
Corporations Act and instructions issued
thereunder. The management of Air India has
also been advised that the Board of Directors of
the Corporation should lay down clear cut
guidelines to ensure that correct procedure is
followed.

[English]
Modernising of powerlooms in Gujarat

3730. SHRI HARIBHAI PATEL : Will the
Minister of TEXTILES be pleased to state:

(2) whether the Government have received
any proposals from the Government of Gujarat
for providing financial assistance for moder-
risation of powerlooms in the State;

(b) if so, the details thereof and the action
taken by the Government there on; and

(¢) the financial assistance prorosed to be
provided for this purpose during 1993-94 ©

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY): (a) No such proposal has
been received by Government in recent
times.

(b) and (c) Do not arise.

Tax Collections

3731. SHRIMATI BHAVNA CHIFHALIA :
Will the Minister of FINANCE be pleased
to state:

(a) the total share of direct taxes collected
from individuals and HUFs and the quantum
of the individual and EUF Income Tax vis-a-vis
the total Income Tax collection during last three
financial years;

(b) th=share of tax collected and salaries for
this period and the percentage to the total
tax;

(c) the quantum of wealth 1ax collected for
the above three years in terms of percentage to
the total direct tax collection;

{d) the amount of administrative costs of the
Goverament for running the Income Tax
department for the above three years; and

(e) the percentage of the total zost for run-

ning the Income Tax department to the total
revenue coliection ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHARA MURTHY): (a)
Statistics are not maintained individuals of
HUFs assessee-wise.

(b) The desired information is given
below :—
(Rupees in crores)
Tax To1al Percentage
Colln. Expendi- of salaries
frm ture on paid to
direct tax salaries the total
tax colin.
1990-91 11028 167 1.51%
1991-92 15344 186 1.21%
1992-93 17976 213 1.18%
(Prov)

(c) The information reiating to collection
from wealth tax and iis percentage to tutal
direct tax collection during the last three years
is given below:—

Wealth tax
collection (Rs.

Percentuge of
wealth tax

in crores) collection to
total direct tax
collections
1990-91 231 2.09%
1991-92 307 2.00%
1992-93 464 2 58%

(Prov.)

(d) and (e) The figures of expeunditure dur-
ing the last three years are given below:—

Administrative  Percentage of
cost (Rs. in cust to the
crores) total direct tax
collection
1990-91 230 2.0%%
1991-92 256 1.67%
1992-93 292 1.62%

(Prov.)
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MMranslation]

Deposits by public sector undertakings in foreign
banks

3732. SHRIMAT!I SAROQJ DUBEY: Will
the Minister of FINANCE be pleased to
state :

(a) whether severa! public sector under-
takings have been depositing amount in
foreign banks violating Government m.lcs;

and

(b) if s0. action taken by the Government in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED): (a) and (b) In consultation with
Reserve Bank of India (RRI). instructions were
jssued in January. 1992 permitting Central
Public Sector Enterprises to undertake normal
banking transactions with any bank of their
choice including foreign/private sector banks.
Consequent upon the change in the policy,
depesiting of money in foreign banks by
public sector undertakings does not constitute
a violation of Government rules.

However, RBI have reported that a number
of public sector undertakings have been found
to have violated RBI guidelines with regard to
the placement of funds with banks under their
portfolio/fund management services schenes.
RBI have further reported that based on the
findings of the Janakiraman Conumittee. con-
cerned Ministries are taking action against
such public sector undertakings.

Income Tax Raids

3734. SURI JANARDAN MISRA :© Will the
Minister of FINANCE be pleasad to siate:

{a) the details of the raids conducted hy the
Income Tax depariment in the premises of
businessmen at Dhanbad and other cities dur-
ing the last three months: and

{b) the action being tuken by the Govern-
ment against these persons?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHARA MURTILY): (a)
During the last three months. trom 1-5-1993 10
31-7-1993. the premises of a coal trader. was
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searched 2t Dhanbad. The search resulied in
the seizure of unaccountaed asseis worth Rs.
27.65 lakhs alongwith several incriminating
documents and books of account. In the rest of
the country 862 searches were conducted over
the same period. leading to seizure of valuable
assests worth Rs. 47.33 crores.

(b) Necessary follow-up actiens as provided
for under the Direct Taxes Acts have been
taken up on the basis of the miateriais seized
i course of the searches.

English]
Income Tax Cofllections

3735, 3HRI ANNA JOSH1: Will ihe
Minister of FINANCE be pleased to state :

(a) the names of incometax paying indus-
tres with a tum over of more than one
crore;

(b) thz number of such industries thar have
filed their incume tax returns for the year 1992-
93:

(¢) the revenue zlready collected and due
from these industries; and

(d) the number of industries which are
defaulter in this matter ?

THE MINISTER OF STATE IMN THE
MINISTRY OF FINANCE (SHRI M. V.
CHANDRASHFKHARA MURTHY): (a) to
(d} Even as on 31-3-1990 there were mare than
3000 1arge sized companies (i. e. companies with
paid up capital of Rs. 50 lakhs and above)
which had a turnover of more than Ks. 1 crore.
Apart from this there are small sized companies
(with paid up capital of less than Rs. 50 Jakhs)
Government companies, partnership  firms.
trusts, proprietory concerns, =tc, which nuy
have turmover exceeding Rs. | crore. Morcover
the Income tax Department maintains records
on the basis of income returned and incone
assessed and not on the basis of turnocver. In the
circumstances results sought to be achieved will
not be commensurate with tinie and eifort spent
in compiling information in respect of such
large number of industries.

Expert Group on Kedefining Poserty

3736. SHRI SHARAD DIGHE : Will the
Minister for PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
1o state :

(a) whether the expert group constituted by
the Planning Commission in September 1989,
1o ook into the methodology for estimation of
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poverty at National and State levels and slso to
go mto the question ot redefining poverty line
has submitted its report,

{b) 1f so, the salient features of the recom-
mendations made by this group

(c) the reaction
thereto, and

of the Government

(d) the propurtion and number of poor at
the Netional and State 1evels at preseny, Uiban
and Rural area-wase ?

THE MINISTER OF 3TATL OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGQ) (a) The Expert
Group on Estimation of Proportion and Num-
ber of Poor presented its Report to the Deputy
Chairman Planning Commuassion recently {on
24th July, 1953)

(b) to (d) The Expert Group has recom-
meded a methodoiogy for estimating poverty
after a detatled study of data on (onsu.nption
expenditure, pnce changes price differentials
across the States and consumption p ittern of
the poor The Expert Group has also suggested
an indepth study telating poverty to hving stan-
dards and empioyment as well as free sor 1al ser-
vicer provided by the Government The
methodology suggrsied for estimanng poverty is
being studied

[Mranstanon)
Losses 'a { coperative Banks snd RRRs
3737 SHRI BIRSINGH MAHATO
SIIRI SANTOSH KUMAR

GANGWAR o
MOHAMAD All ASRAPII .
FATMI
SHRI RAM 1 AKHAN SINGH
YADAV

Will the Mumster of FINANCL be pleased
to state

(a) the details of the profit camud wnd L s
incurred hy the Central/Urban and Rura
Cooperatiw Banks and Regional Rutal Biuks
in the country dunng each of the 1<t thi e
years State-wase and category-wisc

(b) the reasons for incurnng losses
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(¢) the amount of the administrative expen-
diture of the abave cooperative banuks running
m Josses dunng the above period; and

(d) the steps taken by the Government to
avoid the loss in future?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCF AND THE
MINISTER OF STATF IN THE MINISTRY
OF, PARLIAMENTARY AFFAIRS (DR
ABRAR AHMED) (a) to (d) The State-wise
details of prufits earned and losses incuired by
Dastnict Central Coorperative Banks (DCCBs)
State Cooperative Banks (SCBs) and Regional
Rural Banks (RRBs) dunng each of the last
three years are given in the Statement I & IT The
State-wise details of Admrnistrative expenditure
of loss making DCCBs and SCBs are also
mdicated m the Statement I

The reasons for incurning losses by the RRBs
are broadly wentuied as narcow or negative
margin on lending, high fixed overheads high
servicang cost because of a large numbszr of
small accounts, and low productivity pe
employee because of restnictzd operations With
a view 10 restructunng the RRBs and impart
viability to theni, a number of models have heen
worked out and eftectivness of each 15 being
examined from all angles

As regard DCCBs and SCBs the losses are
due tn faciors hike low business turrover high
cost of management low operating margins
lack of deversification of loan portfolio failture
to mdnage funds prudently and low recovery
Thewe aspects are studied dunng statutory
mspection of the banks conducted by
NABARD and suitably remedial measures are
suggested NABARD hds been impressing upon
the State Governments the need to improve
recovory chinate NABARD has also formulated
a Business Development Plan for CCBs to be
mplemented on a pilot basis by selected CCBs
n each State This plan aims at overall develop-
ments of the banks mto efficient and wable
"nits [he CCBs are also inspected by the State
Gorernments which conduct statutory inspec-
tiuns aad suggests remedial measures

As regards Urban Coaperattve Banks, the
wformation 18 bemng collected and to the extent

available will be laid on the Table of the
House
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STATEMENI 1
Statsment of profit, loss and administrative expenses of SChs (two-tier)/DCCHs

Whnitten Answers

(Amt. in crores)

Admimutrative expenses
of loss makiag banks

Nama Losses Incurrect Daring year Profit earmed duriag the year (DCCBs/ SCB 2 ter)
me 1090 w11 190090190041 199192 190990 196041 199102
No Amit  No Amt.  No Awmt No Amt No Amt No Amt

1 2 3 4 s 6 7 ] 9 10 n 12 13 14 15 16
Anhea Pr 15 9143 NA NA NA NA 6 189 NA NA NA NA 4955 NA NA
Assam - - 1 004 NA NA 1 020 — =~ NA NA -_ 76 NA
Goa = == = NA NA - 1 068 NA NA 1 026 -— - -—
Cujarat S 2872 5 2872 S 1321 11 550 11 624 13 941 737 NA NA
Haryana 6 080 2 044 4 044 7 7314 11 139 9 082 540 NA NA
&K 1 215 NA NA NA NA 2 001 NA NA NA NA 239 04 NA
Kasnataka 10 953 9 804 10 733 ] 17 10 1578 9 1339 959 NA NA
Kersla - = e e = o~ 12 065 14 270 14 211 — @~ -
Madhya Pr 14 194 NA NA 8 093 31 236 NA NA 37 2954 1019 NA NaA
Mabharashtra - = = e 3 021 30 129 26 1931 27 1975 -~ NA NA
Manipur ~ = NA NA NA NaA 1 012 NA NA NA NA - -— NA
Meghalaya = =~ NA NA NA NaA 1 006 NA NA NA NA - - NA
Nagaland = =~ NA NA NA NaA 1 022 NA NA NA NA - - NA
Orissa 12 263 11 221 12 136 S 022 6 127 S 053 537 NA NA
Punjab 3 042 1 002 1 002 12 S17 14 1224 14 1224 548 NA NA
Rajesthan 17 497 NA NA NA NA 8 033 NA NA NA NA 1112 NA NaA
Temil Nadu 2 174 NA NA 1 066 15 1082 8 725 17 945 260 NA NA
Tripura NA NA NA NA — -~ NA NA NA NA 1 02 - - NA
Utear Pre 12 417 NA NA NA NA 45 940 NA NA NA NA 953 NA NA
West Bengal 1S 126 NA NA 1 224 7 185 NA NA 7 151 2735 NA NA
Andaman &
NicodarU T - = NA NA = = 1 022 NA NA 1 018 - - NA
Arunachal Pr = = NA NA — -~ 1 013 NA NA 1 046 — -~ NA
Chandigarh = = NA NA NA NA 1 001 NA NA NA NA -— - NA
Dethi U T — = NA NA NA NA 1 017 NA NA 1} 078 - - NA
Mizsoram ~~ = NA NA NA NA 1 006 NA NA 1 009 - - NA
Pondicherry — = NA NA NA NA 1 014 NA NA 1 036 - - NA
Bihar 07 371 19 S27 NA NA 19 382 17 984 15 390 397 NA NA

Note ‘—-The banks on no profit and no loss have not been included in this Statement

7114 LSS/ND/94
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STATEMENT 11

State-wise break-up of the profit earned/loss suffered by the Reglonat Rural Banks during the last three
years |. ¢ 1989.90, 1990-91 & 1991-92

(Rs. m Lakhs)
L Name of the 1990-90 1990-91 LIS 78
Neo Stase
Profit Los Profit !.ou ) Pmm‘ Loss .
No Amt No Amt. No Amt No Amt No Amt No Amt
1  Haryana 1 3579 3 8500 1} 7940 6609 - - 4 39040
2 Himachal Pradesh 1 232 1 2314 - - 2 4501 - - 2 10392
3 Jammu & - - 3 133352 -~ - 3 13649 -~ - 3 33521
Kashmir
4 Punjed 2 3687 3 3118 3 715 2 355 1 720 4 w&
$  Rajasthan - — 14117251 1 18269 13 104407 - - 14 249401
6 Arwnachal Pradesh — - 1 1015 ~ - 1 1224 - - 1 2302
7 Assam 1 6573 4 9799 1 408 4 38076 — — S 106134
8  Moanipur - - 1 278 - - 1 4256 - - 1 ss3s
9 Moeghalays - - 1 1952 - - 1 2233 -~ - 1 1837
10 Mizoram - - 1 4452 - - 1 5572 - - 1 680
11 Nagaland - - 1 813 -~ - - - - - ™ 1528
12 Tripun - -~ 1 8304 — - 1 4228 - - 1 202758
13 Bihar 3 19982 17 88932 S 13932 17 144266 2 6108 20 344608
14 Orissa 1 1827 8 80243 2 10624 7 83861 1 2732 § 200330
1S West Bengal 3 2191 6 41266 1 562 8 69889 2 178 7 138026
16 Madhya Pradesh 1 1641 23 124325 2 11050 22 115476 — - 24 295647
17 Uttar Pradesh S 42307 35 261372 10 79005 30 188333 8 10174 32 485141
18 Gujamt - - 9 31032 -~ —~ 9 36354 — — 9 73004
19 Maharashirs 2 8962 8 25364 — — 10 36993 — —~ 10 118932
20 Andhra Pradesh 7 16455 9 69534 9 54599 7 92357 7 14215 9 86133
21 Kemnataka 2 1925 11 31182 4 6919 9 38200 1 1632 12 121278
22 Kerals 2 16256 — - 2 92817 - - 1 2227 1 3223
23 Temil Nads - - 3 17879 — - 3 19142 - — 3 43623
[Enghsh] trom Tnvandrum After bilateral dlscusd:im,
no final agreement could be reached with
Operstion by anln; :l::i:'nn from Trivandrum UAE Th.:pmpo sal of Oman 18 yet 1o be dis-
cussed between the two Governments
3738 PROF  SHRIMATI  SAVITHRI

LAKSHMANAN Will the Mmuster ol CIV[L
AVIATION AND TOURISM be p o

Tramel, !

state

(a) whether there 15 any proposal to permt
more foreign airlines to operate from the
Tnvandrum Atrport, and

(b) 1f so, the details thereof”?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a) and (b) United Arab Fmirates
(UAE) and Sultnate of Oman have shown
mterest in flights 10 be operuted by their sirlines

Marketing Policy for Export of Textiles

3739 SURI SIMON MARANDI Wil the
MINISTER OF TEXTILES be pleased to
fate

(8) whether the Government hawve
mtroducet] a ¢ hensive markeung policy
to encourage export of textiles and propose to
open tiade centres tn foreign countries in pur-
suance thercol and
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(b) if so, the total number of trade centres
proposed 10 be set up by India in foreign coun-
tries till date?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G VEN-
KAT SWAMY): (a) and (b) Export or certain
textile/garment items to some of the developed
countries are restricted by quantitative limits
Exports of such products from India are
regulated by Textile/Garment Export Entitle-
ment Distribution policies formulated by the
Government. Export of non-quota items to
quota countries and export to non-quota non-
quota countries are allowed freely Government
have taken several steps to boost textile exports
in the recent past There is however no proposal
at present before the Mimistry of Textiles to
open trade centres in foreign countries

[English]
Micro-Dimensional Problems (o
Workers

3740 SHRI SUDHIR GIRI Will the
MINISTER OF LABOUR be pleased to
state

Textiles

(a) the micro-dimensional problems faced
by the textile workers all over the country;

() the micro-dimensional difficulties
afllicting therc in specific areas State-wise;

(c) the suggestions made by the represen-
tatives of the textle workers for the
remedies; and

(d) the steps taken by the Government
thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P A
SANGMA): (a) to (d) The Textile industry
which is one of the important industries in the
national economy is faced by sickness. The
largest concentration of sk cotton textile units
is in Maharashtra, Gujarat and Tamil Nadu.
The causes of sickness in textile industry are
manifold and complex, general as well as unit
specific. Due to the sickneas in the industry
workers are facing various kinds of problems
Ministry of Labour has revived the Tripartite
Industrial Committee on Cotton Textiles to
examine the problems of sickness facing this
industrial sector and prescribe appropriate
remedies. In the meeting of the Committee held
on 12th February, 1992 the committee discussed
the question of industrial sickness and pro-
blems faced by the workers due to sickness. The
Committes also observed that the budsetary
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support to the National Textile Corporation
(NTC) should not be stopped suddenly but
phased out over a period of time The Labour-
side agreed to consider the proposal of NTC 10
re-group some units in different subsidiries 1o
make them financially visble In the meeting of
the Special Committee for consultation on NTC
matters held on 26-6-93 representstives of the
Central Trede Union Organisations suggested
the need for proper planning for development
of all sectors of the textile industry, As decided
by the Committee, a STb-Committee of the Spe-
cial Committee has been constituted to consider
the implementation of turn around strategies
of NTC.

Merger of AP Cooperative Central Agricultural
Development Bank and AP State Cooperative
Bank

3741. SHRI SOBHANADREESWARA
RAO (VADDE)' Will the MINISTER OF
FINANCE be pleased to state

(a) whether the Government of Andhra
Pradesh has sought the permission of the
Union Government to go shead with the merger
of two apex Bank viz., A. P. Cooperative Bank
and A P State Cooperative Bank;

(b) if so, the details thereof; and

(c) the reaction of the Union Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) " (a)to(c) Yes, Sir. The State Govern-
ment of Andhrs Pradesh has submitted a pro-
posal to Government in the Ministry of
Agriculture for merger of Andhra Pradesh
Cooperative Central Agricultural Development
Bank Ltd. with Andhra Pradesh State Coopera-
tive Bank 1td. at the apex level. This is the
second phase of of integration in Andhra
Pradesh as the process of integration st the level
of District Central Cooperstive Banks (DOCRBs)
and Primary Agricultural Development Banks
(PADE)) has since been completed. NABARD
has reported that the Proposal for merger of the
long term and short term credit structure at the
apex level is feasible both from financial and
orgainisational angles.
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[Translation]
Anti-Poverty and Self-Employment Schemes

3742 SHRI RAJENDRA AGNIHOTRI "}
SHRI MANIKRAO HODLYA
GAVIT Will the MINISTER OF

FINANCE be pleased to state

(a) whether the Government have for-
mulated any scheme to grant bank loans and
advance tn vanious States to remove the poverty
during the current financial year

(b) if so the detsils thereof and

(¢) the amount proposed to be provided to
the benefictanes under the anti-poverty and
self-employment scheme 1n the country State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED) (a) and (b) Yes, Sir The Govern-
ment have formulated various poverty allevia-
tion and employment generation schemes for
granting bank loans to the eligible beneficiaries,
which are under operation during the current
financial year These schemes are Integrated
Rural Development Programme (IRDP)
Scheme for providing Self Employment to the
Educated Unemployed Youth (SEEUY) and the
Scheme of Urban Micro Enterprises (SUME)
under Nehru Rozgar Yojana (NRY) The details
of each of the scheme are as under —

(1) IRDP The objective of the Progitamme
1s to asust selected fanulies of target
group 1n rural areas ta cross the poverty
hine by taking up self-employment ven-
tures The programme aims to achieve
the stated objective by providing income
generating assets including working
capital where necessary to the target
group famlies through a package of
assistance including subsidy and
institutional credit The target group con-
sists of small farmers marginal farmers
agnicultural labourers, rural antisans
and others who live below the poverty
line

SEEUY Eductaed Unemployed Youths
within the age group of 18-35 years and
whose family income does not exceed Rs
10, 000/ per annum are eligible for assis-
tance Composite loans not exceeding
Rs 35 000/- for Industrial ventures Rs
25 000/- for Serviue writs and Re 15 000/-

{n

~
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for business enterprises are given Capr
tal submdy at the rate of 25% of e
project 13 provided to the beneficiary

SUME The Scheme coveis unemployed
poor lving below the poverty 1n met-
ropolitan areas cities and towns not
covered by IRDP The quantum of assis-
tance are Rs. 15000/- for SC/ST and
women beneficianes and Rs 12 000/- for
others Submdy at the rate of 25% of the
project cost 18 given to each beneficiary
subject to ceiling of Ra 5.000/- for SC/ST
beneficiaries and Rs 4000/~ for
others

The loans are also given by banks under the
Differential Rate of Interest (DRI) scheme to
the weaker sections of the society The scheme
envisages lending by banks at a concessional
rate of interest of 4% per annum to the persons
below the poverty line for productive
endeavours The maximum amount of asss-
tance to an individual beneficiary available
under the scheme 13 Rs 6,500/-

(aif)

(c) The State-wise financial allucation and
physical targets (provisional) under IRDP for
the year 1993-94 1s given in statement-l State/
Unton Terrtory-wise physical target under the
SEEUY scheme 1a given 1n Statement-II Tenta-
tive allocation of Central share ot funds for the
year 1993-94 under SUMF 1 given 1n
Statement-IT1l Under the DRI Scheme there is
no State-wise targets The banks are required 10
obtain 1% of the total advances of the preceding
year under the DRI scheme

STATEMENT 1

Financial allocations and physical targets under
TRDP 1993-94 (provisinnal)

S Suate/Union Total Al- Physical
No Termtories location  Target

(Nos)

1 2 3

1 Andhra Pradesh 8416 204024
2 Amnachal Pradesh 686 16630
3 Assam 2770 67158
4 Bihar 16112 390585
S Goa 142 3446
6. Gujarat 309 74909
7 Haryana 742 17989
8 Himachal Pradesh 242 6863
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1 2 3 1 2 3
9. Jammu & Kashmir AQ2 11193 12. Manipur 840

10. Karnataka 5650 136981 13. Meghalaya 100

11. Kerala 2056 49836  14. Nagaland 90

12. Madhya Pradesh 10654 258521 15. Orissa 4,900

13. Masharashtra 9174 222394 16 Punjab 10,780

14. Manipur 62 1511 17. Rajasthan 6,300

1S. Meghalaya 192 4656 18 Sikkim 60

16. Mizoram 288 6971 19. Tamil Nadu 10,000
17. Nagaland 300 7273 20. Tripura 500
18, Orima 6826 165479  21. Uttar Pradesh 16,250
19. Punjab 528 12792 22, West Bengal 7,500

20. Rajasthan 4430 107400  23. Andaman & Nicobar 40

21. Sikkim 56 1352 24. Arunachal Pradesh 40

2. Tamil Nadu 7608 184436  25. Chandigarh 200

23. Tripura 618 15000 26, Dadra & Nagar Haveli 60

24. Uttar Pradesh 20508 497156  27. Goa 150

25. West Bengal 7542 182836  28. Mizoram 200

26. A & N Islands n 1726  29. Pondicherry 350

27. Daman & Diu 28 690  30. Lakshadweep 20

28. D & N Haveli 15 372 3l. Daman & Diu 40

29. Lakshadweep 7 159

30. Pondicherry 58 1047 Total 1,26,300

ALlL INDIA 109343 2650744
. STATEMENT I

Statement showing State/Union Territories wise
targets under SEEUY for the year 1993-94

S. Name of the State/ Targets
No. Union Territoriea 1993-94
1 2
3

1, Andhra Pradesh 9,200
2 Assam 3780
3. Bihar 11,500
4. Gujarat 3,500
S. Haryana 2700
6. Himacha! . .adesh 1,200
7. Jammu & Kashmir 2,000
8 Karnatak 6,300
9. Kerala 7,000
10. Madhye Pradesh 8,800
11. Maharashtra 11,900

the year 1993-94 under Nebru Rozgar Yojana

SUME

S. Name of the State’

No. Union Territories Subsidy Training
1 2 3 4
1. Andhra Pradesh 189-10 43-70
2. Bihar 167-78 3880
3. Gujarat 2.4 2 4
4. Haryana 25-65 8-40
S. Kamataka 161-38  37-30
6. Kerala 72-40 16-78
7. Madhya Pradesh 171-50 39658
8. Maharashtra 170-45 39-40
9. Orisaa 4340 11 20
10. Punjab 49-65 11 50
11. Rajasthan 98-45 2 78
12 Tamil Nadn 197 88 45 M
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Uttar Pradesh 41
West Bengal 150
Gosa 2
Arunachal Pradesh s
Assam 22
Himachal Pradesh 10
Jammu & Kashour 14
Manipur
Meghalaya
Mizoram
Nagaland
Sikkim
Tripura

A & N Islands
Chandigarh

D & N Havelt
Daman & Du
Pondicherry
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Total 2113 00 528 00

Four metros of Delh:, Calcutta, Bombay &
Madras @ Rs 40 Lakhs each

[English]
Deposits/Credita in Public Sector Banks

3743 SHRI SHANKERSINH VAGHELA
Will the Minister of Finamce be pleased to
sate
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(8) the deposits mobilised and advances
made by the public sector banks during each of
the last two years and the current year, so far,
state wise

(b) whether the deposits mobilised by the
above banks have decreased,

(©) 1f s0, the reason therefore, and

(d) the steps taken by the Govemment to
Itberalise the credit system of the banks?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) (a) t0 (d) The amount of deposits
and outstanding credit of Public Sector Banks
as on the last Frnday of March 1991, March
1992 and December, 1992 (1atest available) are
given State-wise in the attached statement.

The deposists of 28 Public Sector Banks have
increased from Rs 174085 crores as on the last
Friday of March 1991 to Rs 199531 crores as on
the last Fnday of March, 1992 During the
current year as on the last Friday of December,
1992 1t has further increased to Rs 220597
crores It would thus be seen that total deposists
of all Public Sector Banks in absolute terms
have not decreased The trend in growth of
bank deposits remain under observation of
Reserve Bank of India and Government, and
corrective steps taken whenever call for The
lending structure was also changed in the credit
policy announced in April, 1993 and further
modified in June, 1993 The above measures are
expected to improve the flow of credit to various
sectors of economy

STATEMENT

S. STATE/UNION TERRITORY MARCH 1991

(AMOUNT IN Rs. crores)
MARCH 1992 DECEMBER 1992

No

Deposits  Credit Deposits  Credit Deposits  Credit
1 Haryana 3782 2252 4120 2306 4508 2489
2. Himachal Pradesh 1331 503 1496 503 1659 531
3 Jammu & Kashmir 853 284 896 mn m 291
4. Punjsb 9787 4367 10864 4578 11952 4766
S Rajasthan 4745 m0 5298 2996 5861 202
6. Chandigarh 1418 1168 1570 1030 1846 1307
7. Delhi 16669 12347 18195 12670 20050 Y4965
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! 2 3 4 5 6 7
8. Assam 2022 1018 2235 1078 2346 127
9 Manpur 105 67 107 76 12 9
10. Meghalaya 354 66 386 70 415 68
11. Nagaland 202 81 214 87 204 92
12. Tripura 231 103 253 110 267 122
13 Arunachal Pradesh 143 24 170 A 169 26
14, Mizoram 94 18 98 19 91 19
18. Sikkim 110 21 104 2 108 31
16. Bihar 8664 3323 9219 358 9714 3676
17 Orissa 2565 1882 2815 1963 2973 2002
18. West Bengal 16877 8388 18159 8788 19738 9982
19 Andaman & Nicobar lslands 57 19 65 21 72 b2
20 Madhya Prudesh 7306 4883 8014 5065 8445 5392
21 Uttar Pradesh 18442 8356 20291 8948 21578 9133
2 Gujarat 11587 6898 13456 7217 15184 8237
23 Maharashtra 28815 23485 38900 25041 43729 20009
24 Goa 1428 474 1624 447 1802 541
25 Daman & Dieu 59 14 70 14 79 14
26 Dadar Nagar Havel 15 8 19 9 23 8
21 Andhra Pradesh 00000 8354 10921 8906 11792 9501
28 Karnataka 8432 7304 9705 7591 10847 8269
29 Kerala 5933 3483 7084 3607 8368 4002
30 Tenmul Nadu 11819 11404 12862 12487 15305 131%9
31 Pondicherry 290 163 339 164 391 175
32 Lakshadweep 9 2 12 1 13 1
All India : 174085 113486 199531 119692 220597 131287
[Translanon) THE MINISTER OF STATE OF THE

Schempe from Ovissa State

3744 SHRI MRUTYUNJAYA NAYAK
Will the MINISTER OF PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state -

(2) whether the Government of Orissa has
sent any scheme 1o the Union Government on
the occassion of its foundation day;

(b) if so, the details thereof, and

(©) the time by which it is likely to be
approved ?

MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) - (8) The Planning
Commission has not received any scheme from
the Government of Orissa on the occaslon of its
foundation day

(b) and (c) Do not arise.

Nabard Assistance for Setting wp Rural and
Cottage Induwstries

3745. SHRI DILEEPBHAI SANGHANI
Will the MINISTER OF FINANCE be pleased
10 state *
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(a) whether the Natanal Bank for Agncul-
ture and Rural Development (NABARD) has
provided any refinance assistance to set up
riral and cottage industnes m the country,
parucularly in Gujarat, and

(b) o so, the details of the assistance
provided dunng each of the last three years in
this regard, State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) (a) and (b) The mformation 1s
being collected and will be laid on the Table of
the House

{English]
Ardit of Financial Inatitutions

3746 SHRI ANANTRAO DESHMUKH
Will the MINISTER OF FINANCE be pleased
to state

(a) whether the accounts of Export-Import
Bank of India, Industrial Reconstruction Bank
of India, Nattonal Bank for Agriculture and
Rural Development Industrial Development
Bank of India and National Housing Bank are
audited by C&AG, and

(b) o not, the reasons therefor /

THE MINISTER OF STATE IN THF
MINISTRY OF FINANCF AND MINISTFR
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) (a) No, Sir

(b) Demands have been made from time to
time for entrusting the Comptroiler and Auditor
General of India with the audit of the financial
mstitutions The Question has been examined
m the past in consultation with the Reserve
‘Bank of India Keeping 1n view the commercial
nature of operations of these mnsttutions and
the need for a proper mix of autonomy and
accountabity 1n  financial insttutions
Government and Reserve Bank of India do not
consmder 1t necessary to entrust audit of these
orgamsations to the Comptroller and Auditor
General of India

Employment Generation Scheme in Gujarat

3747 SHRI KASHIRAM RANA:Will the
MINISTER FOR PLANNING AND PRO-

GRAMME IMPLEMENTATION be pleased
1o sate
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(a) whether all the backward districts of
Guyarat sre likely to be benefitted under the
Special Employment Generation Scheme,

(b) 1f 30, the number of Scheduled Caste and
backward class families benefitted so far under
the scheme,

(c) the trme by which rest of the families are
ltkely to be benefitted, and

(d) the criteria adopted for choosing the
distrit or any area to mplement such
scheme ?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO (a) Yes Sir

() The number of SC/ST families covered
under the scheme tll 31st July, 1993 15 8544

(¢) The rest of the eligible families are hikely
10 be benefitted under the scheme m due course
of tume

(d) The cmtena adopted for choosing the
district or any area where the scheme 18 to be
implemented are laid down 1 the IG Patel
Commutice Report which was set up by the
Government of Gujarat 1n 1984

Silk Industry

3748 SHRI V DHANANJAYA KUMAR
Will the mumister of TEXTILES be pleased
10 stute

(a) the estimated annual production of silk
m the country,

(b) whether the Government have taken a
decusion to umport large-scale sk yarn

(c) if so the details therof,

(d) the sieps taken by the Jovernment to
augment silk production on the country, and

(¢) the details of welfare schemes adopted by
the Government for the weavers of silk
clothes ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G VEN-
KAT SWAMY) (a) The esimated raw silk
production i the country at the end of the year
1992-93 was 14,140 metnc tonnes

() No, Sir
(c) Does not anse



109 Written Answers

(d) In order to sugment silk production, a
Worid Bank/Swiss assisted National Sericul-
ture Project is being implemented in 17 States of
the country.

(¢) The major welfare schemes being
implemented for the benefit of the handloom
weavers (including silk handloom weavers) are
Workshed-cum-Housing, Thrift Fund, Group
Insurance and Helth Package

RRBs in Assam

3749. SHRI PROBIN DEKA- Will the
minsster of FINANCE be pleased to state

(a) whether the Government propose to
open more Regional Rural Ranks in Assam
during the current financial year, and

(b) if so, the details thereof and the locations
of such banks?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) No, Sir.

(b) Does not arise.

[Translation]
Modemisation of Textile Industry

3750. SHRI NITISH KUMAR )
SHRI MANJAY LAL ;Wi

the Minister of Textiles be pleased to state -

(a) whether the Planning Commission has
estimated that 1500 crore rupees will be
required for the modernisation of textile indus-
try in the country;

(b) if so, the break-up of details regarding
textile mill, powerloom, handloom sector in this
regard;

() whether it is also a fact that this amount
meant for modernisation could not be made
available by the Government, so far;

(d) whether the Government have desired
that the textile units should mobilise the funds
themaselves for their development,

(e) if not, the facts in this regard; and

(D the towal amount provided by March,
1993 to the various textile mills in the

powerloom and handloom sector, sepa-
mately?

8114 LSS/ND/94
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY): (a) No, Sir.

(b) and (c) Do not arise
(d) No, Sir.

(¢) In pumuance of Textile Policy of 1985,
Textile Modernisation Fund Scheme was
created by Industrial Development Bank of
India during the 7th Five Year Plan by earmark-
ing a sum of Rs. 750 crores to meet the moder-
nisation requirement of textile mills. Ministry
of Textile has proposed continuance of the
scheme with enhanced amount of Rs. 1,500
crores.

() As on 28-2-93 an amount of Rs. 87524
crores has been disbursed in 307 cases under
the Textile Modernisation Fund Scheme

{English]
Loans to Agriculturists by Financial Institution
in Sikkim

3751. SHRIMATI DII. KUMARI BHAN-
DARI: Will the minister of FINANCE be
pleased to state

(a) the amount of loans provided by finan-
cial institutions to the agriculturists in Sikkim
during each of the last three years, institution-
wise;

(b) the amount of loans provided to the
agnculturists belonging to SCs/STs during the
above penad; and

(c) the criteria fixed for providing the
loans;

(d) whether any taget for such loans has
been fixed for the current year; and

(¢) if so, the details thereof, separately for
SCs/STs and general beneficiaries?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Data on advances granted by
all scheduled commercial banks in Sikkim to
Agriculture and allied activities under Annual
Credit Plans 199091, 1991-92 and 1992-93
drawn under Service Area Approach to rural
lending are given below :—



m Written Answers AUGUST 20 1993 Wniten Answers 112
(Rs in Crores) Credit 0 SSI Sector
Year Target Achievememt Percentage of 3752 SHRI SANTOSH KUMAR
achievement  GANGWAR Wil the minster of FINANCE
be pleased to state
1990-91 151 115 762 (a) whether certain commercial banks have
7 468 mposed credit squeeze in financial prionity sec-
199192 29 13 tor which includes small scale industnes
1992-93* 198 127 642 seclor also,

(*achievements upto December 1992)

(b) The amount of Joans disbursed to SC/ST
by all scheduled commercial banks for agnicul-
e during the years ended June 1989 1990 and
1991 (latest available) in the State of Sikkim
were as follows

Loan dlsl;umd

Year
(Rs 1n crores)
June 1989 Y
June 1990 064
June 1991 (latest 023
avatlable)

(c) Banks provide credit on the basis of a
rational assessment of the need 1in relation to
the activity undertaken by the borrower subject
10 the repaying capacity of the borrower The
sdvances granted to borrowers are based on
scale of finance as fixed by the techmcal com-
mittee for the vanous crops grown locally The
scales of finance are reviewed annually to take
care of escalation of cost

(d) and (¢) Target on Annual Credit Plan
1993-94 m reapect of sgnculturc and allied
sctinities 1n Stkkim 18 Rs 123 crores Further
under the Integrated Rural Development Pro-
gramme (IRDP) target of families to be assisted
are fixed for each State on annual basis out of
which 50% families should be from SCs/STs
Forthe current year ve, 1993-94 there 13 a target
of 1352 famihes to be asmsted under IRDP
the State of Stkkim Data regarding implemen-
tation of IRDP m the State of Sikkim for the last
two years ate a8 undey

Year No of families assisted under IRDP

SCs STs
1991-.92 137 530
1992-93 7 ki)
(Provisional)

(b) if s0, the alternative arrangements made
by the Reserve Bank of India to cater the finan-
cal requirements of this rmportant sector,

(c) whether the Government propose to pro-
wde finance to SSI Unuts, particularly iny and
village mndustnes at lower/concessional rates
of interest,

(d) of so the details thereof, and

(¢) the measures being taken for easier }low
of bank finance to SSI sector?

THE MINISTER OF STATE IN THF
MINISTRY OF FINANCF AND MINIS1ER
OF STATE IN THE MINISTRY OF
PARLIAMFNTARY AFFAIRS (DR. ABRAR
AHMED) (a) to (¢) The requisite information
13 beang collected and wmill be laid on the Table
of the House to the extent available and per-
mssible under the Rules

Bank Branches in Andhra Pradesh

3753 SHRI UMMAREDDY VENKATES-
WARLU Will the mimster of FINANCE be
pleased to state

(a) whether growth centres for opening new
branches of public sector banks in Andhra
Pradesh have been wdentified recently,

(b) 1f so, the detauls thereof and

(c) the locations of such centres?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED) (a) 1o () Reserve Bank of India
(RBI) has allotted 80 rural centres and 83
Urban/Metropolitan centres to banks for open-
ing branches 1n Andhra Pradesh under Branch
Expansion Programme 1990-95 Locations of
these centres are indicated in the attached
Statement
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As regards semi-urban centres, Indian  ther branches at these centres of their choice
Scheduled Commercial Banks (excluding dunng the peniod 1990-—95 No specific quota

Regional Rural Banks) have been allotted 2 has been allotted for any Siate for that
specific quota on All India basis for opening  purpase

STATEMENT
District-wise allotment made in Andbra Pradesh under the Plan 19901995

S  Name of the Name of the S Name of the Name of the
No Dastrict Centre No Dustrict Centre
o)) (1)) &) (U] @ (€))
1 Anantapur Anantapur 38 - Returu ®)
2 " ) 36 " Athota (R)
3 " w 3 - Ameenasaheb-
4 Adiabad Janakpur R) palem (R)
5 . Ganmella ® 38 - Amudalapalh  (R)
6 " Chatyal R) ¥ " Bovappalem (R)
7 Cluttoor Ghattu ® 9 . Sunnalagudd:  (R)
8 " Kutur {R) 41 Guntur Lingontla ®)
9 " Mangalam ® 42 " Tekkellapadu  (R)
10 " Chergigampalli (R) 43 " Vemigandla R)
n Kosuvanpalle (R) # - Menkapudi  (R)
> . Develampeta (R) 45 " Sangampalem
13 , Madipatlavendla- Kodura ®)
palle ® 4 " Aluru ®R)
14 . Tirupatht w % - Aremonda R)
15 w 4 Peteru ®
16 . w49 - Lam ®)
17 Cuddapah Mukkavanpalh (R) 50 " Mothaduka ®R)
18 - Cuddapah w s . Nadikuds ®)
19 - N [(8)] 52 - Tuturula ®
20 , w 8 . Chedalavada (R)
21 . w 4 - Guntur ()]
2 . Prodolattur w 55 " w
n , v s . . w
24 East Godavan Mum Kadali (R) 57 - " w
25 - Rajamundary (L) 58 ” o
26 - ) 59 ' " ()]
27 - R w & " Tenah ()]
28 " w 61 - " [(9))
29 - ) 62 Hyderabad Hyderabad o)
30 » " w 63 . (12))
n o, W o« " o~
32 Gunwr Kawuru R 65 " " o)
3 . Thotlapalem (R) 66 . \ ™~
34 " Sekuru ® 6 - " (124
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S Name of the Name of the S Name of the Name of the

No Dastrict Centre No Dastrict Centre
(U] @ 3 (U] @ 3)
68 . " on 107 » Kallakal ®)
0 . . o 108 Nalagonda Chitriyal R)
70 " . o~ 19 . Nallabandla-
n . on gudem ®
n o™ m Shaligaorarans (R)
7 ) ’ ™) m ., Vanagapall  (R)
74 o 112 Nellore Nellore ((3)]
3. . o B " O
% . Kalyan Nagar ) 14 - (L)
77 Kanmnagar Chellapur (R) s " " v
78 Tadec Hela (R 116 Nizamabad Subryal ®)
. Kalawheda @® V7 - () Pathangal  ®)
80 " Bomdalengapur (R) 18 " Palem ®)
81 Kanmnugar Turukalamand- . Peddavalgate  (R)

dikynta ® 120 Nizamabad w
82 " Endapalh ® 121 " " w
[« Kondapakala (R) 12 . " ()]
84 " Kothapalh (R) 123 Prakasam Botlapalem R
85 Khammam Yendulapuram (R) 124 . Eparupalem  (R)
86 - Lankapall (R) 125 Prakasam Hanumanthar-
87 - Vendaram ®) padu ®
88 Krshna Vemgudpadu (®) 126 - Racherla ®
89 " Pedatummudi  (R) 171 » Elechur ®)
90 . Janardhana- 128 Snkakulam Talagam R)

puram ®) 129 Viziansgaram Vizianagaram (U)
9 " Indupally ® 1, " w
92 - Punugadda (R) 131 Visakhapatnam Visakhapatnam
9 - Makkapatta (R) ®D
94 Krishna Machilipatnam (U) 122 d ' *n
s . o B . ” (PT)
9% " Vijayawada [(8)) 134 " " ®D
/2. ) 13, (1]
9% 1t0)) 136, " (14))
® f10)) 3., " ®n
0 o B - " ®D
101 . . ) 139 Warangal Bhimaram R
102 Karnool Karnool o W Permandla
103 W Sankoola R)

" ’ 4,

104 Mahboodnegar  Bhootpur ® 0 Warangal v
105 Medak Milugee ® o » " g
106 " i "

Rampur R) 144 . ) s
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[Translanon)
1 2 3 Supply of Janata Dboti and Controfled Cloth
3754 SHRI SHYAM BIHARI MISHRA
145 Godavari Siddapuram  (R) l\:i::"l:le Minister of TEXTILES be pleased
46 . Koderu ® (2 the State-wise quantity of the controlled
4. . Peruguguden (R}  cloth and Janata Dhoti supplied during each of
148. . Muppavaram (R) the last three years;
149 . Ardhavarsm  (R) (b) whether the Government have received
any complaints arding non-supply of
150. . Kurvagunta ~ (R)  these jtems; B i
151, . Ajjaram ®) (c) if so, the action taken by the Government
152. . Satyawada (R) thereon?
3 » Eluru (1))
153 -y u, . THE MINISTER OF STATE OF THE
154, . imavaram MINISTRY OF TEXTILES (SHRI G VEN-
155. - @U) KAT SWAMY): (a) A Statement indicating
1%. . . (U) Statewise deliveries of handloom Janata Cloth
is attached Quantity of controlled cloth pro-
157. Bast Godavari  Kskmada 0P 5 e 198992 is 29
158 . " ®D  llows —
19, . " @ Year Production
60 " *D (in Million
6. " @7 Square Metres)
2. . ®D 1989-90 113.69
168 . . ;
@D 1990-91 937
Note* R = Rural 1991-92 11526
U: = Urban

M = Metropolitan
PT- = Port Town

Controlled cloth is distributed on all India
basis

(b) No, Sir
(c) Does not anse.

Statement

Sl. Name of the State
No.

Deliveries of handloom Janata Cloth in million sq metres

1990-91 1991.92 1992-93
1. Andhra Pradesh 6078 4753 5216
2. Assam 4017 3191 35.58
3. Bihar 1200 1273 11 80*
4. Gujarat 1252 604 316
S. Haryana 0006 Nil Nil
6. Jammu & Kashmir Nil ol0 Nil
7. Karnataka 3848 2781 3286
8. Kerala 014 004 Nil
9. Madhya Pradesh 1539 17.08 1697*
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10 Maharashtra 4249 417 2822

11 Manpur 001 002 Nil

12 Onssa 2798 2773 1669

13 Pumjab 021 179 090

14 Rajasthan 943 829 650*

1S Tamil Nadu 2748 3870 3733

16 Thpurs n 29 260

17 Utter Pradesh 10933 10000 8030

18 West Bengal 6157 3742 1600*

19 Pondichery 004 —_ Nu

TotaL T N 46179 - _—461*89 _341 07 -
*Estimated

Non-Payment of Charges by Customers to
Ashok Hotel, New Dehi

3755 SHRI MUMTAZ ANSARI  Will the
Mimster of CIVIL AVIATION AND
TOURISM be pleased to state

(a) the number of cases regarding non-
payment of charges by the customers to the
Ashok Hotel New Delht which are under inves-
tigation by the CBI

(b) the time since when each of these cases s
under mnvestigation and

(c) the amount involved 1n each case?

THE MINISTLR OF CIVIL AVIAITON
AND TOURISM (SHRI GHULAM NABI
AZAD) (a)to (¢) There 13 only one case of
non-payment of bills amounting to Rs 1147
lakhs pending agamst a guest of Ashok Hotel
New Dellu CBI has registersd a case in Manh
93 A Cnminaj Case has been filed by CBI 1n
the Court of Law at Delh:

{English}
Waiver of Interest Burden of NTC

3756 SHRI BASUDEB ACHARIA Will
the Minuster of TEXTILES be pleased to
state

(a) whether the Board for Industnal and
Fmancial Reconstruction has recommended
waiver of the annual interest burden of Rs 11 49
crores of eastern zone of the National
Textile Corporation,

() o 50, the details thereof, and

(&) the reacion of the Government
thereon ?

THE MINISTER OF STATI OF THF
MINISTRY OF TEXTILLS (SHRI G VEN-
KAT SWAMY) (a) and (b) The Board for
Industnial and Financial Reconstruction at its
heanng on 8-7-1993 indicated inter-aha res-
tructuning the capital structure and liabilities of
NTC (WBAB&O) Lid in view of the total ero~
sion of the net worth and desirability of the writ-
g off whole or part of the unsecured loans
gwven to NTC (WBAB&O) Ltd by the Govern-
ment through NTC (HC)

(¢) Government under the Turn Around
Strategy for NTC mills approved in prninciple
for wawver/rescheduling of loans towards
reimbursement of cash losses on a case by
case basis

Funds to States for strengthenug planning
machinery

3757 SHRI GEORGE FERNAN-
DES  Will the Minuster of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state

(a) whether Government propose to provide
more funds to the States to strengthen ther
planning machinery; and

(b) if 50, the details thereof?

THE MINISTER OF SITATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) (2) and () In
order to strengthen planning machinery at the
State and district levels, assistance 15 provided
to State Governments under the Scheme for
strengthening of Planning Machinery A.sum of
Rs. 3013 crore was released to the State
Governments dunng the Seventh Plan peniod
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For the Eighth Plan an enhanced outlay of
Rz 10 crore has been provided

[Transtaton]
Sitk Ceatre in Bihar

3758 SHRI SHIBU SOREN Will the
Minster of TEXTILES be pleased to statc

(a) whether the Gover propase ta set
up any new sk centre in Jharkhand srea of
Bihar with the assistance of the Woild Bank

(b) if so details of the proposed scheme
and

() the ume bound progiamme for comple-
tion of scheme ?

THE MINISTER OF STATL OF 1HTD
MINISTRY OF TEXTILFS (SHRI G V[N
KAT SWAMY) (a) to (c) The Central Silk
Board 1s mnplementing a 7 year National
Sericulture Project m Bihar wef 1988-89
Under this projct, the Regional Senculture
Research Station of the Board at Ranchi has
been strengthened Besides one k1 Granage
for production and supply of n ulbery silkworm
seed 18 being established at Ranch

Foreign Investment

3759 SHRI RAMA KRISHNA KONA-
THALA Will the Mmnuster of FINANCE be
pleased to state

(a) whether Asian Development Banks
report on Asian Development ontlook. 1993 has
shown that foreign direct investment has gone
down from 287 million US dollars 1n 198810 112
million US dollars i 1990

(b) if so the reason for this dechine dunng
that penod

(¢) whether the Govermnment have taken
measures to step up the foreign direct invest-
ment during 1991 1992, 1993 and

(d) of so the details thereof and the
achievements made theretrom ?

THE MINISTFR OF SIATE IN THI
MINISTERY OF FINANC F AND MINISTFR
OF STATE IN THE MINISTRY OF PARI IA-
MENTARY AFFAIRS (DR ABRAR
AHMED) (a) Yes Sir

(b) 10 (d) Before the new industnal pohcy
was announced 1n July 1991 Gowt of Inchas
policy towards foreign investments did not per-
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m1t more than 40% foreign equaty which did not
awur foregn investment m general To
promote forewgn investment (Govt has taken a
number of steps sunce 1991 whih inctude —

(1) Abolimon of industiial licensing
removal of restrictions on investment
under the MRTP Act liberalisation of
polcy and procedures for transfer of
foreign technology import of capital
goods and raw materias etc

(v) Exisung companies have been allowed
to raise foreign equity upto 51% atpoces
determined by the shareholders

() The general condition of dividend
balancing has been withdrawn except
for industries 1n the consumer guods
sector,

(tv) Disinvestment of equity by foreign inves-
tors has been allowed at the market rates
on the stock exchanges

(v) India has signed the Multilateral Invest-
ment Guarantee Agency Protocol for the
pmtection of foreign investments

(v} Provisions of FLRA haw been hbera
lised as a result of which companies with
more than 40% foreign equity can
operate like any other Indian
company

(vu) Foreign companies are allowed to use
thewr trade marks for domestic sales

(vin) Foresgn Insututional Investors (F1ITs)
have been allowed to mvest in the
secunties traded on the Prunary and
Secondary markets provided they regis-
ter with Secunties and Lxchange
Board of India (SFBI)

The approvals fo1 foreign collaborations
given by the Govt of India dunng 1991 and
1992 amounted to Rs 534 crores and Rs 3888
crores respectively

{Translanon/
Poverty Eradication Schemes

3760 SHRI RAM BADAN
SHRI BHUBANFSHWAR
PRASAD MEHTA Wil
the Mimster of PLANNING AND PRO
GRAMME IMPLEMENTATTON be pleased
to state

(2) the number of persons living below
poverty line State-wise

(b) whether the Government propose to
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bnng any changes m the existing Poverty
Eradicaton Schemes,

() 1f 30 the details thereof

(d) the facilities proposed to be prownided to
the people lving below poverty line dunng
199394, and

(¢) the expenditure lhikely to be incurred on
these schemes ?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) (a) A statement
showing the number of persons living below the
poverty line state-wise based on findings of
1987-88 NSSO survey 1s attached

(b)to(e) Major poverty alieviation program-
mes being implemented at present are Inte-
grated Rural Development Programme (TRDP)
and Jawahar Rozgar Yogana (JRY) in rural
areas of the country No basic changes in the
strategy underlying these programmes are
contemplated

In addiion, Minimum Needs Programme
comprising 12 components which 1s dewigned
to provide basic amenities to the poor 1s 1o con
tnue dunng 1993-94

The total allocations and targets for 1993-94
under IRDP and JRY are given below —

S Programme Total Targets
No Allocation
(Rs Lakhs)
| IRDP 10934300 2650744
(Nos)
2 JRY 31812200 11053 69
(Tentative) (Lakh Mandays)
(Tentative)
Statement B
S1 States & UTs Number of Persons
No (Lakhs)  (Piov)
1 2 3
1 ANDHRA PRADESH 19570
2 ASSAM 5289
3 BIHAR 33654
4 GUIARAT 7325
5 HARYANA 1815
6 HIMACHAL PRADESH 452
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7 JAMMU & KASHMIR 979

8§ KARNATAKA 13646

9 KERALA 4898
10 MADHYA PRADESH 2497
11 MAHARASHTRA 21410
12 ORISSA 13512
13 PUNJAB 1388
14 RAJASTHAN 99 54
15 TAMIL NADU 176 85
16 UTTAR PRADESH 448 34
17 WEST BENGAL 17345
18 SMALL STATES & UTs 142
19 ALL INDIA 23767

[English)

Directions of BIFR to Public Sector

Companies

3761 SHRI V SREENIVASA PRASAD
Will the Muuster of FINANCE be pleased
to state

(a) whether the Board for Industrial and
Financial Reconstruction has directed many of
the public sector companies to find out through
advertisements, financial partners and private
entrepreneurs to take up those PSUs

(b) 1f so the details thereof and

(c) the action taken by the Government 1n
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR
AHMED) (a) to (¢) The Board for Industral
and Financial Reconstruction (BIFR) does not
1ssue any directions to any company mcluding
those 1n public sector i this regard However
the operating agencies appointed by BIFR can
1ssue appropnate advertisements 10 imnwite pro-
posals for takeover of a sick company as and
when necessary

LIC Policy Holders

3762 DR. VISWANATHAM KANITHI
Will the Minwster of FINANCE be pleased
10 state

(a) the number of clayms recerved by the Lafe
Insurance Corporation during each of the last
three years, and

(b) the number of claims settled during the
above period ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR
AHMED) (a) and (b) The requusite informa-
tion 18 as under —

(Figures 1n Lakhs)

1990-91 1991-92 1992-93

No of unsettied 081
claums carned for-
ward from the pre-
vious year
No of
recerved
No of claims settled

072 084

Clasms 2115 249 3010

2124 2484 2908

RRBs in Maharsshtra

3763 SHRI DHARMENDRA MON-
DAYYA SADUL Wil the Minster of
FINANCE be pleased to state

(a) total number of Regional Rural Banks in
Maharashtra as on June 30, 1993

(b) whether the progress of opening of new
branches m the State was very slow during the
last two years,

(c) if so, the reasons therefor and 1t not the
detals of new branches opened during the
above penod, and

(d) the number of branches proposed to be
apened dunng the next two years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THF MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR
AHMED) (a) There were 10 Regional Rural
Banks (RRBs) in Maharashtra as on 30th
June 1993

(b) to (d) No new branch of Regional Rural
Bank has been opened 1n the last two years i
Maharashtra Further branch expansion of
RRBs 18 kept 1n abeyance by Reserve Bank of
;n;; m view of the proposal for restructuning of

Performance of Government Employees
3764 SHRI JEEWAN SHARMA Will the
Minister of FINANCE be pleased to state

(2) whether Raj Chelliah has made some

suggestions 1n his report regarding performance
of Government employees,

9—114 LSS/ND/94
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(b) of so, the details thereof,

(c) whetherthe Government propose to take
some steps tn view of the suggestions made in
thas regard,

(d) o so0, the detmls thereof, and

{©) 1if not, reasons therefor?

THE MINISTR OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI M V CHAN-
DRASHEKHARA MURTHY) (a) to{¢) The
recommendations of the Tax Reforms Commut-
tee headed by Dr Chelhish regarding perfor-
mance of Government employees are under
exammation These recommendations are con-
tained 1n chapters 5 10 7 of the Report copies of
which have been placed 1n the Parhament Lib-
rary Swuitable action 1s being taken on each
recommendation, after due exammation

New Industrial Policy

3765 SHRI GOPI NATH GAJAPATHL
Will the Mmuster of LABOUR be pleased to
state

(a) whether the Government have drawn up
a model scheme for the retrmining and
redeployment of workers who are going to be
affected by the restructuring 1n the wake of the
implementation of the new Industnal Policy

(b) if so, the salient features of that
scheme,

(c) whether the scheme has been fina-
lised, and

(d) 1f so the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P A
SANGMA) (a) to (d) Minster of Labour has
drawn up & model scheme lor rehabilitation of
workers who are going to be atfected as a result
of restructuring under the New Industnial Policy
to operationalise the National Renewal Fund
The scheme would assist the enterprise in pre-
panng the prog; for selling and
guidance relating to investment of compensa-
tion received, self-employment programmes on
retirement, retraining of workers and redeploy-
ment where possible to other units/enterpnises
etc Under the scheme, information would be
compiled regarding category of workers trade-
wise for counselling, gmdance as well as make
arrangements for retramning and redeploying
them on to other ypbs emerging 1n the
labour market
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The scheme hasbeen forwarded to the Minis-
try of Industry, the admmistrative Minustry for
National Renewal Fund for necessary action.

Joint Ventwres in Financial Services

3766 SHRI ANKUSHRAO RAOSAHEB
TOPE Will the Mmuster of FINANCF be
pleased to state

(a) whether the Reserve Bank of India pro-
pose to accord automatic approval for jomt ven-
tures 1n financtal services,

(b) of s0, the details thereof,
(¢) whether the Government have taken any

decision thereon 8o far, and
(d) 1of s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR
AHMED) (a) Reserve Bank of India have
reported that joint ventures in financial services
are not yet covered under the automatic
approval scheme At present such proposals
require Government clearance

(b) Does not anse
(©) No, sir
(d) Does not anse

European Investment Bank

3767 SHRI PANDURANG PUNDLIK
FUNDKAR Will the Minuster of FINANCE
be pleased to state

(a) whether the European Investment Bank
(EIB) has chosen India as the first beneficiary
of a new lending fatility of about one
billion dollars,

() 1if so the details thereof and the steps
taken to avail of this facility and

{(c) the projects likely to be taken up with this
loan?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR
AHMED) (a) to (¢) Yes sir The European
[nvestment Bank has decided to cofinance pro-
rects 1n Asia and Latin America with effect from
1993 and s first co-financing operation in
[ndia 15 proposed to be for the Power System
Development Project of Power Grid Corpore-
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uon of India for an amount of approx $70
milton This project was approved by the
World Bank 1n March, 1993 The co-financing
loan from the Buropean investment Bank 1s
likely to finalised by October, 1993

Open Market Loan by Maharashtra

3768 DR. GUNWANT RAMBHAU
SARODE Will the Minuster of FINANCE be
pleased to state

(8) whether the proposal of the Government
of Maharashtra for raising open market loan of
Rs 50 crores to meet Maharashtra’s share 1n
respect of the expenditure towards Mankhurd-
Belapur Railway line 1s pending with the Union
Government,

(b) if so the reasons therefor, and

{¢) the ime by which the proposal 1s likely to
be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M V
CHANDRASHEKHARA MURTHY) (a) to
(c) The proposal recerved from Maharashtra
Government 18 under gonsideration

ESI Scheme

3769 SHRI RAINATH SONKAR SHAS-
TRI Will the Mimmster of LABOUR be
pleased to state

(a) the number of employees covered by the
Employees’ State Insurance Scheme so far and
the number of employees yet to be
covered

(b) whether a large number of employees
covered by the Scheme have sought exemption
from the Scheme,

(©) if s0 the reasons therefor

(d) the steps taken by the Government to
revamp the Scheme to attract more mem-
bers and

(e) 1f not, the reasons therefor?

THE MINISTER OF STATE OF THL
MINISTRY OF LABOUR (SHRI P A
SANGMA) (a) As on 31-3-1993 about 62 66
lakhs employees were covered under the ESI
Scheme The number of employees yet to be
covered as estimated by the ESI Corporation 1s
8 92 lakhs
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®) No, Sir
(c) Does not arise.

(d) and (e) The functioning of the ESI
Scheme is generally satisfactory Therefore, the
question of revamping the Scheme does
not arise.

Foreign Institutional Investors in
market

stock

3770. SHRI G DEVARAYA NAIK Wil
the Minister of FINANCE be pleased to
state;

(a) the country-wise number of approvals
granted by the Securities and Exchange Board
of India to Foreign Institutional Investors (FII)
for trading/investments in the Indian stock
market;

(b) the number of applications pending for
registration with SEBL

(c) Whether the Foreign Institutional tnves-
tors have also been granted approvals to invest
in primary capital maerket,

(d) if so, whether the SEBI have prescribed
any ceiling on level of investments by Foreign
Institutional Investors; and

(¢) the way in which the Government
intend t0 ensure transparency in dealings
of FII's?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED)" (a) Details are contained in the
attached Statement.

(b) There are 43 applications pending for
regisiration with SEBI in several of which
SEBI has sought further information from
the applicants.

(_C) and (d) In accordance with the
gidelines issued by the Government on
14-9-92. Foreign Ingtitutional Investors (FIIS)

have been allowed to invest both in primary
and Secondary markets These investments
mlfldbembjaatonceilimofﬁﬁoﬁsmed
upttfl for the total holding of all registersd
Flls in any one company The holding of a
!lnl.lem in any one company would also be
subject to a reiling of 5% of the total issued
capital of t# company.

SRAVANA 29, 1915 (SAK4)

Wnitten Answers 130

(e) SEBI has stipulated, as a condition for
registration of all FIls that their custodians
shall send daily as well as monthly reports of
their dealings in securities in prescribed for-
mat to SEBI and RBI These reporis help in
monitoring of the various investment cetlings
prescribed in the guidelines

Statement

(A) The country-wise number of approvals
granted by the Securities and Exchange Board
of India 1o Foreign Imstitutional Investors
(FIls) is as follows.

S. No Name of the country Total No. of

Approvals
granted

SWITZERLAND
AUSTRALIA
BERMUDA
CANADA
CAYMAN ISLANDS
CHANNEL ISLANDS
HONGKONG
LUXEMBOURG
PHILIPINES
SINGAPORE

UK

12 U S A

Pomupuwswe ~
W o N B e e e s e N

—
-
W
—

A e

Mranslation]
Profit of RRBs in Gujarat

3771. SHRI N. J. RATHVA- Will the
Minister of FINANCE be pleased to state*

(a) the details of the Regional Rural Banks
of Gujarat, particularly located in tribal areas
which are unning in profit for the last
three yoars;

(b) the amount of profit eamed by each of
these banks during the said period;

(o) whether the Government propose to
expand the activities of these banks and w
open some more branches in Gujarat par-
tcularly in tribal aress; and

(® if 30, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): () and (b) No Regional Rural
Banks (RRBs) in the State of Gujarat whether
located in Tribal or Non-Tribal areas have
earned any profit during the last three years
from 1989-90 to 1991-92 Profit and loss posi-
tion for the year 199293 is not yet
svailable.

() There is no proposal at present to extend
activiies of RRBs and open more bran-

ches in Gujamat
(d) Does not arise

[Enghsh]
Losses suffered transport wing of L. T. D. C.

3772. DR. VASANT NIWRUTTI PAWAR
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state

(a) whether the Transport Wing of the Ind:ia
Tourism Development Corporation 1s suffer-
ing heavy losses,

(b) if so, the amount of such losses suffered
during 1991-92 and 1992-93,

(¢) whether any enquiry 18 being conducted
to ascertain the reasons for the mounting
lospes;

(d) if so, the details thereof, and

(o) if not, the corrective steps taken or pro-
posed to be taken by the Government to arrest
this trend and also to improve the working of
this Wing?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD)" (a) and (b) The Transport Wing of
ITDC has incurred losses during the years
1991-92 and 1992-93 as indicated below-

Year Loss incurred
(Rs in lakhs)
1991-92 30 37
1992-92 3.65
(Provisional)
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(©) No, Sir.
(d) Does not arise.

(¢) The performance of the wing is being
monitored regularly and the steps taken to
improve its performance include

——Nationalisation of fleet and standadisa-

tion of vehicles;

——Introduction of new holiday/LTC

packages;

——Augmenting sale calls and energising

marketing efforts;

~—=]ntroduction of VRS to reduce opera-

tional cost, __Avomenting efforts
for recovery of outstandings and
applying strict credit control;

[Translation]
Sub-committee on NTC

3773 SHRI SURENDRA PAL PATHAK
Will the Minister of TEXTILES be pleased
10 state

(a) whether the sub-committee on the Turn
Around Strategey for the National Textile Cor-
ponation (NTC) headed by him has since sub-
mitted its Report;

(b) if s0, the Turn Around Strategy for NTC
and modernisation plan suggested by this sub-
committee;

(¢) the Government’s reaction thereto par-
ticularly the funding of the modernisation and
revival plans for textile mills; and

(d) the allocation made for revival and
modernisation of NTC during the last three
years State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY): (a) No, Sir.

(b) and (c) Do not arise,

(d) Government releases funds to NTC
(Holding Company) on the basis of total
requirement of the corporation and not on
State-wise basis. The funds provided by the
Government for the revival of NTC during the
last three years are as follows =
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(Rs 10 Crores)  Merger of Indian Airlines with Air India

1990-91 1991-92 1992-93

Cash losses/Work- 97 00 73 00 154 80
mg capital

Modermsation 2000 Na 20 00
Voluntary Retwre- 11 36 18 00 248 00
ment

[English]

Jute supply to Syna

3774 SHRI SANAT KUMAR MAN-
DAL Will the Mimster of TEXTILES be
pleased to state —

(a) whether his attention has been invited to
the news item captioned “Jute Commissioner
for new norms in supply to Syna’ appearing
in the “Financial Express” New Delhi dated
July 26 1993,

(®) if so the rationale behind the doing
sway of the present system of filling up global
tenders floated by the Synan Government on
the supply of jute goods to that country and
engaging & reputed trading house 1n carrying
out the supply of the goods and

(c) the view taken by his Ministry in the
matter?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G VEN-
KAT SWAMY) (2) Yes, Sir

(b) and (c) consorium approach for res-
ponding to global tenders so far being
followed continues for responding to forth
comng Synan Tender for jute goods and no
deviation has been made tn the present
system

The only change that has been made after
pnor consultation with all concerned parties
and also with their unanimous consent 13 that
nce no representative organisation of expor-
ters like IMA, CJFSA & NIMC came forward
1o discharge responsibility of acting nodal
agency for participauon in this tender for
VAnous reasons, champdany Industnies Ltd., a
recognised Trading House, subject 1o certain
%rms and conditwons including sharng of
busmess «f secured by all concerned agencies
m a mutually agreed manner

3775 SHRI GOVINDRAO
NIKAM
SHRI BOLLA BULLI
RAMAIAH
DR. D VENKATESWARA
RAO

, Wil

the Minster of CIVIL AVIATION AND
TOURISM be pleased to state

(a) whether the Government have any pro-
posal for merger of the Indian Awrhines with
the Air India, and

(b) if 80, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (&) No such propossal 1s under con-
sideration of Government at present

(b) Does not anse
Expamsion of YTIs and Polytechme

3776 SHRI SYED SHAHABUDDIN Wil
the Minuster of LABOUR be pleased to
sate ,

{a) cumulative outlay on the vocational
tramning projects and technician education
cis since phon total and state-

PIUF

(b) cumulative assistance recetved from the
World Bank, and

(c) targets and achievement of the projects
in terms of expansion of training facilities m
[Tls and expansion of polytechnics, State-wise
by the end of 1992-93?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P A
SANGMA) (a) the cumulative outlay (in-
cluding outlay for the year 1993-94) on the
Vocational Trading Project since s mception
for the State Sector schemes 18 Rs 23,662 41
lakhs and for Technictan Education Projects
tll the year 1992-93, 1t 13 Rs 45205 90 lakhs
The State-wise outlays are at Statement I
& I respectively

(b) The cumulative asaistance received
from the World Bank for the Vocational Train-
ing Project 18 Rs 9512 62 lakhs and for
the Technician Education Project, 1t 18
Rs. 14136 00 lakhs
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(c) Targets and achievement in terms of Statement I
expansion of traming facihties for the
Vocational Tramning Project are at Statement  Mimswy of Human Resource Development Deparr-
I and for Techmcian Education Project are  ment of Education statewise cumulative budgetary
at Statement IV allocation under techmaan education projects
bang implimented with World Bank assiatance

Statement I
(Rs 1in lakhs) (Rs 1n lakhs)
S1 State/UT Cumulative Sl State/UT Cumulative
No outlay since No Budgetary
Inception of allocation
the project upto 199293
1989-90 10 since incep-
1993-94 tion of the
progect
1 2 3
1 2 3
1 Andhra Pradesh 1977 79
2 Arunachal Pradesh 26 00
3 Assam 694 13 Phase I-—States
4 Bihar 1348 40 1 Bihar 3,023 00
5 Goa 9 12 2 Goa 000
6 Gujarat 1577 41 3  Guyjarat 4,529 00
7 HP ss26 4 Kemstka 2,048 00
8 Haryena 126578 > Kenla 2310 00
9 J&K 268 25 6 Madhya Pradesh 4,387 00
10 Karnataka 934 07 7 Onse» 2,255 00
11 Kerala 1177 60 8 Rajasthan 2279 00
12 MP 1197 66 9 Uttar Pradesh 9,110 00
13 Maharashtra 2,333 10 —
14 Mampur 126 28 Total 29,941 00
15 Mizoram 2 00
16 Meoghalaya 28
17 Nagaland 43 00 Phase II—States
18 Onssa 699 38 10 Andhra Pradesh 1,357 00
19 Punpb 1708277 11 Asem 526 00
20 Rajasthan 7876 12 Haouna 4203 00
21 Tamil Nadu 1,393 92 13 Himchal Pradesh 627 00
2 Tnpura 86 82 14 Maharashtra 1,749 00
B UP 34131 15 Pondicherry 295 00
M West Bengal 102 65 16 Pumsb 3297 00
25 Pondicherry 45 00 17 Temil Nadu 2,040 00
26 Chandigarh 6614 18 West Bengal 600 00
27 Delht 610 01 19 New Delh1 570 00
28 Daman & D 39 64 _
Total 15264 00

Totsl of Centrally Spon- 23,662 41 -
sored Scheme Grand Total 45,205 00
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Physical target and agreement of vocational

training projes in terms of expansion of
training facilities in units by the end of

FY 1992-93 : State-wise

SRAVANA 29, 1915 (S4K4)

Written Answers 138

Statement IV

Physical targets and achivements under techmcian
education projects being implemented with World
Bank assisance

Sl Name of the

Targets Achieve-

No. State/UT in termis ments in

of No. terms of

of No. of

trainees trainees

admitted

1. Andhra Pradesh 7204 5,047
2. Arunachal Pradesh - —
3. Assam 2.9 64
4. Bihar 4,5% 652
5. Chandigarh 260 -
6 Daman & Diu 140 128
7. Delhi 2,980 368
8. Goa 260 48
9. Gujarat 8,408 6,584
10. Haryana 4426 287
11. Himachal Pradesh 924 72
12. Jammu & Kashmir 2,192 206
13. Karnataka 4272 1334
14. Kerala 6,796 2,491
15 Madhya Pradesh 3,906 851
16. Maharashtra 10,652 3,013
17. Manipur 1,688 -
18. Meghalaya 140 -
19. Mizoram - -
20. Nagaland - -
21. Orissa 3130 1,370
22. Pondicheny - —
23 Punjab 4,876 434
24. Rajasthan 3,694 1,528
25. Temil Nadu 7.812 6,522
26. Tripura 228 —
27. Unar Pradesh 12,356 1,596
28. West Bengal 3264 646
Total 97.176  33.186

SL. Name of the Number Number
No. State/UT of of

addi- addi-

tional  tional

student student

places  places

(2l years (all

tobe  years)

created created

over the by the

project  end of

period 1992-93
1. Bihar 2,810 Nil
2. Goa* 1,170 Nil
3. Gujarat 1,365 478
4 Karnataka 2200 630
S. Kerala 1200 898
6 M P. 3915 978
7. Orissa 1,955 355
8. Rajasthan 2630 305
9. U.P 11,410 2,280
10 AP 5400 N1
11. Assam 360 Nil
12. Haryana 3405 300
13 H P 285 30
14 Maharashtra 4,835 930
1S Pondicherry 1,530 Nil
16. Punjab 4,150 Nil
17. Tamil Nadu 5210 Nl
18 West Bengal 3,470 180
19 Delhi 1,780 160
Total 59,080 1,524

*Joined the project in 1993-94

Centrally sponsored schemes in Kerala

3777 SHRI THAYIL JOHN ANJALOSE
Will the Minster of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased

to state

(a) whether the Planning Commission has

-conducted any smudy regarding

effective
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implementation of various Centrally spon-
sored schemes in the State of Kerala;

() if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the steps taken to make these schemes
more effective?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) to (d) The
Planning Commission has not conducted any
study regarding effective implementation of
various Centrally Sponsored Schemes in the
State of Kerala. Schemes are monitored by the
administrative Ministries concerned. The
Planning Commission generally reviews the
implementation of Plan Schemes during the
Annual Plan discussions with the States

Factories referred to BIFR in

Pradesh

Madhya

3778. SHRI SAIFUDDIN CHOUDIIURY "
Will the Minister of FINANCE be pleased
to state-

(a) the number of factories/industries closed
in Madhya Pradesh during the last two years
and the current year so far:

(b) the number of factories/industries
referred to the Board for Industrial and Finan-
cial Reconstruction; and

(c) the number out of them rehabilitated
so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED)" (a) The requisite information is
being collected and will be laid on the Table of
the House to the extent available and permiss-
ible under the -Rules

(b) and (c) The Board for Industrial and
Financial Reconstruction (BIFR) has reported
that so far 52 sick industrial companies of
Madhya Pradesh have been registered with
them. Out of these, revival schemes have been
approved/sanctioned in respect of 7 cases.

AUGUST 20, 1993

Whitten Answers 140

Price Support Operstions by JCI

3779. SHRI R SURENDER REDDY: Will
the Minister of TEXIILES be pleased to
sate :

(a) the estimated amount of money required
by the Jute Corporation of India to launch its
price support operations during the current
financial year;

(b) whether the Jute Corporation of India is
presently facing a financial crisis and have
sought more funds to meet the expenses to
launch the operations; and

(©) if so, the reaction of the Government
thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G VEN-
KAT SWAMY) <(a) to (c) JCI has estimated that
it would require about Rs 22 croresto launch its
price support operations during the current
financial year, out of which Rs 6 crores hawe
since been released to JCI Steps have been
taken to make available adequate funds to JCI
to enable it te conduct price support
operations

{Translation}
N.T.C. Mills in Beawar

3780. PROF RASA SINGH RAWAT * Will
the Minister of TEXTILES be pleased to
state

(a) whether any memorandum has been
received by the Govemment fiom labour
organisation of NTC mills in Beawar,
Rajasthan;

(b) if so, the details thereof and the action
taken in this regard:

{¢) the number of workers who have been
rendered jobless and the number of workers
who have been asked to seek voluntary retire-
ment during the last two years;

(d) the latest position of workers' officers,
work, production and capacity in Edward and
Mahalaxmi mills of NTC.; and

(¢) the steps taken to improve the working of
these mills?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY): (a) and (b) Memoranda
have been received from time to time from
Public representatives and Trade union protest-
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ing agsinst the proposed merger of the mills of
NTC in Beawsr, Layoff of workers, shortage of
working capital etc These representations are
examined and remedial measures, wherever
necessary are teken accordimngly

() 702 workers of M/s Edward Mills and
Mabalsxmi Mills, Beswar have opted for
voluntary retirement since 199192 No worker
has been rendered jobless or forciably
retired

(d) Details of work force, production and
capacity in the mulls of NTC in Beawar 18 m the
enclosed Statement

(¢) Government have approved a Tum
Around Strategy for NTC mcluding M/s
Edward mills and Mahalaxm: mills Beawar
involning selective modernmation, financial
and managenal restructunng and rationalisa-
tion of surplus work force through the voluntary
retirement acheme etc

Statement

Statement Referred 10 in Reply to Part (d) of the
Lok Sabha Unstarred Question No 3780 for 20th

Augusnt 1993
Edward  Maha-
Mills laxmt
Beawar Mills
Beawar

1 Workers (on Roll) 690 812

2 Officer/Supervisors 42 18

3 Swuaff/Clerk 62 58

4 Watch/Ward/Others 28 23

5 Production 117 061
(Per Month)

(1) Cloth (Lacs/Mtrs )

(1) Market Yarn (Lacs/ 050 033
Kg) (ob (Job
work)  work)
6 Capacity 14328 11160
() Spindles
(u) Looms 8 56
(Auto- (Whder
matic) wdth)

10114 LSS/ND/94
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[Engiish)
Credit Policy for Industry

3781 SHRI TARA CHAND
KHADEIWAL
SHRI G DEVARAYA N
SHRI V SREENIVASA
PRASAD

Wil

the Mmister of FINANCE be pleased to
sate

(a) whether the Confederation of Indisn
Industry has urged the Unton Government to
redesign the existing crednt policy 10 enable the
industry to increase productivity and stimu-
late growmth,

{b) 1f so, the suggestions made by the Con-
federation of Indian Industry in this regard,
and

© the
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) (a) to (¢) The Confederation of
Indian Industry had submitted a note on credit
policy which inter-aha suggested lowenng of
mterest rates for all borrowers reduction 1n
multiplicity of interest rates, implementation of
the recommendations of Narassmham Com-
mittee reduction 1n Statutory Liquidity Ratio
(SLR), removal of restricttons on loan against
shares and debentures, removal of restnctions
on discounting and re-discounting of bulls,
liberal credit t0 wholesale trading sector etc

reaction of the Government

Various representations are taken into
account by RBI while formulating credit policy
In the recent period there has been a pro-
gressive rationalisation of the multiple prescrip-
tion of lending rates and now only three lending
rates are prescribed In tune wath the fall in the
mflation rate the lending rate for advances of
over Rs 21akhs has been reduced in stages from
20 Opercent Such reductions in lending rates
are to be tmplemented for all borrowers in the
category of over Rs 2 lakhs The intention 1s to
further rationalise the lending rate structure
The structure of lending rates 18 also hinked to
deposit rates and the pre-emptions under
reserve requirements and 1t 18 intended to
reduce the Statutory Liguidity Rano (SLR) from
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38 Spercentto25 0percent over & three year
period Again, the Government has been offer-
ing interest rates on Government securnties
which are closer to market related rates As such
these measures taken together would pro-
gressively reduce the differential between
various interest rates in the system The pace of
reaction in the SLR and the deregulstion of
miterest rates has to be modulated carefully to
ensure that the reform process does not
destabilise the system. The credit policy 18 kept
under conmtinuous review and appropnate
changes are made from time to time

[Ponsiasion]
Export of Carpet

3782 SHRI CHETANP S
CHAUHAN
SHRI GAYA PRASAD
KOR1
MAJ GEN (RETD)
BHUWAN CHANDRA
KHANDURI

the Minuter of TEXTILES be pleased to
state

will

(a) the foreign exchange eamed by the
export of carpet during the last three years

(b) the decline registered n the carpet
manufactuning and in export during the year
1990-91 1991-92 1992-93 50 far due to the anti-
child labour movement

(c) the loss of foreign exchange suffered by
the country dunng the above period

(d) whether there 15 any alternative arrange-
ments with the Government to make up this
loss and to save the carpet industry and

(e) 1f so the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI G VEN-
KAT SWAMY) (a) The foreaign exchange
eamed by the exports of carpets indudmg
woollen/silken/synthetic carpets rugs drug
gets, durnies namdhas etc dunng the last three
years 18 as detatled below —

(Value n Rs Crores)

Year Provisional
1990-91 507 00
1991-92 745 00
1992-93 992 00
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(b) There iz no dechine 1n the export of car
pet in the 1ast three years as 13 evident from the
above figures,

(c) to (¢) Do not srse

[English]
Foreiga Loans

3783 Dr K. D JESWANI Will the Minis-
ter of FINANCE be pleased to state

(a) whether the Union Government have
allowed the Central and State Public Sector
Undertakings to directly borrow money from
multilateral and bilateral agenices without any
intervention by the Union Government

() if s0, whether the Government have
received any representation agamnst such per-
mission, and

(c) if s0, the reaction of the Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR
AHMED) (a) The Central Public Sector
Undertakings have been allowed by the Union
Government to borrow money directly from
multilateral/bilateral agencies However such
borrowings are subject to the extent guidelines
of the Union Government for identification,
posing and approval of projects for external
assistance The terms of the borrowing are also
1 be approved by the Umion Government

() and () Yes, Sir The Government has
received some views on permussion granted to
the Central Public Sector Undertakings to
borrow directly from multlateral/bilateral
sgencivs However, no change 1n the policy 18
contemplated for the present The 133ue wall be
kept under constant review and changes as
necessary will be made to improve project
implementation and utiiselion of external
assistance

Wool Improvement Schemes

3784 SHRI G MADE GOWDA Will the
Mmster of TEXTILES be pleased to state

(a) whether any wool improvement schemes
sent by the Government of Karmnataka are pend-~
mg with the Wool Development Board,

(b) if so the details of the schemes and

(c) the action taken by the Board thercon,
scheme-wise ?
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THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY): (a) No, Sir

(b) and (c) Do not arise.

Iavestment by Commercial Banks in Madbya
Pradesh

3785. SHRI SHIVRAJ SINGH
CHAUHAN : Will the Minister of FINANCE
be pleased to state :

(a) whether the amount of per capita invest-
ment made by the Commercial Banks in
Madhya Pradesh by the end of the Seventh Five
Year Plan was lose as compared to the
national average;

(b) if so, the reasons therefor; and

(c) the action taken or proposed to be taken
by the Government to bring it at par with the
national average ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR
AHMED) - (a) The per capita investment of
Scheduled Commercial Banks (excluding
Regional Rural Banks) in Madhya ?radesh as
at the end of Seventh Five Year Plan was
Rs 222/- as compared to the national a verage of
Rs 249/-

(b) and (¢) The credit deployment depend
upon the credit absorption capacity of the area
which is related to availability of infrastructure
like power, marketing network. communication
etc The issue relating to credit deployment in
the States are discussed regularly at State Level
Bankers Committee Meetings

Loan outstanding agsinst States

3786. SHRI RAJESH KUMAR
SHRI MUMTAZ ANSARI

the Minister of FINANCE be pleased to
state

- Wil

(a) the details of the loan outstanding
against each of the State at present, payable to
the Union Government, the Life Insurance Cor-
poration of India, the Reserve Bank of India
and other Financial Institutions, of the
Government;

(b) the amount being paid as interest to the
above institutions and banks by each of the
States; and

(¢) the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M. V
CHANDRASHEKHARA MURTHY) (a) to
{¢) The information is being collected and will
be furnished.

[Mranslation]
Losees in Nataionakised Banks
3787. DR D VENKATESWARA
RAO
SHRI BOLLA BULLI
RAMAIAH
the Minister of FINANCE be pleased to
sate :

will

(a) whether six nationalised banks have
shown losses during the financial year 1992-
93;

(b) if so, whether the figures which banks
furnished to the reserve Bank of India showthat
seven other nationalised banks are likely to be
in the red after making provision as per the new
income recognition and accounting norms;

(c) if so, details thereof: and

(d) the steps proposed to be taken by the
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED): (a) to (c) Reserve Bank of India
(RBI) have reported that they have recerved so
far the balance sheets for the year ended 31st
March, 1993 from [8 nationahised banks Out of
these 11 nationlised banks have shown losses as
per details given below'—

{Rs 1n crores)

Name of Banks Losses
1. Andhra Bank 141 09
2. Bank of India 33112
3. Central Bank of India 383 31
4 Dena Bank 90.46
S. Syndicate Bank 670 08
6 UCO Bank 444 19
7 New Bank of India 7579
8. Bank of Maharshtra 196 51
9, United Bank of India 279 36

10. Allshabad Bank 105 99

11. Indian Qverscas Bank 752 4
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(d) RBI have been impressing upon the
banks to strengthen their credit appraisal
machinery and exercise close supervision and
control over advances, to contain growth in
establishment expenses and improve staff pro-
ductivity, ensure better yield on ivestments
and improve cash management The banks
have also been advised by RBI to prepare action
plans for improving therr functioning mn key
areas

Assistance of Textile Producing
units tn Gujarat
3788 SHRI CHHITUBHAI GAMIT will
the Minuter of TEXTILES be pleased to
sate

(a) the extent of financial assistance pro-
wvided by the Government, 1n the textile produc-
ing units in Gujarat distnct-wise, duning the
year 1990-91, 1991-92, 1992-93 and 1993-%4
together with details i this regard

(b) Whether the Government are imple-
menting any concrete work scheme for the
development of Chhaja producers and

(c) 1f so, the details thereof ?
THE MINISIER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI G VEN-

KAT SWAMY) (a) As STATEMENT s
attached

(b) No Sir

(¢) In view of (b} above does not arise
Statement

Industnal development bank of India district-wise
assistance disbursed 1o Texnle umits in Guyarat dur-
ing 1990-91, 1991-92 1992.93

(Rs 1n lakh)

Dustrict 1990-91 199192 1992-93

Ahmedabad 2171 80 1215 00 3000 00
Aerols - 25 00 -
Vododara - 3750 100 00
Bharuch 71 00 - -
Valsad - 39 50 -
Gandhinagar 000 - S22 00
Jamnagar 25 00 - 1500 00
Kaira (Kheds) - — 200 00

Kutch - - -
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Mehsana 5298 19500 95 00
Panchashala 166 00 - -—
Rajkot 129 80 —- -
Surat 165 00 88 00 187 00
Total 2781 58 1600 00 6469 00
Child Labour
3789 SHRI CHHEDI PASWAN
SHRI UDAY PRATAP will

SINGH
SHRI MUMTAZ ANSARI

the Mmister of LABOUR be pleased to
sate

(a) whether the figures pertaiming to child
labour as per 1991 census are not available with
the Government,

(b) if so, the reason therefor,

(c) the number of chid labour as per
1991 census,

(d) whether the information pertaining to
arrangements made 10 make them lsterate 18
available with the Government and

(¢) 1o so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI P A
SANGMA) (a) to (c) Since the processing of
1991 census data on econimic &ctivities cross-
classified with other charactenstics mcluding
age is yet to be completed, the 1991 census
figures pertaining to child labour are not yet
available with Government

(d) and (¢) The existing arrangements for
formal and non-formal education tn the coun-
try are open for the benefit of child labour as
well In addition special educational facilities
are being made available to wjentified child
labour under different schemes of the Ministry
of labour such as the National Child Labour
Project, the Grants-in-Aid and Intemational
Programme on Elimination of Child Labour

[English)
Project Management
3790 SHRI MANORANJAN BHAKTA
Will the Minaster of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state
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(s) whether the Government are overhauling
the system of project management and

(b) o so, the details of proposals in this
regard?

THE MINISTER OF STATE OF THF
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) (a) and (b) Yes Sir
The system of Progect management 1s under
constant review to identify and remove con-
stratnts and tmprove management Some of the
system 1mprovements are as follows

(1) Two-stage projpect approval to ensure
edequate preparation environmental
and other clearnces and infiastructure
planning at stage-l before a project 1s
finally approved jor implementation at
stage Il

Stmplified procedures for the approval
of revised cost estimates under which the
cost escalation on account of reasons
beyond the control of an enterprise for
mstance pnce nse statutory duties
change 1n foreign exchange rate freight
and incidental etc  within the original
gestation period 1s (o be sanctioned by
the administiative Ministry in consulta
tion with the Planning Commission
Only revised cost estimates exceeding 5%
of the approved cost estimates on
account of factors other than those
indicated above are to be submtted to
the Public Investment Hoard/Cabinet
Committee on Fconomic Affawrs for
approval

(m) Decision that the admumstrative
Minstries/Deptts up Management
Boards/Empowered Commuttees  for
expeditious finalisation of contracts

(u

~

(1v) Release of funds on the basis of the pro-
gress of projects as reviewed n the per-
formance review meetings taken 1n the
admimstrative Munistries

() In addmon certain proposals for further

mp ment on in criteria are
under actrve consideration of the
Government
Inflation Rate
3791 SHRI RAJENDRA
KUMAR SHARMA will

SHRI GEORGE
FERNANDES
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the Minster of FINANCE be pleased 10
state

(a) whether prices have been rising at a
hugher rate 1n actual than what 1s reflected by
the official inflation rate

(b) o so, whether the Government propose
to review its methodology of inflation rate
calculations, and

(c) o not, the reasons therefor ?

THE MINISTLR OF STATH IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED) (a) No Sir

(b) and (c) The absolute prices of com-
modities specially of essential items do tend to
vary between various markets All these
variations get reflected in the pnce indices. the
most important of which 1s the wholesale price
mdex covering 447 commodities and 2371 price
quotations covering all imiportant items tran-
sacted tn the economy Selection of items ts
guided by their ralative importance 1n the
economy The movement m the retail prices 1s
measured through the consumet price indices
for vanous population segments—industnal
workers urban non-manual employees and
agricultural labourers

Whichever index s used the tact ts that there
has been a perceptible deceleration 1n the rate
of increase of prices dunng the last one
year

In view of the structural and other changes in
the economy since 1981 82 Government have
set up a Working Group to revise the current
series (Base 1981-82) of the wholesale pnce
index numbers with respect 10 commodity
coverage weighting diagram bdase year and
other related 1ssues

[ronslanion)
Fund allocation to up for 1993-94

3792 DR G L KANAUIJIA will the Mins-
ter of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state

(a) the total amount allocated by the Plan
ning Commission 1o Uttar Pradesh for Annual
Plan 1993-94 and

(b) the details thereol sectorwise ?
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THE +MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) (a) and (b) An
amount of Rs 4050 crores has been allocated to
Uttar Predesh for the Annual Plan 1993-94 The
sectoral details are given below —

Head of Development Outlay
(in lakhs)

Rs
1 Anculture & allied activities 31294
2 Rural Development 28285
3 Special Area Programme $600
4 TIrrigation & Flood Control 48990
S Energy 150355
6. Industry & Minerals 11312
7 Transport 44538
8 Science Technology & 118

Environment

9 Ceneral Economic Services 5952
10 Social Services 77102
11 General Services 800
Toal 405000

Awmount provided by NHB for comstructing
Houses

*3793 SHRI BIR SINGH MAHATO will the
Minster of FINANCE be pleased to state

(a) the amount provided by the National
Housing Bank to each State 101 construction
and repairs of the houses duung last two
years and

(b) the amount proposed to be provided to
each State durning the current finanuial year?

THE MINISTTR OF SIATE IN THF
MINISTRY OF FINANCE AND MINISTER
OF SIATE IN THF MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) (a) National Housing Bank (NHB)
proides refinance to scheduled commercial
banks housing finance companies and State
Level apex co-op housing finance societies 1n
respet of eligible loans disbursed by them
Refinance 18 made available in respect of elig-
tble housing loans to individual beneficiaries as
also 1n respect of loans for Land Development
and Shelter Projects (LDSP) undertaken by
vanous agencies By the end of June 1992 the
cumulative disbursements under varmous
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refinance schemes of NHB through these
pnmary lenders together with subacription to
Special Rural Housing Debentures (SRHDs)
floated by State Level Development Bank mn
respect of their eligible housing loans amoun-
ted to Rs 1683 74 crores

The disbursements under NHB Refinance
Scheme during the last two years were as
under —

July—June Amount (Rs in crores)
1991—92 675 54
199293 485 92

State-wise break-up of this data s not
available

(b) NHB does not allocate funds for dif-
ferent States As such it has not projected any
State-wise allocation of refinance for the
current financial year

[Translation]
Beedi Workers in Maharashtra

3794 SHRI VILASRAO NAGNATHRAO
GUNDEWAR Will the MINISTER OF
LABOUR be pleased to state

(a) the schemes and programmes launched
in Maharashtra for welfare of Beedi workers

(b) the number of Beed1 workers likely to be
benefited from each scheme and programme
during the current year

(c) the number of programmes or schemes
still under consideration of the Government to
be launched in the near future along with the
details thereof and

(d) the number of workers hkely to be
benefited therefrom ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P A
SANGMA) (a) and (b) A statement indicat-
g schemes and programmes launched in
Maharashtra for welfare of beed: workers and
estimated number of beneficianies duning 1993-
94 15 enclosed

(c) At present there 18 no new proposal or
scheme under consideration of the Govern-
ment

(d) Does not anse
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STATEMENT
Name of Scheme Estimated No of beneficianes
duning 1993-94
(a) Health:

s w

(¥

11

®)

©

@
1

2

O]
1

Static-cum-Mobnle/Static and Ayurvedic Dispensaries to
the Beed1 Workers

Scheme for Reservation of Beds in TB Hospital
Scheme for Domicihiary Treatment of Beedi Workers

Scheme for treatment of Beedi Workers wffering from
Cancer

Treatment of workers suffening from Mental diseases

The Scheme of Leprosy Relief for Beed: Workers (including
Gharkhata workers)

Grant of Financial Assistance to Beedi Workers for
purchase of Spectales

Maternity Benefit Scheme for Female Beedi Workers

Scheme for payment of Monetary Compensation for
Stenhisation to Beed: workers

Re-imbursement of expenditure as financial assistance to
Beed: workers in respect of Heart Diseases

Re-imbursement of expenditure as financial assistance to
Beed: Workers 1n respect of Kidney Transplantation

Howsing :
‘Build Your Own House' Scheme for Beedi Workers

Housing Scheme for Economically Weaker Section of Beedt
Workers

Educational :
Grant of Scholarship to the Children of Beed: Workers

Financial Assistance 1o School Gomng Children of Beedi
Workers for Supply of One Set of Dress

Recreational :

Scheme for Establishment of Audio Visual Sets/Cinema
Vans/Exhibition of Films for Beed1 Workers

Supply of TV Set to Co-operative Socicties

Social Security Scheme :
Group Insurance Scheme for Beedi Workers

200 I akhs (Approx )

40
15
05

(Approx )
—do—
-—do—-—

02
01

~—do~—
—do—
200 —do—

—do—

05 —do—

08 —do=—

05

10 (Approx )
100 —do— (Kamptee)

9000 (Approx )
3000 —~do-—

20000 (Approx )

01 —do—~
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[English]
Loans to Farmers
3795 DR. AMRITLAL KALIDAS
SHRI V SOBHANADRE
ESWARA RAO

the MINISTER OF FINANCE be pleased to
state

(a) whetherthe policy of advancmg loans by
the agnicultural banks has been simplified by
the Government

(b) if so the details thereof

(©) the maximum credit imat of the loans to
the farmers which has been provided for the
agncultural purposes duning the last year

(d) whether the public sector banks have
achieved the agncultural credit target as
stipulated by the Reserve Bank of India during
the above penod

(¢) if so the details thereof and

(0 1fnot the reasons therefor and the action
taken n this regard ?

THE MINISTER Ot STATE IN THE
MINISTRY OF FINANC E AND MINISTFR
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) (a) and (b) All Indian banks
mcluding public sector banks are required to
extend direct finance to agnculture (including
allied activities) to the extent of 18% of their
total credit Further 1n terms of Reserve Bank of
India guidelines, 1t has been stipulated that all
loan applications upto a credit limit of Rs
25 000 are 10 be disposed off within a fortnight
and those for over Rs 25000 wiathin 8-9
weeks

A number of steps have been taken wath a
view to increase flow of credit to tarmers par-
ticularly small and marginal farmers The
important ones are

1 The nterest on loans upto Rs 25000 13
kept low at 120%

2 Term loans are provided at conces
sional rates

3 In the case of crop loans availed of by
small and marginal farmers interest charged 1s
not to exceed the principal amount
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4 In the case of crop failure, amount due
should be re-scheduled over a period of 3-§
years and fresh loans should be given to
farmers

5 No third-party guarantee or collateral
security 18 10 be inssted upon for loans upto
Rs 10,000

6 There should be no compounding of
mterest on current dues in agricultural
sector

7 Delegation of appropnate sanctioning
powers to the Rural Branch Managers so that
majority of loans applications are
sanctioned at branch level itself

(c) The amount of credit depends upon the
area cultivated by a farmer and the crops grown
Scales of finance are fixed for different crops by
Technical Commuttee for each distnct and
reviewed peniodically to take care of escalation

m cost

(d) 1o (f) Banks are required to grant atleast
18% of therr total advances as direct finance to
agriculture As against the above target the
achievement of public sector banks was 14% as
atthe end of March 1993 Government/RBI had
taken up the matter wvith public sector banks
adwvising them to improve the performance m
this regard

[Translation]
Per Capita Income

3796 SHRI DATTATRAYA BANDARU
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state

(a) the per capita income n the country

(b) whetherthe per capata income of Indra1s
less than the per capita income of other
countnes

(c) if so whether the per capita mcome 18
hikely to increase in the country as a result of
liberalised economic policy and

(d) the names of the State having maxi-
mum and mmmum per capita mcome
separately ?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) (a) The per capita
national income for the year 1991-92 has been
estimated at Rs. 5529
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(b) According to World Development
Report, 1993, India was classified as a low
mcome country Per capita ncome of India was
less than the per capita income of a large
number of countries tm 1991

() Yes, Sir

(d) Punjab and Bihar had the highest and
the lowest per capita net state domestic products
respectively in 1991.92

[Enghsh]
Review of Poverty Allevistion Programmes
3797 SHRI K THULASIAH VANDAYAR
Will the Mimster for PLANNING AND PRO-

GRAMME IMPLEMENTATION be pleased
o0 state

(a) whether more than forty per cent of peo-
ple are living below poverty hne in Southern
States,

(b) 1f so, the reasons therefor,

(c) the steps taken by the Government to
raise them above poverty line

(d) whether any review of vanous anti-
poverty programmes tn these States has been
conducted,

(e) if s0, the details thereol,

(f) whether the Government propose to
launch any special poverty alleviation schemes
for these people,
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(8) 1f so, the details thereof, and

(h) the funds allocated for these schemes in
these States during the Eighth Plan and the
manner m which these funds have been
disbursed”?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) (a) to (e) Based
on the findings of the last (1987-88) NSSO
survey the provisional figures of mncidence of
poverty in southern states viz Tamil Nadu,
Andbra Pradesh, Kamnataka and Kerala are
estimated to be 328% 317% 321% and 170%
respectively The major poverty alleviation pro-
grammes being implemented 1n all the States/
UTs including the four Southern States, are
Integrated Rural Development Programme
(IRDP) and Jawahar Rozgar Yojana (JRY) in
the rural areas of the country These Pro-
grammes are monitored on a regular basis
Financial and physical performance of the pro-
grammes 1n the above mentioned four states
during the years 1990-91 to 1992-93 are given m
the attached statements I and I

(D No, Sir
{g) Do not anse

STATEMENT—I

Financial Performance under IRDP and JRT during 1990-91, 1991-92 and 1992-93 in Tamil Nadu,
Andhra Pradesh, Karnataka and Kerala

(Rs 1in lakhs)
S1 1990-91 1991-92 1992-93
No Programme ___ .. . —
Total Total Total Total Total Total
Alloca- Expendi- Alloca-  Expendi-  Alloca- Expendi-
tion ture tion ture tion ture
1 2 3 4 s 6 7 8
1 IRDP
a) Tamil Nadu 494056 501065 464844 452772 438290 443601
®) Andhra Pradesh 558291 7,20012 517752 654898 488068 541142
(©) Kamataka 344434 307653 324068 278263 305400 267168
@) Kerala 187112 204361 176048 178484 166000 164795
o my
(&) Tamil Nadu 1722366 1966160 17,65964 2016277 1678861 20,10070

11 114 1 8O M rna
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1 2 3 4 5 6 7 8
®) Andhra Pradedh 1918620 1931709 1931951 184155> 1869320 1986606
(©) Karnataka 1206970 1089231 1209358 1094281 1176200 1247414
@) Kerala 63919 681992 656995 658735 623834 6843
STATEMENT-II

Fimaacial Performance under IRDP and JRY duning 1990-91, 1991-92 and 1992-93 in Tamil Nadu,
Andbra Pradesh, Karnataka and Kerala

St 1990-91 1991-92 1992-93
No Programme _ . . - ——
Target Achieve-  [arget Achieve-  Target Achieve-
ment ment ment
1 2 3 4 5 6 7 8

I IRDP

No of families to

be assisted/assisted
(8) Tamil Nadu 157041 181842 148749 161603 123969 144987
(®) Andhra Pradesh 174916 263391 165680 222848 138079 179038
(©) Karnataka 1,09482 125027 103701 106841 86425 103856
(d Kerala 59476 60 877 56335 57 562 46 950 50517
o JRY

Employment to be

generated/generat-

ed (lakh mandays)
(a) Tamil Nadu 68695 75521 52103 83173 671 94 761 86
() Andhra Pradesh 91998 81086 698 88 68041 65976 67793
(©) Karnataka 57087 486 56 418 36 401 64 441 68 41829
@ Kerala 24483 13896 13898 177 08 13863 13454

Securities Trading Corporation of India

3798 SHRI RAM KAPSE Will the Minus-
ter of FINANCE be pleased to state

(8) whether the Government propose to
establish Secunties Trading Corporation of
India

(b) 1f 30, the details of the proposal and its
present status, and

(c) the ume by which 1t 1s expected to be
established/started functioning?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M V
CHANDRASHEKHARA MURTHY) (a)

No, Sir Reserve Bank of India has decided to
set up a Securniies Trading Corporation of
India

(b) The Corporation would have an tmitial
paid up capital of Rs 500 crore and us
ownership would be broad-based covering RBI,
commercial banks, cooperative banks, finan-
cal mstituttons, mutual funds, and public sec-
tor units The main objective of the Corporation
would be to develop a secondary market
Government dated securmies and public
sector bonds

(©) Reserve Bank expects that the Corpora-
uon would be set up before the end of the
current financial year
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Development of Handicrafts 1 Assam

3799 SHRI PROBIN DEKA Will the
Manuster of TEXTILES be pleased to state

(a) whetherthe Government propose to take
measures for the development of handicrafts in
the tnbal areas of Assam,

() 1of s0, the details thereof

(c) whether the Government has already
approved some proposals m this regard, and

(d) tf so the details thereof ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G VEN-
KAT SWAMY) (a) and (b) Handicrafis 18 a
State subject, however for the development of
handicrafts m the State of Assam, mcluding
tribal areas of Assam, the Government, through
the Office of the Develop Comm er
(Handicrafs) 1s operating vanous schemes, as
per details annexed as Statement-/

(c) and (d) Yes, Sir A statement-II of pro-
posais approved in 1992-93 and so far in the
current financial year 1s attached

STATEMENT-I

SI No Name of the Scheme

Objectives

1 Marketing Development
Support

Marketing and service Extn
Centre and other Market-
ing Programmes

Craft Development
Centres

4 Design and Technical
Development

S National Handicrafts and

Handloom Museum

6 North Eastern Handicrafts
and Handloom Dev
Corporation

7 Survey and Studies

A modified scheme to assist in the form of a package of assis-
tance to organisations engaged in marketing/development of
handicrafts (Central/State Handicrafis Dev Corpns /Apex
Societies/Voluntary Organisations)

1

2

2

[o provide marketing and other services to crafismen
specially 1 craft concentration areas

lo render assistance 1n marketing credit raw-materials
and design development

A modified combined scheme of the earlier schemes of
Common Facthity Service Centres and Raw Matenal
Depots

To assist Central/State Handicrafis Corpns and other
organisations 1n setting up of CDCs in identified
craft pockets

To éxtend production market related and social services
to the crafismen

A modified schemt to assist crattsmen tn development
designs both by identifying traditional styles and
mnovating new ones for marketability

To assist Corpns Apex Societies voluntary organi-
sations to engage designers/technical consultants
developing/new range of products

To preserve and document traditional crafts

To disseminate awareness on above crafts

To rewive languishing cralts

To harness the vast resources 1n terms of skill and raw
matenals to the benefit of craftsmen of the North Eas-
tern Region

To act as a focal point and to provide necessary technical
expertise to the artisans and crafismen

To undertake craft specific and areas specific surveys to have
data base in Handicrafts
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Sl No Name of the Scheme

Objective

8 Exhibition and Publicity

9 Export Promotion
10 Trammung

11 Souatl Security and other
activities award

12 Equity participation m
Central/State Corpns and
Apex Societies

13 Construction of
Handicrafts Bhawan

14 Special programme for
Rewival of languishing
crafis

1 To assuist orgamisations engaged i Markcting/deve-
lopment of handicrafts (Corpns., Co-operatives Apex
Societies) 1in holding exhibitions

2 To undertake and assist orgamisations in undertaking
market related publhicity campaigns including adver-
tisements brochures catalogues etc

To promote exports of handicrafts
1 Todevelop upgradation of skill and impart training both

in high demand/export oriented crafts and 1n languish-
ing crafts
2 [o enhance the cmployment opportunities

1 To augment security/confidence of the craftsmen both in
terms of recognising his ments and ensunng financial
secunty in old age/infirmity

2 To give National Awards to the craftsmen for recognis-
wng excellence in workmanship

To strengthen the equnty base of orgamsations engaged
marketing of handict ifts

To utilise funds tor the constiuction of Handicr ifts Bhavan
butlding at Baba Khaiak Singh Marg 10 accommodate $ iles
outlets of such StatesAJIs which do not have any
empona in Dcdla

To 1aunch special programmes for identification survey and
revival ot languishing ciafts through various measures hike
Design development ttaiming exhibiion etc

STAILMLNT-II
Sl Name of the Organisation from Year of Pumase Amount
No whom proposals received sanctioned released
Rs
1 M/s Dubapara Pati silpa Pras 199293  Setting up of Crafts Develop- 168750
tisthan Society I td ment C cotre 1t Dubdpara
2 M/s Teppur Distt Mahila Samai 199293 Tiatming 1n Inibal Ornamen- 61750
Teypur tal Weaving
Crafts Council of Assam 1992 93 Foi holding exhibitions 19000
4  Crafts Council of Assam 1993-94  Fo: holding Exhubitions 160000
§  Assam Government Marketing 199293 For holding Lxhibitions 699773
Corporation Guwahat
6  Assam Government Marketing 1992 93 Renovation of F mporum 62 500
Corporation Guwahat
7 Assam Government Marketing 1993-94  tor holding } xbubitions 900000

Corporation Guwahatt

— — — ——
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[Translanon]
Research work on Cotton Production

3800 SHRI NITISH KUMAR

DR. CHINTA MOHAN wi

the Mmuster of TEXTILES be pleased to
state

(a) the amount being spent by the Govern-
ment on reserach work regarding production
of cotton

(b) whether there 1s a need to encourage the
research work 1n this sphere and

(¢) 1f so the steps bemng taken by the Govern
ment in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF TFXTILES (SHRI G VEN
KAT SWAMY) (a) Amount spent on research
and development work for the growth of cottun
by the Minustry of Agriculture through Indian
Counul of Agriculture Research (IC AR)
amounted to Rs 595937 lakhs dunng 199
93

(b) Yes Sir

(c) The Government have strengthcned
further the existing set up of research on cotton
under VIII Plan period by allocating more
money and man-power and by providing more
research facilities More research centres have
also been opened to cover other agrochimatic

zones for the development of cotton
research
[Fnghsh)
Credit Deposit Ratio of Banks
Uttar Pradesh
3801 SHRI SANTOSH KUMAR

GANGWAR Will the Minuster of FINANCE
be pleased to state

(a) whether the Credit Deposit Ratio of
Public Sector and Commercial Banks as on
December 1991 and 1992 was less than the
norms prescribed by the Reserve Bank of India
i this regard

(b) 1f so the details thereof

(c) whether the Government of Ultar
Pradesh has drawn the attention of the Union
Government i this regard and to remove
restrictions mnposed on commercial banks to
provide loans for infrastructure of roads
bndges, fiyovers and
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(d) of so the action taken by the Union
Government m this regard ?

THE MINISTER OF STATE IN THF
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PAR
LIAMENTARY AFFAIRS (DR ABRAR
AHMED) (2) and (b) No specific level for
Credit Deposit Ratio have been stipulated by
Reserve Bank of India (RBI) for the Public
Sector Banks However with a view to remove
regional imbalances in economic development,
banks are under instructions of RBI to achieve
a credit depostt ratio of 60% in respect of their
rural and semi-urban branches separately on
all India basis Banks are also advised that
though 1t 18 not necessary to achieve this ratio
separately branch-wise district wise or region
wise the bank should ensure that wide dispanity
m the ratios between different Statcs 1
avoided

(c) and (d) The State GGovernment of Uttar
Pradesh has been requesting the RBI and the
Gowt of India to make available credit through
the commerctal banks operating in the State to
execute vanous projects m the State The Crednt
Deposit Ratio cannot be the sole indicator of
economic development of a particular State/
Region The actual level of credit in relation to
locally mobilised deposits in a particular State
or Region depends upon the credit absorption
capacity of the State/Region which 1in turn s
deterinined and influenced by factors such as
development of infrastructural facilittes and
avadability of required mmputs and marketing
outlets for agncultural industnal production
etc A task Force has been set up by RBI to
suggest the measures for improving C D Ratio
n the State

Finance to Deep-Sea Fishing Industry by
SCICI

3802 PROF UMMAREDDY VLNKATFS-
WARLU Will the Munister of FINANCE be
pleased to state

(a) whether the Government are aware that
the Shipping Credit and Investment Company
of Indha 18 shifting away from 1ts core activities
of financng ships and deep-sea fishing
industry

(b) if so the reasons therefor

(c) the sectoral break up of its loan portfolio
as on June 1 1993

(d) whether any review of the diversification
programme of SCICI 1s proposed to be
done and
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(e) if so the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR ABRAR
AHMED) (a)and(b) Yes, Sir SCICILtd has
mformed that #t 1ntially diversified to the
sectors of transportation food processing
energy telecommunication tourism and travel
Further on obtaining the requasite approval the
company diversified into other areas of the
economy as well with a focus on infrastructure
and core sectors of the industry with an export
potential SCICI would however continue to
play a pivotal role i the development of ship-
ping fishing and related industnes

(¢) Sectoral break up of outstanding loan
portfolio as on March 31 1993 1 as follows

(Rs m Crores)
Industry Out % to
stand- Total
ng
Food Products 287 028
Textiles 188 0138
Chem Products 288 028
Cement 1000 098
Machinery 1050 103
Electrical and Flectronic
Equip 397 039
Transport Equip 1852 182
Electnicity 3000 2098
Iron & Steel 600 059
Services
—Shipping 77729 7632
~Others 76 60 752
Orhers
~Fishing 7102 697
~Misc 500 049
TotaL 101853 10000

{d) and (¢) No Sir

Welfare of Weavers

3803 SHRI V S VIJAYA RAGHAVAN
Will the Minster of TEXTILES be pleased
1o state

(a) whether the Union Government have
provided asmstance 10 the Kerala State
Handloom Development Corporation to imple-
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ment various welfare schemes for weavers in its
silver jubilee year; and

(b) 1f so the details thereof ’

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G VFN-
KAT SWAMY) (a) and (b) While Govern-
ment of India has not sanctioned funds keeping
in view the silver yjubilee of any organisation a
sum of Rs 43 80 lakhs has been sanctioned on
30-3-93 to Government of Kerala for implemen-
tation of Health Package Scheme to be
mmplemented during the years 199293 and
1993-94 Kerala State Handloom Development
Corporation wall be the implementing agency
for this purpose

Export of Handloom Items

3804 SHRI RAMA KRISHNA
KONATHALA Will the Muister of TEX-
TILES be pleased to state

(a) the quantity and value ot handloom
items exported dunng 1991-92 and 1992-93

(b) the share of handloom exports in the
total textile exports during the same penod

(c) the targets envisaged for export of hand
loom items dunng the year 1993-94 and

(d) the measures taken to boost exports of
handloom items ?

THE MINISTER OF STATF OF THi
MINISTRY OF TEXTII ES (SHRI G VEN
KAT SWAMY) (a) The quantity and value of
cotton handloom fabrics and madeups expor-
ted dunng 1991-92 and 1992-91 are as
follows

(Provisional)
(Figures 1n crores)

1991-92

199293
- .a—ty Value Qty V;;e
®Rs) (Rs)
Cotton Handloom 77 1891 86 2730
Fabncs (in sq
mtrs )
Cotton Handloom 52 5031 64 7603

Made-ups (1in kgs)

Source Handloom Export Promotion Coun-
cl Madras.
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(b) The share of cotton handloom exports in
the total cotton textile exports was 180% in
1991-92 and 212% in 199293

(c) The target fixed by Government for
export of cotton handloom fabrics and made-
ups during 1993-94 13 USS 410 56 mullion

(d) Government have been taking a number
of steps to boost exports of handloom items
from the country such as sponsoring Buyer
Seller Meets, parficipation 1n fairs in major
markets releasing advertisement in foreign
trade magazines, product development and
quality upgradation through appropnate train-
g programmes.

[Mranslanon]
Budget Deficit

3805 SHRI RAM BADAN Wil the
Minuster of FINANCE be pleased to state

(a) whether the budget deficit for the year
1993-94 has been shown less by taking more
loan from the World Bank,

(b) 1if s0, the quantum of loan taken to make
up the difference,

(©) if not, the other sources by which the
deficit 1n the budget has been made up

(d) whetherthe Government have made any
study about the impact of this policy and

(¢) 1if so the details thereof ’

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M V
CHANDRASHEKHARA MURTHY) (a)and
() No Sir Loans from the World Bank net of
repayments, amount to Rs 3807 crore 1n 1993-94
Budget Estimate which constitute 2 6% of the
total estimated receipts

(c) The Budgetary deficit estimated will be
financed from net expansion of 91 days
Treasury Bills

(d) and (e) Do not anse

Committee on Abolition of Sales Tax

3806 SHRI SHYAM BIHARI MISRA
Will the Minuster of FINANCE be pleased
o state

(2) whether the Government have taken any
action on the Report of Sales Tax Abolition
Committee conststuted under the Chair-
manship of Pandit Kamlapat: Tripathi
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(b) if so, the detas thereof, and
(c) 1o not, the reasons therefor ’

THE MINISTER OF STATE IN TIHE
MINISTRY OF FINANCL (SHRI M V
CHANDRASHEKHARA MURTILY) (a) No
such Commuttee was ever constituted However
a committee was set up under the Chau-
manship of Shnt Kamlapat: Tripath: for exten-
sion of the scheme of additional excise duty to
otherc dities 1n addition to sugar tobacco
and textiles The Commitiee had recommended
in its report submitied to the Gowt 1n Jan 1983
that the Scheme of Additional kxcise Duty
lieu of Sales Tax may be extended to five more
commodities— Vanaspatt Drugs & Medicines
Cement Paper and Paper Board and Petroleum
Products The matter was discussed 1n the Chaet
Minsters’ Conference held in Feb 1989 but
almost all the States opposed the recommen-
dations of the Committee

(b) and (c) Does not anse 1n view of (a)
above
[Enghsh]

U K. Assistance for N1C Mills

3807 DR. KRUPASINDHU BHOI will
the Minister of TEXTILES be pleased to
state

(a) whether the Government Propose to take
loan from the United Kingdom to modernise
the National Textules Corporation (NTC)
and

(b) if so the details of the modermsation
schemes drawn up and loans proposed to be
taken to implement the Schemes ?

THE MINISTER OF STATE OF THF
MINISTRY OF TEXTILES (SHRI G VEN-
KAT SWAMY) (a) and (b) A proposal for
modernisation of NTC mills has been sent to
Government of U K. for consideration/funding
under thear  Overseas Development
Assistance

Broadly, the proposals for modernisation has
the followmg salient features

(a) Maximsing contnbution levels on exist-
ing product-mix

(b) Explonng alternatrve high value pro-
ducts, gomg tn for increased production
of high value blended fabncs.

(c) Improving present level of utilisation
and productivity
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(d) Inducting sophisticated appropriate pro-
duction technology, such as Rotors in
spinning, Hi-Tech looms, Auto Coners
etc.

(¢) Creation a permanent expert culture.

() Restructuring/merger of some of the
existing unviable millsto make them via-
ble units.

(g) Capital restructuring.

SEBI Action Agsinst Merchant Bankers

3808. SHRI MADAN LAL KHURANA:
Will the Minister of FINANCE be pleased
to state:

(a) whether the Securities and Exchange
Board of India (SEBI) had pointed out deficien-
cies in prospectus for capital issues by
companies;

(b) if so, the details thereof:

(c) the extent to which merchant bankers
have failed 1o take notice thereof and correct the
deficiencies;

(d) whether the SEBI has decided to take
action against such bankers and others con-
cerned as reported in the ‘Hindustan Times'
dated August 3, 1993;

(e) if s0, the detsils thereof: and

(D the details of the modifications being
made by SEBI in its regulations and guidelines
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b) The offer documents of
companies entering the market for raising capi-
tal are vetted by SEBI to ensure adequacy of dis-
closures. Deficiencies in the offer documents
are communicated to the lead managers. The
common deficiencies observed by SEBI in the
offer documents, include lack of dtails regard-
ing promoters’ total share holding, basis of
reservation for employees, promoters back-
ground appraisal of the project, financial infor-
mation, status regarding statitory approvals
and information on credit rating.

(c) SEBI has reported that normally
merchant bankers are found to be attentive in
taking corrective steps.
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(d) and (¢) SEBI has reported that it has been
taking prompt action against defaulting
merchant bankers, The action taken includes
issue of showcause notice for awarding penalty
points, actual award of penalty points and in
exceptional cases temporary suspension of their
activities till corrective action is taken to remove
the deficiencies.

(f) SEBI has reported that it has not made
any modifications in its regulations in this
regard so far.

National Stock Exchange

3809. SHRI G. DEVARAYA NAIK: Will
the Minister of FINANCE be pleased 1c
state :

(a) whether the Government have retained
the services of any International Consultancy to
establish the operations of the proposed
National Stock Exchange;

{b) if s0, the datails of the terms of reference
of such services;

(c) whether the Government are also con-
sidering to reconstitute the Board of Directors
of the National Stock Exchange;

(d) the number of applicants who have been
granted the membership of the National Stock
Exchange; and

(e) the time by which the Stock Exchange is
expected to begin operations ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED): (a) No, Sir.

(b) Does not arise.
(c) No, Sir.

(d) The National Stock Exchange is yet to
invite applications for membership of the
Exchange.

(&) The National Stock Exchange is expec-
ted to commence operations in a phased men-
ner. The money market segment of this
Exchange is expected to commence operations
during the year 1993-94 and the capital market
segement shortly thereafter.
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Losses in NTC Dwe To Camcellation of on
Golng Projects

3810. SHRI V. SREENIVASA PRASAD
Will the Minister of TEXTILES be pleased to
refer to the reply given to the Unstarred Ques-
tion No. 641 on July 26, 1991 and state :

(8) the reasons for pruning the medemisa-
tion schemes of the mills under the manage-
ment of the NTC (WBABO) Limited;

(b) the details of investments/expenditures
made till the date of pruning the schemes in
each of the mills expansion programme;

(c) whether those investments have adver-
sely affected the financial operation without
any positive results; .and

(d) if so, the details thereof and the correc-
tive measures taken by the Government
thereon ?

THE MINISTER OF STATE OF THF
MINISTRY OF TEXTILES (SHRI G VEN-
KAT SWAMY) * (a) During the 6th Five Year
Plan, expansion modernisation programmes
for three units under NTC (WBABO) had been
pruned due to financial constraints

(b) An amount of Rs 12 lakhs had been
spent on civil construction in one of the mills
where the scheme for expension had been
envisaged and subsequently had to be pruned
due to financial constraints

(c) and (d) As only Rs 12 lakhs had been
spent of civil works and no expenditure was
incurred on capital machmery, there was no
adverse affect on the financial operations of
the unit.

[Mranslation)

Fimancial Amistance for Development of Tourist
Clrcuits and Tourist Resorts

3811. SHRIN.J.RATHVA Will the Minis-
ter of CIVIL AVIATION AND TOURISM be
pleased to state *

(a) the funds all d for the development
of tourist circuita and tourist resorts during the
Eighth Five Year Plan, State/Uniton
Territory-wise;

(b) whether any publicity matenal including
television documentaries have been made or
are proposed 10 be made with a view to attract
both domestic and foreign tourists,

(c) if so, the details thereof:
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(d) whether the Government have recerved
some proposals or projects 10 make such televi-
sion documentaries; and

(e) if 5o, the details thereof and the progress
made in this regard ?

THE MINISTER FOR CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (s) Finds are not allocated State/
Union Territory-wise for development of tourist
circuits and tourist resorts.

(b) and (c) Production of publicity matenal
for promoting tourist attractions of the country
is a continous process From the very beginning
of 25th plan till date, a total of 18 promotional
films, 18 brochures, 21 folders, 6 posters and 4
city maps, 1 map of India and ane diary have
already been produced.

(d) No, Sir.
(¢) Does not arise.

Direct Finance to SSIs

3812 SHRI SURENDRA PAL PATHAK
Will the Minister of FINANCE be pleased
to state

(a) whether the Small Industries Develop-
ment Bank of India (STDBI) has decided to pro-
vide direct finance to small scale industries in
addntion to providing refinance;

(b) 1f so, the details thereof, and

() the net profit earned by the above Bank
during each of the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED)" (a) and (b) Yes, Sir The Small
Industnes Development Bank of India (SIDBI)
has introduced various schemes for providing
direct finance on a selective basis to Small Scale
Industries in order to supplement the credit
available to the small scale sector through the
existing credit delivery mechanism These,
inter-alia, include *

(i) Scheme for direct assistance to

Specialised Marketing Agencies

(ii) Scheme of assistance for development of
industrial areas for SSI sector

(tii)) Scheme for direct assistance to Ancil-
lary/Sub-contracting units

(v) Equipment Finance Scheme
(v) Project Fimance Scheme
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() The net profits earned by SIDBI during
the past three years sre as under

(Rs crores)
Year Net Profit
1990-91 3560
199192 719
1992-93 10829
[English}

Development of Financia! Institutions

3813 SHRI SANAT KUMAR MANDAL
Will the Minuster of FINANCE be pleased
to state

(a) whether the Reserve Bank of Ind1a 1s pre-
panng a set of new prudential norms for the
development of financial mstitutions and

(b) if 20, the broad thrust of these new norms
on the functioming of the financial inst-
ttions ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED) (s) and (b) The prudential account-
mg norms for the all India financial 1nstitutions
are under finalisation with the Reserve Bank
of India

LIC Policies

3814 SHRI SYED SHAHABUDDIN Wil
the Minuster of FINANCF be pleased to
state

(8) the number of Life Insurance Policies in
the country as on March 31 1993,

(b) the total number of such policies 1n
Bihar, as a whole, and 1 Kishangan) Arana
and Pumnea dustricts of Bihar district-wise
and

(¢) total number of policies which matured
m the country during 1992-93, number of claims
pad duning the year and number of claims
pending at the end of the year and on June 30
1993 m respect of those policies ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) (a) to (c) The requisite information
18 beang collected and will be laid on the Thble
of the House
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Beedi Workers of Kerala

3815 SHRI THAYIL JOHN ANJALOSE
Will the Mmnister of LABOUR be pleased to
state

(a) the cess collected from Beedi manufac-
tunng units i Kerals durmg the last three years
and the amount released therefrom during the
said period for thewr welfare,

(b) whether the Government propose to
mtroduce any new scheme for the Beedr
workers, and

(c) of so, the details thereof?
THE MINISTER OF STATE OF THE

MINISTRY OF LABOUR (SHRI P A
SANGMA) (a) Statement 18 attached

(b) No, Sir
(c) Questron does not arise

Statement
Si Year Cess collec- Amount re-
No tion 1n leased for
Kerala Bangalore
Region
1 2 3 4
1 1990-91 4539353 19591015
2 1991-92 4471479  1,9121,592
3 1992-93 1,01,91,831 1,80,76492

Bangalore Region covers the States of
Karnataka and Kerala Expenditure mcurred
on vanous Welfare Schemes as per Column 4
above meant for Beedi workers refers to both
the States jointly, since separate budget alloca-
tion ¥ not made

Civil Acronautics Board

3816 SHRI G MADEGOWDA Will the
Mimster of CIVIL AVIATION AND
TOURISM be pleased to state

(a) whether there 13 any proposal to set up a
Civil Aeronautics Boand, and

(®) of 80, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a) and (b) There 1s no proposal to set
up a Civil Asronautics Board at present
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[Translation]
Silk Projects in Madhya Pradesh
3817. SHRI SHIVRAJ SINGH

CHAUHAN : Will the Minister of TEXTILES
be pleased to state:

(a) the districts of Madhya Pradesh where
silk projects are being implemented by the Cen-
tral Silk Board;

(b) whether the Board propose to implement
such projects in other districts of Madhya
Pradesh; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G VEN-
KAT SWAMY)* (a) to (c) Under the World
Bank & Swiss assisted National Sericulture Pro-
pct, the Central Silk Board is directly
implementing a pilot sericulturs project in Bas-
tar district of Madhya Pradesh. At present there
is no proposal to implement such projects in
other districts of the State

[Englishj
Marathe Committee Report on Urban Co-
operative Banks
3818 DR D. VENKATESWARA RAO
SHRI BOLLA BULLI RAMAIAH) .
SHRI SANTOSH KUMAR
GANGWAR

Will the Minister of FINANCE be pleased
to state -

(a) whether recommendations of the
Marathe Committee on licensing of new Urban
Co-operative Banks have been accepted by
RBL

(b) if so, to what extent entry of the new
Urban Co-operative Banks has been
liberalised;
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(c) the extent to which it will be helpful for
the Urban Co-operative Banks; and

(d) the reaction of the Urban Co-operative
Banks to the proposed liberalisation pro-
cess ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED)* (a) The recommendations of
Marathe Committee on licensing of new Urban
Co-operative Banks have been accepted by
Reserve Bank of India (RBI) with certain
modifications.

(b) to (d) As per the new policy, the existing
viability and entry point norms stand revised
upwards in respect of four different categories
of centres (A, B, C & D) based on population
criteria, the details of which are given in the
enclosed Statement.

While every new bank will have to satisfy the
preacribed entry point and viability norms, cer-
tain relaxations have been considered for banks
proposed to be organised in least developed
areas, tribal areas and less devoloped areas as
shown in the Annexure

In keeping with special status accorded to
Mahilas and Scheduled Caste/Scheduled
Tribes, certain relaxations have been permitted
in entry point norms to the extent fo 50% of the
viability norms for the relevent centre. It will,
howsver, be necessary that at least 51% of the
membership of banks organised by SC/ST must
belong to the said categories. The membership
of the Mahila Banks will continue at 100%
women as hitherto, Further, credit dispensed by
these two specialised categories of urban Co-
operative banks should be in the same propor-
tion as their membership. Operational circulars
on various aspects have already been issued by
RBI to State Governments, Registrar, Coopera-
tive Societies and other sgencies on 25th
May, 1993.

Statement

Centres

Population

A Metropolitan—large
B. Metropolitan—others
C. Urban

D. Semi-urban

50 lakhs and above 50

10 lakhs and above but less then 50 Lakhs
1 lakhs and above but less than 10 Lakhs
10,000 and above but less than 1 Lakh
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11 Viability Norms
(Amount 1n Ra. lakhs)

CENTRES
A B C D
Share capital 7500 4000 2500 10.00
Reserves 3000 1600 1000 400
Deposits 645 00 344 00 21500 86.00
Advances 52500 28000 17500 7000
Working capital 750 00 400 00 25000 10000
Membership (Nos) 6000 4000 3000 2000

The above visbility norms have to be normally achieved withm a period of 3 years The mem-
bershipp norm has to be achieved by the end of 2 years

IH Ewtry Point Nonms

A B C D
Share capital (Rs m iakhs) 6000 3000 1500 600
Membershp Inttial 3000 2000 1500 1000

[Translation] THE MINISTER OF STATE IN THE
SBI Branches in Gujerat MINISTRY OF FINANCE AND MINISTER
3819 SHRI CHHITUBHAI GAMIT Wil OF STATE IN THE MINISTRY OF
the Minuster or FINANCE be pleased to state PARLIAMENTARY AFFAIRS (DR ABRAR
the dustnct-wise numbr of branches of the State AHMED) The Distnct-wise number of
Bank of India m Gujarat as on May 31 1993  branches of State Bank of India in Gujarat in
and therr number in rural and urban areas  Rural and Urban centres as on March 31, 1993
respectively ? are given below —

Name of Distnict No of branches

Rural Centre Urban/Metropolitan Centre

Ahmedabad 14
Amrol 2
Banaskantha 16
Bharuch 16
Bhavnagar
Dangs
Gandhinagar
Jamnagar
Junagarh
Kachchh
Kheda
Mehsana
Panchamahals
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Sabarkanths

Surendranagar
Vadodara
Valsad

[Bnglisho
Growth Schemes UTI

3820. SHRI MANORANJAN BHAKTA
‘Will the Minister of FINANCE be pleased
10 state:

(a) whether the Unit Trust of India’s earlier
growth schemes were highly successful in mop-
ing up funds;

(b) if so, whether UTI is now faced with only
a lukewarm responss to its 1atest one, the Grand
Master Unit Scheme, 1993;

(c) if so, whether there is rethinking on
growmth schemes of the Unit Trust of India;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR ABRAR
AHMED): (a) Yes, Sir.

(b) The relatively poor response to the
Grand Master Unit Scheme 1993, was mainly
on account of the depressed stock market con-
ditions prevailing at the time the scheme
opeaed for subscription.

(¢) & (d) Unit Trust of India has indicated
that it will continue to offer a variety of schemes,
including growth schemes, to meet the diver-
sified requirements of the investing public,
depending on its perception about stock market
behaviour and expected investor’s response.

[ranslation]
Employees State Insurance Scheme
3821. SHRI RAJENDRA KUMAR
SHARMA : Will the Minister of LABOUR be
pleased to state:

(a) the number of employees covered under
the Employees State Insurance Scheme during

the year 199293, particularly in the State of
Uttar Pradesh; and

(b) the target fixed for the year 1993-94?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A
SANGMA): (a) As on 31-3-93 there were 62.66
lakh employees covered under the ESI Scheme
of which about 4.11 lakh employees were in U.
P. The number of employees covered through
implementation in new areas during 92-93
was 13,070

(b) During 1993484, the ESI Scheme is likely
w cover about 1.50 lakh additional emplo-

yees.

Child Labour Weifare Project

3822. SHRI VILLASRAO NAGNATHRAO
GUNDEWAR * Will the Minister of LABOUR
be pleased 10 state:

(a) whether a project for the welfare of child
labourers is in operation in Maharashtra;

(b) if so, the amount spent under this
scheme during the last two years;

(¢) the number of children rahabilitated
every year under this scheme; and

(d) the number of child labourers rescued
from hazardous industries?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P A
SANGMA): (a) to (d) In Maharashtra 2 pro-
jects have been taken up in 1993 under the
International Programme for the Elimination
of Child Labour with assistance from ILO.
These are expected 1o cover about 1250 child
labourers. The amount released to the projects
80 far is Rs. 3,58,085.
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[English]
IRDP in Assam

3823 SHRI PROBIN DEKA Will the
Minister of FINANCE be pleased to state

(a) the number of families financed under
the mtegrated Rural Development Programme
m Assam during each of last two years

(b) the amount distributed during the above
period and

(c) the amount proposed to be spent dunng
the year 1993-%4 1n the State during the
above programme?

THE MINISTER OF STATE IN THF
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR ABRAR
AHMED) (a)and(b) The number of fanmlies
asmsted and the amount disbursed by Co-
operative Banks, Commercial Banks and
Regional Rural Banks under Integrated Rural
Development Programme (IRDP) m Assam
during the last two years are as under

(Amount 1n lakhs of Rs)

Year No of fami- Amount

lies asmsted  cusbursed

1991-92 46416 197368
199293 39827 1067 83
(Provimional)

() Government of India has made a total
provisional allocation of Rs 2,770 lakhs by way
of subsidy to be shared equally by the Centre
and the State Government of Assam under
IRDP for the year 1993-94

Tay Mahal

3824 DR. VASANT NIURUTTI
PAWAR

will
PROF M KAMSON

the Mimster of CIVIL AVIATION AND
TOURISM be pleased to state

(8) the total revenus collected during 1992-
93 by way of entry fee to Tay Mahal
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(b) whether there had been any fall 1 the
tounst traffic to Tay Mshal dunng 1992.93,
and

(c) if so, the steps taken or proposed to be
taken by the Government to attract more
tourists to Tay Mahal?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (8) Thetotal revenue collected dunng
1992-93 by way of entry fee to Thy Mahal was
about Rs 79 lakha

(b) No, Sir
(©) Does not anse

Board for Financial Supervision

3825 SHRI R SURENDER
REDDY * Wil the
SHRI RAM KAPSE

Minster of FINANCF be pleased to state

(a) whether the Reserve Bank of India pro-
pose 10 set up a Board for financial super-
vision

(b) if so, the objectives of the proposed
Board

(c) whether the Reserve Bank also propose
to bning all non-banking financial companies
under the proposed Board,

(d) if so the reasons therefor

(¢) whether the Reserve Bank has already
usued guidelines to regulate the working of the
non-banking financial companies, and

(f) 1f so the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR. ABRAR
AHMED) (s)to(d) It has been decided to set
up & Supervisory bosrd under the aegis of
Reserve Bank of India Thes structure and
functions of this Board are under formu-
lation

(¢) and (f) The directions 1ssued by Reserve
Bank of india to the non-banking financial
companies at present relate to their deposit
tsking activities In the first phase of the
implementation of the recommendations of the
Working Group of Fmancial Compantes
Reserve Bank of India had issued directions on
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April 12,1993 1o all non-banking financial com-
panies. These directions required the financial
compamies, other than hire-purchase, financtal
and equipment leasing companies, to maintain
hquid assets to the extent of 5 per cent of their
deposit labilities.

UTT Institute of Caprtal Market

3826 SHRI TARA CHAND KHAN-
DELWAL Will the Mimister of FINANCF be
pleased to state

() whether the UTI Institute of capitdl
markets regularly conducts short-term pro-
gramme for professional development

(b) o so, the details thereof

(c) the number of courses conducted an-
nually and the amount of fee collected during
the last two years,

(d) whether the programmes are subsidised
for the participants from the public sector and
other Goverrunent sponsored 1nstitutions,

(¢) whetherthe Government propose to offer
the expertise of the UTI Institute of Capual
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Markets for investors gwareness at no-profit-
no-loss basis, and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR ABRAR
AHMED) (a) Yes, Sar

(b) The course calender for the year 1993-94
18 given 1n the enclosed statement

(©) The number of courses conducted during
the years 1991-92 and 1992-93 was 31 and 34 res-
pectively The fee collected during the years
199192 and 1992-93 amounted to Rs. 4082
lakhs and Rs 66 51 lakhs respectively

(d) The present fee structure already has an
element of subsidy which 18 met from the dwi-
dend income from mvestment of the corpus
fund of Rs. § crores provided by the UTI

(¢) and (f) A1 present, there 18 no such
proposal

Statement
UTY Institute of Capital Markets Course Calendar for the year Apni 1993—March 1994

Title Fees Dura-
(Rs) tion MayJune Jul Aug Sep Oct Nov Dec Jan Feb Mar

{nvestment
Management
Fund Managers’
Course
(Certuficate
Course) 22,000 3 Weeks 31 19 17 S
Introduction to
Technical 6,000 3 Dsys
Analysts 10,000 S Days 29-31 10-14
Securities Trad-
ing and Market
Operations 10,000 5 Days 16-20 1115 3.7 59 610 27-31
Fixed Income
Securities Mana-
gement 6,000 3 Days 2628
Investment Re-
search 10,000 S Days 20-24
Mansgement of
Mutual Funds 10,000 $ Days 13-17
Merchant Bark-

ing
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Marketing Issue
Mgt Services
MIMS)
Merchant Bank-
ing and Under-
writing

Valuing Pricing &
Capital Market
Instrument 6,000 3 Days
Accessing Inter-

national Capital
Markets

Corporate Fi-
nance

Risk Manage-
ment for Finan-
cia) Services
Regulating Fi-
nancial Services 6000 3 Days
Risk Manage
ment

Corporate Strate-
gies for Capital
Market Access

10,000 S Days 12-16

18,000 10 Days

6,000 3 Days

10,000 5 Days

10,000 5 Days

19-23

Waiving off Loans of Weavers in U. P.

3827 SHRI SURENDRA PAL PATHAK
Will the Minister of FINANCE be pleased to
state

(a) whether the Government have waived off
theloans of weavers in Uttar Pradesh during the
last two years;

(b) if s0, the details thereof,

(¢) whetherthe Union Governmenthad con-
sulted the State Government 1n regard to its
share, and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) (a)and (b) Presumably, the Hon'ble
Member 18 referring to the Agricultural and
Rursal Debt Relief (ARDR) Scheme, 1990 for-
mulated by the Government of India for pro-
viding debt relief 10 a selected category of
borrowers which include farmers, landless

11221 14-24
18-20

6-8

812

17-19

labourers, artisans and weavers in rural areas
who had taken loans from Public Sector Banks
and Regional Rural Banks. On the advice of the
Central Government, State Governments, in-
cluding Uttar Pradesh, had also formulated their
schemes on the lines of the Central Scheme for
the benefit of the borrowers in the cooperative
sector. The scheme was effective from 15th May
1990 and came to & close on 31st March, 1991

The total number of beneficiaries imcluding
weavers to whom relief was provided by Public
Sector Banks, Regional Rural Banks'and Co-
operatives under the Scheme in Uttar Pradesh
was S51.81 lakhs involving an amount of
Rs. 1041.85 crores.

(c) and (d) The Central Government had
commited to underwrite the entire burden of the
relief provided under ARDR Scheme, 1990 by
Public Sector Banks and Regional Rural Banks
and to provide 50% assistance for the relief pro-
vided by Co-operative Credit Institutions by way
of grant. The other 50% of the cost of the Scheme
for Co-operatives shall have 10 be borne by the
state Governments. On the basis of the ARDR
claims received from the Co-operative banks of
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U P, NABARD has furnished the following
details of rehief pronided to weavers mn Uttar
Pradesh

(Rs m crores)
UPSCB UPSLDB
() Total claimslodgedof 54317 10027
whichclaimmerespect 170
of weavers
(i) Amount sanctioned
by NABARD
Grant 22926 4270
Loan 22926 4270
Total 45852 8540
(m) Balance amount to be
released (1-11) 84 65 1487
[Enghsh]
Usemployment Relef m Urban and Rural
Sectors
3828 SHRI SYED SHAHABUD-

DIN Will the Mimster of LABOUR be
pleased to state

(a) whether the attention of the Government
has been drawn 10 the estimates of unemploy-
ment made by the National Institute of Public
Finance and Policy;

(b) whether the Government agree with the
estimates for 1993-94

(¢) whether the Government propose to
extend unemployment relief to all unempioy-

ment persons 1n the rural and urban sectors
and

(d) 1f so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P A
SANGMA) (a) and (b) According to the
mformation made available by the National
Insttute of Public Finance and Policy New
Dethi no estimate of unemployment have been
made by them

(©) and (d) Government of India has no
proposal to provide unemployment allowance
to umemployed persons

13—114 LSS/ND/94
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[Transianon)
Beedl Workers Covered Under EPF Scheme

3829 SHRI SHIVRAJ SINGH CHAU-
HAN Will the Munster of LABOUR be
pleased to state

(a) whether alarge number of Beedi workers
i Madhya Pradesh have not been covered
under the Employees Provident Fund
Scheme,

(b) 1o so, the reasons therefor and

(c) the steps being taken by the Government
to cover these Beedi workeis under the
Scheme ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P A
SANGMA) (a)to(c) According to the avail-
able information 63,427 workers are already
covered under the Employees’ Provident Fund
Scheme, 1952 In order to cover all the coverable
beed: workers, penodical mspections are betng
conducted by the EPF Organisation

[Enghsh]
Contingeacies Plan of Banks

3830 DR D VENKATESWAR RAO
Will the Mimister of FINANCE be pleased
to state

(a) whether the Umon Government have
usued any directives 10 the banks to immedia-
tely prepare the contingencies plan to provide
working capntal to the parties who have invested
money 1 the flood hit areas

(b) 1f so, whether the banks have formulated
any scheme 1n this regard,

(¢) 1f so, the details thereof and

(d) the amount proposed to be provided by
the banks to the parties whose money has been
blocked in the flood hit areas duning the current
year?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR
AHMED) (a) to (d) Reserve Bank of India
(RBI) in consultation with the Government had
m Apnl 1984 1ssued gurdelines for relief to the
persons affected by natural calamties These
guidelines include tnter aha (1) conversion of
short term production loans mto medivm term
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loans, (ii) rescheduling/postponement of exist-
ing term loan instalments, (iii) provisional of
additional need-based crop loans/working
capital, and (iv) relaxation in security and
margin norms. The guidelines for relief to per-
sons affected by natural calamities, are applic-
able in the event of a drought, flood, cyclone,
tidal waves and other natural calamities. The
beneficiaries are farmers, rural artisans, traders
and self-employed owners of small scale and
tiny units. Banks are required to provide assis-
tance in accordance with the guidelines issued
by RBI depending upon the merits of each
case.

Development of In-house Management Con-
sultancy Groups

3831. SHRI MANORANIJAN BHAK-
TA: Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state :

(a) whether the Planning Commission has
suggested the development of in-house manage-
ment consultancy groups in State Electricity
Boards and Rural Transport Corporations to
solve their management problems and ensure
improved efliciency and productivity; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO)- (a) Yes, Sir

() A UNDP/ILO/Planning Commission
Project on Management Consultancy Develop-
ment (Phase-IIl) was initiated in 1990. The
objective of the project was to- develop
institutional set up for In-house Management
Consultancy Services in selected public utilities
which in turn would lead to introduction to
improved management systems and pro-
cedures, imgmvement in performance and effi-
cient functioning of these Organisations.

Under the above mentioned project, In-house
Management Consultancy Groups (IMCGs)
have been established in Four State Electricity
Boards (SEBs) and Two State Road Transport
Corporations (SRTCs).

Guidelines for Vesture Capital Companies
3832. SHRI SANAT KUMAR MAN-

DAL: Will the Minister of FINANCE be
pleased to state :

(s) whether the Government are considering
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some changes in the guidelines framed in 1988
for the venture capital companies;

(b) if so, the details thereof; and

(c) the extent upto which these are likely to
ensure adequate returns under venture capital
programmes particularly in higher risk
ventures ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR
AHMED): (a) to (c) The guidelines regarding
Venture Capital framed in 1988 are being
revised in consultation with the concerned
agencies of the Government including the
Securities and Exchange Board of India
(SEBI).

Unemployed Engineers in Assam

3833. SHRI PROBIN DEKA*‘ Will the
Minister of LABOUR be pleased to state *

(2) the number of unemployed engineering
degree holders, diploma holders and those who
have LTI centificates in Assam; and

(b) the steps taken by the Government to
provide employment to them ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P A
SANGMA): (a) and (b) According to the
information made available by the Institute of
applied Manpower Research, New Delhi the
estimated number of unemployed degree and
diploma holders in Engineering in Assam atthe
end of 1992 was 154 and 255 respectively. The
estimate of unemployed among ITI Centificate
halders is not available. However, the number
of ITI Certificate holders on the live register of
employment exchanges in Assam as on
31-12-1990, a1l of whom were not necessarilyun-
employed, was 12206.

Employment generation in any State will, in
general, depend on the pace and pattern of
development in that State. Employment is a
thrust area of the 8th Five Year Plan in which
emphasis has been laid on a high rate of
economic growth combined with faster growth
of sectors, sub-sectors and areas having
relatively high employment potential for
enhancing the pace of employment generation.
This is expected to generate additional employ-
ment opportunities for the educated youth
including professionally qualified engineers.
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[Translation]

Loans to Persons Affecied by Floods in
Gujarat

3834 SHRI N J RATHVA Will the
Minuster of FINANCE be pleased to state

(a) the amount of financial asmstance/loan
provided by public sector Banks to the farmers,
the poors and tnbal people affected by floods
and nawral calamities in Gujarat and par-
ticularly in Badodara. Barauch and Pan-
chmehal dustncts during the last three year;
and

(b) the gmndelines 1ssued by the Government
m this regard ?

THE MINISTER OF STATE IN iHe
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR
AHMED) (a)and (b) Reserve Bank of India
(RBI) 1n consultation with Government had 1n
August, 1984 13sued guidelines for relief to the
persons aflfected by natural calamities These
guidelines include inter-aha (1) conversion of
short term production loans into medium term
loans (u) rescheduling/postponement of exist-
ng term loan instalments () prowvision of
additional need based crop loans/working capr
tal and (v) relaxation 1n security and margin
norms The guidelines for rehef to persons
affected by natural calamities are applicable in
the event of a drought, flood, cyclone udal
waves and other natural calamities The
beneficianes are farmers rural artisans traders
and self employed owners of small scale and
tiny units Banks are required to provide assis-
tance mn accordance with the gmdelines 1ssued
by RBI depending upon the menits of each case
The existing data reporting system from banks
does not generate information regarding the
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amount of financial asmistance loan provided
by public sector banks to the farmers, the poor
and tnbal people affected by floods and
natural calamities

|Enghsh)

Development of Handicrafts/Handloom in
Kerala

3835 SHRI THAYRL JOHN ANJALOSE
Will the Minuster of TEXTILES be pleased
to state

(a) whether the Umon Government have

recerved any proposals from the Government of
Kerula for the development of handicrafts and
handloom 1n the State,

(b) if so the details thereof industry-wise
and

(c) the action taken by the Union Govern-
ment thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G VEN-
KAT SWAMY) (a) to (c) As far as develop-
ment of handicrafts 13 concerned there 13 no
provision for giving financial assistance directly
o State Governments However, the concerned
public sector Corporations of the States, Volun-
tary agencies and apex cooperative societies,
mcluding those fn Kerala, are given financial
assistance under vanous schemes operated by
Office of the Development Commussioner
(Handicrafts). Details of proposals approved
dunng 1992-93 and so far 1n the current finan-
cial year are annexed For the development of
Handlooms, State Government of Kerala 15
provided financial assistance by the Develop-
ment Commissioner (Handlooms) Detatls of
amount released 1n 1992-93 are given in the
enclosed Statement

Statement
S| Name of the Orz;;u;t;n\hr of Purpo:: _Amoum Remarks
No from whom the proposal has sanction released Rs
been received
1 2 3 4 ] 6
1 Craft Council of Kerala 1992-93 For holding Exhibition 69,258
2 Craft Council of Kerala 1993-94 For holding Exhibition 60 000
3 All Kerala handicrafts per- 1992-93 For holding Exhibition 84,303
sons Welfare Association
4 Do~ 1993-94 For holding Exhibition 3,50,000
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1 2 3 4 5 6
§ Handicrafis Development 1992-93 Opening of new empona 573750

Corpn of Kerala renovation of emponum
[ —Do— 1992-93 Renovation of empona 125,000
7 Kerala State Handicrafis 1992-93 Openming of new empona 287250
Dev C
8 Kerala ot::m Handwrafis 1992-93 Opening/rencvation of new 2277175
Apex Cooperstive Society, emponta/Crafts  Marketing
Cochin Complex
9 —Do— 1993-%4 ~Do— 826,000

10 M/s. Kerala State Handic- 1992-93 Traimng in fibre crafts and 132000

rafts Dev Corpn Lid straw picture

Cochin
11 M/s. Kerala State Handi-

1993-94 Traiing wn fibre crafis/

—  The proposal

rafts Apex Coop society scrawpine crafls and lam- has been re-
Itd Ernakulam nated wood craft ceived recen-
tly and 1s
being consi-

dered

12 Government of Kerala 1992-93 Development of 24199800
handloom

Trade Deficit Debt service rato 258 25] 256

3836 SHRI TARA CHAND KHAN-
DELWAL Will the Minister of FINANC L. be
pleased to state

(2) whether the trade deficit, external debt
and the debt-servicing rano has shamply
increased duning 1992-93 over the year 1991-
92

(b) of s0 the details thereof for each of the
last three years

(c) whether the above indicators are projec-
ted to nise during 1993-94 and

(d) 1fs0 the steps taken by the Government
to bring these under control”?

FHF MINISTER OF STATE IN THL
MINISTRY OF FINANCE AND MINISTFR
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR
AHMED) (a) and (b) Trade deficit external
debt and debt servicing ratio for the years 1990-
91 1o 1992-93 are given below

1990-91 1991-92 1992-93

161 330

Trade deficu (DGCI
& S) (USS tillion)
Year-end non-defence
external debt (revised
classification) (USS
billion)

593

6337 675 7035

(non-defence  debt
service payments as
per cent of current
receipts)

(c) and (d) The Trade deficit 1s expected 1o
decline 1n 1993-94 from the level of 1992-93 The
growth m external debt 1s expected to decline in
1993-94 with an expected dechine m current
account defict The debt service ratio has

stabllised and 1s not expedted 10 nse
1993.94

Development of Hndicrafts
Madhya Pradesh

3836 SHRI SHIVRAJ SINGH
CHAUHAN Wil the Munuster of TEXTILES
be pleased to state

(a) whether the Government propose to take
steps for development of handicrafis 1n the
rural and backward areas of Madhya
Pradesh,

(b) 1if so, the detals thereof

(c) whether the Government have approved
certain proposals 1n this regard and

(d) 1f s0, the details thereof?



197 Written Answers

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G VEN-
KAT SWAMY) (a) and (b) Handicrafis 1s a
state subject, however for the development of
handicrafts in the State of Madhya Pradesh
mecluding the rural and backward areas, the
Govemnment through the Office of the
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Development Commussioner (handicrafis) 1s
operating vanous schemes as per details
annexed as Statement-l

(c) and (d) Yes, Sir A statement of proposal
approved m 1992-93 and so tar in the current
financial year 1s attached

STATEMENT

Sl Name of the Scheme
No
1 Marketing Development
Support
2 Marketing and Service Extn
Centres and other marketing
Programmes
3 Craft Development Centres
.
3
4 Design and Technical Deve !
lopment
2
5 National Handxrafis and 1
Handloom Museum 2
3
6 North Eastern Handwrafts 1
and Handloom Dev Cor-
poration
7 Survey and Swmudies
8 Esxhibitwon and Publicuy
9 Export Promotion
10 Training

A modified scheme to assist 1in the form of apackage of

assistance 10 orgamisations engaged m marketing/

development of handicrafts (Central/State Handicrafts

Dev Corpns /Apex Societies/Voluntary Organisation)

1 To provde marketing and other services to crattsmen
specially tn cralt concentration areas

2 To render assistance in marketing credit raw matenals
and design development

1 A modified combined scheme of the earlier schemes of

Common Faulity Service Centres and Raw Matenal

Depots

To assaist Central/State Handicrafts Corpns and other

organisations 1n setting up ot ( DCs 1n identified

craft pockets

To extend production market related and social ser-

vices to the crafismen

A modified scheme to assist craftsmen tn development

designs both by identitying traditional styles and

innovating new ones for marketability

To assist Corpns Apex Societies Voluntary orga

msations to engage designers/technical consultants

developing/new range of products

To preserve and document traditional crafts

To dissermnate awireness on above crafts

To 1evive languishing crafis

To hainess the vast resouices m tesms of skill and raw

materials to the benefit of crafismen of the North Eas

tern Region

2 To act as a focal point and to provide necessary techn-
cal expertise 10 the artisans and crafismen

1o undertake <rah specific and areas specific survey to

have data base in lHandicrafts

1 To asuist argansations engaged n Marketing/
development of handicratts (Corpns  Cooperatives
Apex Societies) in holding extubitions

2 To undertake and assist organisations 1n undertaking
market related publicity campaigns including adver
tisements brochures catalogues etc

To promote exports of handicrafts

1 To develop upgradation of skill and impart trannng
both 1 high deman/export onented crafts and 1n
languishing crafts

2 To enhance the employment opportunities
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1 2 3
11 Social Secunty and other 1 To augment security/confidence of the crafismen both
activities, award and pension 1 terms of recogmising his mers and ensuring finan-
scheme cial secunity m old age/infirmaty
2 To give National Awards to the craftsmen for recognus-
1ng excellence in workmanship
12 Equity participation 1 To strengthen the equity base of organisations engaged m
Central/State Corpns and marketing of handicrafts
Apex Societies
13 Construction of Handicrafts To utilise funds for the construction of Handicrafis
Bhawan Bhavan building at Baba Kharak Singh Marg to accom-
modate Sales outlet of such States/UTs which do not have
any empona 1in Delhi
14 Special programme for To launch special programmes for identification, survey
Rewvival of languishing crafts and revival of languishing crafts through various
measures like Design development training, exhi-
bition etc
STATEMENT 11
S Name of the Organisation Year Details of the proposals Amount
No released
Rs
1 Paramparik Bastar Shilp Panivar  1992-93  For holding exhibitions 497118
2 ~Do— 1993-94 —~Do— 400000
3 Crafts Councii of Madhya 1992-93 —Do — 18944
Pradesh
4 —Do — 1993-%4 —Do — 1 80000
5 M P Hastashilp Vikas Nigam 1992-93 —Do— 800000
Ltd Bhopal
6 —Do— 1993-%4 —Do— 850000
7 M P Hastshilp Vikas Nigam 1992-93 For opeming/renovation/exten- 870 000

3838 SHRI SUSHIL CHANDRA VFR-
MA Wil the Mimister of TEXTILES be

lad

Yarn Mills

pleased to state

(a) the number of yarn muills likely to be
established during the Eighth Five Year Plan

State-wise
(b) the locations thereof and

(c) the average esumated cost on each mill

and the capacity thereof ?

sion of Fmpona

the Eighth Five Year Plan However in the
cooperative sector while no targets have been
fixed *NCDC has proposals to assist setting up
of 40 cooperative spinning mills in the country
duning the Eighth Five Year Plan Peniod Tenta-
tive State-wise break-up 13 as under—

Andhra Pradesh—4 Maharashtra—8
Haryana—2 Rajsthan—2 Karnataka—4
Tamil Nadu—2 Uttar Pradesh—2 Kerala—2
Assam—2 Onssa—2 Bihar—1 Tnpura—1
“Madhya Pradesh—4 Punjab--2  West
Bengal—2

{¢) The estimated cost for establishing a

THE MINISTER OF STATE OF THF
MINISTRY OF TEXTILES (SHRI G VEN-
KAT SWAMY) (a) and (b) Government does
not propose o set up any new spmning mills in

25000 spindles unit 18 between Rs 30—35
crores

*NCDC—National Cooperative Development
Corporation
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Food-Cum-Cultural Festivals

3839 DR. KRUPASINDHU BHOI will
the Mmster of CIVIL AVIATION AND
TOURISM be pleased to state

(a) whether the India Tourism Development
Corporation (ITDC) has been organising food-
cumecultural festivals in different places in
the country,

(b) 1f s0, the places where ITDC organised
such festivals dunng the last three years and the
current year; and

(c) the impact of such festivals on the tounst
traffic to the places where these were
orgamsed ?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a) and (b) Yes, Sir The details are
gven 1n the enclosed statement

(c) Such festivals have positive impact on
the tounst traffic and promotion of property

STATEMFENT

S Name of
No theUnnt

Details of the programme

1 Ashok Hotel, New Deth1
1990-91 1 Sham-e-Bazam
199192 1 Onssa Food Festival

2 Goan Food Festival

3 Sikkim Food Festival

4 Ladakh Food Festival

5§ Chinese Food Festival

1 Uzbekistan Food Festival

2 Bharat Natyam & Odisst
Dance by Sonal Man

1992-93

Singh

3 Bharat Natyam by Pra-
hlad

4 Kathak Dance by
Nalim

2. Hotel Samrat New Delhi

1991.92 1 Pind D1 Raunaq
1993.94 1 Rajasthami Festival
3 Hotel Kanishka, New Delhi

1990-91 1 West Bengal Food Festival
1991-92 1 Ural Food Festival
1993-94 1 Goan Food-cum-Cultural

Festival
4 Hotel Asurport Ashok, Calcutta

1990-91 1 Cultural show by Ms
Shobna Narayan.
1991-92 1 Cultural show by Ananda

Shankar and Party
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199293 1 Sharad 92 Festival Pro-
gramme by Amala Shankar
and Party

2 Autumn Festival 92 Pro-

gramme by Mamata Shan-

kar Ballet Troupe
1993-94 1 Onssa Food-cum-Cultural
Festival -
5 Hotal Ashok, Bangalore
1990-91 1 Baisakhi Mela
2 Mangalore Food Fesuval
1991-92 1 Baisakhi Mela
2 Kuchipudi Dance Pro-
gramme by Swapna Sun
dan
3 Kashmin Food Festival
4 Navratn Mashotsav-Ras-
garba
1992-93 1 Baisakhi Mela
2 Kadur Safan
1993-94 1 Baisakhi Mela
6 Hotel Pataliputra Ashok, Patna
1990-91 1 Kuchipudi Dance Pro-
gramme by Radha and Raja
Reddy
7 Lalitha Mahal Palace Hotel Mysore
1993-94 1 Baisakhi Mela

Functioning of Customs, Excise and Gold (Con-
trol) Appeliate Tribunal

3840 SHRI SANAT KUMAR MAN-
DAL Will the Mister of FINANCE be
pleased to state

(8) whether the Supreme Court has asked
the Union Government to make an m-depth
enquiry immediately into the malfunctioning of
the Customs, Excise and Gold (Control)
Appellate Tribunal, as per a news item appear-
ing n the Observer of Business and Politics’
New Delli dated May 19 1993 and

(b) if so the action taken to revamp the
above Tnbunal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (M V CHAN-
DRASHEKHARA MURTHY) (a) & () In
pursuance of a supreme Court judgement dated
14-5-93, based on aricles appearing in the
Excise Law Times about the functioning of cus-
toms, Excise and Gold (Control) Appellate
Tribunal, the Government have constrtuted a
high level Team to go into the allegations and
suggest measures to improve the functioning of
the Tribunal Meanwhile steps have been
mtiated to fill 1n the vacant posts, provide sup-
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porting facilitses and to tone up the working of
the Tribunal

Visit of LM.F. Team

3841 SHRI R. SURENDER REDDY Will
the Minster of FINANCE be pleased to
state

(a) whether the Government have recently

brought out a ‘Discussion Paper’ on economx:
agenda for the next three years

(b) if so, the main points thereot

(c) whether a team of officers from the Inter-
national Monetary Fund led by Mr Hubent
Neiss, Director of Asia Depantment wisited
India and held talks with the representatives of
his Ministry m the last week of July 1993 on the
basis of the ‘Discussion Paper and

(d) if so the purpose of its visit and outcome
of the discussion held with the officers of
his Minustry ?

THE MINISTER OF SIATE IN THE
MINISTRY OF FINANCE AND MINISTFR
OF STATE IN THF MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) (a) Yes Sir

(b) The ‘Dascussion Paper outlines the
rationale for the programme of economic
reforms underntaken over the past two years and
mdicates the reform agenda for the next
three years

AUGUST 20, 1993
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(¢) and (d) An IMF team had wsited India
from July 22 to 28, 1993 for continuing the dis-
cussions on a possible Extended Fund Faaility/
Enhanced Structural Adpstment Faciity
arrangement with the Fund Discussions with
the team promoted greater understanding of
our medium term strategy as contained m the
‘Discussion Paper’ which will help in finalising
our negotiations on the above mentioned
arrangement.

Financial Assistance for Production of
Fetilizers

3842 DR. VASANT NIWRUTTI PAWAR
Will the Minister of FINANCE be pleased
0 state

{a) whether there 18 any proposal to get
financial assistance from other countnies for
mport and to increase production of fert
hzers,

(b) 1f so, the detanls thereof, and

(c) the conditions attached to such assis-
tance by the donor country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED) (a) t0 (¢) The financial assistance
provided by other countnes for import of fer-
ulizers during 1993 and thereafter 18 as
under _

Country Amount Condition

Japan Grant  assistance Yen 700 The mmport will be made from
million Japan

Netherlands Grant assstance of DFL 25 Import through MMTC from
mllion non-OECD countnes

Germany DM 110 milion Out of this rupee  Impont from FRG Repayable in
accruals of DM 50 million are to 40 years with a grace penod of 10
be deposited in the National years at an interest rate of
Renewal Fund 075% p a

Canada

CIDA extended commodity grant
assistance on 20-10-92 of Cana-
dian § 72 million spread over
three years CIDA 1s expected to
@ft 150,000 MTs of Munate
Potash during 1993-94 No deci-
sion has been taken whether
Moniate Potash will be imported
during 1994-95
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MMransiation]

Loan to small scale industries by public sector
banks in Gujarat

3843 SHRI N J RATHVA Wil the
Minuster of FINANCE be pleased to state

() the number of small scale industries
which have been advanced loan by the public
sector banks m Gujarat particularly in
Chhota-Udapur area dunng the last years
and

(b) the total amount of loan advanced?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED) (a) and (b) The requisite informa-
tion 13 being collected and will be laid on the
Table of the House 10 the extent available and
peroussible under the Rules

12 00 brs
[Enghshj

MR SPEAKER In anticipation, I want to
thank you

Mranslation]

SHRI VINAY KATTYAR (Fawzabad) Mr
Speaker, Sir, a question was raised against
SAHMAT 1n the Lok Sabha leaders of all the
pohtical p hed exp d theiwr disagree-
ment on 1t After Ayodhya, now 1t 18 at Teen-
murts Bhawan 1n Delh: that an exhibition 1s
being organised and here the same poster of
Ram and Sita painted as a brother and sister
has been dusplayed. I, therefore charge the
hon Minuster of Human Resource Develop-
ment for abetting communalism 1n the country
by way of extending financial asmistance for
the same Since gt 18 creating tension 1n the
country, 1 would ke to demand that he
should at once tender his resignation and
action should be taken under the provisions of
law against all those persons who are pasting
such posters

Mr Speaker, Sir, with this amount, 3 tombs
have been butlt up on the unauthorsed land
n Ayodhya which 1s causing tension in that
ety Under the adoumstrative pressure Hin-
dus are being shifted from that place and there

14114 LSS/ND/94

SRAVANA 29, 1915 (SAK4)

Written Answers 206

is a plan to demolish Hindu temples All these
things have increased communal tension,
there I, therefore, demand that Shn Arun
Singh should resign and explain the stand of
the Government in this regard He should also
make 1t clear as to by what time the tombs
constructsd there will be removed

[Enghsh}

MR SPEAKER [ think the House has
unanimously expressed a8 view on this pomnt
and I hope that those who are organising this
exhibition wall take note of it

{Nransianon|

SHRI LAL K ADVANI (Gandhi Nagar)
Mr Speaker, Sir, I am grateful to you that you
have reaffirmed your stand you had taken in
the House in the past There 1s only one dif-
terence 1n the situation that this time exhib:
tion is being organtsed at Teen Murti Bhawan
Yesterday 50 many hon Members had wisited
that place and attention was drawn to this fact
that Teen Murti Bhawan 13 a government
building Therefore 1t 18 the reponsibility of the
Goverament to see that they take steps to
remove all those posters that have hurt the
feeling of a particular community

[Enghish]

MR SPEAKER On the Government side
please take note of it and convey 1t to the con-
cerned mimstry also

SHRI RAMESH CHENNITHALA (Kot
tayam) Mr Speaker Sir the continumng
tragedy tn Bosnmia Herzegovina has shocked
the world and focussed international attention
Efforts to resolve the conflict through a num-
ber of imtiatives have been undertaken But
peace talks in Geneva remain deadlocked

The worst sufferers of the continuing war of
stintion between the Bosnia Mushims and the
Bosnia sherbs and Croats are the children of
Sanyivo Hundreds of them have been badly
wounded and maimed They require urgent
medical treatment and rehabilitation Certain
Western countnies like UK and Italy have
sdopted some chidren and they have
given troatment

I urge upon the Government that India
should participate in these global efforts to
rehabilitate the beleagured children of
Sariyivo



2207 Written Answers

India should also adopt some of their
children and must show concern for the peo-
ple of Bosnis-Herzegovina

[Translation]

SHRI CHHEDI PASWAN (Sasaram) Mr
Speaker Sir I would like to draw the attention
of the Government to certain very important
points | hope that the entire august House will
permit me to rase that 1ssuc At present the
State Governments prepare and execute
several small work schemes by allocating
funds for them as per the recommendation of
Legslators Stmiardly for all the hon MPs the
central government should make specrul
budgetary allocations of at least Rs 2 crore
each under the Jawahar Rozgar Yojana We
find ourselves m a very embarrassing situation
at the time of visiting our constituency as we
find 1t that small schemes are prepared on the
basis of recommendation of State legislators
whereas we cannot get even the small schemes
with their cost ranging between Rs 5 to 10
thousand executed 1n our constituency
Therefore our position becomes very
embarrassing there Through you I would
therefore like to urge upon the Government to
make budgetary allocation of at least Rs two
crore for every hon Member 1n special cir
cumstances so that we may get certain mmor
schemes executed

MR SPEAKER Shn Paswanjp, all hon
Members share your views The (overnment
has taken note of 1it. They are also explorng
the possibility as to how funds can be made
available even 1f there 18 no provision for 1t in
the budget

SHRIMATI SUMITRA MAHAJAN
(Indore) Mr Speaker Sir 1 would like to
raise a very imponant matter (Interruptons)

[Enghish]

SHRI GOVINDA CHANDRA MUNDA
{Keonjhar) Mr Speaker Sir wall you please
allow me to speak?

MR SPEAKER 1
tomorrow

will allow you

SHRI GOVINA CHANDRA MUNDA Sir
you have allowed me to speak tomorrow I
thank you for that (Interrupnons)

MR SPFAKER  When the lady Member 1s
speaking. the gentlemen should respect
that
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[Translation]

SHRIMATI SUMITRA MAHAJAN Mr
Speaker Sir, I would like to raise a very mmpo-
tant 1ssue here Even in ordinary situations
women have to struggle hard in every sphere
They have to stnive hard to establish their
wdentity The sport world 18 also not an excep-
tion 1n this regard The 1ssue that I wanted to
raise here 1s that 2 women criket team from
India had gone to participate 1n the Woild
Cup It has ranked fourth At the time when
they were leaving for abroad they had an
inferionty complex In fact, such a complex
has affected the entire country of ours and 1t 13
affecting our sports also We had sent our team
only with this expectation that they will either
lose or stand fourth or fifth only That was the
mmpression with which we had sent our tcam
there Here I would like to draw the attention
of the entire august House and the hon Mims
ter of Youth Affairs and Sports to the bungling
which had plagued the entire process of selec-
tion of the earlier team e prnor to the present
one I have information that there have been
irregulanties in the selection The Government
has not provided any asustance to them
Similarly the women uncket team has not
been given due mmportance either by the
media or by the Government The entire team
was sponsored by a private company and
while sponsoring it, every member of this team
was charged at the rate of Rs twenty five thou
sand for selection This 18 an authentic nfor
mation I would like to say that this matter
should be mquired into The process of selec-
tion of the team was so unsystematic that
many such girls were called at the time of
selection who had never played at the national
level

Moreover there was a girl 1n that team I
would not like to blame anybody but as per
my mformation she had given birth to a child
Just six months back, Can a woman like hei be
considered fit for playing a cricket match and
to undergo the strains of the World Cup? [
would like to suggest that the matter should be
examined

So far as I am concerned, I am very happy
that a girl trom my constituency has mamn
tamed the prestige of the entire team She has
thus added to the glory of her country Itis a
matter of pnde for me However 1 want that
the entire selection process should be
exammed and the entire 1ssue of taking Rs 25
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thousand either through an imstitution or
directly from the girls for their sclection
should be examined 1o find out whether the
existing tules have been wiolated m this
case

SHRI CHHEDI PASWAN (Sasaram)
Mr. Speaker, Sir, at the irme of constituting the
Selection Committee, such persons are
sppointed members of the commitice who
have never been associated with the sports

MR SPEAKER Shn Cheddi Paswan, you
have not been given time to speak, So, piease
take your seat

(Imerrupnons).

SHRI CHHEDI PASWAN Mr Speaker
Sir .. (Imerrupnonsi*

MR SPEAKER Shn Paswanji, please take
your scat What you are speaking will not go
on record Please do not record 1t

SHRI RAM PRASAD SINGH (Bikiam-
ganj) Mr Speaker Sir. through you I would
like to draw the attention of the Umon simis-
wr of Power 1o the deteriorating situation in
respect of electncity in Bithar There 18 tota'
generstion of 69 thousend megawatt of power
i the entire country (m the basis of us pop-
ulation Bihar should have the power genera-
tion capacity of 6 thousand megawatt But u
has the mstalled capsaty of only 1500
megawstt The Koyalkard power project with a
capscity of 1200 megawatt has been approved
Had 1t beett installed, it could have generated
400 megawatt per dsy But it is pending till
date For want of electnaity, the indusinalists
are closing down then plants there The indus-
tnes 1n that State sre 1n bad shape Bthai s
to face the vagarnes of nature like floods and
drought Due to shoniage of electncty farmers
of that state are nat able to imgats their ficlas
with the help of tube wehiz Az & result, thewr
crops are drywng up I would, therefore, like to
uige upon the Government to undertake the
work of Koyalkaro prosect at the carliest o as
I ensire supply of electricity to Bihar

[English)

SHRI MRUTYUNIAYA NAYAK (PHLI-
BANT): Orissa is the most backward State
where my district happens to be the most

*Not recorded
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backward district. My district 18 8 no-industry
district and # is the mos backward distoct
also which comprises of high hdls and hi}l
stations. On Khurda-Bolangir railway project,
Phulbani headquarters and the major part of
Phulbani has been delinked There 1s already
a policy to give priority to backward dustricts
This was the policy of late Shnmau Indire
Gandhi and accordingly, this propct wes
given priority I hope, because that 15 2 ba k-
ward district, JRY money can also be p.aced.
Whichever project is recommended to the
Planming Commission, other alignmenis
should also be taken up 30 that the district

headquarters  could be  hinked up
Anterrupnons)
SHRI SAIFUDDIN CHOUDHURY

(Kstwz) Mr Speaksr, Sir, with your perrus-
ston, [ wish to muse two incudents of attock on
the freedom of preas that happened day befor
yesterdsy I hope, this House will join roe 1
express its commitment to the protection of
the freodom of press and condemn Giese
incidents

Day before yesterday, two newspapers,
eveningers 1n Bombay by name ‘Ardinank’
and "Mahanagar” were attacked by ypeople
connected with Shiv Sena In one pape: some
thing war written allegedly that was not w. the
liking of the orgenisation For that, the 00k
law into their own hands and rampsged the
office of ‘Ardinank” and assaulied th- Jour-
nalists working theme Among those who were
sasaulted, One was® a pregnant young jou
oalit And she had been taken w0 the
hospital

In another semunar, the eodwor ot
“Mahanagar’ was assaulted by some people for
saying something Now, this ke ¢
mtolerance being exhibited by peoplc v sy
by the name of a political party or 0. nra
non and mostly we find that this kind of
mtolerance 18 common with those who claim
t be connected somehow with religion Are
these the only thing to be done 1n the nxr » of
religion” [ want to know about this

I also want to know whether we all wail fir-
mily express our commitment that we do not
spprove of this kind of incidents to take piace
in our country these are against enlightenmer:t
and agmnst realisation
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[Mrensiation]

SHRI RAJVEER SINGH (Aonlay Mr
Speaker, Sir, I would like to draw your atten-
tom towards an important issue Dnfferent
types of news are appearing 1n the newspapers
during the last one week Earlier newspapers
carried newn 10 the effect that three ‘ mazaan”
have boen constructed on the land acquired by
the ceniral Government m Ayodhya Then
came the stat¢ment by the commissioner that
the “mazaars” hawe not been constructed but
the material for it had been collected Later on
e news came thst Commissionar had asked
the Central Government about the action to be
taken in this regard. The Central Government
directed him not to remove anything which
has been constructed I would like 10 say that
st present people are very much agitated and
the central Government ¢ security farces have
been deployed on the acquired land, and con-
struction of “mazasrs” 1n their presence is
really objpctionable There is resentment
among the people over this issue Mazaars can
be constructed anywhere in the country but m
the presence of police force [nterruptions)
What can [ say I am telling 1t as the Govern-
ment is constructing 1t You are trying to con-
vort the whole country inwo a graveyard
Recently 1n the Sahmat's poster nt was
thown that °°*

fEngiish)

MR. SPEAK}FR  That sentence wul go wi
wf record.

[Pronsiasonj

SHRI RAJIVEER SINGH ‘Mazaars™ can
be constructed but not st a place where the
Centrs! Reserve Police asnd B S F are camp-
ing and the Court has gjven orders agaihst sy
construction on that land. In spite of all thas
what the Government is domng A reply to 1t
should be gven. Had the Home Mimster
made statement on it esriter such a controver
slal news ought not have appeared 1n the
newspapen

SHRI VISHWANATH SHASTRI (Ghaz-
pur) Mr Spesker, Sir, 1 would like to say
something about the tehsil Mohammdabad 1n
Ghazipur district where 9 persons had sac-
rificed their ives during the movement of

AUGUSY 10 1993
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1942 On 13h of August Martyr Day was being
celebrated there which was premded over by
the frendora fighter Shn Raghunays Rac The
meeting wus being addressed by emment R S
P leader and freedom fighter Shnn Balroop
Sharma Suddenly the 8 H O of the area Shn
R D Singh matched the mike from him and
aivested the freedom fighter Shn Sitaram Rm
slongwith hundreds of boys and girls who
were atiending the function They were taken
o Mohammadpur Police Station, girls were set
froe there and boys were sent 10 prson Thus
Martyr Dey u colebmated every year m
Ghazipur district On such an occanion, police
has behaved in this manner

So, through you, 1 urge the Home Minister
W take sren action sgainst the officials who
have 1nsulted the freedom fighter 1 condemn
this incident

SHRI SUBRATA MUKHERJEE (Rstgam)
Mr Speaker, Sir, I would like to Jdraw the atten-
tion of the Government towards a very impor-
tant 1ssue Jute, cotton and sugarcane are cash
crops which affect the poor farmers adversely
For removing these difficulties the Government
has set up a commusnon for fixatson of support
prnces. Every year the suppont price for jute n
fised Minimum support price for Pista quality
e should be Rs 450 56 per cent gute 13 pro-
duced in West Bengs! but farmers are facing
great dafficulty there. They faced the same pro-
blem last year also The J CI 18 not buying thewr
ftte nor it 18 intervenmg 1n the market While
spesking on the demands for grants of the
Ministry of Agniculture | had sad that JCI s
«alled Jhooth (lie) Corporation by village peo-
ple. The mmumum prce of gite should be fixed
st Rz 600/ JCI1 should be compelied to buy

pte for saving the poor farmers
Anrterrupaons)
[English]

MR SPEAKER 1 will sllow only one Mem-
ber who can articulate on that

SHRI BASUDEB ACHARIA (Ban-
kurs) The issue raised by Shn Subroto
Mukheryoe is very important. Jute growers are
oot getting their due The Government
should respond.

Mranslation]

MR SPEAKER Achsnap, ploass let others
wpeak. They ase from your party
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fEnglishi
SHRI ANIL BASU (Arambagh): Assam,
Bihar and West Bengal are suffering like anyth-

ing. About 40 lakh jute workers of West Bengal
are affected.

MR. SPEAKER : Let Amal Babu speak: he
will put it in the correct perspective.

SHRI AMAL DATTA (Diamond Har
bour) : On the same matier | want to make a
point. We have been told again and agsin that
the money given to the ICI by the Finance
Ministry is insdequate. They are not able to
purchase even onc-third of the surpius jute
available in the market immediately afier har-
vest and the farmers therefore have 10 sell 1o the
middlemen st & very very low price. That is why
the jue cultivation is not growing neither in
qQuastity nor in quality.

I understand that so far as Food Corporation
of Indis is concerned, who are collecting about
12 10 13 million tonnes of foodgrains, they are
given the focility of bomrowing from banks,
BEvery year they borrow money to the extent of
Rs. 14 10 Rs. 15 thousand crore. It is only with
that money that they are able to purchase
foodgrains; they can pay that money back after
they have sold them. Why is it that in the case of
Jute Corporstion of India a similar arrange-
ment cannot be made? It is very simple. No
money has to come from the budget. Only that
facility has to be given, 30 that they can borrow
woney. | am sure that the Finance Ministry, if
they put their mind to it, can find a way out even
this year within a couple of weeks. that should
be downe. . {Tnseruptions). .. (Not reconded)}*

[Transiation)

MR SPEAKER : What you are speaking is
not going on record. Only Shri Topno's words
will go on record.

English]

KUMARI FRIDA TOPNO (Sundargsrh): 1
draw the sttention of the Government in this
sugust house o the long awmited Arba-
Jorabahal Community Irrigation Project
under my Parliamentary Constituency Sun-
dargash in Orissa and appeal for early release of
funds. The liR imrigation project on river
Brahmani undor ITDA Panposh will isrigate
4300 acves of 1and in Kharif and 3500 acres dur
ing Rabi in the fim phase and 2700 acres in
Babl during second phase. This will benefit
2703 small and marginal farmers of which 2464
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belong to Scheduled Tribe community and 136
%0 Schedule Caste and 103 others, bulk of whom
are below poverty liae. Since the proieat
requires a sum of R 358.8S lakh, the Govern-
ment of Orisss has recommended to the Union
CGovernment to sanction the amount.

Sir, thr project once matenialises will change
the livelihood of thousands of tribals. I appeal
0 the Government to sanction the money
required for this project.

[Mranslation}

SHRI MANGAL RAM PREMI (Bijnor):
Mr. Speaker, Sir, through you I would like to
draw the attention of the Government towards
the police administration in Uttar Pradesh. It
relates t0 a poor man. ..

MR SPEAKER : We have discussed ithe
budget for U. P. just two days ago.

SHRI MANGAL RAM PREMI : Sir, please
listen to me. Where can I raise this issue relating
10 a poor man.

In Chandpur police station in Bijnor district,
2 17 year old Balmiki boy was kidnapped 35
months back. He has been kidnapped by his
real nephew from his home but the case was not
registered in the police station. Then he be
seeched before S.P. He also came to me with his
request. 3—-5 months have since passed
but. . [Interruptions]

{English]

Mt SPEAKER: You should understand
thit you ¢xn file & private complaint aiso.
Fiease do not make this Parliament ax a
‘police thana'.

{Interruptians). . *

MR. SPEAKER:1 have not allowed you.

Please sit down.
(Tnsevruptions)

MR SPEAKER : If you do not understand
this, I am not going 10 allow you.

{Inseyruptions)
MR SPEAKER : Please sit down.
{Inserruptions)

MR SPEAKER : This is not correct. You
cannot make this Perlisment as a ‘police
thana'. ’

(nserruptions)

*Not recorded.
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fransianon]

SHRI MANGAL RAM PREMI But il date
the police has not registered the case and
nobody knows about the whereabouts of that
boy So, atleast the attention of the admimistra
tion should be drawn towards 1t

[Enghish}

MR SPEAKER You can file ¢ cnminal
complamt under any cnminal codc  You do not
have 1o go to the ‘thana’ you have 10 go to the
Magustrate Please understand

[Mrunsianon)

PROF RASA SINGH RAWAT (Ajymer) Mr
Speaker ‘w1 due 10 lockout in Aditya Mial) 2000
emplover snd labourers are on the verge of
starvation Almost all the workers have been
suspended and one-suded lock-out has been
wposed In spite of siaging repeated dharmas
satyagarh and hunger stitke unto death the
Government and the mill owner have donr
nothing even after one hundred days Approx
unately 2000 peopie and their dependents are
Tacing marvatn

Sar through you 1 urge the Textile Mamister to
take up the matter wath the mill ownens in order
w save livelthood of 2000 people who are affec
ted bv the Jockout

¥

DR.S P YADAV (Sambhal}) Mr Speake: [
thask you for allnwing me to speak [ got this
chance afler several days

Sis § would tike (0 raise an 1w related to 1wy
sres Muradabad distnet in Uttar Pradesh has
sufirred a huge loss due to erosien by the nver
Ganges the land of four villages 1¢ lanoui,
Amali Mahmmoodabsd Maharpur and Sirse
Atmelr s toially affected due to erosion by the
rver (sanges Now this land has again becorme
cultivable bud at present 1t has been occupied
dlegally by the people from Ghazubad
Bulandshaher and Badaun distmicts | hawe
roquested scveral times that this land should be
@ven (o 1fs real owners

So I urge the Government for restonng the
possession of the land of these four willages
affected due 10 erosion by (xanga niver to the
farmers of these-villages
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[English

MR SPEAKER [am allowing the Members
who have not spoken let us do mstice to
them

[Translation]
SHRI RAM TAHAL CHOUDHARY
(Ranchi)) Mr  Speaker Sir, there 8

Chheepatolt Army Cantonment in my con-
stituency Ranchi This miltary cantonment has
scquired the land belonging to 34 villages 12
Gadt, Sughnook, Khatanga etc I had rawsed this
waue earlier also but till date a passage has not
gmven to the wllagers rending there The
Brigadier has stopped even willage children
from going to school The village has been sur-
rounded by the Cantonment and a gate aiso has
been fised The villagers are facing great dif-
ficult 1n going out The army men have beater
the villagors several umes while they were com
mg back to their willage dunng night severa!
demonstrations have been held in front of dis
trict Adminsstration’s office over this 1ssue The
situation is deteriorating day by day there

Even those pieces of land have been acquired
in the cantonment ares for which no compensa-
uon hes been provded to the iand owners
M er the h of the people of that area
have been demolished wath the help of
bulldozers wrthout providing any compensa
ton

1 wbuld req the Gower to tmwmedy
ately enguire mto this matter and take
necessary actwns to provide compensation o
the affected persons and should also immedt
stely make efforts to construct & road for the
wvillagers of that area

SHRI TEJ NARAYAN SINGH (Buxar) Mr
Speaksr Su, there are 485 borings in the Buzar
and Bhopur dusn ... of Binar out of whach 3¢
are 1 runminy condiion wheress the res 450
are out of order Not a siyie boring hss sn far
been even repaired 1n the last sour years Tie
Government of Bihar says that there 18 no funt
with 1t for that purpose, [ would therefore, like to
submat to the Union Government that now o
should 1ake necessary action to revive the 450
borings Revival of 450 banngs will ensure
rvigation facihities 1o 3 lakh acres of land

I would, therefore, like to submat vo the Unvon
Government that il should release rupees ten
crore so that 450 bonngs could be repawred and
revived soon so that the poor of that area may
get oba and farmers may get water for irnigstion
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purpose This 18 my simple submssion to the
Union Government

SHRI RAM KIRPAI YADAV (Patna) Mr
Speaker Sir everybody 1s aware that one part of
Bihar 8 1n the gnp of flocds while at the same
ume the other part 18 hit by drought

MR. SPEAKFR There has already been a
discussion for 6 hours on the 1ssue of floods So
you should not speak on the same 1ssue 1 will
allow you o speak only when you speak on
some other point

SHRI RAM KIRPAL YADAV Due
floods

MR SPLAKER You are 2 new Member
please follow the procedure

SHRI RAM KIRPAL YADAV There 14 an
acute crisis of dnnking water This 1s due 1o the
falling down of water level The Hon Union
Minister of Agricuiture wisited the State The
Government of Bthar made a demand for funds
s0 that dnnking water could be made available
Through you I would hike to submt to the
Government that the people of Patna city arc
dying for want of drinking water Funds for thit
purpose should therefore be made available
soon so that the people of Patna could be able 10
give a sigh of relief

to

12 31 hrs

PAPERS I AID ON THE TABLE
Notfication uader Fmployees’ Pronident Fund
and 1l Pr. Act 1952

Xro

{Lnghshj

THE DFPUTY MINISTI'R IN THF MINIS
TRY OF HCAITH AND 1 AMIIY WI'LFARI
(SHRI PABAN SINGH GHATOWAR) Sir on
behalf of Shrn P A. Sangma I beg to 1ay on the
Table a copy each of the following Notifi. stions
(Hind1 and English Versions) under sub section
() of section 7 of the I mployces Pruvident

Fund and Miscellaneous Provisions act
1952 o

(1) The Employees Provident 1 und (Thid
Amendment) Scheme 1992 published 1n
Notfication No G S R. 11 1n Gazette of
[ndia dated the 2nd January 1993

(@ The Employees Depostt Linked
Insurance  (Second Amendment)
Scheme 1992 pulished m Notification
No G S R. 12 1n Gazette of India dated
the 2nd January 1993
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(3) The Employee s Family P Scheme
(Second Amendment) 1992 pulished 1n
Noufication No G S R. 13 1n Gazette of
India dated the 2nd January 1993

(Placed 1n the Library see No LT 4362/93)

Notifications under coinage Act 1906 and cus
toms Act, 1962 etc.

THF MINISTER OF STATT IN THE MINIS

TRY OF FINANCE (SHRI M V CHAN

DRASHEKHARA MURTHY) I beg to lay on

the Table—

(1) A copy of the Coinage (Standard Weizht
and Remedy of the Two Rupees Fleven
sided Copins containing Copper 75 per
cent and Nickel 25 per cent) coined with
the theme Small Family Happy Famuly
Rules 1993 (Hindi and Fnglish versions)
published 1n Notification No G S R.
493 (E) m Gazette of India dated the 6th
July 1993 under sub section (3) of section
21 of the Comnage Act 1906

(PMaced in the Library see No LT 4361/93)

(1) A copy each of the following
Notifications (Hindi and English ver
sions) under section 159 of the Customs
Act 1962

G $ R 445 (E) published 1n Gazette of
India dated the 8th June 1993 together
with an explanatory memorandum
regarding exemption to a machinery
equipment, nstruments components
spares tools accessories computer
software raw matenals and consumbles
required for the purpose of the Iight
Combat Aurcraft Programme of the
Ministry of Defence when imported into
India by an Authornised Woik Centre
therefore specified in the Table annexed
with the Notification from the whole of
the basec and additional duties of the
Customs leviable thereon tll the 31st
July 1998

(u) G S R 495 (L) published 1n Gazette of
India dated the 7th July 1993 together
with an explanatory memorandum mak
ing certian amendments to Notfication
No 110/86 Cus dated the 17th February

1986 so as to include SLAME WLZ
submdrine cable Project

(m) G S R 517 (F) published 1n Gazetle of
India dated the 21st July 1993 together
with an explanatory memorandum seek
ng to reduce the basic customs duty on
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specified parts and components impor-
ted for the manufacture of light commer-
cial vehicles of pay-load not excceding
four thousand kilograms’ from fifly per-
cent 10 twenty-five percent

(v) G SRSI9®) and G S R 520 (E)
published 1n Gazette of India dated the
2ist July, 1993 together with an
explanatory memorandum making cer-
ian amendments to certain notification
30 as to witdraw the exemption from the
additional duty of customs, and also to
rescind certain notification

(Placed in the Library see No LT 4364/93)

(3 A copy each of the following
Notfications (Hind1 and English ver-
s1ons) under sub-section (2) of section 38
of the Central Excises and Salt Act,
1944 o

) G S R 472 (E) published 1n Gazette of
India dated the 22nd June 1993 together
with an explanatory memorandum mak-
g certain amendments to Notification
No 1/93-CE dated the 28th February
1993

(1) G S R 486 (E) published m Gacette of
India dated the 2nd Jule 1993 together
with an explanatory memorandum seek-
ng to fully exempt from excise duty the
excisable goods components and raw
matcnals brought i an Electronw
Hardware Technology Park Unut for the
manufacture or development of Elec-
tromic Hardware and Software

() G S R 487 (E) published in Gazette of
India dated the 2nd Jule 1993 together
with an explanatory memorandum pres-
cnbing effective rate of excise duty on
goods manufacture 1n  Eklectronk
Hardware Technology Park unit and
allowed to be diverted to Domestic
Tanff Area

(iv) G S R 488 (E) published 1n Gazette of
India dated the 2nd Jule 1993 together
with an explanatory memorandum mak-
g certain amendments to Notification
No 97/91-CE, dated the 7th October
1991

() G S R 514 (B) published 1n Gazette of
India dated the 16th Jule 1993 together
with an explanatory memorandum mak-
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ing certain amendments to Notfication
No 31/93-CE, dated the 28th
February, 1993

(Placed in the Library see No. LT 4365/93)

(4) Acopy of the Annual Report (Hinds and
English wersions) of the Deposit
Insurance and Crednt Guarantee Cor-
poration, Bombay, for the year 1992-93,
alongwith Audited Accounts under sub-
section (2) of section 32 of the Deposit
Insurance and Credit Guarantee Cor-
poration Act, 1961

(Piaced in the Library sce No LT 4366/93)

(5) A copy each of the following Report and
accounts (Hindi1 and English versions) of
the Regional Rurn) Banks for the year
1991-92, together with Audrtor’s Report
thereon

() Ellaquai Dehati Bank, Srinagr Jummu
and Kashmir)

(u) Ratlam-Mandsaur Kshetrtya Gramin
Bank, Mandsaur (Madhya Predesh)

(m1) Sagar Gramin Bank, Calcutta

(v) Nmmar Kshetnya Gramin Bank
(Khargone)-(Madhya Pradesh)

(v) Arunachal Predesh Ruial Bank,
Pasighat

(Placed in the Library see No LT 4367/93 to
4371.93)

(6) Acopy of the United Bank of India
Officer Employees’ (Conduct) (Amend-
ment) Regulations 1992 (Hindi and
English versions) published in Notifica-
tion No 2/92 m Gazettee of India dated
the 6th March 1993 under sub-section (4)
of section 19 of the Banking Companies
(Acquisition and Transfer of Undertak-
ng) Act, 1970

(Placed in the Library see No LT 4372/93)
12.32 hrs.

MESSAGE FROM RAJYA SABHA
[Enghsh/

SECRETARY GENERAL Sir, I have to
report the following message received from the
Secretary-General of Rajya Sabha —

“In accordance with the provisions of rule
127 of the Rules of Procedure and Conduct



21 Leave of Abscense
Jrom the smng of the House

of Business in the Rajsya Sabha I am direc-
ted to inform the Lok Sabha that the Rajya
Sabha at ns sting held on the 18th August
1993 agreed without any amendment to the
Conservation of Foreign Exchange and Pre-
vention of Sumgghng Activities (Amend-
ment) Bill, 1993 which was passed by the
Lok Sabha at its sitting held on the 12th
August, 1993”7

12.32% hrs

LEAVE OF ABSENCF FROM THF
SITTINGS OF THE HOUSE

{English)

MR SPLAKER The C(ommitee on
Absence of Members from the Sattings of the 1n
their Fifth Report presented to the House on 18
Angust, 1993 have recommended that leave of
absence be granted to the followming Members
for the period mentioned aganst each —

1 Smt Dipika H 25-3-93 to 31-3-93
Topiwala 19-4-93 to 30-4-93 and
1-5 93 10 14-5-93

22-2-93 to 28-2-93
1-3-93 to 31 3-Y3 and
19-4-93 to 3-5-93

3 Km Uma Bharau 26-7-93 to 27-8-93

4 Shn Sharad Pawar6-3-93 to 14-5-93

5 Kum Mamata29-7-93 to 27-8-93
Banerjee

6. Shn Sumi Dutt

2 Shn Vishwanath
Pratap Singh

19-4-93 t0 30-4-93 and
1-5-93 to 14-5-93

Is 1t the pleasure of the House that leave as
rcommended by the Commuttee be
granted ?

SOME HON MEMBERS Yes

MR. SPEAKER The leave 1s granted The
Members will be informed accordingly

1233
STANDING COMMITTEE ON
FINANCE
Third Report

15—114 LSS/ND/94
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Standing Commuttee

(Englsh]

SHRI CHETAN P S CHAUHAN
(Amroha) Sir, I beg to present the hird Repont
(Hindi and Enghsh versions) of the Standing
Committee on Finance on the Publhc Debt
(Amendment) Bull, 1991

[

12 33% brs

COMITTEE ON URBAN &
RURAL DEVELOPMENT

Second Report
[Fnglishf

SHRIPALAK M MATHLW (Idukkt) Sir 1
beg to present the Second Report (Hindi and
English versions) of the Commuttee on Urban
and Rural Development on ‘The Constitution
(Seventy-Seventh Amendment) Bili 1992°

12 34 brs

STANDING COMMITTEE ON
HOME AFFAIRS

Third and Fourth Reports
[Enghish]

SHRI SHYAM LAL KAMAL (Bast:) Sirl
beg to lay the Third and Fourth Reports (Hind
and Englsh versions) of the Department-
related Parliamentary Standing Commuttee on
Home Affairs on The Suprem Court Judges
(Conditions of Service) Amendment Bill, 1991
and The High Court and Supreme Court Judges
(l(;;:;dnmm of Service) Amendment Bill

SHRI RAM NAIK (Bombay North) 8Sir,1 am
on a point of order

MR SPEAKFR 1 wll allow you

HAinterruptions)

SHRI RAM NAIK Now the papers are
being laad The Select Committee on the Anti-
Religion Bill was given time to submit their
report to the House up to 20th [Interrupnons/
Today 1t1820th So, that report must have come
[Interrupnions/ The report has not come
Therefore, I want to know what 18 the position of
that Commuittee's report
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MR SPEAKER No no You do not ask 1t
here Otherwise the office will be required to
five information about the office working on
the floor of the House

[nterruptions]
MR SPEAKER It connot be done hike
that

[nterruptions]
MR SPEAKER Ths point of order 1s out
of order please

SHRI RAM NAIK It should have come
here

MR. SPEAKER [ do not know whether 1t
has come or not and all those things

12.34% brs.

SUPPLEMENTARY DFMANDS
FOR GRANTS (RAILWAYS)
1993-94

|Enghsh)

THE MINISTER OF STATF IN THF
MINISTRY OF RAILWAYS (SHRIK C LIN
KA) Sir I beg 10 present a statement (Hinda
and English versions) showing the Supplemen-
tary Demands for Grants in respect of the
Budget (Railway) for 1993-94 |Placed n the
Library See No LT 4364A/93]

DEMANDS FOR EXCESS
GRANTS (RAILWAYS), 1993-94

[English)

THE MINISTER OF STATE IN IHF
MINISTRY OF RAILWAYS (SHRI K ¢
LENKA) Sir I beg to present a statement
(Hmdi and English versions) showing the
Demands for Excess Grants 1n respect of the
Budget (Ralways) for 1989-90 [Placed in the
Library See No LT 4364B/93}

12.35 brs.

MATTERS UNDER RULE 377

(1) Need to Set up an Administrative Reforms
Committee to Segregate India into Five Zones
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|English]

SHRI ANBARASU ERA (Madras Cen-
tral) Sir India s a vast country and the pro-
blems are mulutanous Qur cappital 18 not
centrally located Hence peoplehave to travel a
long way to represent their cases to the Central
Minusters and the bureaucrats situng 1 Delh
Rich and affluent people can afford to spend
money and come to Delhi whereas overwhelm-
mg majority of people who are poor cannot
afford to come to Delh: very often

12.35% hrs.
Mr Depury-Speaker in the Chair]

For admimstrative purposes and to reduce
the hardship caused to the common man, India
can be demarcated mto five zones namely
East West South North and Central with a
sub-capntal preferably at Nagpur or somewhere
nearby in the centre of the country At every
2one the offices of vanous central Ministries
may be located to sort out the problems of that
particular zone Only those matters concerning
major policy decisions and connected with con-
stitutional imphications may be taken up in the
capital The powers also should accordingly be
d ralised 1n com ate with thy need
and necessity of the people of this country

If such adminstrative reforms are implemen
ted, the problems of the people will be solved
quickly It will also solve the regional nnbalan-
ces m vanous fields by ensuning the equal dis-
tnibution of national resources to different
2o0nes

Hence Turge upon the Union Government to
constitut. a mgh-power admimistrative refoims
commaute comprising of senior bureaucrats and
eminent politicians to segregate India into five
zones and suggest ways and means for decen-
tralisation of powers to cater to the growing
demands of the different regions Statcs and
common people in the interest of quik
development of our country

() Need to provide more funds to the State
Government of Madhya Pradesh for carly
completion of Onkareshwar Project on
Narmada river

[Transiation)

SHRI RAMESHWAR PATIDAR
(Khargone) Sir, the M P Government has
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expreased its inabahty to the Umon Govern-
ment 1n mobilising adequate funds to complete
the work on all the three projects iz Narmada
Sagar, Onkareshwar and Maheshwar alongwith
the completion of work on Sardar Sarovar
Project in Gujerat. This has made the timely
completion of work on those projects uncertain
Thas stand of the State Government 1s clearly
contrary to the decision of the Narmada Water
Dispute Tribunal wherein an agreement was
reached to construct all the four dams
mmultaneously The Union Government
should get the construction work done imme-
diately by providing special loan and special
assistance to the state on the same pattern as
was done m case of Gujarat The Onkareshwar
Project has not so far got clearance by the
Department of Environment and Forests

Earhier, contract was given for getting the
complete construction work done on Narmada
Sagar and Maheshwar Progects The work on
the Onkareshwar Project could not however be
started for want of approval by the Department
of Environment There 1s likely to be more
benefit from the Onkareshwar Projpct as
compared to the investment of Rs 788 crores
thereon The project will prowide imgation
facilitses to 128 lakhs hectare of land including
Khargon, Khandwa and Dhar disincts and
moreover there will be 520 megawatt of power
generation Like Gujarat the Government of
Madhya Pradesh should also float debenture to
the tune of Rs 400 crores so that the proposed
dams may be constructed All the formahties
have been competed to hand over the Onkare-
shwar Project to a company m Private Sector
The Central Government should therefore give
mmediate approval to it

(i) Need to mciude Rajasthani Language 1n the
Eghth Schedule (o the Constitution

{English]
SHRIMATT VASUNDHARA RAIF
(halawar) Sir Rajasthan:  language 1s

spoken by people not only in Rajasthan but m
different pans of our country and several coun-
tries in the world numbenng over six crores of
people Ramsthani folk songs and dances
occupy a promunent place in the cultural history
of the country The literature of Rajasthan 13
rich and therefore, the National Sahitya
Academi has nghtly and duly recogmsed
Rajesthani language as an woportant language
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Sull, it has not found a place in the Eighth
Schedule to the Constitution There 18 a great
stfication for the inclusion of this languege in
the Exghth Schedule 10 the Constitution

The proposal for inclusion of Rajstham
language 1n the Eighth Schedule to the Con-
sttution was placed before the Government of
India for consideration pnior to the proposal
mooted for mcluston of Nepelt and Mampun
languages Later languages have already been
mcluded 1n the Eighth Schedule to the Con-
stitution but the former has not yet been
considered

The people of Rajasthan are very much
agitated over this 1ssue As such, I request the
Central Government to include Rajastham
language m the Esghth Schedule to the Con-
stitution without any further delay

(v) Need to set up Central Schools at Sambhal
and Gwnasur towns of Sambhal Parliamentary
Comstitnency of Uttar Pradesh.

{Translation)

DR. S P YADAV (Sambhal) Mr Deputy
Speaker Sir, under Rule 377 I would like to
draw the atiention of the House to this impor-
tant matter

There 1s no availability of educational
facilines 1n Sambhal Parhiamentary Con-
sutuency There 18 neither any Government
high school nor any intermediate college nor
any degree college There has been a gradual
mcrease m the number of antisocial elements
due to lack of educanon

I would, therefore, like to submst to the
Government that 1t should soon open atleast
one Central School each m Sambhal and Gun-
naur towns Ambedkar hostels should 1mme-
diately be constructed m Sambhal, Bahjot,
Besault and Babrala areas so that the students
belonging to Scheduled Castes, Scheduled
Tribes and backward communtties could

d by avarling of hostel facilities
Completion of these works will also ensure
social justice to the poor

(v) Need for inclweion of Santhali language in the
Eighth Schedule to the Constitution.

SHRI SURAJ] MANDAL (Godde)
Mr Deputy Speaker Sir, under Rule 377, 1
would like to deaw the attention of the House to
an mmportanmt matter
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Like Nepaly, Santhah language should also
be included 1n the Exghth Schedule of the Con-
stitution. The demand in this regard has already
been made several times This demand was
raused even at the tune when a demand was
bemg made to mclude Nepah language 1n the
Eighth Schedule As many as 2.5 crores people
in Bihar, West Bengal and Onssa speak this
language Thas is a very popular language m the
Jharkhand area. It 18 imperative forthe Govern-
ment to pay full attention to the development of
Santhals language m order to
preserve the culture of tnbals It 1s the respon-
sibility of the Central Government to imple
ment 1t because the 1ssue 1s related to a
scheduled area

I would, therefore, submit to the Central
Government to include Santhali language in
the Eighth Schedule of the Constitution

(vi) Need to Check Spread of a Mysterious
disense known a3 ‘Wheels’ in Kemia
[Enghsh]

SHRI P C THOMAS (Muvattupuzha) A
strange disease called ‘wheels’ 18 spreading in
the South, espacially in Kerala This dangerous
disease has already resulted 1n the death of
several perosns in Kerala The symptoms are
akin to those of jaundice The disease which
begins with fever, vomiting, body pain, etc
soon affects the kidneys If dialyms 1s not done
m time, it gets uncontrollable Excreta from rats
18 sa1d 10 be the cause of the disease As rats are
found everywhers, there are chances of the dis-
ease spreading to other parts of the country
‘Leptospira’ 1 the techmical name of the
organsm which spreads through this discase

L, therefore request the Union Government
to send a team of medical experts to Kerals
immediately to conduct a study about the
reasons for the spread of this disease and to sug-
gest measures to check further spread of it
Effective treatment of the patients should also
be ensured.

(k) Need to conduct another Survey to
determine the alignment of a bypass road
and National Highway No 7 at Katni in
Madhya Pradesh

SHRI SHRAVAN KUMAR PATEL (Jabal-
pur) Katnt 1s the second largest town in my
constituency Jabalpur, through which National
Highway No 7 passes. The heavy traffic fiow on
this highway poses a serious hazard to the
public, particularly to women and children as 1t
pasacs through the most populous and crowded
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regon The rate of accudents on this stretch of
the NH 7 passing across Katni town is very
high, with several fatal and senous sccudents
taking place every month

A survey was, therefore carried out and an
alignment for a bypass around this city was
determined quite 8 few yeers back. Katni has
expanded considerably owing to industrializa-
tion and fast growing trading market As a
result, the earlier survey and the project for
the construction of the bypass has become
obsioete

1, therefore, urge upon the Central Govern-
ment 10 conduct another survey to determine
the new alignment of the bypass on this
National Highway around Katm and ensure its
early completion

1 also urge upon the Government to make
budetary provision for the construction of the
Katni bypass

12.45 brs
ARREST OF MEMBERS

[English]

MR. DEPUTY SPEAKER I have to inform
the House that I have received the following
teleprinter messages dated 19 August 1993
from the Distnict Magstrate/Superintendent of
Police, Khurda Bhubaneswar Onssa on 19
August, 1993 —

“Shri Lokanath Choudhury, Member of

Parliament, was arrested under section 151

Cr P C byl/C Capttal Police Station at 122

p m on 19th August, 1993 near Old Bus

Stand, Bhubaneswar, when he along with

others broke police cordon and designed to

enter prohibited area 1n course of Jaii Bharo

Agiation protesting against alleged defective

economic and industnial policies of Central
Government He has been detained at Khan-
dagint Police Statnon™

“Shn Sivan Patnaik, Member of Parhiament,
was arrested under section 151 Cr P C by
1/C Cspua! Police Stauon at 230 p m
on 19th Angust, 1993, near Old Bus Stand,
Bhubaneswar, when he along with others
broke polke cordon and designed to enter
prohibited area mn course of Jail Bharo Agita-
tion protesting agamnst alleged defective
economic end mdustnal policies of Central
Government, He has been detamned st Khan-
dagin Police Station”
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1247 s

STATUTORY RESOLUTION RE

DISAPPROVAL OF THE CON-

SUMER PROTECTION (AMEND-

MENT) ORDINANCE AND

CONSUMER PROTECTION

(AMENDMENT) BILL AS PASSED
BY RAJYA SABHA

[Mranslation]

SHRI MOHAN SINGH (Deona) Mr
Deputy Speaker, Sir the hon Minuster has pre-
sented the Consumer Protection (Amendment)
Bill Generally speaking 1t has some good
pomts Therefore I would like to welcome the
Bill and also give a few suggestions in this
regard In 1986 when the Parhament passed this
Bill for the first time, the consumer orgam-
sations particularly those which had been fight-
mg for the rights of consumers were very happy
It was expected that keeping in view the motive
of the law 1t would be enforced mmediately
However 1 regret to say that the law has not
been enforced as early as 1t was required to be
enforced 7-8 years have already passed and the
forum has not been formed 1n the country so
far Many years have passed but district judge to
work as the Chairman or 8 woman officer has
not been appointed I am glad that the Govern
ment has brought forward an amendment for
the formation of more than one forum i a dis-
trict. However I would Jike this matter to be
more specified

I have also given notices for amendments 1
would like to suggest that the number should be
specified, | come from a district which has a
population of about 48 lakh There are four dis
tnicts in Uttar Pradesh which have of about 45 10
50 lakhs total population If the number of con-
sumer forum m such districts 1s restricted only
to one, we would not be able to prowde
mmedsate relief to the consumer when he 15 1n
difficulty whxch 18 our ultimate motive The
Government has given recognition to states
having population of jst 10 15 and 20 lakhs in
the country wheress this much population hives
only in two Tehmls of our state Therefore, these
states are not likely to get justice If we impose
restriction of only one forum 1 one distnict, 1t
would not be appropriate The decision should
be taken 1 proportion of the population of a
place I'would suggest to keep a ratio of one con-
sumer forum for the population of 10 1akhs

It also states that 1if more than one person face
the same problem they may put up their case
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Jointly 1n the forum. It would make 1t easy to
provide relief 10 them I welcome this provision
1t 18 a good point.

At the same time services have also been pro-
posed to be covered 1 1t. We must be very care-
ful m this regard My personal belief ts that
food clothing and shelter are the three basic
necessities of human hfe It the commodities
related to these necessities are not covered
under the consumer goods we cannot fulfil our
resolution to provide immediate relief to the
people The situation here may be the same as
that prevais in courts where 1t takes 14-15 years
to get ustice People have started complaming
that 1t takes two-three years 10 get justice from
the consumer forum and thus they are fauing a
lot of dufficulty Therefore, the more the scope
18 enlarged, the more controversies would be
there in the Consumer Fourum thus creating
difficulty 1n providing an immedhate rehief A
number of contradictions are arising in this
regard, for 1nstance the matters with regard to
Railways and postal cases were registered in the
local courts And some of them were even won
by the complainant But they were refused to be
accepied by the central court of the consumers
on the plea that separate avenues were there
with regard to Railways and telephone and
pstice could be sought there I think that there
should not be any obstruction in this way

A number of amendments have been pro
posed including the proposal to bring the medi
cal system with ;m the scope of Consumers
forum. So far as my personal opmion 1s con-
cerned, I am not in favour of 1t Because Incia 1s
not a prosperous country like Amenca The
concept of a welfare state has not become a
reality here so far but in Brtain 1t has become a
reality where this concept was ongmally
mooted India 13 a poor country where the
Government decided to provide free medical
aid to common man, but do we have funds
enough to do so If the total budgetary alloce-
ton for free medical aid 10 all patients 1n a
Government dispensary 1s only about Rs 12 000
to 13000 would 1t be sufficient to treat them
When the patient goes to dispensary he fais to
get the required medicine after which he com-
plains about the case to the forum In that con-
ditton the forum 13 not 1 a postion to satesfy
the consumer on behalf of the Government and
the admimstration, However, the vactim would
be the mnocent employee working 1n the so
called chspensary Sumilarly medical treatment
1 a subpct of researct for a doctor 1t 1s
by means of expennment and knowledge that a
doctor acquires proficiency in his field Heart
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surgery was also introduced in India in a
specific manner If a doctor conducts an opera-
tion of a patient and the patient dies acciden-
tally on the operation table, the relatives of the
patient file a case in the consumer forum as a
result of which the specialist is forced to appear
before the forum to give clanfication This
would not be a justice either to the consumer
forum or the doctor. We must pay a serious
attention at least to the matters regarding
research I would like the Governmentr not to
include at least the doctors within the scope of
consumer's forum.

Mr Deputy Speaker, Sir, doctors conduct
lakhs of operations and there are very few cases
of negligence of leaving a pair of scissiors, or a
towel or a bandage inside the body of a patient,
which may be taken as exceptions If cases are
filed agamst specialists on the basis of such
matters, it won’t be appropnate The Govern-
ment should think in this regard

Mr Deputy Speaker, Sir, I would also like to
submit that the consumers are not getting the
goods as per the fixed standard 1 would like to
draw the attention of the hon Minuster 1o the
soap manufactured in the country The Soap
Industry does not use ISI mark, nor does any of
the chemical industry mark the contents on
their products. The list of the ingredients should
be given on every product, partricularly in the
case of the commodities of daily use Therefore
each soap packing should contamn ISI mark

T should be manufactured under a specific
standard and contain the ingredients used and
their quantity and also the likelihood of re-
sction if any If this is done, the Bill can be
considered a right step taken by the Govern-
ment in the right direction

Now house 13 also considered a daily com-
maodity Inspite of a Rent Control Act, everyone
is aware of the treatment meted out to a tenant
by the house owner. Whenever one wants to buy
a house he has t¢ pay extra amounts to the
government company, government bufiders,
development au honty or the private builders It
takes years to complete the houses and the con-
sumens do not get allotment of their houses in
time even afie paying their instalments The
three essential commodities of life, food cloth-
ing and shelter should be brought under the
Consumer’s Forum and a standard should be
fxed This will be good. So far as the Bill is con-
cerned, 1 welcome several provisions made
in i
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13.00 bre.

Some other issuss should also be included in
it and for this purpose regular dislogue should
be held between the Members of Parliament
and the Government Necessary amendments
will made in this new law according to the
favourable and adverse situations in the coming
days and with these words, I conclude.

[Mransianon/

SHRI RAIJNATH SONKAR SHASTRI
(Saidpur) Mr Deputy Speaker, Sir, the Con-
sumer Protection (Amendment) Bill, 1993 has
been presented in the House today

[English]

MR. DEPUTY SPEAKFR You may please
continue after lunch

13.01 brs.

The Lok Sabha then adyourned for Lunch all Four-
teen of the Clock

[English]
14.00 hrs.

At 1400 hours gquorum bell was rung No
quorum was made At 14 03 hours quorum bell was
rung again and no quorum was made At 1406
hours once again quorum bell was rung and no
quorum was made Thereafler the Secretary-
General made the following announcement

POST-PONEMENT AT THE SIT-
TING OF THE HOUSE TILL 230 P.
M. FOR WANT OF QUORUM.
14.10 s,

SECRETARY GENERAL There 15 no
quorum So the House cannot meet We cannot
start the House till there 18 quorum The

Speaker has directed that the House will meet at
230p m.

14.35 bes.

The Lok Sabha re-assembled qfier Lunch at
thirty-five minutes past Fourteen of the Clock

MR DEPUTY SPEAKER (in the Chair}

Nranslation)

SHRI NITISH KUMAR (Barh) ' Mr Deputy
Speaker, Sir reprimand the Minister of Parlia-
mentary Affairs for not ensuring quorum in the
House for 35 minutes.
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14.35% brs.

STATUTORY RESOLUTION RE:
DISAPPOVAL OF THE CON-
SUMER PROTECTION (AMEND-
MENT) ORDINANCES AND
CONSUMER PROTECTION
(AMENDMENT) BILL

[English]

MR DEPUTY SPEAKER: Shri Rajnath
Sonker Shastri was on his legs. He may con-
tinue. I may mention that we have hardly got
one hour. Some time is already lost. We have a
heavy agenda before us. The hon. Members
may be brief and speak only relevant points.
Shri Shastri to speak now.

[Pranstarion]

SHRI RAINATH SONKAR SHASTRI
(Saidpur) - Mr. Deputy Speaker, Sir, as { was
saying that the Consumer Protection (Amend-
ment) Bill, 1993, which is before us today, was
originally introduced in 1986. Through this Bili,
it was hoped that the cc of this country
will get some protection and their interests will
be protected. But there were some shortcomings
in the Bill due to which it could not achieve
success in its objectives. According to this Rill.
district forums were set up at several places till
1991 but they became totally unsuccessful. The
wurking of the Commiossions set up at national
level and state level also remained ineffective
S0, we can say that this Bill of 1986 was proved a
blank paper till 1991. It could not help the con-
sumers in any way. It is a matte: of pleasure that
it is being amended through this Bill and we
congratulate you for that. May you be successful
in your aim and be able in protecting the
i of the con of the country. Mr.
Deputy Speaker, Sir, the basic need of the man
today is food, clothing and shelter. There arc a
lot of problems in marketing system as well.
Comumodities are not available on fair prices.
The market is full of black marketeers and
hoarders, who are indulged in looting and pro-
fiteering. The biggest problem being faced by
the consumers today is adulteration. It has
become difficult to differentiste between
original items and fake items avzilable in the
market It is y to provide p ion to
the consumers in such situation, but there are
some shortcomings in this Bill. It could have
been better if the hon. Minister would have
given mare consideration to this Bill. This Bill
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were at first introduced in Rajya Sabha. Their
suggestions should also have been taken and
necessary amendments should have been made
in this Bill before introducing it here. For exam-
ple, I would like to mention Section 24, which
defines the complaints that—"The District
Forum, the State Commission or the National
Commission shall not admit any complaint
unless it is filed within two ycars from the date
on which the cause of action has risen.”

Sir, now, scveral items available in the market
are guaranteed for 1 to 3 years. Most of the items
are guaranteed for one year and the period is
increased within one or two years Will you con-
sider to increase this period to three years?
Secondly, this Bill appears to be based totally
on urban life, whereas ours is a country of
villages 80 per cent of the population lives in
villages, s0 it is necessary to provide protection
to rural consumers also. Most of the problems
lie in villages only. There is excess black-
marketing of kerosene oil and fertilizers in the
villages. There is acute scarcity of medicines in
the villages. They have to pay four-five times
more price than the actual price of items The
hon. Minister should pay attention and should
make some arrangements in the Bill in this
regard.

Sir, nothing is mentioned in this Bill about
the welfare of farmers. The procurement of pio-
duce by the Government also comes under con-
sumer rules, but nothing has been mentioned
about it in this Bill. The farmers do not receive
payments from the Government in time. They
have to wait for 3 years. Everyone is aware of the
sitnation of payments to be made to the sugar-
cane mills in UP. Nou one can find another
example like this in the world. The entire Llouse
is aware of Ramoola incident in which
payments had to be made and that incident was
discussed in the House several times. I would
like to request to the hon. Minister that some
law should be made which will enforce timely
payments to the farmers by the Government.
Sir, it is not nght to let the Government bechave
like a dictator

Sir, the consumers of our country are facing a
lot of problems. Items are not available on time
and if they are available, there are problems
regarding their quality. There is excess pro-
fiteering. I have written to the hon. Minister
several times in regard to packed items. The
maximum price of the item is printed on the
packet and the consumer buys the items in that
price. I would like to know whether it has ever
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tried to know the minimum pnce also ? When
the maximum price is printed on the packet
one should know about the mimimum price
also, which 18 the cost came on manufacturing
the product For example the maximum price
of an ttem has been fixed to seven rupees and
eighty paise The shopkeeper sells the item to
the consumer on the same price But special
attention should be paid towards minimum
price also Now comes the weighing deparn-
ment It 1s directly concerned with the con-
sumer Sir I am aware that the tnne 1s short The
weighing department 18 directly concerned with
the consumers An item has been packaged
beautifully and one kg 1is wniten on 1t But
when the same item 18 weighed by the consumer
m his house 1t comes to 950 pms o1 975 gms

Now-a-days packets of 400 gms are being
marketed I do not undeistand why packets of
400 gms and 800 gms are being marketed

whereas 1t should have been of one Lg What 15
the intention of the compdnies and the pro

ducers behind this ? It 1s also another methad of
cheating a consumer Hitherto we knew packets
of S0 gms and 500gms etc nowgoods are being
marketed 1n packet of 400 gms When a con-
sumer goes to purchase a 500 gms packet he
gets 400 gros  packet The Government should
put check on it

sir fau price shops are main source of pro

widing foodgrains In this connection 1 would
like to say that earlier these shops werc allotted
to the persons belonging to Scheduled Castes

Scheduled Tribes and Fiecdom kighter on
priority basis These shops were allotted also lo
widows unemployed and handicapped persons
on pronty basis Today the Government 1s
allotting these shops to couperative societies on
pnonty basis The condition of cooperative
societies 13 well known to everybody Somie tich
and influencial people and political leaders
have strong kold on these societies I would like
to suggest that the hon Minister should
immedately provide gutdelincs i the Bill n
regard to allotment of faupnce shops Su I
would like to referto Clause 3(b) explanation of
Section 2(10) Clause (c) of the Bill Lottery has
been mentioned therein It has been mentioned
that—

“the conduct of any contest lottery game of
chance or skill, for the purpose of promot-
mg directly or induectly the sale use or
supply of any product or any business
interost”
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Now lottery has become such a business that
has d th d and th dofp
and families Now lottery 1s being promoted by
means of this ‘Bill through giving adver-
usements 1n the newspapers You will see a
crowd everywhere near lottery shops be it
Deths, Banaras or for that matter any other city
m the country Now a days, a man spends his
whole day eamning 1n purchasing lottery uckets
It 13 being encouraged through this Bill I would
hike 10 request the hon Minuster to omt that
word from the Bill immediately Sir 1 am
making my last point Regarding complaints 1t
has been mentioned 1n Section 26—

“Where a complaint instituted before the
District Forum, the State Commussion or
as the case may be the National Commis-
sion if t 13 found to be frivolous or
vexatious 1t shall tor reasons to be recor-
ded 1n wnting dismiss the complaint and
make an order that the complainant shall
pay to the opposite party such cost not
exceeding ten thousand rupees as may be
speafied 1n the oider *

Sir I sould like 10 subput the hon Minister
that on the one hand he 1s advoc aung for giving
protection to consumers on the other if any
consumer makes complaints about the quality
of a commodity and fails to prove his complaint
due to some businesslacuna tn that case he will
have to pay fine up to Rs 10000/~ T would like
10 request the hon Minister if he imposes such
conditions on complaints then arrangement
should be made to dispose of complants also
Sir I would like to refer to the data regaiding
complaints made about the commodities sold
n the market in 1992 In Delht 1240 consumers
lodged complaints Out ol them, only 534 com-
plaints were disposed of Out of 107 complaints
made m Madhya Pradesh only 32 complaints
were disposed of In Maharashtra 444 com-
plaints were disposed of out of 1184 complaints
made 1172 complaints were made in Gujarat
and 551 complaints were disposed of In Uttar
Pradesh 1035 complaints were made and 509
complaints were disposed of 1n the countryas a
whole 1,05,096 complaints were made and you
wll be surpnsed to note that action was taken
only on 4354 complaints What type of justice 13
1 ? [ would like to urge upon the hon Minster
to strengthen the system of disposal of com-
plaunts m view of the provimon of fine of Rs
10,000/ m case a complamt is found to be
fake
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sir I wall take one more minute to make my
last point Some services have been left out from
the purview of this Bill e g services rendered by
Banks Post and Telegram Railways Flectncity
Supply Companies and Hospitals In the
Railway Department the situation 1s so bad
that a consumer does not get seat in trains
though he purchases ticket He cannot make
complaint about it What does 1t mean? [he
Government should include 1t also 1n the Bill 1
know a case of compensation claim disposed of
by the Raislways Some perishable goods werc
booked at lahenasarn Jn (Bihar) The
Ratlways charged freight at the rate of Rs | 67
a kilo whereas the payment of compensation
claim was made at the rate of Paise 30 per kilo
only What kind of justice 1s 1t 71 would hike that
the Government should make piovision in the
Bill in this regard by giving a senous
thought to 1t

Besides although elcctiienty has becn pio
vided 1n willages and clectnaty charges an
realised from willage consumers on regula
basis but supply of electnaty s very crritie and
the sifuation is very pitiable Generdlly there
h1s bee n Jow voltage and erratic supply of elec
tiscaty 1n the villages for a longer dur tion Load
shedding continuously for longer hours 1 2
regular phenomenon Now where should the
consume r go to lodge his complaint ? The re tore
[ would like that the Government should bring
electriaity also nnder the junsdiction ot this Bill
and jrotect the nterests of the consumers
Though 1 wanted to m ke sorie more ponts
since you ire nnging the bell [ conclude my
speed 1 would Iike to 1e quest the hon Minista
to recunsider this Bill in the interest of the con
sumers as well as the country 1t you really wint
o work for the welfaie of the people the
Government should withdiaw this Bl and
bnng forward another amending Bill 1 the
House With these words I thank you for grving
me an opportunity 10 speak

[English]

MR DLPUTY SPFAKLR The time at om
disposal 1s very short So kindly be brict

SHRI AMAL DATTA (Diamond Haibour)
Mr Deputy Speaker “ir ordinarly one should
not have any objection to 4 Bull of ths sort to be
paswd This 1s an Amendment Bill While
speaking on an Amendment one has to refer
also tu the prncipal Act and the context 1n
which this Bill 1s being passed Lhe necessity ot
having a Bill particularly aimed tfor consumer
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protection arose because it was felt that the con-
sumers are not getting any protection or any
worthwhile protection trom the ordinary legal
system which prevailed in this country and sull
prevail This 1s an unfortunate situation and 1t
speaks very ill of the Government as well as the
entire polity that the system of courts which we
had willy-nilly inhenited from the Bntish has
fallen into disrepute and 1t has become quite
dysfunctional in this country in dispensing
nstice While while system has been followed
elsewhere 1n the wotld and n the country of
origin 1115 still thought to be one of the best pre-
vailing 1n the world 1n our country we have a
big genus of destroying any institution which
may esther be built up by ourselves or we
mhernted or borrowed and the legal system 1s
ne of this

Sir there are many countries in the world
which can do without a special law for con
sumer protection How 1s 1t ? Why 1s it that they
can do without 1t ? It 1s because the ordinary
courts are capable of giving protection the con
sumer needs The protection which a consumer
needs 13 already 1n the substantive law that 1s
the I aw of Forts which 1s the same as 1t prevails
mn UK and the countnies following that system
as we have But, in this country as a lawyer 1
was very surprised that there are very few cases
of torts usually relating to malicious prosecu
ton and things like that But these 1re cases of
torts by negligence the type ot things we are
now trying to give remedy by this special law
These disputes are being resolved and yustice 18
being dispensed by the oidinary courts When
two things happen in our country it becomes
very diffiult and very expensive to get justice
from the courts It1sagam ow genius because in
other countrics the courts can decide and dis
pose of a case 1n six months time but here we
cannot do so even after six yean

Then there are three ticis of appeal
ultimately and 1t may take 12 15 vears This s
what we have done W have done this and one
has to go into the report of the I aw C ommission
to find out the reasons The reasons hdve been
wdentified but nothing has been done and we
are not ashamed to say that thc Law of Torts in
this country has not been applied hasnotbten
pract sed We do say 1t to the whole world when
the Bhopal gas <ase occurrcd Our then I aw
Ministes went to U S A to plead before the UJ
S courts that 1n India the Law of Torts was
undeveloped and therefore the U § courts
should take the junsdiction I'he matter went on
m the U $ courts for two years and then after
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that the Judge had said ‘No we see that Indtan
law of torts 18 quite all nght, as seen from the
text books and reported cases’ What happens
15 people suffer because of neghgence of the
party with whom he 1s dealing whether he 1s
buying something or 1s aflected by obnoxtous
gas etc He has really no remedy although the

Amencan courts have sent back the cases The
cases are stil not disposed of by the Indian

Courts They were sent 1n 1987 Now it 15 1993
For more than six years these are sull in
Indian courts

We should now try to understand what we are
trying to do We are trying to build another net
msttution because the mstitution meant for
this has not been made to be able to work Thus
ts what we are doing There 1s nothing whach 1
unusual in this law the protection which 1
given to the cousumers under this law 1s not
dented to the consumers in any other court and
the consumers 1n this country also have the
same pirotection without this law 1f only the
courts could wotk So 1t1s an idmisston and we
are not ashamed of this admission either hore
or going abroad and telling to the whole world
that 1 this country the courts do not work Do
you thimnk that the new institution 15 going to
work? I have gone through the paper clippings
as 1o what are the media tcacion The medin
has no knowledge of how the ve things 11c work
g or not working You will be surprised th it in
1990 a case was filed 1 the Suprome € ourt by
an orgdamsation know s ( ommon € wse for
consumers protection that most of the States
had not then set up either Statc lonim or distria
forum Only the nation 1l forum b 1d baen wotk
ing ull 1990 What happens the State Gosan
ments say we hive no money The Cential
Government which pissad this law in 1986 had
not provided lor any funds for this The Central
Government knows that the S1ate Governments
are starving and they have no money What w s
the 1dea of passing this law and not { 1oviding
money” What did the Supreme ( ourt do? Thice
or four chancer were given to the Stak
Governments to set up and to mnform the
Supreme € ourt by means of athidavit as 10 what
they have done for the setting up of State fora
and district fora The State Grovernments s ud

We cannot do it because we do not hawe
money We could not allocate any funds 1n the
Budget The Supreme Court sud  All right
the district judges will be the fora although th at
15 not provided 1n the Act The distniet judges
formed most of the district fora Most of the
States now have fora at the State level That wis
the kind of situation
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Now I am told that most of the distnct fora
have been set up But again the district judges
are the people who are 1n control Otherwise
also 1f you see the scheme of the Act people
who are to man this court are the retired people
Their age 18 65 years whereas district judges
retire at 58 years The High Court judge retires
at 62 years Mostly 1t 1s the retired distnict judges
who will be manning these fora Can a new
msttution be butlt up by old people like this? It
cannot The 1dea 1s to provide employment for
some people who would otherwise be retired or
otherwise be unemployed If the 1dea 1s to set up
to really help the consumers what has been
done 1n the Consumers counctl in letting the
people know that what are the standards do
they expect’? What ts expected from them?

1500 hrs

If the standards are to be set the standards arc
to be publicised and the people know what they
can expect Only then they know they have not
been cheated and they h ive got thenr money s
worth Only then they ¢ 11 go to fornm What
publicty has beun given solir as this putscul 1t
law 1s concerned that the wmedy his ban
mde wvailable to the people’ T am not s 1y
that people hawe to be told th it you h e this
remedy in court the courts do not tunction id
thetefore we made 2 ncw liw Not tht But just
s1y that now you can go to this forum af such
and such things happen 10 you 1nd you e not
satisited wath your de alings so (11 01 wheae you
are buymg your scivices trom But what
arringements have they got” They e depend
ing on consumer orgintsitions lHow miny
consume orgamsations tie thae? e d some
speech by the hon Muuster somewhee He
said that theie are 600 1n the whole country and
out of that 400 are 1n the South and 200 a1e in
the North T am sure 1n ouw parts 113 the I astum
region thery are not even ten

IHE MINISITR OF SIAIL IN THE
MINISTRY OF 1 AW IUSIICI AND COM
PANY AFFAIRS (SHRI H R BHARDWAI
Fhey are very active in C alcutta

SHRI AMAI DA11A Only one o1 two are
very active | do not know whether all of them
are very acive Rut they are active m certain
aspects not 1n consumes senw  They are active
i environment and ¢cology What the Govern-
ment has done? The Government has passed an
Act and in that certain duties are given to the
Central Counsi] What has the € ential Govern-
ment been doing? Nothing But even then what
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have they been doing? Some Working Commut-
tees have been there This Act should have been
considered today Parliament has got many
Standing Commuttees It should have gone to a
Standing Commuttee to be properly discussed
there Lot of changes should have heen made
Some of the Working Commuttees recommen-
dations have been taken Some have been rejec-
ted Why were they rejected? 1s the Government
trying to protect its own oiganisations ind
undertakings? That obviously 1s the reason T
want to know whether the Government should
take the lead as Shn Vishwanath Shastn was
saying that the railways the banks are the
people who should come forward and say that
this 1s the consumer nght Our duty 1s to dis-
pense these services to the consumer This 1s the
standard and qualty of the service If the con

sumer 18 not satisfied, he can come to this forum
and make a complaint They are not exempted
from this

Thas 1s very pecuhar The Government 1s try
ing to show what it has lost The (rovernment
does not care for the consumer The Grovern
ment 18 trymng to show that it has lost The
Government does not care and therefore by
enacting a law for the consumer the forum does
not work. what 18 now happening? [here 15 only
one forum I am talking about the Calcutta
forum I know about that They are already
averburdened wath the cases There 1s only one
for Calcutta and the State Government 1 am
sure will not be able to set up It 1s 1n miserable
financial condition today One o1 two more fora
would be needed 1n course of time In that
forum, someone can take a case It they pass an
order situng n court, 1t will take another two
weeks for that order to come out officially Over
and above that the other services like telephone
[ do not know 1f telephone actually comes
within 1t or not~but telephones do not care 10
carry out their orders The Calcutta Electnc
Supply do not accept any order This 1s what 18
happening I read in the newspapers that teeth
have been provided What teeth? There are now
cases about the doctors Doctors are very much
wormed because they may be harassed by
people who are not satisfied by their services for

_nvial reasons But 1t has to be taken care of

i The complaint can be justfied The complant
can be filed only with a certified and known
doctor saying that this 18 the reason He must

" know something Similarly in other complaits
also there must be efficrency 1n service
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SHRI MANORANJAN BHAKTA (Anda-
man & Nicobar Islands) lawyer should also
be included

SHRI AMAL DATTA Lawyers are m-
cluded

The other kinds of services are all included
What 1s expected of the doctors? Does anybody
know? In some countiies if a patient wants a
doctor and he phones up his otfice or hus
residence if the doctor does not respond within
half an hour and a complaint ts made and if 1t
18 proved to be correct, the doctor s name will be
struck off the register There are some countries
mn the world where 1t happens and it 1s called a
malpractice A doctor who has set himself up
for practicising 1n 2 particular area 1if he 13 not
available to his patient for half an hour his
name 18 struck off the register But in this coun
try 181t possible? How wall a patient know what
1s h1s nght? I know even m Calcutta 1t happens
Iam sure it happens elsewhere also Supposing
a person wants a doctor 1n the evening e wall
not get a doctor ull morming For 12 howis he
hasto suffer What are the standards there? [he
standards may be set by this Councd i con
sultation with the organisation of doctors But
some standards have to be and publicised
What has it been doing? I think the Council has
not been doing 1ts work The whole 1dea 1s to
give a hoax to the people In most cases that 1s
what our rulers have been doing The whole
1dea 15 to give a hoax to the people saying that
we are with you we are trying to do it but we are
unable to do 1t Nothing will come out of it
Also they want to satisfy the vested interests on
whom they rely for their election funds and for
other purposes

Sir I am not against the Bill But at the same
time one cannot support the Bill wholehear-
tedly because of these factors The Government
18 really not wanting to give that protection to
the consumers which they deserve whiuch can
only be gtven by a new institution because the
courts have also said I thank you for giving me
this opportunity

MR. DEPUTY-SPFAKER Shn Snballav
Pangrahi You shall have five minutes because
there are others who want to speak, We hava to
complete it The time allotted 1s almost neanng
10 an end Please be brief

SHRI SRIBALLAV PANIGRAHI (Deo-
garh) Mr Deputy-Speaker Sir I rise to sup-
port the Consumer Protection (Amendment)
Bill 1993 As you know this Bill 1s meant to
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make an amendment to the Consumer Protec-
tion Actof 1986 At that time Shn RayvGand
was the Prime Minuster As you know at that
tume this Bill was his brainchild Incidentally
this Bill 1s being discussed in the Parhament
today the 20th August his birthday If 1t could
be passed today itself 1t 13 a befitung tnbute to
the memory of our late-lamented Ragvip On
this occasion [ also pay my wholesome tributes
10 Rapvn who was concerned about the welfare
of the downtrodden about the prospenty of the
country as a whole Out of his concern for the
poor people the poor consumers who are help-~
less, he thought of this measure Meanwhile
seven years, time has elapsed There have been
a lot of developments with regard to the
mplementation of the Act This act of 1986
marked the beginning That was conaidered as a
landmark in the consumer movement of the
country

Why I am telling this 18 because out of the
three speeches delivered today on this Bill the
first one was very posiuve the second one was
negattve and the third one was halfhearted
Amal Dattasi gave halthearted support he said
he cannot give wholehearted support to the Bill
According to him the Bill falls short of his

expeciations. I wonder how Shistnp adviscd
the Minister to withdraw the Bill He saw m his
wisdom all wrong things 1n the Bill If one puts
up a different type of spectacle and tnies to look
at things only political things will appear 1f he
uses a political glass

‘Within the last seven years this Act has served
the consumers to some satisfaction I cannot say
full sasfaction Within the last seven years as
far as I understand 1n all the State and Union
Terntones, Consume: Protection Councils have
been fromed by now National Commissins
State Commuissions have also been constituted
and they have started functioning In 452 dis
tncts the Distnct Redressal Forums are mn
action and about 600 voluntary organisations
are in the field also This i, by our standaid an
achievement Of course we expect much more
and the sky should be our imit We have
10 accelerate the pace of progress in this
direction

This Bill also 1s the outcome of the recom
mendation of a Working Group appointed by
the present Prime Minister 1n 1991 and the
Working Group has done a commendable job
has made a detailed study about the dufficulties
and the problems in the field [hey came out
with so many recommendations It would have
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been better if all the recommendations could
have been accepted But there are some left-out

The other recommendations which the Govern-
ment 18 nOW trying to put into this Act by way of
this amendment 15 also a positive Sstep
further

Because of the time constraint I am not going
to point out the details as to which are the pio-
wvisions being wnserted in the present amend
ment. About the Steering Committee we have
as you know three tier quast judicial redressal
machinery at the national state and distnct
level Of course the procedure 18 simple and1t1s
compensatory m nature

Amal Dattap was making a reference to
different laws 1n dufferent countries as to how
they are taking care of such consumer iterests
m European countries and 1n America but the
situation 1s different here Amal Dattan a CPM
Member making a refeience and quoting as to
what 1s happeming in USA was quite
mteresting As you know he 1s himsell a
bammister He was for expeditious legal action
You know for everything of concern and signt
ficance we demand setting up of a sepaiate
board a special court

It 18 because delay s the companion of our
legal system 1 our unsprudence I am not
going to that aspect But 1t 18 time to look at the
present legal system and the junsprudence asto
how 1t 1s serving out cause to what extent 1t
needs reforms According to me 1t needs
reforms revolutionary changes are called tor to
achieve our social obyectives and also the obyec
uves enshrnined in our Constitution and to bring
about a new soctal order and new economic
order

1 wmll o nfine myself to the provisions of the
present Bill Here 1do not see how can there be
any opposttion to the establishment of such a
three tier quasi-judicial machinery The Bill
also provides for a screening committee which
will be formed to consider as to who will be the
members m dufferent forums-~district level
Statelevel etc That will be independent of State
control, and that 18 a welcome measure At the
same time, there are complamnts from the
ndustry side also TIhere 18 a provision here
which says that those who file frivolous and
false complaints wall not be spared and they will
be punished Therefore just fot a joke nobody
can mdke a complaint and it has to be genuine
But, at the same time there are cerfam
dufficulies As you know India 15 a rural
country, & country of willages Accoiding to



25 Re. Consumer Protection
(Amendment) Bill

Gandhyp India does not exist in cities and
towns only Awareness 1s also sought to be
created for successful implementation of this
scheme By this Consumer Protection Act that
sort of awareness 18 yet to be created par
ticularly in rural arcas Therefore something
has got to be done 1 have a suggestion in
this regard As you know our enforcement
machinery 18 quite weak and madequate We
again, depend on State machinery and all those
things. One thing can be donc Consumers as
you know are innumerable you cannot just
count them Can any organisation any volun
tary Organisation consumer organisation
which represents such causes of consumers
should be allowed to file complaints etc May I
know whether any mobile redressal units with
powers to Suo motu entertain such cases can be
formed to go round the rural areas and decide
these things? Cognizance can be taken suo
motu by these redressal forums they can move
as the mobile courts that provision can be
there

What 1s felt 18 this Now we have our new
mdustnal policy new economic poliy where
regulatory controls are being lifted regulations
are being lified But, that does npt mean that
there will be freedom for manutacturers and
entrepreneurs to go foi the praduction of sub-
standard goods and substandard articles
Quality 1s very irportant and from that point
of view also when regulations are being hfted
there 1s greater necessity for strengthening the
consumer movement

With these words I would conclude because
you have already rung the bell two or three
times Only one thing I want to say regarding
excise duty concessions Several concessions
were announced, as you know m this years
Budget which was presenttd here on the last
day of February

The hon Finance Minister had given several
concessions—excise duty concessions—with
the hope that those concessions will flow down
that the benefit will go to the consumers But
the expenence 1s something to the contrary
That has also 10 be looked into by the
Government

Both our Cabinet Minister and his deputy
Minsster of State are very sincere about the
successful implementation of this provision

MR DEPUTY SPEAKER Please con-
clude now
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SHRI SRIBALLAV PANIGRAHI [ am
st concluding A concern 13 beding felt in duf
ferent quarters for e¢xclusion of medical
services—government he spitals etc —from the
purview of this Bill As you kiiow s0 many poor
people are there About more than 40 percent of
our people are living below the poverty line The
Government has a responsiility towards the
health care of ali as a whole but pirticularly
towards the poor people That way the Govern
ment also has a moral obligation The people
therefore should have some forum of appeal
etc The public services—these institulions—
cannot enpy unlimited immunity

It 1s no doubt a very goud amendment A
comprehensive Bill 1s before s At the same
ttme we have hornble experiences about these
services health services, mumicipal services
electncity  service etc  Because of their
mefficiency because ot their laxity hagher lees
etc are being charged from the pubix It
should be kept m mind and the eailiest oppor-
tunity when there 1s any occassion to amend
the Act These things should also be included
while they come before the House

With this, 1 support the Bill

MR DEPUTY SPEAKER Now Shn
Bhagwan Shankar Rawat You are fully aware
that the time 1s very short

[Translanon)

SHRI BHAGWAN SHANKAR RAWAT
(Agra) Sir I will not repeat the points already
made At the outset I would like to welcome the
provisions made 1n the Bill The Government
has done a very commendable job by introduc
mg this Bill I do not agree with Shnt Amal
Datta that our judicial system has failed But
the fact 1s that our culture does not favour
tortuous hability and the system 1s so tough that
the people could not be benefited from 1t at all
1, therefore would like to state that the common
man will be benefited from this Bill and I once
again welcome this Bill But I would like to
suggest that a national agency or an mstitution
should be set up to safeguard the interests of
consumers with regard to the prices of
commodities

Sir my colleague Shra Panigrahi has stated
that the hon Mmuster of Finance announced
some reltef 1n excise and custom duties But
these reliefs did not percolate to the consumers
and the prices are being increased again by the
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companies. After all, there should be some
check on the pricing of the products made by
the companies. As the Government fixes prices
of foodgrains, similarly the prices of the
products of the companies should be fixed in
the light of their costs. Sir, the second point that
1 would like to make is this that the today’s age
of TV advertisement, margin of profit on the
consumer goods manufactured by the
multinational companies is kept very high
which is not proper. Prices of essential
consumer goods used in our daily life at various
places should be reviewed from time to time
and it should be revalued also, if necessary It is
necessary because it will protect the rights of
consumers from the exploitation of profiteers,
hoarders and middle men who exploit
consumers.

Sir, thirdly, I would like to state that the
supervision of the quality control of items like
cooking gas, kerosene oil, coal as well as the
items sold through the Fair Price Shops should
also be brought into its purview The Govern-
ment has fixed the entire responsibility on the
Private sector only which is not proper It is an
open secret that the stocks of Government
foodgrains ara looted and inferior quality goods
are suplied openly Morcover, prospective plans
should also be formulated for providing benefit
of Consumers Welfare Fund to consumers

Sir, the working group set up to recommend
measures for the protecion of interests of
consumers had made a significant suggestion
that Government hospitals should also be
brought under the purview of this Bill It is very
unfortunate that this suggestion has not been
accepted because it is generally the poor people,
who get their treatment in Government hos-
pitals. That is why I would like that Govern-
ment hospitals should also be brought under its
purview The Ministry of Railways has created a
problem for passengers by introducing ‘sleeper
class’ in this Budget. Tickets of the general class
are sold on a very large scale, but the passengers
get no room to sit there because these tickets are
sold without having any regard to the availabi-
lity of general class boggies Therefore, 1f the
Railways is also brought under its purview,
passengers would be able to file their claim in
case they do not get seats against their tickets
Same is the case about 'power supply Entire
North Uttar Pradesh is in the grip of darkness
The people of Agra have come to streets and
very often they have to close their shops or
block the traffic because they are not getting
electricity for not more than two or three hours
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daily and the supply is not being maintained
according to the contract made with the Elec-
tricity Council.

15.26 brs.
[SHRI SHARAD DIGHE in the Char}

People cannot take any action against them.
Therefore, it is imperative that they should also
be held accountable under this Bill for their
failure to supply power as per the minimum
power tariff charged by them. Moreover, ] have
given certain amendments for bringing the ser~
vices of the Government hospitals under this
Bill so that the growing trend of doctors’
negligence towards their patients may be
checked. The second amendment that I have
given is that in the State Council the concerned
Minister of the State Government should be
replaced by a sitting or retired judge of the High
Court as its Chairman My third amendment is
about the period of limitation At present the
limitation has been prescribed for two years
which 1s not proper It should be for a period of
three years Sir, the Presiding officers have
themselves experienced that this period should
be extended to three years The judgements so
far delivered by courts as well as the present
tradition of the CP C also advocate the term of
three years Therefore, the limitation for three
years is very essential In view of shortage of
time, with these words I would like to request
strongly that Public Sector must be covered
under its purview, Electricity Boards also
should be brought under it Railways should
essentially be covered under it to put an end to
the exploitation of people With these words
I conclude.

|Enghsh)

SHRI P C THOMAS (Muvattupuzha) * Sir,
[ would like to congratulate the hon Minister
for bringing up this Bill on this August day on
which we are celebrating the birth anniversary
of our late Prime Minister Shri Rajiv Gandhi
and I am happy that this Bill is being discussed
heretoday In 1986, it was he whohad taken it as
a very important step to see that it is passed
within a short time as a progressive legislation
for this country. After 1986, there had been so
many additions and aspects who had come out
afler this Bil! was passed as an Act. In 1991,
there was a short amendment to the Bill which
100k place in the last Lok Sabha and I think,
during that discussion, so many suggestions



249 Re. Consumer Protection
(Amendment) Bill

SRAVANA 29

had come and 1t was agreed by the Government
that a comprehensive Bill will be brought 1 am
happy that thereafter a Woning Group was
established and taking into account the sugges-
tions of that Working Group and the sugges-
tions which have come from all over the
country this Bill has been brought at this
sage

I am very happy to note that so many new
aspects have been brought into its purview Farst
of all Government has left the control regard-
mg the appointment of Members of the fora as
such and allowed them more freedom Thisisa
welcome step and I think 1t wall democrauze the
functioning of the fora

I am also happy to note that the base has
further been broadened by including certain
new aspects For example [ am happy to note
that persons who seek self-employment are also
included ihe interests of those who are going
in for purchasing articles for self-employment
are protected by this new provision persons
who sell hazardous and dangerous drugs
wiolation of law are also brought under the
purview of this Bill T am also happyto note that
many of the services are also brought unde:
s coverage

As stated earlies by many hon Mumbers
there 18 scope for many more amendments
There can be more additions [ have read the
reply of the hon Minister given 1n Rajya Sabha
and I am very happy to note that the Govern
ment has an open mind on this and that they
are ready to incorporate many more things in
due course So [ hope that this Act wall turther
bhe strengthened and its teeth which are already
sharp enough will further be sharpened Jhis
Act will go a long way m protecting the intercsts
of the consumers

Asfar as the medical profc ssion 18 concerne
it 1s true that the medical service too should
have been included But there 1s a complaint
from the doctors and that also should be looked
into and examined Doctors fear that they may
be harassed 1n the name of consumer profec-
thon If they ar harassed to a great extent 1 am
afraid there may be a possibility of practising
defensive medicine Patients may be put 10 a
loss because of the methods that the doctors
may device 1o see that their anterests are protee
ted All these aspects have to be taken uito
awount While amending the Act further and
while framing the required rules etc T hope the
Government wiil take care ol all these aspects
so that the genuine interests of patients and
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consumers are protected to a large extent

I command the bill once agan and I con-
gratulate the Mimster for bringing this Bill to
Lok Sabha afler ns passage in the Rajya
Sabha

MR CHAIRMAN Now the time is 130
pm We may now take up Pnvate Members
Business I may inform the House that the dis
cussion on the Bill will be resumed at
6 O clock

THF MINISTER OF STATE IN lHF
MINISTRY OF HUMAN RFSOURCI
DEVFLOPMFNTI (DEPARTMLN1  OF
YOUTH AFFAIRS AND SPORTS) AND
MINISTFR OF STATT IN THF MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
MUKUL WASNIK) Su yesterday we were
discugsing the 1ssue After the passage of the
Consumer Protection Bill we may take up
further discussion on Drug Policy o that we
will be able to complete our work

MR CHAIRMAN Al nght, Official busi
ness will be resumed at 6 O clock

1532 hrs

COMMITTEF ON PRIVATE
MFMBERS BILTS AND
RFSOI UTIONS
TWENTY-FOURTH RFPORT

[Fnglhsh]

SHRI P P KAI' IAPFRUMAL (Cuddalor)
I beg to move

That this House do agiece with the Twenty-
fourth Report of the Committee on Private
Members Bills and Resolutions presented to
the House on the 18th August 1993

MR. CHAIRMAN The question 1s

That this House do agree with the lwenty-
fourth Report of the ( ommittee. on Private
Members Bills and Resolutions presented to
the House on the 18th August 1993

The moton was adopted
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RESOLUTION RE UNIFORM
CIVIL CODE

|English]

MR CHAIRMAN The House will now take
up further discussion of the following Resolu-
tion moved by Shrnimatt Sumitia Mahajan on
the 6th August, 1993 —

“This House urges upon the (Government that
in order to achieve the objectives enshnned
1n anicle 44 of the Constitution and to prom-
ote feehngs of uniy and brotherhood
amongst all citizens of the country a Com-
mssion be constituted for framing 4 uniform
cvil code ™

Shn Rajveey Singh may please speak

| Translanon}

SHRI RAJVELR SINGH (Aonla) M
Chatrman Sir I am thankful to the hon Mem-
ber Smt Summtra Mahadjan for introducing the
Uniform Civil Code Resolution in the House
and I nse to support this Resolution Mr Ch ur
man Sir there should be a Unifoim Civil C ode
in this country rather than having different
Codes for different peo ple When a Untform
rule 18 applicable tor the otfence comnutted by
whaosoever be the offenders 1n case of both civil
and cnmnal suits then what 15 the need fo
having two separate codes for a very important
aspect of Iife 1 e system of Iining ¥ would hke
o quote a bnet extract of the thoughts ex
pressed by a Mushm Scholat Shnt Muzattar
Hossain —

“As per the provision laxdman down n the

Shanat, enjoys monopoly in 1egard to the

matter of divorce 1 ven law can not inteifere

m 1t There was a tune when divorce was

possible under the provisions laid down 1n

the section 12§ of the ciminal Procedure

Code

Ihe provision of the atoresand suction was
applicable to all the women ot the country
but after Shahbano case an Act namely “The

Muslim women Protection Act” was enacted

by the Government headed by Shn Ranv

Gandht Since then mushm women cannot

claim maintenance allowance from their

former husbands ull their remarnage They
get maintenance for the Iddat penod of four
months and ten days only and after that, then
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relatives or the Waqf Board has to bear the
mamtenance It means the people of the
country have 1o suffer by way of taxes for the
matntenance of divorced wives on account of
the divorce given by their husbands ”

Mr Chawman, Sir, a mamed man enjoys the
company of his wife for 2530 years, and when
he 18 erther fed up wath her or loses interest in
her, he very easily pronounces the word ‘Talaq’
{divorce) 3 imes and gets separation He even
does not give her any money for her main-
tenance Since the woman generally belongs to
a poor family, so she does not get anything from
there either Ultimately she approaches Waqf
Board from where she gets money 1o support
herself The Waqf Board 1n turn 18 funded by the
Government In thisway 1t1sthe tax payer who
has to bear burden of these women This 18
something very peculiar How can the things be
allowed to go 1n this manner’

This 1s not only way there are other aspects of
ife as well For example as regards the need of
family planning in the country, the tamily plan-
ning scheme must be implemented It s a fact
that resources of the country are not increasing
i proportion to the increase in population
Consequently we are finding 1t dafficult to sus-
tain ourselves In the absence of a uniform code
the family planning scheme of the Government
cannot be made applicable 1o 4ll the people
because one particular community opposes the
scheme on the basis of Shariat I''his 13 subse-
quently giving birth to a fear-psychosis in the
munds of the other group of people belonging to
the majonty class that they might gradually find
themselves 1n minonty as against those who are
now in mmomy

Mr Chairman, S1r, I would also likes to quote
what has been written in this regard by the Free
Press published trom Bombay—

1 Lnglish]

Bombay Chief Mimister Sharad Power would
convey the unammous opinion of the Legislanve
Counctl members on the need to have a Cnvil Code
tn the Country to the Centre ’

[ Iranslanon]

In this way it can be seen that the demand for
having a Uniform Cwil Code ts coming from all
the parts of the country

Mr Chairman, Six, I would like 10 say a very
mmponant thing 1¢ this country can remain
secular only so long as Hindus are sn majonty
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Seculansm wll cease to exist the very day
Hindus of the country come mto minonty in
this context [ would cite toexample of the coun-
try that got separated from India It declared
nxif an Iamic cowntry on the very day of ts
creation Simmlady, India lemt is support w
Bangala Desh m every possble way ever sinoe
that country come nto exisience There was an
agreement with sheikh Mupb-Ur-Rehmur that
Bangla Desh would remain a sesulsr mation
after coming nto existence The country
remained secular 30 long as he was alive but
soon after his demise Bangla desh became an
Islemic country

Mt Chairman s such persons have
mvanably tried 10 rule the country 1n their own
way India 13 the only country where the
Government 18 not run on. the basis of rehigron
Some people allege that our party chenshes the
ea of forming a Hindu state We have
however ne axsayd that, nor do we ever say like
this The state should not be run according to
the dictates of any panicular religion There
should actually be a uniform civil code to run
the stare There should be one and only one
code applicable equally to all persons through
out the country urespective of any religion, be
he a Hindu a Muslim a Sikh, a Chnstian, a
Jain or Budhust

I am extremelly thankfi] to our sister
colleague Smt Sumitra Ji for bringmg such a
resolution at a very appropriate time Here 1
would also like to add that some organsatians
should alsa come forward for this cause Mere
creaing hue and cry will not serve the
purpose

The other day when a distussion 1n this
regard was taking place our hon collegue
Shn Asyar has apposed it on three gryunds The
first was that 1t has been wtrodyced at an n
appropniate ume Secondly because 1t was bewng
mtroduced hy the Members of the B } P
T would like to read out sn extract of press
conference speech delvered by the Congress
Committee chasrman of Madhya Pradesh Shn
Drigvijay Singh who also happens 10 be a Mem
ber of the Parhemeit belohgmig to s
party -

“Indore the 27th February Shn Digvyay
Singh Chairman, Congress Commuttee of the
State 18 m panciple m favour of introduting
a wnform avil code Ide said that thewe
shanid a netionwide debateom b issue The
Bhartiya Janate Parvy showld also spprisethe
people of the probable foren of Yhe vnifatm

17—114 LSS/ND/94
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cvil code by way of mtrodueing a Bilanthe
House 1n the form of a Private Members
Bill”

Well, there 18 8 dilemma, Shry Atyar has the
otyectron as 1o why such a resolution hag beep
miroduced by the Memberp of Bharatyya Japatg
Party and $hp Dhgvpay Singh 15 of the apsion
that members of the Bharatiya Jansta Party
should slone introduce such a Bill Ldon'tknow

how long the members of the Congress Parry
will.contsnue 1o soffer from such conttachetions
I would appreciate 8hri Digviyay Smgh who
expressed his views honestly He is not present
here at the moment and I would like him to sup-
port this Resolution when he comes mn the
House and he should also try to get it passed
through consensus vote bechusé we hawe
brought forwdrd this Resolution in compliance
with his wishes

There may be some persons who might be
under the mnpression that the ensctment of
such an Act may pose problems to the petple of
a particular sact or commumty [ would like to
say for your kind informatron that Kamat
Pasha had supported 1t, after the year 1926 He
had passed 4 law in this respecs So imuch so
that sven in Pakastan whach is an Islanuc coun-
try efforts were made for veforms. Family Law
ordinsnce was 1ssued 1 Pakistan m 1961 duning
the tenure of Ayub Xhan

Under that Act, Arbitrition Coancil was
given the power to review polygamy and the
pracice of divorce under whrch a hasbiand
divorces his wife just by uttering the Word ‘tataq’
tor three times Bven in Singdpore Bangla desh
Indonesia Malaysia and Brunei, several steps
have been taken to check the misuse of laws
regarding divorce and polygamy Egypt. Sudan
Syria Jordan and Moroceo has al§q banned
this practice of divorce Tn Irgn also a provision
was made to tdke permission ftont the court
before doing second marriage but it 1s regretful
that religrous fanaticism overtpok the country
and snce the emergence of Aydtollali
Khomeini there this provingn was borned,
Afer that peopfe have bgan takén o
fanaticism

Thave oo knowiedge about Islam, b I do not
understand what 1s the problem an malang
uniform law m the country? Why/tise den of
opmmen ¢l code 1 being oppesed” In prvate
discuasinns, all the frends aay that thepg should
be 2 common e} cade i the copntey, but why
they agmn stam downg palitics of vole? Quly
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votes are seen and not the interest of the
country. \

Mr. Chairman, Sir, I would like to tell the
House through you that even afier the enact-
ment of Shariyst Act in 1937 in our country,
Khoja, Bohra and Mopilla Communities con-
tinued to be administrated through their own
tradition and their traditions regardig succes-
sion, division of property, will in joint families
were similar to Hindus. Actually, it was not long
since they were converted into muslims. This
community had even opposed the Shariyat Act
in many areas of life.

Most of the Members here belong to villages.
Our muslim brothers still follow the traditions
of the majority community. I personally know
that 2530 years ago Hindu Pandit used to be
called to solomaniesed the marriage of a
muslim girl in a village who used to recite Ved
mantras, conduct a yagna etc. and then the
Maulvi used 10 come and conduct their Nikah.
But in the recent times, the maulvis have spread
fanaticism. So, the earlier tradition is losing its
importance. The introduction of common civil
code does not mean that the law will be
imposed forcibly. It means that then will be a
uniform law for both the Hindus and Muslims.
I would like to give the example of Shahbano.
‘When her husband divorced her in her old age,
she went to the court. The Supreme Court gave
the verdict that it was the duty of her husband
to give her maintenance allowance. After the
verdict of the Supreme Court, Shri Arif
Mohmmed Khan gave a speech in this Parlia-
ment. Shri Rajiv Gandhi was the Prme Minister
at that time. Shri Arif Mohammed Khan
praised the verdict a lot and spoke fluently for
one hour. I was not 8 Member of the House
then. 1 came to know from the proceedings,
which I read and some people also told that
Shri Arif Mohammed Khan was congratulated
by Shri Rajiv Gandhi and was told that he had
delivered a good speech. Only God knows what
happened after that. Next day, another Minister
made a speech. He severly criticised Shri Arif
Mohammed Khan and the verdict given by the
Supreme Court. He became 30 frenzied that he
even clled the judge of the Supreme Court a
‘Teli Tomalli' and said that such people had
become judges. By saying this he insulted the
judge of the Supreme Court. Can a Teli not
become a judge ? Then the fanatics and maulvis
pressurized the Government and told them that
if that was implemented, Congress party would
be uprooted and no muslim would vote for the
Congress party. So, the Constitution was amen-
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ded in this very House. The seigh of muslim
women is very bad as maintenance allowance is
not being paid to them.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW. JUSTIC AND COM-
PANY AFFAIRS (SHRI H. R. BHARDWAJ):
You are using wrong words. Do not call this
‘Samvidhan Sanshodhan’. Samvidhan means
the Constitution.

SHRI RAJVEER SINGH:I am not a
lawyer.

SHRI H. R. BHARDWAJ - You are an M. P.
You should know what is Constitution.

SHRI RAJVEER SINGH : Thank you. You
enacted a new law, which is causing alot of dis-
tress to the people today. It is a different thing
that we do not give interviews on T. V. You give
interviews. It is your habit, not mine.

SHRI H. R. BHARDWAI - If you have felt
bad. . (Interruptions)
Mr. Chairman, Sir, he is saying a wrong thing. I
am telling him and he is getting agitated.

SHRI RAJVEER SINGH : Your are a lawyer,
and the Minister of Law and a very intelligent
person. if I have been at fault, I should be
told. . {Interruptions)

It may be of some duplicate, I do not know.

I do not want to go into detail, as several
membes of my party want to speak ..
(Interruptions)

SHRI H. R. BHARDWAI: You have men-
tioned about my interview ....Your leaders had
also mentioned it, but I have told them the fac-
tual position and they apologised to me. I am
not the type of person to robe anyone by calling
him in my house. The person, who has taken
my wrong interview had apologised and if
you do not know about it, you should speak
carefully at the floor of the House.

SHRI RAJVEER SINGH : It is upto you to file
suit against any one, whether it is Harshad
Mechta or his lawyer. What we have to do
with that?

SHRI H R. BHARDWAIJ : 1t is not good on
your part to do politics on other's interviews.
You and your leaders emphasised a lot on this
issue during the discussion on no-confidence
motion but they {ailed in their efforts.
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SHRIRAIVEER SINGH The hon Minister
should know that it does not make myq;f-
ference to us, this 18 concerned with your
own parnty (Imterruptions)

MR CHAIRMAN Please speak on the
resolution

SHRI RAJVEER SINGH Iam speaking on
the resolution

SHRI H R BHARDWAJ No you saud
very firmly

SHRI RAJVEER SINGH Now the hon
Minister 18 interrupting me again and again
Please ask him to keep quiet

MR CHAIRMAN You said and that 18 why
he gave a clanfication

SHRI H R. BHARDWAIJ [ will not inter
rupt again Let him speak whatever he wants
to

SHRI RAJVEER SINGH Mantny, it 18 your
mternal matter We can only know from the
newspapers How do we know what 18 happen-
mg 1n your party You can file cases agamst the
newspapers and get them punished Thas 18 your
mternal matter (Interruptions)

{ Enghsh]

Mr CHAIRMAN You are again and again
repeating the same thing Please speak on
the Resolution

I Translanion]

SHRI RAJVEER SINGH Mr Chairman
Sir I would like to conclude I would like to say
that a common civil code should be implemen-
ted 1n the country This will be 1n the interest of
the country and the society There 13 not the
question of women only but there are several
other 1ssues in the country I went to attend a
programme organised by the mushms They
asked me there why do we oppose Shanyat |
told them that we do not know about Shanyat
and s0 we do not oppose 1t But please tell me
one thing You people want to implement
Shanyat Law only for marniage * * Why do
you not accept the punishment provided 1n
Shanyat for stealing. But that they will not
accept as this 18 an un-fslamic country * *
excuse me, but this s true If anyone wantsto get
benefits on the basis of Shartyat, he should also
be prepared to accept the punishments grven
under it Shariyat has glso fixed punishments

(Amendment) Bill

for rape and stealing Nowitis * * we do not
want 10 give such pumshments 1n our country
So, I would request that.

SHRI SYED SHAHABUDDIN (Kishan-
gany) I have an objpection He cannot term
[slamic Law .

SHRI SYED SHAHABUDDIN (Kishan-
ganj) I have an objection He cannot term
[slanic Law.

SHRI RAJVEER SINGH I have not said 1t
about Islamic Law

SHRI SYED SHAHABUDDIN He hassaid
tt just now This 18 totally wrong It should be
expunged from the record

SHRI RAJVEER SINGH Mr Chairman
Sir, this law 18 actually such a law * *

**Expunged, as ordered by the Chair

{ Enghshj

MR CHAIRMAN Please do not make
derogatory remarks against a relhigion That
should be expunged please

(Interruptions)

MR. CHAIRMAN Those remarks are
expunged.

[ Translation]

SHRI RAJVEER SINGH .Mr Charman,
Sir 1 would like to request to the entire House
through you that a common civil code should
be prepared and implemented on the people of
the religions and seca in the country

With these words, I support the proposal of
common ctvil code and request you all to accept
'

15.58 hrs.

(English]

SHRI SYED SHAHABUDDIN (Kishan-
gany) As the hon Member who has moved
this Resolution might have guessed, I have
neen to oppose her resolution

Even since Article 44 was put in the draft
Constitution 1t has been a subject of con-
tinuous debate 1n the country at various levels.
It was debsted finally in the Constituent
Assembly in November 1949 and then 1t
became a part of the Constitution in its pre-
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sent/form. Threre have been many veferences to
it and every time 8 matier touching wpon
family laws came up before the House this
iasue came up.

.

In 1985 thews was & Private Members Bill
which was debated at length in thns Honse in
the course of which that famous speech to
which the hon. Member just referred was
delivered Of course, anothér contrary speech
was delivered, t0 which he has nof referred, by
another member belonging to the same
party.

In May 1986 when we dobeted the Mushim
Women's (Protection of Righta on Divarae)
Bill, at length, 1 rember many members on
both sides of the House referred to this aspect
of the mattsr, the question of Uniform Cuvil
Code anid threw lgin on various aspects Even
when this subject has not engaged the atten-
tion of this House, it has been 4 contitruous
theme of agitation outside and 1f I may say so,
Mr Chairman, of vilification against the com-
munity to which I belong.

Of course, somebody is cited as a great
Islamic scholar One does not Tebw his name
[ do not know who these characters are, who
write in the papers without any knowledge
who say that Section 125 of the Crimma] Pro-
dedure Code decides questions of davorce.

Anyway, [ cannot go into that All I am say-
ing is that this is a continuous and recurrent
theme deliberately taken up from time to time
in order to fake a certain stance directed
dghinst a particular community and to abuse
tlie people, calling them barbarle, calling them
wild, talling them obscurantist, cdlling them
fundamentalist, calling them’' all sorts of
names, all those who stand opposed to the
iea of iptroduction of & Uniform Civil Code
fiere and now.

Sir, I have also taken the oath of defending
the Constitution. Therefore, I am committed to
the idea that the State shall endeavouy all that
lhnbeqnhdmmdeavourformthe
‘Directive Principles of State Policy. But the
Directive Principles of State Policy, as 1 see
them, are neither justiciable gor lay down a
time-table. They lay down a time-table only in
ane case. . The next Article, Asticie 45 relating
o the clemisatary education, Provision of
loiversal Elementary PBducation for all
ciildren up ta-the age of 14. That is the only
timerbound divective contaimed in that Chaep-
tor of Dimctive Principles of State Policy.
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Unfortunately, no bne hers bofliem ibeit the
implementation or mon-implementation of
that particular Dimctive Reinciple whieh. is so
essential, which was considered 80 casenf1al by
the fathers of the Constitution, that in 1950,
they put in that & must be done with'ln ten

years But there is a reason, ther is an obvious
inotivation ‘why Article 44 i3 taken up all
the time.

1 aim sorry to point otst one thing more That
all this is predicated upon the supposad
fyranny 1o which women are eubjected in
Muslim society The entyre thing is focused on
the Muslim society, on the plight of women in
Muslim soctety, on the threat that increase in
Muslim population poses to the coantry, to
secularsim, to Hindu dominance and what
else.

16.00 hrs.

The entire argument of Article 44 1s thus
communalised. Instead of being put forward
as & social measure to which we can all aspire
it is projected 1n teyms of @ communsl theme
and a communal focus, 18 indeed regrettable,
Mr. Chauman,

Sir, ours is a country of a continenal
dimension and it is & cradle of many races,
many religions, many languages and many
cultures And despite this great diversity, we
have a spirit of tolerance in the land and that
is why during the freedom movement, many a
time all religions, all languages, all races and
all cultures were given the assurance, the pro-
muse and the hope that their (deatity shull not
be touched, In fact, that was a doctrine of non
interference, 1 remembier, Sir, in the Calcutta
Congreas in 1937, there wis a Charter adopted
in which it clearly said that all religions, all
cultures, all langueges shall be protected. Now,
it implied that in our country, thers are many
eyltures which have their identify, many
groups, which have their way of life. A culture
is nothing but a way of life. And finally when
came 10 writing our Constitution, subjert to
certain conditions, basically we granted the
freedom of religion in Asticle 25 of the Con-
stitution. Now, I do not want to take the sime
of the time to read that Lknow the limitations
of that Mr. Chajrman, I wouid like ta peint
out one thing to you, Mr. Chairman, Article, 25
grants the right 10 freedom of consoiense and
the right 1o freely profoss, practise and pro-
pagste eligion, Aticle 25 () s . © .
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“Nothing in this esticle shall affect the
operatian of any existing law or prevent the
State from meking & law—

(2a) regulating or restricting any sconomic
financial political or other secular activity
which may be associated with religious
practice ™

Now, here comes the real crux of the issue
What 13 2 secular actimty whach 18 associated
with other rehgious practice? The other clause
provides for social welfare and reform Of
which, I am sure, all of us will agree Is the
custom which regulates the personal relations
of a community 8 secylar activity? In what
wontext, can they be termed as a secular or a
non-secular activity? When do they become a
religions activity 1f at all? These are the ques-
tions that should engage our pund and we
should try to work out a certain halance a
ressonable e of disunction between what 18
a secular activity and what 18 a rehigious
actwity in the context of the basic professions
of a faith

I shall come beck to that point Now I am
drawming the framework. I admit thet there 1s
an urge for national integration There should
be an urge for territonal consohdation There
should be an urge for social reform But I sub-
mit, Mt Chairman umity cannot be conceived
in terms of absolute uniformity That integra
tion should not be conceived 1n the sense of
assimilation and submergence and that even if
you bring about umiformty through coercive
measures that uniformity will never last and
that uniformty does not guavantee erther
netional unity or national mtegnty We have
many examples m our history where despite
vwniformity in matters of personal law, the
society 'was st war with itself or with ns
neghbours We should not forget, for cxample
on a dfferemt dimension that European coun-
triet more or less had common personal laws
adhering to the basw contours bf & common
culture and they had two world wars ameng
them We should not forget on the other hand
the example of USA., which 1 the second
latgest demotracy 1 the wordd which is
perhaps the most powerful nation today
which 18 a very united nistion in many senses,
8 very well integratsd nstion

And the Law Muuster sitting herp will
accept that every State of the U S A. has a dif-
ferant aet of tnmmal and civil law That does
not ut ‘sl detrsct froln its sense of unity ordte
sense of integration or tts sense of achieve-
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ment Thersfore, it 18 rather a weak argument
to squate unformaty and unity putting all our
oggs in one basket and to say that this nation
will not survive unless the Mnshima are forced
o accept a undorm ¢vil code Everything can-
not be hinged W cne single measure There ave
many factors of untty and disunity harmony
and duharmony in our society awd all of
cannot be related meraly to one accepted fact
that the Muslims—well call them obstinate
o you hke~inmst on chnging to their out
dated personal law I cannot, therefore, accept
this argument of national ntegratwon or
national naity

My third framework 1 that we must try to
understand the psychology of minonty group
mn any society A majonty’s will will always
preval It will always have its way There s no
threat to & magority A minonty i always nurs-
mg apprehensions, sometunes real sometimes
maginary  sometimes small, sometimes
exaggerated I will not dilate on them But we
must be conscious of these fears and
apprchensions in the minds of the mmorty
which are natural, which are there in the very
nature of things Unless we keep these
apprehensions and fears in ourammd, we can
never build a really united and integrated
country In fact, if You sdopt measures which
awaken and exaggerate those apprehensons
which create new tensions which create a
sense of discontent, whith create & sense of
threat, which awaken fear are we taking the
country towards ntegration or are we taking
the country towards disantegration ? Therefore
m any such measure we must always have thss
mineonty psychology before us. And that 1s the
reason why I think that the wise Father of the
Conatstution did net i1mmediately mtroduce
the uniform ciwl code They said, let 1t come
m s own good time let the country slowly
evolve towards it through mteraction, through
motual expenence through knowlewdge
through mformation, and so on and so
forth

A mnonty, I said, 1s always apprehensive
about submergence or assioylation I will like
to make just a de comment on that In all my
poltucal lufe one question I have always tried
fo find an answer to and that 15 the key ques-
tion for my life that why 1s 1t that India was
partiioned. I have been probiag my way 1
haw been irying 1o find where and at what
time dad partiion of this great country, this
nutorsl entty that we call the Indan sub-
continent, beceme mevitable and unavoidable
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1 find that the creator of Pakistan, Jinngh, is
talking a secular language until 1937, and in
1940 he becomes the propounder of the theory
of separation. Why? I tell you one thing, Mr
Chairman—and that is where historical
research will bear me out—that between 1937
and 1939, a fear was generated in the mind of
the Muslim Community with the advent of
Congress rule in many States, That their cul-
ture, their language, their religion were all
under threat, that they were going to be sub-
jugated, they were going to be submerged, they
were going to be assimilated I am not saying
that , that was a real threat, all | am saying is
that this is the theme which played in their
mind. The same nationalist, Muslims, who
had made as much aacrifice as any other com-
munity for the independence and freedom of
ayr great country, suddenly in 1940, see a wind
of change going through the Muslim mohallas,
Muslim towns and the Muslim community
changes and a separatist movement takes hold
of their mind. That may not be the complete
answer but that is one of the clues I find that if
the Congress governments in 1937 to 1939
period had teken the sensitivities of the
Muslim minority into account and had gone
more slowly than they did, in introducing cer-
tain changes—of course, in history you can
never be cenain--perhaps we might have been
able to avoid partition

Mr. Chairman, today we have come to an
sge where minorities’ rights are recognised
internationally. We take pride in the fact that
our Constitution recognised the minorities and
the rights of the minorities and put those
safeguards 1 our Constitution We set an
example for the world And today, 1n the year
1992, the United Nations Genera! Assembly
unanimously adopted an International Decla-
ration on the Rights of the Minorities which I
had the honour of presenting to this House a
few months back. If you lock into that, Mr
Chairman, you will find the guarantee among
the rights of the minorities and among the
duties of the State, that the cultural rights must
be respected—not only linguistic and religious
but cultural. It follows that if a particular com-
munity has a certain way of life then you
should not try to change it or at least you
should not try to force a change.

Sir, I will now come to the question of per-
sonal law. The essential point that comes to
my mind, as I said at the beginning was,
relates to the term “uniform civil code”. Now
uniform Civil Code—as Dr. Ambedkar poin-
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ted out—had been largely achieved in the
country. That is what he said in his famous
speech of 23rd November, 1949 He said that
only the question of marriage and succession
remained out of it. In fact, T would like to pre-
sent to you that just brief sentence from Dr.
Ambedkar. I got it here with me.

Dr. Ambedkar mentioned Civil Procedure
Code, the Criminal Procedure Code, the
Transfer of Property Act, the Negotiable
Instrument Act and I may add here the
Transfer of Property Act and the Contract Act
and 30 many other laws which apply equally
1o all citizens of the country in civil matters. In
this regard Dr. Ambedkar said and 1
quote:

“The only province the civil law has not
been able to invade so far is marriage and
sucession. It is this little comner which we
have not been able to invade so far and it
is the intention of those who desire to
have Article 35 as part of the Constitution
to bring abhout that changes™

I may say that in the draft it was
Article 35.

Therefore, it is not correct to say that there 13
no uniformity in the civil code of the country
I maintzin—after Dr Ambedkar—that to a
very substantial and large extent uniformity
already obtaines in matters civil and in legal
matters relating to civil law.

But, at this point, I must also mention one
thing which Dr. Ambedkar did not mention. Is
it not a fact—Mr. Chairman—that even in
matters of taxation, even today, we do not have
a uniform code? All the great protagonists who
want a uniform personal law in the country
never speak about the abolition of the
undivided Hindu families which receives taxa-
tion privilege. I do not have to explain it. In
matters of tax you are prepared to have non-
uniformity but in matters of marriage you
must have immediate uniformity I do not
understand this logic. I hope that some gentle-
msan from this side will stand up today and say
that we want abolition of all privileges for
undivided Hindu families.

[Transiation]

SHRI RAJVEER SINGH: Let there be
common civil code and it should be made
applicable to all.
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Enghish]

SHRI SYED SHAHABUDDIN But that s
common cwil code Let there first be a
untform financial code and a uniform tax
code before we come to umform personal
code

Therefore the argument—Mr Chairman—
18 very himited today in what has been placed
before the House The argument 1s hmited to
what has been called family code or personal
law It 13 not reaily civil code It 1s only a very
hmited matter Therefore they are talking only
about the question of marnage succession In-
heritance and divorce These are the four
major items that are coming up now

MR. CHAIRMAN Excuse me Shn
Shahabuddin. The time allotted to this Resolu-
non 18 over Shall we extend # by one
hour?

SEVERAL HON MEMBERS Yes

MR CHAIRMAN We may extend the
tume by one hour for the present

[Mranslanon]

SHRI RAJVEER SINGH Yes, Time should
be extended because 1t 1s a very important
Bl

SHRI SYED SHAHABUDDIN This Bill
will continue ull the next day

SHRI RAJVEER SINGH It should be dis-
cussed even n the next session

[Enghsh]

SHRI SAYED SHAHABUDDIN It 15 a
very Good Bull

{Englsh]

Therefore now when we are focussing on
personal law or family code as it has been
called 1n many parts of the world, then let us
try to see how far 1t 18 religious and how far
18 secular But that is the essential distinction,
as | said, we have 10 make under Article 25 of
the Conststution 3o that there 13 no clash, no
contradiction between Asticle 25 and Amcle
44, and Article 44 can be read harmoniously
and not 1 comtradiction to Article 25

Even the Supreme Court has given some
rlmgs about what constituies the essenuals of
a relgion The essentials of a religion cannot
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be a matter of propoganda cannot be a matter
of personal assertion, cannot be a matter of
declaration, cannot be a matter of poliical
statement. The essentials of a religion 10 be
discovered, must be discovered in the scnipture
of that religron, 1n the Shastras of that religion,
and o a particular religion 18 explictt on cer-
tatn aspects which touch upon personal mat-
ters then in my view o that extent 1t becomes
a religious matter and any interference with
that part of the personal law whach 1s based on
the explictt mandate of the scriptures of the
rehigion which constitutes the essentials of a
religion wll constitute an interference with the
freodom of religion This 18 the submission [
wmsh to make to you

Now, to my mund the secular State that we
concerve of respects religion as a social institu-
tion, 1t treats all religions with equality 1t
shows respect to all religions, 1n respecting all
relgions 1t cannot undertake the task of
reforming a religion—reforming a sacial prac-
tice 18 one thing, that 1s distinct from reform-
mg a religton It cannot undermne a faith 1t
cannot sabotage a religious identity that 13 a
secular State as we conceive it a secular State 1f
it 18 an atheistic State can do all that but a
secular State within the context that we have
m our country cannot undertake the task of
trymng to re-wmite a religions, re-write the scrip-
tures, reform a religion, undermune a faith or
sabotage a paricular rehgious wentuity
Therefore, when we come to this question as 10
what constitutes a secular acuwity and what
constttutes a religious activity keeping 1in mind
that the Constitution has not spoken of social
activity 1t has not included on social actwity
in the section which speaks economic activity
and financial actiwity etc Therefore I do not
think 1t comes under the purview of Aruicle
25(2) s0 long as a particular rehigion can prove
1o the satisfaction of a court of this House tha
a particular religrous practice 18 based on an
explicit mandate, a scriptural mandate

Now, havnng saud that, Mr Chairman, I
would like to make another pomnt In all this
debate that we are having m this country for
the last 45 years we are confusing three dif-
ferent 1sues which are clearly separable from
each other One 1s the question of reforming
the Musiim Indian society and 1t 18 not my
case, and [ am sure 1t 18 not anybody’s case
that Mushm society in India 1s all perfect, all
orilk end honey, all beauty and goodness, and,
therefore, does not need to be reformed 1n this
country A Hindu society needs to be
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mformed, Chnstian society needs to be
reformed, as any other society n this country
needs 1o be reformed, So, shat 15 ona part of
the argument--the need for reform in the
Mushm Indian Society And the second ques-
ton 13 that Muslim Personal Law as being
spplied suffers from lack of condification.
What has been sttempted 1n many Muslim
States 13 that they have tned 1o codify the
Mushim personal law and by codification they
have tned to eluninate many sources of arbat-
ranness, many sources of injustice many sour-
ces of urationality many local elements I
recall, Sir, that I was the Ambassador to the
People’s Socaalist Republic of Algenia and they
were wring a8 new personal law code

And the Mmister of Law came to me He was
Mr Ben Hamouda 1 stiil remember his name 1
asked him “what 18 your approach™ 1{e sad
“we are going buck to the roots ” That 1s to say
he way conscious of the defects and the imper-
fections 1 the society and he was thinking that
only by gomg back to the moots when he
mtroduces the reforms he can convince his peo-
ple to accept those reforms So the second
aspect 18 the codification of the Mushm Per-
sonal Law 1n our Ceuntry except for the two
Acts, the Dissolution of Mushm Marnages Act
1939 and the Mushm Women (Protection of
Rights in Divorce) Act 19861 do not think
any other aspect of the Muslim Personal Law
has yet been codified I know that many Muslim
friends duffer from me on this pont But I am of
the view that in order to have a proper admmis-
tration of yustice 1n orderto have a good society
we should have a codified law

Now, the third aspect 1s the introduction of
this Untform Cail Code These three things are
always clubbed together and the entire argru-
ment then becomes topsy-turvy As I saud the
entire argument takes on a communal colour If
my fnends here were to talk about the lacunae
and the defects of the Muslim sociwety I would
be happy to accept their cniticism and say  ‘let
us Join together and find out how best it can be
dome” If there is a friendly voice which says
“let us codify the Muslim Personal Law” it is
fine But to mix up all theae three questions and
with a communal motive 1t 1s this which creates
all the problems

Srr my friends here have referred i0 three
pancipal questions, polygsmy, divorco and
femily planning About polygamy, “yes the
dght » permutted”, but the medence of
polygamy 1n the Mushm sogienry 1s qust a shade
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lower than the madence of polygamy in the
non-Muslim society, in particular, in the Hindu
socfety It is not that 1t is & matter of pnde ['with
there was no polygamy But yet, as I am saymg
1t is not & point on which we can be thrown out
of court Mr Chairman anctherpomton which
[ would like to satisfy my hon friend here 1s that
purely as a scientific proposition, polygamy n
an endogamous society which does not import
females cannot possible lead 10 a higher rate of
growth T hope my proposition 18 clear
Transtanonf

[Enghsh]

SHRI ABDUL GHAFOOR (Gopalganj)
People think that under the system af polygamy
a man keeps four wives which 18 causing
mcrease in population Suppose, if he keeps one
wife 1nstead of four, the remaining three girls
would be mamed to someone else and naturally
they will give birth to childern If a man keeps
four wives, he will automaticlly produce Jess
number of children Do not feel irmtated by
this argument

THE MINISTER OF STATE IN THE
MINISTRY OF RULAL DFVEI OPMENT
(DEPARTMENT OF WORKLANDS DEVE-
LOPMENT) (COL. RAM SINGH) Onme can
marry even foreigners

SHRI RAJIVEER SINGH He has stated that
they do not have three-four wives whereas they
have We have no abjection to it However
keeping three-four wives has never been con
sidered respectable or legal in our society In
such time of price nse 1t 18 cdafficult 1o mamiain
even one wife I do not know as to how they are
able to afford to have s0 many wives

SHRI ABDU1 GHAFOOR King Dash-
ratha also had three wives (Interruption)

{Enghsh]

SHRI SYED SHAHABUDDBIN [ am grate-
ful to Shn Abdul Ghafoor for having explained
that point There 18 psychological point Psy-
chologists have accepted that in a polygamous
arrangement-not thaet I sm  advoceting
polygamy-~the average number of children
bom per women are telatively loss The average
number of children 1n & polyganious smting per
woman ave less tham (n the ronogamaus sét-
ung That 1s the'psycholegicat finding Astywsy
[ am not on that pomt

I am on a veéry poscwse scienitfic poant thas
polygamy per se does not grve rnse tolhighey rate
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of growth of population But 1t 15 & fgct the rate
of growth of Mushim population 18 yust two or
three decimal points higher than the average
rate of growth the population of the country
The question 1s always asked, why 13 1t so Four
answers are generally given by my friends One
18, you are taking Arab dollars to convert Hin

dus mnto Islam Mushm are infiltrating from
across the border tn order to increase the pop-
ulation I am happy to day the hon Members
have neither used the argument of conversion
nor the argument of infiltration Then the two
other arguments are you are polygamous
which 1s an unscientific concept and 1t 18 finally
said that 1t 18 because of lack of family planning

Now there have been a number of surveys made
m our country Acceptance of family planning
depends upon the socto economic status of the
couple It 1s a universally accepted and tested
fact. Now the fact remains that the average
economic level of the Muslim community n
India unfortunately 1s about five to ten per cent
lower than the average of the country Now thas
B something which we are trying to change

That 18 a different order of question But thisisa
fact that lower soc10 economu level implies that
they are prone to have more chiddren That has
been tested 1n many communities cutting across
rehgious lines also that has been found to
be a fact

Now conversely why it 18 that the rate of
growth of population in the country as a whole
18 lower than that of Muslim ? I would not go
mtothe details But this question had been gone
mto by the Census night at the very beginning of
century In 1911 1n Bengal it was pointed out
that the institution of widow re-marnage and of
divorcee re-mamage which was a taboo
some other society were the factors Now we
have the additional factors of dowry burning
which 1 creeping 1into Muslim society as well
But sull the incrdence 18 much lower What I
have been trmng 1o bring up 1n thiz House
recently 18 the question of female infanticide
and the question of forticide These are the {ac-
lors which are leading to a differential rate
of growth

When [ went through the debate 1n the Con-
stituent Assembly every speaker—either he was
for uniform civil code or against umform civil
code~had one theme 18 common No coercion,
nothung 1o be done against the consent of all
concerned. That 18 the phrase used by Dr
Ambedkar, by Mr X. M Munshy, by Dr L
Krshnsswamy and by a number of the
speakera. Of courne, it was suggested that an act
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of coercion in a democracy based on the brute
majority will be nothing but tyranny That argu-
ment of tyranny was repelled speakers from the
other side But there was an assurance that the
State was merely seeking an enabling authonty
Dr Ambedkar went a step further He said
“Even if Parliament chooses to make a law #t
may not choose to apply 1t” I will try to quote
these sentences from Dr Ambedkar’s speech
made on 23rd November 1948

I quote

“I think they have read rather o much into
Article 357

He 13 refernng to the cntws

‘It merely proposes that the State shall
endeavour to secure a cavil code for the
citizens of the country It does not say that
after the Code 13 framed, the State shall
enforce upon all citizens merely because
they are citizens It 13 perfectly possible that
the future Parliament may make a proviston
by way of making a beginning that the Code
shall apply only to those who make a
declaration that they are prepared to be
bound by so that m the iniial stage
application of the Code may be purely
volusftary

So we have to see how careful the founding
fathers were In trying to meet the apprehentions
and the sensitivities raised on religious grounds
by the representatives of religious commu-
nities

My final pomt 18 that law by itself does not
change society Law promotes change Law
helps change Law encourages change But law
does not guarantee a change I think the Law
minister will accept this

SHRIH R BHARDWAJ We have already a
uniform cvil code 1n Special Mamage Act

SHRI SYED SHAHABUDDIN Law points
out the way but our social landscape 18 hittered
wath the debris of many a law which we have
passed 1n this House and we thought over every
comma, and full-stop and every word thereof
and in practice, it turned out to be a dead Jetter 1
do not have to remind you about the Act pro-
hubiting dowry, about the Act prohibiting chaild
marriage, about the Act prohibiting Sat and
other Acts mtrodcing many social reforms But
what 18 1mportant 1s that they piont out the way
in which the socety should move and, at the
same time, we must realise that merely by pass-
mg the law, we do not change the socusl
framework.
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1 am only saying that Muslim law is not the
only element of diversity today in terms of per-
sonal law. I think our Constitution grants
freedom of personal law 10 every tribe in the
country, to almost every region in the country
Even within the Hindu Code, it is not a uniform
law. There are many elements of exception in it.
For example, in the degree of marriage. What is
prohibited on one side, is accepted on the other
and there are many others.

Therefore, a wise law allows for many such
exceptions and many eventualities. It does not
try to fore the society into a single straight
jacket. That would be the wisdom of the nation.
Therefore, when our friends on this side forget
purely on the Muslims question, I think they are
somewhat out of focus.

I forget to mention the question of divorce
which was raised here I want 1o say that the
Talaq in Islam was conceived as an instrument
of liberation of women. It was not conceived as
an instrument of oppression of women. If by
some custom, an instrument of liberation has
been turned into an instrument of oppression
the time has come for the muslim community to
stand up and 1o seek a change But It will come
in its own time. *

Then the question of triple divorce. 1 think
the conscience of Muslim community today
rejects the idea of triple divorce.

SHRI SRIBALLAY PANIGRAHI (Deo-
garh)* That should be done expenditiously

SHRI SYED SHAHABUDDIN- Yivery
society has its own dynamics. If you force it, you
derail the train. Let it move at its own specd, in
its own time Today a new wave is rising Don’t
you see that even those who say that triple
divorce is valid—and 1 am addressing the Law
Minister—~do you know the way which they
have found away ? They call the husband and
talk to him, in case both husband and wife want
a approachement and they are both unhappy
The women is unhappy for one reason and the
husband is unhappy for another reason. They
both go to the Kazi and the Kazi finds the way
He asks "Did you really mean it”" There is a
saying of the holy Prophet which says ‘Al A’'mal
fib Niyati Acts must be judged by intention and
if the man swears “I never intended to parn com-
pany from my wife” and “I never intended an
irrevocable divorce™, then the Kazi decrees that
the triple divorce has not constituted an irrevoc-
able divorce and allow them to resume family
tife So, you can see the pressures rising. I am
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not speaking of the Ahl-e-Hadith who do not
accept the triple divorce. I am speaking of the
Hanajis who say the triple divorcee is valid and
yet they are trying to find a way out. Therefore, I
would say that whenever this q arises.
considering the minority psychology. consider-
ing the historical background that the Personal
Law was guaranteed and an assurance was
given for safeguarding it in the course of the
freedom movement, considering our entire
tradition of tolerance, considering that the
Muslim Personal Law basically enjoys scrip-
tural validity, you should allow the community
to evolve it in its own way, Therefore, nothing
should be imposed upon the community, upon
any community.

COL, RAM SING What does the Muslim
Law say on Alimony? Is there anything?

SHRI SYED SHAHABUJDDIN - I think in
the Muslim community there is the dower That
mekes another arrangement possible.

SHRI H. R BHARDWAJ . Will you allow me
w0 answer the hon. Minister?” The Muslim Law
of Alimony is that one must pay to his former
wife according to his own status and according
to the needs of that woman. This is the principle
of it

SHRI SYED SHAHABUDDIN - The dif-
ference is this. There is a certain payment due to
awoman as a matter of right if it has not already
been paid. In fact, one of the questions about
the Uniform Civil Code is this that this is a very
valuable right for 8 woman. When you frame a
Uniform Civil Code or Uniform Personal Law,
will you introduce the concept of dower in the
Personal Law? Will it become Universally
applicable? Will our Hindu sisters also demand
such a right?

SHRI H. R. BHARDWAJ : Will you kindly
yield for a moment? You have made such a
brilliant speed today. But while considring one
thing, you have raised a very important ques-
tion of codification because these days it is very
difficult to go the Qazis and Mullahs to get the
real knowledge. You have to really have what
the neighbouring countries have; what the
Muslim conutries have done. In Indonesia,
there are 99 per cent Muslim. They have
codified their law.There is no problem because
there was & movement of the Muslims. In our
own country Mollana Thanvi has brought the

movement. We have a codification. 1 agree
with you.
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SHRI SYED SHAHADUDDIN : We are try-
ing to grape it; we are trying to find a way. But if
there is a certain difference of opinion among
the different schools of jurisprudence. then. you
accept a particular view which is more in keep-
ing with the spirit of the times and the needs of
the situation. That is how the Dissolution of the
Marriages Act was conccived and passed.

SHRI 1. R BHARDWAJ- | can put it on
record. I was involved in that. We discussed
with all the Personal Law Boards, all the
ulemas. That was the result. For those who do
not understand it, there is no solution.

SHRI SYED SHAHABUDDIN - I was trying
to answar the Hon'ble Minister that apart from
that legal claim of the divorcee, it is also pro-
posed that the ex-husband must provide or
should provide according to his own status. But
the difference is this some people say it must be
a mandate; some people say it must be teft to the
option of the husband. But on that we can have
a discussion later. 1 shall close my speech by
suggesting that in this situation. what can be
possible approaches. Our approach should not
be to ask for the immediate implementation of
Artical 44. But there are alternative approaches
possible, One alternative approach is that per-
mit the confication of all Personal Laws in the
country and then there would be a mutual
experience of the operation of the different
codes. Then to monitor the intereaction A new
jurisprudence will develop out of that interac-
tion and a time will come when we shall dis-
cover common prnciples which can then be
applied to form the foundational basis of a
Uniform Civil Code drafted in a manner that
no religions community could find any serious
objection to its acceptance

The second approach Could be to legislate a
parallel law as the Hon'ble minister mentioned
about the Special marriages Act

SHRI H. R BHARDWAJ : We have already
have it. but how may of us are using it? You
must tell them. The Special Marriages Act
allows the inter~community marriages But

nobody is doing.

SHRI SYED SHAHABUDDIN - I am only
saying that a structure of a Uniform Personal
Law can be created just as we have started with
the Special Marriages Act but without compul-
sion and leaving it 10 a citizen to decide at his
option whether he wants to be guided by his
own religious law or whether he wants to be
governed by the common law. And the third
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could be that, as the Hon'’ble mover introduce.
draft and introduce a uniform code. But even if
you do so it should provide for exceptions
wherever it touches upon a sensitive religions
nerve, just as the Hindu Code did Thiswilibe a
monumental task. And I cannot conceive of one
Law Minister doing it in his own time.

SHRI H. R BHARDWAJ: What a difficulty
Panditji had in his own time (Interrupnons).

SHRI SYED SHAHABUDDIN : Therefore,
1 am giving you two or three approaches. 1
would only plead with you, Mr. Chairman two
things at the end. Whatever is done and
whatever path is adopted by the country, we
have to move with caution, we have to move
with sympathy and we have to move with states-
manship. We should not move in a manner that
instead of achieving integration and unity, we
achieve disintegration and disunity, instead of
achieving harmony in society. we give rise to
more tensions, more fears and more apprehen-
sions. It is a very very sensitive issue. I would not
like our friends who are committed to the con-
cept of unity of the country. I am not blaming
them, I know they are patnotic, I now they are
nationalist, I know they are not against the
interests of the country. But sometimes they
work, sometimes they act and sometimes they
speak in a manner that appears to my mind—
and I am talking to you with great sympathy—
as counter productive. Instead of helping the
cause of unity, you harm the cause of unity
Instead of taking the country towards greater
integration, you take it away from integration.
Therefore, yes, we should move. But we should
move with camion, with sympathy, with states-
munship and wisdom, We move towards a
country in which every community breaths the
air of freedom, every community feels that it is
not being imposed upon, that it is not being
coerced into accepting things against its will. I
would like to say, at the end, that for the
Muslims and I am stating a very precise princi-
ple. for me, as a matter of faith, Quran is the last
word, the holy book is the best book. Some may
laugh at us, some may wonder But that is the
very basis of Islam. You cannot ask me to pick
and choose in the Quran. If I am 2 Muslim by
definition, T accept every word of it as final,
irrevokable, universal immutable,
permanent for all times. Therefare, the state the
society or other communities in this country
should not try to force anything upon the
Muslim community which goes against this
basic understanding of the Quran.
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1 would end by saying, if you do anything like
that, anything outside the framework of the
Quran, it will not be accepteble That 1s why,
that Algenan Law Minster of the Peoples
Democratic, Socislist Republic of Algena told
me that his way of reforming the society, his way
of re-wniting s Muslun law was by going back to
the roots. And by going back to the roots, Mr
Chairman, he meant, going back to the holy
words of Quran which 15 accepted by every
Muslim And if any reform you wish to
mtroduce 18 presented to the people as not being
in contradsction or tn opposition to the Word of
God, 1t will be accepted by the community
Then that law will not remarn & piece of paper a
dead letter The law will become & living reality
That 1s how, I wish you to proceed in the matter
of uniform civil code not by yust passing a law
by brute masjponty, “w apply 1t here and
now"”

SHRI SOBHANADREESWARA RAO
VADDE (Vyayawada) Mr Chawman, Sir
thank you for giving the opportunity Atthe out-
set, I congratulate the Mover of the Resolution
1o have given this House an opportunity to dis-
cuss a very important consntutional provision
Earher also, some discussions have taken place
m Lok Sabha as well as in Rajya Sabha. In
Rajya Sabha on 11th May 1962, Dr Shnmat
Sita Parmanand had moved that And in Lok
Sabha on 21st December, 1967, a dwscussion
took place again

I remember very well you were also there
dunng the Eghth Lok Sabha that Shn Banat-
walla a Member of the Indian Unwon of
Musiim League moved a Private Member s Bill
seeking deletion of Article 44

Sir, the very fact that it was incorporated m
the Directive Principles chapter itself shows
that 1t1s a long range goal to be achieved just as
several other provisions m the Directive Prin-
cples, which cannot be done very immedately
For example, take the provision of compulsory
and free education to the children upto the age
of 14 years or workers participation tn manage-
ment in the mdustces or rminng the level of nut-
ritton. All these things are laudable objectives
but, they could be achieved by the Government,
if proper strategres are followed For example
take Amicle 40 concerning the formation of
village panchayats It took so many years for us
10 give a constitutional shape to the Panchayat:
Raj and Nagarapalika Bills regarding local self-
government.
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At the ime of discussion 1n the Constitutent
Assembly, seversl membes who have opposed,
also agreed, Shn Hossetn Imam observed
and I quote

“Ind1a 18 too big a country with a large pop-
ulation, so diversified and 1t 18 almost imposs-
ible to stamp them with one kind of
anything ™

He further saud

“In a country so diverse, 18 1t possible to have
a uniformity m civil law?”

He expressed his doubt but said

“Sir, I foel that 1t 1s all nght and a very desir-
able thing to have a uniform law but, at a very
distant date for that, we should await coming
of that event, when the whole of India hasgot
educated, when mass illiteracy has been
removed when people have advanced when
thewr economx. conditions are better when
each man s able to stand on his own legs and
fight his own battles Then you can have a
uniform civil code

My point 18, even some hon members who
have opposed m principle but at the same
length they have also agreed that 1t 13 a thing
which should be achieved at a distant
futare

And Dr B R Ambedkar the most important
person m framing the Constitution referring
to the doubts expressed by Shrn Imam
said

“My fniend, Shn Hossein Imam, 1n nsing to
support the amendment asked whether it was
possible and desirable to have & umiform
code of 1aw for & country so vast as this Now]
must confess that I was very much surpnsed
at the statement for the simple reason that we
have 1n this country a uniform code of law
covering almost every aspect of human
relationstup We have a uniform and com-
plete ciminal code operating throughout the
country which 1s contained 1n the Penal Code
and the Cnminal Procedure Code We have
the law of Transfer of Property, we have the
law of Negotiable Instruments Act etc, which
are uniform for all the persons, to whatever
religion they follow”

He also saxd
“I think most of my fnends who have spoken
on this amendment have quite forgotien that

upto 1935 the North-West Fronter Province
was not subjected to Shanat law It followed
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the Hindu law 1n the matter of succession and
n other matters. So much 30 that st was in
1939 that the Central Legislature had to come
nto the field and to abrogate the application
ofthe Hindu lawto the Mushims of the North-
West Frontier Province and to apply the
Shanat law to them That 1s not all My hon
friends have forgotten that apart from the
North-West Frontier Province, up-till 1937 in
the rest of Ind1a, 1n various parts such as the
Untted Provinces the Central Provinces and
Bombay the Muslims 10 a large extent were
governed by the Hindu law 1n the matter of
succession In order to bring them on the
plane of uniformity with regard to the other
Muslims who observed their Sharat law the
Legislature had to mtervene 1n 1937 and to
pass an enactment applying the Shanat law
to the rest of India "

So, though Muslims 1n some part of our
country were not mitially governed by the
Shanat Law keeping their sentiments in view
the then Governments have passed legislations
to respect their wishes and brought
amendments

It 18 only m respect of marriage succession
and divorce we have different personal laws
that 1s famuly laws [ would like to say that even
m the matter of condification of the Hindu L aw
a lat of efforts have beet made to change some
of the previous practices which were not
humanistic and several Acts have been brought
forward like Hindu Widow Marnages Act 1856
Hindu Wills Act 1870 Child Marnage Restraint
Act 1929 Hindu Marnage Disabilities Removal
Act 1946, Hindu Marmiage Vahidity Act 1949
which velidated the marriages not only between
dufferent castes, but also between Hindu Sikhs
and Jains, Hindu Mamage Act 1955 which pre-
scribed monogamy and Hindu Succession Act
which brings all laws of successton among Hin-
dus, Buddhists, Stkhs, Jains etc together It also
hes given nght m the property to wadow
daughter, mother, when the famuly head 1s
10 more

In spite of 80 meny Acts being there—the
Hindu Code Bill being there, Dowry Act being
there—as my fniend has pointed out, we come
across 20 many dowry deaths many itmes That
13 because the daughter does not have a night in
her father's property when he 15 alive Only after
his death she 15 getting something

About the Parsee law, the Zoroastrians who
migrtated to Indiz 1n the 8th century were hav-
mg the Parsce Mamages and Divorce Act 1865
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But at the suggestion of a Commuttee of Parsee
Law Association and the intellectuals among
Parsces they hawe felt the need to bnng
amendments 1n tune with the changing times
and 1n 1936 t was amended

In respect of Christian Law the Indian Chns-
tian Marnages Act 1872, the Indian Divorce Act
1869, Indian Succession Act 1825 are there
which govern them But a Bill was brought to
codify them

Just now my friend Shn Shahabuddin was
saying that there 18 need to codify vanous per-
sonal laws An effort was made and basing
upon the recommendations of the Law Com-
mussion a Bill was introduced 1in 1962 but
unfortunately it was not passed

I feel 1n the personal laws of vanous religions
there are good points One must have the broad
mnd to take the good aspects of every family
law ot the various religions and they must be
codified to have a umiform cvil code which
them wil] not give the feeling to perons follow
g a particular religion that they are forced to
follow the dictates of others

Just now my friend Shn Rajvir Singh was tell-
g that the time may not be far ofl when the
minorties may become majority and the
majonity may become minonties It 1s most
unfortunate

This 18 not just 1n this House but outside this
House also a political party and some
orgamisations are making lot of efforts to give
this impression to the people, mamnly innocent
people But this 1s not the fact I would like to
say that very recently, the Union Government
has given a statistical data in the form of a small
leaflet which was circulated through our Das-
tribution Branch It says that in 1961, the
Muslim population was 469 crores, out of a
total population of 43 9 crores It means that 1t
comes to 1068 per cent It further says that
1981, the Muslim population was 7 56 crores out
of a total population of 68 5 crores It means that
ttcomes 10 11 03 percent So, over a period of 20
years, remember Mr Chairman Sir, the
Musiim Population has increased at the rate of
only 05 per cent Even afier several hundred
years what our BJP fnends apprechend will not
happen But, with a motive with a definite
mtention 10 spread some msnformation
among the magpnty commumty people, to
create an apprehension or fear among those
people, to wan their sympathy to get their votes,
consistent efforts are being made by some
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pohtical parties and some orgamsations It 18
most unfortunate

Sir 1t 14 also a very unfortunate thing Tl a
few years back the Cnminal Procedure Code
was uniform to all the citizens of this country 10
whatever religious faith <hey may belong t. But
unfortunately it happened subsequent to the
Supreme Court judgement on Shah Banu case
Ranpv Gandh Gover ddu I b
very well we are all Members in the Fighth Lok
Sabha Mr Anf Mohammed Kh in has argued
very fervently in support of the Supreme Court
Judgement But unfortunately after some time
when some organsations and some people
have been pressing for a change in the effect of
the judgement, this Section 125 of the Cnminal
Procedure Code has been broughtinto which 1s
contrary to the spint of our C onstitution He
was telling about the Special Marnages Act he
was correct. When a person following a certain
religion converts into another religion o1 a
marniage takes place between two pcrsons you
are correct, 1t 18 a first step towards Unifoim
Cvil Code

My request to the Government 1s that 11 must
take suitable steps to bring forward an
atmosphere which 15 conducive for acceptance
of uniform civil code and tor that I really con-
gratulate Mr Shahabuddin to have said that the
people the well-minded citizens the intel-
ligentsia 1n various religious communities must
come forward to brning torward reforms n the
social and other fronts so that the people living
n this country to whatever religious faith they
may belong to will have a uniform family law
After all they are children of their parents to
whatever religion they may belong to but, they
share the blood of their parents and for nine
months the mother was carrying the child and
she gave birth to the child So there need not be
much differences Similarly when a lady a
women lines with her husband they lead a life
for several decades after someume for some
reason, whether justified or not some differen-
ces crop up and when she divorces definitely
she must be given adequate means ot survival
and for this humanistic elementary things, the
religious faiths need not come in the way

17-00 hrs.

1 agree that it must be done on a voluntary
basis A beginning should be made even now
The other day women belonging to Islamic
faith were rasing their voice aginst the triple
talaq 1 congratulate
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Even Hindu Code Bill has also to be
changed Mr Shahabuddin has rightly pointed
out that the Hindu joint family 1s having a
definite advantage m respect of taxes That 1s
there All these things should also be taken into
consideration. A religious community just
because 1t 18 1n a majonty should not act in
such a manner that minorty community feel
that they are being dictated that feeling should
not be there

17-01 hrs.
(MR. DEPUTY SPEAKDER i the Charr)

I again congratulate the mover of the resolu-
tion to have given the apportunity in this House
But I am sorry to say that your party has spoiled
the atmosphere on December 6 1992 At the
present juncture the Muslim minonty people
are very much wornied about their very exis-
tence in this country due to your demolition of
the Babn Masnd

I appeal to the Government and to all the,
pohitical parties to see that this apprehension,
this fear this agony 1s slowly removed from the
minds of the munonties Only after that, they
will be in & position 10 give a serious thinking
for bnnging out a uniform family law or civil
code I thank you for a giving me the
opportunity

[Translanon]

SHRI MANORANJAN BHAKTA (Ande-
man and Nicobar Islands) Mr Deputy
Speaker Sir I am sorry that I cannot support
the Resolution moved by Shrimati Sumitra
Mahajan regarding the Uniform Civil Code It
she had not brought forward this Resolution for
a pohitical purpose, there would have becn a
meaningfull discussion for the benefit of people
belonging to different religions Also the points
mentioned by her 1n the Resolution are not pro-
per She knows how many wives king
Dashratha had (interruptions)

SHRI RAJVEFR SINGH How many wives
Lord Ram had ? Lord Ram 1s known as mon-
ogamist (intervuptions)

SHRI MANORANJAN BHAKTA Mr
Deputy Speaker Sir Shn Syed Shahabuddin
has just dehivered a very five speech 1n the
House He did not mention any thing out of
fanaticism but enlightened us by explaining the
thing 1n detail I would like to say that after
independence when the Constitution was being
framed the dustinguished members of the Con-



281 Resolution Re Uniform
Civil Code

SRAVANA 29

gress Party had considered all those aspects and
had thought of initiating a process of integrat-
g the people of the country belonging to dif-
ferent religrous castes and creed and who speak
mnumerable languages That 1s why under
Artile 44 1t has been provided how the uniform
cvil code can be evolved through consensus
No tume limit was earmarked n this regard A
target was fixed wmith the hope that all con-
cerned would make an all out effort to achreve
this target Shn Shahabuddin has highlighted
the manner m which Congress Government
after independence tried to achieve this obyxc

ttve The party made the endeavour to evolve
the common civil Lode without making any pro

paganda In thus process the people belonging
to each religion were taken mto confidence in
the national interest Nothing was done to get
any mileage Out of it because had 1t been done

#t would not have been appreciated

1 would like to request that the netd ot the
hourtoday 1s to imtegrate the country It wall not
be 1n the interest of the country 1f law is not
enacted taking all concerned 1nto confidence

SHRI SURYA NARAYAN YADAV
(Saharasa) I would like to ask the GGovernment
as to why the secunty forces were sent inside in
temple without getting the pernussion ? Shn
Manoranjan Bhakta Do you support 1’
Today, communalism 1s spreading fast and the
present resolution would alert 1t Therefore we
should not take any such step which may alert
communalism and damage the unity of the
country

I would like to urge upon the mover to
withdraw her resolution and create an atmos-
phere 1n the country to root out nepotism Let
there be no apprehension 1n the minds of any
body and ell may progress Shn Shahabuddin
has nghtly said that the Government should
protect the wmterest of nunonties and the law
should be codified He has also referred to the
customs prevailing 1n the society If short-
(omings exist m any society there should be
removed If there are found in Hindu or in any
other society, there should be removed

T would like to give a suggestion to the hon
Mimister He should set up a commussion to see
how and where a common civit code can be for-
mulated without hurting the feehings of any
tommunity The Government should not
impose 1t foreibly so that unty of the country
could be mamtained With these words, I thank
you (interrupnions)

1915 [SAK 4 Resolution Re Uniform

Coal Code

282

{Fnghsh]

SHRI MADAN LAI KHURANA (South
Delh)) What 1 the Bill about introduced by
the Government ? {Interrupnions) That too 1s
being forced on us

SHRI MANORANJAN BHAKTA Pleas
show you performance  (Interrupnons)

SHRI MADAN LAL XHURANA Do you
want us to do the type of work that 1s being done

by the Red JTme buses n  Delhi?
Interrupnions)
THE MINISILR OF STAIE OF [IHF

MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTILR) We have pio-
wvided faciliies for the ctizens of Delhi by
introducing 3000 new buses (Intc rrupnions)

SHRI ASTBHUJA PRASAD SHUKLA
(Khalilabad) What has been done for those
who have been killed 1n accidents ?

SHR! JAGDISH TYTLIR 1 can say with
thallenge 1in the House that the number ot
accidents this year has declined by 30 per cent
m companson to that of previous year

{Interrupaons)

{English]

MR DFPUTY SPLAKER I request the
hon Members to exeruise patience How 18 this
discussion relvant to Uniform Civil Code

(Interrupnons)

SHRI JAGDISH TYTIER 1 have broken
the nexus between officers and pohiticians It s
huring them That 1s why they are so
agitated (Interrupnions)

PROF PREM DHUMAL (Hamirpur) You
have broken those connections to establish
your own connections  (Interrupnions) **

MR. DEPUTY SPEAKFR This 18 not at all
relevant It wall not go on record

(Interruptiony)**

COL. RAM SINGH Mr Deputy Speaker
Sir I am on a point of order By what stretch of
magination are our friends trying to incor-
porate the DTC 1 the Untform Civil Code? 1
must anyway state here that Shn Tytler has
done a wonderful.yob in the DTC

** Not recorded
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MR. DEPUTY SPEAKER * Your point of
order is indeed very valid. The hon Members
are misusing the floor. May I request the hon
Members not to get diverted ? We are discussing
Uniform Civil Code. And now we have come to
the streets! The time allotted for this debate
is over.......Interruptions)

MR DEPUTY SPEAKER : Nothing is going
on record.

(Interruptions)**

MR DEPUTY SPEAKER " Let us reserve
this subject for Monday

{Inserruptions)

MR. DEPUTY SPEAKER ‘ There is a limit
to everything. There is a limit to discuss
extraneous matters which do not find place in
the agenda. Let us keep it for some other
day.

(Interruptions)

MR DEPUTY SPFAKFR * Time aliotied for
this discussion is over Is it the pleasure of the
House t0 extend the time for this discus-
sion ?

[Mranstanon]

DR LAXMINARAYAN PANDFYA
(Mandsaur) - Mr. Deputy Speaker, Sir as many
hon. Members are to speak on this issue Itis an
important Bill Many hon Members of various
parties including my party also, are to speak
From this paint of view also the time of the
House should be extended by two hours. 1
propose to extend the time by two hours.

{English]

MR DEPUTY SPEAKER: The House is
coming to an end and still there are a number of
subjects to be discussed We extend the time for
this discussion up to 6.00 O’Clack and I request
the Members 10 be brief.

THE MINISTRY OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS) AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
MUKUL WASNIK) : Pandeyji has said that the
time should be extended by two hours, as very
many Members want to patticipate in this dis-
cussion. I tend to agree with him.

**Not Recorded.
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{Transiation]

DR. LAXMINARAYAN PANDEYA: If
there is no time and there is a likelihood of
postponing this issue to the next session, let it be
done. We will take up for discussion today as
much business as we can. We will sit upto 6.00
O'Clock. If it is discussed upto 6 PM. and yet it
becomes necessary to postpone it to the next
session, then there is no problem. But the time
of the House must be exiended by two hours
This is essential.

SHRI MUKUL WASNIK : After discussing it

upto 6 O'Clock, it may be postponed to the
next session.

SHRI SURYA NARAYAN YADAV
(Saharasa) : Mr. Deputy Speaker, Sir, I welcome
the suggestion of Shriman Sumitra Mahajan
regarding the introduction of Code of
Conduct.

I welcome it because through this Resolution
she has tried to introduce all those things which
had been often di d in our y, but
such discussions were not in the context of
the Constitution.

Ounrs is a secular Constitution. Irrespective of
the fact whether one is a Hindu, Mustim, Chris-
tian, Sikh, any issue put forth regarding one’s
religion is given priority. This should not hap-
pen as there is no such provision in our Con-
stitution. Therefore, I am supporting it. I think
that all of my hon. colleagues might have the
feeling that since Shrimati Sumitra Majajan is a
Member of the BIP, I would oppose her. Such
mentality should not be developed. Sir, if some-
body comes forward with a good proposal, this
should be supported wholeheartedly. I would
not take much time. I would conclude after
dlustrating two or three examples. Entry of
security forces into the Golden Temple is pro-
hibited as per the religious tenets of Sikkhs.
Then why did they enter the Golden Temple 71t
was 30 because there was crisis in the country.
The same is true of Muslim religion and this
House bears testimony to this fact. The entire
issue was referred 10 the Supreme Court. Late
Shri Rajiv Gandhi is no more now. He had put
aside the judgement given by the Supreme
Court in the Shah Bano case. I would like to ask
whether what I have stated is wrong ? Our Con-
stitution has nothing to do with religion. If we
practice polygamy, we can be restricted. Why
other citizens of Indis who are either Muslims,
Sikhs or Christians cannot be restricted to do
$0 7 When we talk of unity, integrity and unity in
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diversity why cannot this be possible?” Ow
hon wse colleague has said that st will jeopar-
dize the integrty of the country Will the coun-
try remain united if a person marries 20
times  (Interrupnons) Please give a thought
to 1t It 15 not a question of giving credit to the
RIP 1 am saying so as we have 10 keep the coun-
try united When [ was a member ol the Bihar
Legislative Assembly at that ume also [ had
smd that all the religious 1nstitutions should
hotst national flag Why 1t 1s not being done ?
National Flag should be hoisted 1n mosques
and temples including the Golden Temple It1s
the national symbol of India This 18 our wden

uty We should give respect to 1t But whenever
there 1s opportunity of playing the populist card
of vote bank we play this card That 1s why all
these things come tnto play This 1s visible even
in the Lok Sabha today Since this Bill has been
introduced by Shnmat1 Sumstra Mahajan we
oppose the Bill The hon Members ot the Telgu
Desam and the Congress also started opposing
it They want this Resolution to be withdrawn
would like to know as to why this should be
withdrawn ? 1f they have guts they should say 1t
bolddly {Interrupnons)

SHRI UMRAO SINGH (Jalandhir) Then
they will introduce a8 uniform religious Bill also
(Interrupnions)

SHR1 SURYA NARAYAN YADAV When a
Bull 18 introduced 1n Lok Sabha the House has
got the power to reject or pass it 1f the Rl
anti-people we wall oppose 1t If the Bill 1s good
we will support 1t What 1s wrong wath it ?1 think
it 15 a good proposal But nobody dares to sup-
port 1t I would like to say that 1f it 1s pdssed 1t
will be a revoluuonary and constitutionally
valid step I would like to request all hon Mem-
bers that if there 15 any proposal to bning sbout
equalty uniformity and unity in the country
and knitung the poor and the rich with 4 com
mon thread then instead of opposing t, should
be passed We should nse above party con-
siderations on tt The hon Minster of I aw Jus-
ice and Company Affairs 1s situng here he 1s
aware of every situation Just now ont of our
hon colleagues was stating that there 13 rapud
growth 1n population Population growth 1s a
global phenomenon This growth 1s taking
place 1n our country too and 1t 15 there among
dll the communities including the Hindus and
the Muslims We should try to check 1t There
are many devices like family planning ctc yet
MLAs and MPs have as many as seven
children and they do not undergo vasectomy
operation Yet they exhaust us (Interrup-
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sons) whoever he may be 1 would like to
request all such persons that this 1s not good It
must be controlled

Sir 1 strongly support it on beh tf of our Party
janta Dal (A) and ¥ shall continue to do so
whenever such a Bill 1s biought forwaid Therc
cannot be different set of Laws (or diflerent com-
mumnities in the country it we really want to pro-
tect the laws and the provisions of the
Constitution There should be uniorm laws

With these words 1 conclude and ¢xtend my
thanks for giving me an opportunity to express
my views

SHRI ASTHBHUJA PRASAD SHUKIA
(Khablabad) Sir I nse to support the resolu
tion moved by Smt Sumitra Mahajan keeping
1n view the incidents that are taking place in the
country 1t has become inevitable 1o move the
present resolution [ am therefore thanktul to
Sumutra p for imely introduction of this tesolu
t1on which 18 1n consonance with the demand of
the tume

Sir the Soul of this country rests m villages
Bonds of relationships dre quite strong 1n
villages 1 come fiom a willage and hence 1
know that the peaple of the whole village rejoie
at the birth of a son 1n a famuly If sait goes short
wn a particular house then the people do pro-
vide 1t If a member of a family dies then every
one participates in the funeral or bunal proues
sion There 1s no discnmination at all m the
name of caste and relgion People make
relations in villages Someone 1s brother others
are uncles and aunts There are such
relationships but now these relationships 4re
seemungly breaking If that structure of thre
country preserved in villages 1< breaking then 1t
15 surely a threat to the very life of this country
Its unity 1s under threat It does not matter «f the
introduction of this proposal causes resentment
among the people of a particular community
After being the citizens of one country having
one parliament and atter being governed by the
provisions of one constitution there should not
be two sets of laws IHlindus Mushims Sikhs
Christians Budhists and Jains etc live in this
country There are different languages and dif-
ferent life styles yet we are one nation Ours 18
the country with untty in diversity Here people
can be recogmised by their different languages
customs and ntuals It can be ascertained by
their hife styles as to which state they might
belong to 1f rules are however made by takimg
mto consideraion the factors like sect
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language, dress and dialect and facilities are
provided on those scores then 1t wall naturally
mcur the displeasure of those who are ignored
on account of these factors

Sir, just now Man1 Shanker ji was speaking
He said that he was opposing 1t since 1t was
being introduced offer the madent ot 6th
December which had led to tension m the coun-
try I would ltke to say that you should not be
swayed by the incident which 100k place 1n the
country afier the 6th of December The incident
of 6th Decrmber was the reaction against dou-
ble standards being adopted 1n the country In
the context of temple 1ssue 1 would like to assert
that if army cannot be sent into the Golden
Temple, then army can also not be sent nto the
temple at Ayodhya Simuatly if army cannot be
sent1nto a masgpd then the same cannot be sent
nto a mandir too The question remams as ta
why the secessionist forccs are raising their
heads m Kashmir Now concerns dre being
raised frequently 1n the Ifouse that loreign
hands are involved 1n 1t and they are encourag-
ing secessiorusm It naturally causes concern to
us when the foreign hands are involed in 1t and
they are encouraging secessionism by arousing
seniments on the basis of ditference 1n
language 4nd customs ete Those who are
ecmomically and cducationally backward
should be brought uplitted But how far 14 1t an
act of nattonalism that a couple of students are
removed from a particular school since they
rectted the national anthem

1 have not gone to the eastern states like
Mizoram Madnipur Iripura ctc but I have
heard that the situation there 1s all the mont
grave The people have not been told about 1t 1
would like the hon Mimister to also consult the
hon Mimster ot Fducation while teplymg as to
what 1s the condition of teachers and studc uts
m these states Mr Deputy Speaher Sn
Government schools are locked Missionanies
are dreadfully ruling the scene

THYI MINISTFR OF STATF IN 1Lt
MINISTRY OF HOME AF1 AIRS (SIIRTP M
SAYTJID) Is he speaking on the 1ssue of
Uniform civil code ?

SHRI ASTHBHUJA PRASAD SHUKLA
Yes, Sir I am talling of double standards Why
somebody cannot sing the national song ® The
point to which I want 10 come 13 related with
nationality If a person fiom C hina cares here,
he calls himself a chines a person from
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Amernica calls himself an Amenican, similarly
persons from Russia and Fgypt call
themeselves Rusian and Egyptian Likewise 1t
must be accepted that person hiving inIndia 1 e

Hindustan will be called Hindustan1 But hon

Shn Shahabuddin was stating that 1t 1s a State

Here lies the difference in outlook. It 1s India It
has its nationality It can never be a state In our
country provinces have been recognised as
‘State’ Therefore the nation 1s secular How can
an individual be secular? While defining the
religion of an individual 1t may be stated that 1f
somebody 15 an atheist 1t 1s also a school of
religion If somebody 1s a theist he also belongs
1o a particular school of religion I regard Durga
as my deity, somebody deifies Lord Rama

others may deify 1 ord Shanker or Hanumann
or Allah Some people go to Church for offermg
worship A central point of one s faith 13 poss-
thle But if we impose 1t on people considening it
the centre of pohtics 1t will prove hazardous It
must be dismantled [hcrefore 1t we are com-
mutted to build up a unified nation and consider
ourselves Hindustamis and recognise our nghts
and duties abide by the rules prescuibed by the
constitution we will have to accept this coneept
also that since we dre citizens of the same coun-
try every citizen should be subject to umiform
pdictal system Uniform laws should be tor-
mulated there

The nation 1s one the Constitution 1s the
same but there are ditferent laws ditfcrent
courts and different mode of justice T would
like to state that today we had assembled at the
Central Hall to unvell the portrait of the former
Pnme Minaster late Shri Rayn Gandhi on the
occasion of his birth anniversary The ruling
party 18 celebrating 1t as nation il solidarity day
But wll the unveiling of this portrat brning
about national solidanty’ Will our assem-
blence and conduct in the House and sending a
message to this effect wall ensure nationsl
solidanty ? We will have to make up our mind
to matenalise the vision of uniform citizenship
and one nation and that the law enacted by this
House and the judical system of this country
will be unitormally applicable to all citizens all
over the country We will have to comprehend
the extent to which Article 44 has been enfor-
ced 1 realise that unless it 1« categonised as Fun-
damental Right, no definite message will go to
the nation 1n this regard 1 want that the august
House should support and pass this
Resolution

Mr DeputySpeaker, Sir, I express my thanks
for giving me time to Speak
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[Tuglish)

SHRI A CHARLFS (Mvandmm) Tven
though I am 1n agreement with the spimt con-
tained 1n the Resolution I am sorry I am not
able to support this Resolution at this point of
ume “At this point of ime’ I am going to
explain, that will convey the main thoughts of
my speech

Su this Resolution says -

“This House urges upon the Govermunent that
1 order to achieve the objectives enshin wed
in article 44 of the Constirution and 10 prom-
ote feelings of umty and brotherhood
among all

May I in all humility thiough you ash my
colleague my sister on the other side one ques-
tion ? Docs she from the bottom of her heant
believe thatat this House passes this Resolution
now and try 10 enfoice 1t there wall be unity in
this country ? Will there be unuty n this country
then ? Will there be brotherhood then ' T am
afrard that now 1f this Resolution s passed and
any effort 1 made to implement 1t instead of
unity there will be  disumty Inswad of
brothethood thete will be cetainly hatred

What 15 the state of affairs of this country?
Betote 1 proceed turther [ may also point ow
what Artile 44 of the Constitution says h
Sdys

The state shall endeavour to secute tor the

cnzens a uniforny civil code throughout the

terntory of India

That 15 the atm  That 1v the ultimate goal
enshrined 1n this Consutution that has been
very very ably presented by Shin Shahabuddin
Because of construint of tume I am not going 1o
speak dt length on it Article 44 15 part of the
Directive Principles ot State Policy Al certain
point of ume this country will have to hawe «
uniform cvil code 1 stand by that But as he
said unity and brotherhood are 1o be achiieved
All thas, { see 1n the Constitution s subordinate
to the Preamble which 1s the soul of the Con-
sutution I know that the Preamble cannot be
enforced in # court of law The } undamantal
Rights can be entorced The other artiles may
also be implemented But all these articles 1
feel are subordinate to the Pieamble of the
C ommunon.whuh says —

We the people of India having solemnly
nsolved "

We have taken to oursclves this C onstitution
For what

“Yo secure 10 all cnizens
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Justice, social economic and political
Liberty of thought, expression, belief faith

and worship,

Equality of status an1 of opportunty,

and to promote among them all
Fratermty ”

The Preamble of the Constitution which 1
again say s the soul of the Constitution
envisages and wants to promote fratermty
among duferent communities ensuring the
dignity of the indmvidual and also umty of
the nation

May I once again ask, if this Resolution 1s
passed, will st promote fratermity of duferent
wommurties tn this country ?

What 1s the sttuation now after the 6th ol
December ? | am not going to either cnticise of
question anything

MR DEPUTY SPTAKER Mr Charles
please hear me

SHRI A. CHARLLS Sir I am speahing
with agony  {Interruptions)

MR DLPUTY SPI AKER You are touching
a very relevant point and 1t should not be lost
sght of

SHRI A CHARLES Tt 1s not a question ol
mmonty 1t 15 not a question of Mushm I repre
sent the capital of Kerala Tnvandium con
stituenicy More than 70 per cent of my
constituency 15 4 Hindu community With all
sincenty I may say that 8 vast majonty of the
people i my consituency are totally unhappy
about what had happened on the 6th of Decem-
ber I would say that this 1y the tme when we
want to have unity fratuinity and not to create

any dissensions  Agamm  Artcle 25 of the
Constitution (Interrupnons)
[ranslation)

SHRI SURYA NARAYAN YADAV

(Saharsa) Mr Deputy Speaker Sir lamon a
pomnt of order The hon Member has stated that
the inaident of 6th December 1n Ayodhya bears
no significance

[Fnghish}

MR. DI PUTY SP} AKL R Mr Charles you
can tell your optmon whether it 1s teasible
or not

SHRI A CHARLFS 1did not want to talk at
length on that 1ssue But since my friend has
pointed out, 1 may say that there was an elected
Government in U P at that tune and the then
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Leader of the opposition Shnn L K Advant on
the floor of this House had categoncally stated
that there was a mandate  (/nterruptions)

MR DEPUTY SPEAKFR Mr Chatles
please putforth your views whether this Com-
mon Civil Code will give a good impact in the
society or not

SHRI A. CHARILS 1 do not dispute that
the C ommon Civit Code will have an impact on
the society as such But at this pomt of time i
this 15 passed the whole tabric wall be lost That
ts my concern That 1s my agony No wound
shall t.e caused to the body politic of the nation
What we want now 1s a8 healing touch We
should not credte troubles to ditvide the country
This 15 the most unfortunate tume

Shrt Mam Shankar Aiyer has opposed this
Resolution mainly on three points  firstly this
Resolution has been broutht forward at a wrong
tume secondly for wrong e asons this has been
brought forward here and thudly this s
brought forward by a wrong Party I do not sub-
sribe to his third point because every Party 15
representing the will of the people heie But 1
strongly feel that this Resolution has been
brought forward at a wrong tune

My learmed colleagues are very anxious about
the implementation of the Anticle 44 of the C on
stitution That 1s anly a Directive Principle of
the State Policy May I ask, what about Article
370 of the Constitution ? [ime dnd dgain this
poliucal Party has been repeatedly saying that
Artile 370 shall be abrogated

MR DFPUTY SPI AKIFR Now Article 370
18 not before us

SHRI A. CHARLES Wt ate on the Con-
stitution on the Article 44 of the Constitution
Frery Member of Parhament had taken oath
thar he stands by the ( onstitution 1 ash the
Members on the other side whether they stand
by the Constitution and whether they are o1
wmplementing Aricle 370 of the € onsutution
When they say that the Article 370 has ta be
abrogated canthey say that the Article 44 of the
Constitution has 1o be implemented at this
point of time ?

Then much about mamages has been sand |
do not subscribe to the fact of a man marrying
four wives But there 1s a personal law What we
ate aiming 4t 1s to have a C ml Code What 1s
happening under the Hindu Marmages Act’?
What 1 happening in the marriage of a Chns-
tan ’ What » happenming 1n the mamage of
Hindu? I may tell you that lor the Christian
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marnage 15 a sacrament and there cannot be a
divorce But thousands of divorce are taking
place in Chnistian families But the Christian
religion as such does not approve this because
for them 1t 1s a secrament In the State law there
1s a provision for marnage by registration tn the
Regustration Office That 1s a Governmeat pro-
vision But 1ts very unfortunate that legally that
marnage 15 not accepted

I shall just narrate the case of a very paor
woman Five years back, a middle-aged woman
about 35 years old came to me She said “My
husband 15 a policeman I belong o a poor
family The marnage was arranged by my
parents Since we did not have tl,e money to
performs the customary marriage in a big man-
ner they said that they would have the marnage
1n the Registrar s office My parents came They
were the witnesses Only the members of the
family assembled and the marnage tooh pldace 1
have a child He 18 now five years old After few
years of marrtage my husband got 4 job in the
police and became a police constable After one
year he saw that his status had increased so he
began 10 1ill-treat me Finally he 15 going 10
marry another woman next week I am 1n total
agony C an you helpme ? So Icontacted the?
G Police I told him that here 14 a police const
able Under the G;overnment ( onduct Rules he
cannot marry again But when that etfort wis
going on he married again and the poor
woman went to the court of law tor mam
tenance Very fantastically there was a udge
ment by the Magtstiate that since the mantage
had not taken place 1n the customary mannui
that marmage had no valihty But there 1
evidence that this child was born to him So the
maintenance was given to the chid but no
maintenance was given to this poor woman
‘When she came to me the penad tor appeal was
over But then I advised her 10 send a meny
petition to the Chaef Justice Tustice Malimuthu
was the Chief Justice Very impassionately she
wrote a letter and addresscd 11 a5 a wintten pet
uon Then 1t came to the Kerala High Court It
was sent back to the trial court saying that this
case may be reviewed Now alter five yeas of
legal fight she got an order lor maintenance So
this 18 the state of affair of a poor woman I wish
that the hon lady should have biought forward
a resolution to avoid atrocities beigg committed
on women How many cases are comong daily
in the newspapers ? How many poor wonen dre
brutally killed for dowry? How many dowry
deaths are taking place every day ? You do not
have any concern about them but you are very
anxious about this Article 44 which even the
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framers of the Constitution visualised to imple-
ment at a future date We are all for that
(Interruptions)

MR DEPUTY SPFAKIR Thank you
Mr Charles

SHRI A CHARILS 1 shall take only one
munute, Sir [ once again say that this 1s the most
mappropriate time to pass such a resolution
We are supporting the spint of artiLle 44 of the
Constitution, not only of article 44 but of the
enttre Constitution So with due respect 1
would request the moser of the Resolution now
to withdraw the resolution and try to create a
situation wherein the minomny communitics
and the other communities wall not be aflected
by the amendment

Even last week I read an amtide in one of the
leading datlies by 4 very leamed «holat trom
the Mushim community He saud that they an
now trying to have some sort ol a discussion
even about this three talags system Thew com
munity 1s totally against that So whenthe com
munity 1s trying to reform themscdves when
they are also ttying to come upw ud 1 would
request thgt 4 situation should not be cre iad 10
further divide the country and to furthar wound
the feelhings of a particular community which s
now 1n agony

With these words 1 request the mowes of the
Resolution to withdraw his Resolution

[lranslaton]

PROF RITA VIRMA (Dhanbad) M
Deputy Speaker Sir 1 thank you tor giving nie
an apportunity Whule histe ning to the diseus
sion on this Pnvate Members Bill 1 staried
recollecting  the  discusston held on No-
Contulence Motion dunng which Shn Ayun
Singh said a very good thing He submutud th ot
ohten political parties are guided by provaihing
conditions and both past record and thinking
are left far behind Whuile histening 10 this whole
debate his submission agan crossed my nund
No hon Member has spoken agamst evolung 2
conmon il code Those speaking agamst are
doing so just because this Resolution has heen
moved by Sumitrap of the Bhariya lanata
Party [hat 1s why they oppose ©t
(Imerrupnony)

[Englsh]

SHRI A. CHARLES  Sir I object It 1s tac
tually incorrect I did not say that 1t 15 because
you brought 1t
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[Mranslanon]

PROF RITA VTRMA You may not haw
spoken 1n that manner but many a hon Mem-
ber submitted Itke this only 1sven maluup
made 4 simlar submission Please ask hes
Tveryone submitted that this h s boen broutht
by a wrong party at a wrong time with 1l inten
tions All these must peep into then own heans
first because since they are not themselves ¢lean
i their hearts that 1s why they nounish sianl i
feelings about others

I am myself a woman who 1s not able 10
understand the teelings of women so how can
Shn Mani Shankar Aryar can undeorstand the
feelings of women ’ Prabably he 1s experienced
enough 1n dealing with women We do not feel
any need o make oumr stand cdear becduse
nobody can doubt our patriousm This Resolu-
tion has not been brought forwaid to mcite
religions passions As a womdn 1 understand
the teelings of women Theiefore for the eman-
cipation of women this Resolution has been
moved And it on poliucal considerations it s
being opposed then 1t 1s not propes

You also had the opportunity to intioduce a
Bill on the subject we had moved this Resolu-
tion probably for the fint time 1n the history
You mussed the opportunity probably ou of
panic Hhstory does not give an opportuntity
again and agdain and now your time 1s over Yon
2ot panicked 1n the lace of religious fundamen
talism and lost track When we have shown you
the light them how can we be blaned ot inciing
religious fervour There 1s no point of disagiee-
ment when dll of us agree on this scote Shn
Manorangan Bhakta while opposing  this
Resolution said that 1t has been moved at a
wrong time but 1n the end he also underlined
the need to set up 4 commssion 10 feview
everything His submission 1s no way ditferent
from ours that after studying all the religions a
common c1vil code should be evolved When all
of us agree on this 1ssue then why ate the dit
ferences coming up? When we are prepared
and also do respect Shin Arjun Singh s views
then why do not you people appreciate Sumitq 1
g s ideas This will help improve the environ
ment instead of spoiling it Qur cultural hemtage
teaches that lotus growing i mud 1s oftered to
God Therelore please accept thas 1 that
spint

A Intle while ago Shn Shahabuddin raised
the 1ssue of communahsm If hon Members of
C P M advocated the need for common civil
code then they are called secular but if we say
the same thing w ate being branded as com-
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munal Therefore what 18 your defintion of
communahism ? [ do not want to digress from
the subject, but I am bemused 1o hear the need
for constructing 8 mosque in place of a temple
11 mosque 1s built then 1t will be secular but
temple s built 1t wall be communal

During the debate on polygpamy Shn
Shahabuddin saxd that Hindus are more
polygamous than Muslims Without canng
casts, creed and religion 1 demand abolition of
the insutution of polygamy In this regand a law
should be enacted without taking into account
any caste creed or religion

King Dashrath was time and again referred to
in the House One must remember that we
worship Lord Rama and not King Dashrith
King Dashrath had a painful death because he
had three waves Our ideal 1s 1 ord Rama and
not King Deshrath One can also submit that
even Lord Rama made his wafe sufferalot 1do
agree that Satap sutfered a lot 1n lite but h il of
her sutfenngs were shaied by L ord Rama Wt
adore Lord Rama because he shared halt of the
sufferings of his wife After banishing his wite to
forest he never tiemamed TCherefoie every wife
aspires for a husband like Lord Rama and
Shiva

[Cnghsh]

SHRI SOBHANADRI FSWARA RAO
VADDE Will you yteld for a minute ? Madam
you have nghtly said that Ram had gone to the
forest yust to keep up his word 10 has tather Your
party has given a word 1o this Parhament to the
Supreme Court and the Governme nt that it will
maintanin the status quo at Ayodhya and you
have demolished the mosque Do you really
have faith in Ram ? (Interrupnion)

SHRI A CHARLES Are they willing to
accept the verdict of the court ? (Interrupnions)
MR. DEPUTY SPEAKLR You have got a

very soft comer for women honouidble
charles

SHRI A CHARLEIS lhe lewdet of the
Opposition has more than once sauwd that they
do not aceept the vendict of the court in respect
of Ayodhya {Interruptions)

MR DLPUTY SPTAKER You continue
your speach
{Translanon)

PROF RITA VFRMA All of us encounter

people in our constituencies asking for employ-
ment on the submusston that they are very poot
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and have two wives and ten childres I do not
ask about their caste and religion but simply tell
them that had my husband been having two
wives and ten children he would also have been
poor It 18 very simple that in the present imes
with two wives and ten children nobody can
be affluent

DR  LAXMINARAYAN PANDEYA
Mr Deputy Speaker Sir for such an imponant
1ssue tinie should be extended at least by an
hour (Imterrupnons)

18 00 hrs

SHRI H R BHARDWAJ Mr D:puty
Speaker Sir this item can continue on the
next oceasion

MR DEPUTY SPFAKIR By “ix Oclock
we wanted to complete 1t But thepe are some
more Members who are very intc rested in con
tributing to this debate Therefore we will
extend the time for this item Shrimati R ta
Verma can continue next time

MR DEPUTY SPTAKLR Now we will
takt up the Supplemeniary 115t of Busimcss
that s preseutation of the Report of Toumt Com
mittee Shrnn Pawan Kumar B insal

(1802 Hrs)

CONSTITUTION (FIGHTIETIH
AMFNDMENT) BITI
AND
REPRESENTATION OF TIIF
PFOPLE (AMFNDMENT) BII L

(1) Presentation of the Report of the Jont
Commuttee

SHRI PAWAN KUMAR BANSAI (Chan-
digarh) Mr Deputv Speaker Su I beg to pre
sent the Report (Hindi and 1 nglish versions) of
the lomt Committee on the Bill further 10
amend the Constitution of India vz the Con-
stitution (Eightieth Amendment) Bill 1993 and
the Bull further to amend the Representation of
the Prople Act 1951 vz the Representation of
the People (Amemndment) Bill 1993

[Translanon]

SHRI MADAN LAL KHURANA (South
Delh1) My point of the order 1s that as per the
information available with me only the English
version of the report 15 being presented 1n the
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House and the copies of the same have not
been circulated to us 1t 1s likely to create a dui-
ferent impression because m the I nglish ver-
ston of the report they have used word religion
n place of the word Dharm which was used
original notice of amendment What does the
word Dharm stand tor 1z Hindv  (Interrup-
nons) In fact Dharm and ‘Sampraday are two
dsflerent things

[Enghsh]

SHR PAWAN KUMAR BANSAI Sir on
the first point he can certainly raise a point of
order but on the second point he cannat
claborate

[Mranslunon]

At this moment the hon Member cannot
define the word Dharm  (Imterrupnons)

SHRI RAJVFIFR SINGH (Aonla) Shn
Khurana 15 still on his point of order and the
hon Deputy Speaker has not yet given his rul-
ing m this regard Then why are jou
speaking  (Interruptions)

SHRIMADAN LAl KHURANA The word
religion has been translated as Dharm n
Hindi in the said Bill where as the words
Dharm and ‘Sampraday have theu diffe-
rent meanings (/nterruptions)

DR LAXMINARAYAN PANDLYA You
can speak after the hon Deputy Speaker has
given his ruling  (Interruptions)

SHRI PAWAN KUMAR BANSAI Pleast
try to understand what | am saying (Inter
niptions)

[Enghsh]

It 15 not a point of order Iet ham seler to the
relevant rule (Interruptions)

[Mranslaton]

SHRI MADAN LAl KHURANA We have
not received the Hindi version of the repont
(Interrupnions)

[Frghish]

MR. DEPUTY SPLAKLR I have recened
authentic copies of Hindi as well as English
[Translanonf

DR LAXMINARAYAN PANDEYA Mr
Deputy Speaker, Sir 1 am on a point of order

1915 (S4Kk4) Comutution (Exghneth
Amendment) Bll & Representation
of the people (dmendmenty) Rill
Such items are taken up in the morning Hasthe
consent been taken for the presentation of the
report at this late hour  (Interrupnons)
SHRI PAWAN KI'MAR BANSAL  Pandeya
2 had you been aware of all that what has hap-
pened you would not have satd it But you are
speaking without getting the details verihed
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18 06 hrs
(i) Ewvidence before the Jomnt Commitice
[Englshf

SHRI PAWAN KUMAR BANSAL (Chan
digarh) I beg to lay on the Table the record of
evidence tendered before the Joint Commutee
on the Bill further to d the Constitution of
India vz the Consttution (Fightieth Amend-
ment) Bill 1993 and the Bill further to amend
the Representation of the People (Amendment)
Bill 1993

[Translanon]

SHRI [AL K ADVANI (Gandhi Nagar)
Mr Deputy Speaker Sir I have to make 2-3
ponts As a matter of fact, I was a member of
the Select commuttee and in that capacity
whatever I had to say by way of my note of dis-
sent, | have done that At this moment the first
thing I would like to submit 1s that the commut-
tee has been constituted by this House and even
the Chairman of the comumittee 13 a8 Member of
this House So I am surpnised to see as to why
the report of this Commuttee has been first lasd
in the other House I am just brninging 1t to the
notice of the Government that 1t 18 not
appropriate

Secondly the Chairman of this Committee
said that he was laying on the table of the House
the coptes of English version and Hindi version
ol the report He has also stated that he has
received the authentic copies of English and
Hind1 version of the report I can not unders-
tand this thing because a report when 1t 18 pre
senied, must be complete which means that i
should contain even notes of dissent It 1s not
ustified to lay a complete Fnglish version of the
report with an imcomplete Hinds version of it
Did they seek your pernmssion for it * However
they have just said that the two versions of the
report were complete They ought to have taken
permission for 1t and I do know that the permis-
sion has been given So I would not speak on it
However, I would like the Government to make
this important document available to all the
hon. Member by tonight The copies of the
repont have been laid on the table of the Rajya
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Sabha only and now when the hon Members
wanted to have the coptes from the table office
they were told that they did not have the same
and there was only one authentic copy of

the repont
Secondly I would also like to say that even
the day whether st ts Monday or Tuexiay—
should be fixed for the discussion on the report
of the Select Commuttee and the revised Bull
The time for voung should also be fixed, sinve 1t
15 a Constitution Amendment Bill the entire
House should duly informed There are the few
ponts I would like to make here

1 would like to know whether it 1s appropridte
to lay the report of a select comunttee having the
Members of this House 1n the other House 1
think the Hon Speaker 15 accountable m this
regard Secondly the Government should have
clanfied that the English version was complete
and the Hindi version was incomplete but no
information was provided m this regard Thur-
dly 1t would be betier that the House knows
when the matter will be discussed and when
there will be voting on it (/mterrupions) I have
submitted all that I wanted 10 even though I
have not sought your pernussion for the
same

SHRI PAWAN KUMAR You do not listen
o me

{Enghsh]

About the last point as to when the House will
take 1t up for discussion 1t 18 not for me to res-
pond to  (Jmterrupnons)

Mransiaton)

The hon Speaker 1s to solve your problem
However 1 may give the reply if you like
& {Interruptions)

DR. LAXMINARAYAN PANDEYA I have
requested in The hon Deputy Speaker 1s to
give the ruling, why are you giving the
reply?

[Fnglish

MR. DEPUTY SPEAKER The report has
been presented in the Rajya Sabha earher
(2) English translation 1s exact klindi 13 not
Number three when would be the voting
taking place”?

THE MINISTER OF WATER RESOURCES
AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI VIDYAC HARAN
SHUKLA) The nouces for presentation were
given simultaneously to both the Houses The

AUGUST 20 1993

Constitution (Erghteth
Amondment) Bill & Representanon
of the people (Amendmens) Bll
other House was due to nise at S pm Therefore
before the nsing of the House the report had to
be presented in the Rajya Sabha The report was
scheduled to be presented here after the com-
pletion of the Private Members’ Bill We did not
want to interfere with the Private Members'
Business Therefore, we are presenting it now
We have mentioned—you were present—it in
the meeting of the Business Advisory Commat-
tee The BAC has decided that this Bill mught be
taken up for discussion and passing on 24th It
has also decided that on the same day when it
starts discussion the voting will take place
Therefore this 1s the schedule Thereafter the
Bill will be transmitted to the Rajya Sabha We
expect that the Bdl will be discussed in the

Rajya Sabha on 25th
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MR DEPUTY SPLAKER [ hope thut the
report wall be circulated among the Members
today

SHRI VIDYACHARAN SHUKLA Yes It
wiil be circulated The Hind1 and English ver-
sions will be circulated

SHRI 1AL K ADVANI Mr Deputy-
Speaker I have addressed my submussions to
you I know that this was presented in other
House at five of the clock—not merely casually
but 1t was written formally tn a circular 1ssued to
all the Members I am pointing out that this 1s
not proper It 1s the duty of the Minister of
Parliamentary Affairs to ensure that this kind of
improprniety does not take place If they were to
adjourn at five of the clock, you should have
sought permisston trom the Chair to submit this
report by five of the clock even while the non
official business was going on But the practice
of submitting a report to the other House which
18 not m-charge of the Bill—it 1s this House
which 1s 1n charge of the Bill—is basically not
proper This 1s what I am pointing out I do not
know if any permission was taken from the
Chair n this regard

SHRI VIDYACHARAN SHUKLA 1 have
already given my reasons for this The reasons
can differ The idea about propnety and
impropnety can also differ We thought 1t would
be improper to interrupt the discussion of
P ate Members Business here We could have
presented 1t at four of the clock There was no
problem 1n doing that. But we did not want to
do it

[Pranslanonj

SHRI LAL K. ADVANI The hon memberis
not even aware that it 1s the very first committee
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of 1ta kand en the history of the Parhament Hon
Minister of Parlsamentary Alfairs, you please sit
down for a mmnute you do not have the
reqired mformatnon. (Interruptions)

Enghsh}

SHRI VIDYACHARAN SHUKLA Let me
complete it This thing had slipped out of my
mind The time given for submutting the Note of
Dissent was Spm

SHRI LAL K ADVANU It was 4 pm

SHRI VIDYACHARAN SHUKIA Yes, 1t1s
400 p m I was not present 1n all these meetings
of the Committee Therefore I was speaking
from my memory The Chairman just said that
the time given was four of the clock. After that,
certamn preparations had to be made by the Sec-
retanat The other House wasnsingat Sp m So
we had decided 1o present 1t there We thought 1t
would be a great impropriety to disrupt the pro-
ceedings of the House 1t would be better to sub-
mit 1t before the Rajya Sabha But 1t 1s not so
mpontant to disrupt the proceedings gomng an
and do 1t like this On a small matter like this
we need not quarrel I am sorry it does not
reflect on the dignity of this House or that
House We treat both the Houses with equal
dignity 1t 18 very mmportant Theie s no dif-
ference But this House had onigmnated this Bill
This House was 1n-charge of the Bill It could
have been presented 1n the House There was no
problem The problem was that the other House
was going to nse 1t at five of the clock. bo we
had to do that

[Translaton}

SHRI MADAN LAL KHURANA (South
Delhs) Sir 1s the complete Hindi version of the
Report available along with the evidence
(Interruptians)

{Enghsh]

SHRI  VIDYACHARAN SHUKLA
Arrangements have been made by the Sec-
retanat for Hindi version and the Report wall be
availsble very soon  (Interruptions)

[lranslation]
SHRI RAJVEER SINGH (Aonls) Hind
version and English vession are made avalable

sioniltenepualy Has the Hind: vermon been
laid on the table of the House?

20194 LBSAND/O4

Bill & Representation
of the people (Amendment) Bull
fEnglish]

SHRI VIDYACHARAN SHUKLA I do not
understand Khuranap's point i asking the
Hind: version of the Report of the Joint Select
Committee They have gaven voluminous Notes
of Dussent They have to be translated It would
have been much better if the hon Members had
gtven thewr Notes of Dissent in Hind1 In that
case there would have been no problem (In-
terrupnions)  But they have given their Notes of
Dissent in English and they are demanding 1t in
Hmd: Why do they not give 1t in Hind1
(Interruptions)

[Translanon]

SHRI NITISH KUMAR (Barh) Sir Iamon
a pomnt of order My submassion 1s that as per
the procedure of the House, Hindi version as
well as English version of the Report should be
presented 1n the House at the same time In this
particular case, the Hind1 verston 15 incomplete
1 would like to know whether evidence 13 a part
of the Report itself ?If so, whythe Hind1 version
of the Report presented 1n the House 18 not
complete ? This 1s something serious. I would
not have raused the matter, but the Government
hed fixed a time limat to see that a note of dis~
sent could be sent to the Select Commuttee by 4
O clock They have said that since the note of
dissent was given in English Hind: version of tt
could not be prepared (Interruptions) My
submission 1s that hardly matters whether the
note of dissent was given 1n English or Hinds,
but evidence 1s certainly a part of the
Report  (Interruptions) .As per the rule Hindi
verasion and the Fnglish version both are ta be
made avaldable So 1t should be made clear if
both the versions of the report are complete We
want you to give your ruling 1 this regard We
would also like to know whether 1t 15 permiss-
ible under the rules

Bnglish]

MR, DEPUTY SPEAKER The Repont
should contain the evidence alsa If there u
some lacuna, 1t conld be rectified

(Unterruptions)
MR DEPUTY SPEAKER Rule 304 says

“The report of the Select Committee on a
Bill together with the minutes of dissent, if
any, shall be presented to the House by the
Chairman or in his abseace by any member
of the Committee ”

Now the Raport will be ciroulated today
frnoll
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(Interruptions) SHRI I:‘A:AN LAL KHURANA :The
report can be laid on tamorrow.
{English]

SHRI MADAN LAL KHURANA (South
Delhi): Sir, I am on a point of onder I would
like to know whether evidence is a part of the
Repont or not ? If net, why only the English ver-
sion of it has boen presented in the House.
From the ruling of the hon. Deputy Spesker, it
can be seen that the only the Engtlish version of
report is complete and the Hindi version of the
report has boen Jaid incomplete in spite of the
fact that presentation of an incomplete report is
not permissible under the rules.

SHRINITISH KUMAR : Sir,I am on & point
of order. I would like to submit that we had not
oppased the presentation of the report.

‘You have given the ruling that the report is to
be presented and that evidence is & part of it.
Howewer, the second part of the point of order I
have raised is that the Hindi and English ver-
sion of report must be presented simultane-
oualy. Only then, the report will be treated
a8 complete.

Mr. Deputy Speaker, Sir, my objection should
uot be taken in a wrong sense. The question is
not as to what attitude s particular party adopts
with regard 10 the Bill. This will become clear
sutomatically at the time of debate. Here, the
question is that of the procedure, the way the
Government intends to conduct the business of
the House. It is a matter of propristy. Therefore,
I would like you to give your ruling in this
rogard. The House cannot be run in this
manner.

English]
They cannot take the House for a ride,
{Transiation]

If at al] there is any such rule under which
one version of the report can be presented in the
House, that rule should be waived and in case,
there is rule to present both versions of the
report then it won'’t be allowed to happen in this
manner. We cannot bear with it. If the rule is
waived, we would not have any objection. but
the rule is there, it is something serious. 1 have
slrong objection in this regard and I seek
your protection.

SHRI SATYANARAYAN JATTYA (Ujjain) :
Mr. Deputy Speaker, Sir, my submission ia thet
if the report is 1o be presented, #t must de
complete.

MR DEPUTY SPEAKER : In this case, you
feel that the English version has come bat,
sccording 10 you, some of the Hind{ portion is
loft out. You say that the Hindi version bs not
complete. But, taking into consideration the fact
that we are hard pressed for tima, the transiated
Hindi version will be circulated to the hon.
Members in the evening.

Amerruptions]
Mranslation]

DR. LAKSHMINARAYAN PANDEYA
(Mandsaur) : An incomaplete report cannnt be
tabled.

SHRI MADAN LAL KHURANA : As there

is session tomorrow also, it can then be
tabled.

DR. LAXMINARAYAN PANDEYA : Friday
was fixed o3 the House was not sitting on
Satarday. But now the House will sit on Satur-
day also, so the report can be presented
tomorrow,

[Englishj

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF WASTELANDS DEVE-
LOPMENT) (COL. RAM SINGH): Sir, you
have already given your ruling. In spite of your
ruling, they are getting very much agitated.

MR DEPUTY SPEAKER: I am reading
Rule 304 clearly. It says that:

“The report of the Select Committee on a
Bill, together with the minutes of dissent, if
any, shall be presented to the House by the
Chairman or in his abaence by any member
of the Commiittec.”

The dissent note has come; the full text will be
translated into Hindi and it will be supplied
10 you in the evening. If there are any lacunae,
kindly guide them.

SHRI NITISH KUMAR : No, Sir.

MR DEPUTY SPEAKER: This is my
wling. 1 hawe given the wiling and that &
final,



305 mm SRAVANA. 29, 1915 (SAK4)  Comstirution (Exghtieth 306
Amendnent)

& Represerotion Rl & Representotion
J*MMH of the peaple (Amendmens) Bill
{vangagion] (Inserruptions)

SHRI NITISH KUMAR Though you have
given your ruling, but you have not given ruling
on one particular point It has become clear
from your ruling that evidence and note of
dissent are part of the report The second part of
my point of order 18 that the text of everything
should come here m both the languages It
should not be the practce that it would be
transisted and circulated later on If there 15
such rule, you should give your ruling on 1t This
is a question of prionty You are setting a wrong
tradition by conducting the Business of the
House like this

[English)

MR. DEPUTY SPEAKER Shn Nish
Koumar st1s only the dissenting note and not the
endence

(Interruptions)

MR DEPUTY SPEAKER Section 304 13
very clear If there 13 any lacuna, 1t can be
condoned

[Mransianon]

SHRI NITISH KUMAR Note of dissent 15
also a part of the report Will 1t not be presented
here m both the languages ? .(Imterruptions)

Enghish]

MR DEPUTY SPEAKER Note of dissent 18
a pant of the document

[ranslanon]

SHRI NITISH KUMAR Do not give such
ruling which may have adverse effects We are
not arguing with you We are only presenting
our views before you You should consider 1t
and see . (Interruptions)

You saud that it would be circulated later on
‘We have objections about thesr style of working
They should express regret for this discrepancy
If you ;ave such a ruling 1t may have adverse
affects an future

MR, DEPUTY SPEKER This will not
happen 1n future
{Interruptiony)

SHRI NITISH KUMAR You should ask the
Govergment to express regret for thus dascre-
pancy

DR. LAXMINARAYAN PANDEYA Please
ask them to express regret, otherwise the House
will not vum like this. (Interupions).

[English]

MR. DEPUTY SPEAKER Government has
taken note of ot

SHRI NITISH KUMAR No Sir They
should stand up, admat the lapse and express
regret Mimumum this should be done

MR DEPUTY SPEAKER Government has
taken note of ¢t and next tune both the Hindu
version as well as the English version will be
supplied to you well n time.

SHRI NITISH KUMAR We are thankful to
you, but the Govemnment must express regret
for this discrepancy The people of this country
must know how they are governing the affaurs of
this country in the Parhiament They must
express vegret .. .. {Interruptions)

SHRI VIDYACHARAN SHUKLA 1 would
like to submit to you that we always take care to
supply all the papers 1o the House m both the
official languages Hindi and English But
sometimes you have seen that 1t happens that
one of the translations 18 not available and the
House 13 indulgent about it and they have
allowed the Secretanat to do the translation and
supply i We will take care to see that there1s no
duscrepancy m the translation and the trans-
lation will be made available to the hon
Members as quickly as possible, on the basis of
that you have already gwen a ruling and we
accept 1t completely (Interrupnons).

{Translanon]

SHRI MADAN LAL KHURANA He
should express regret and we wll accept 1t
Otherwise we will not let the House mun
tomorrow {Interruptions)

[Enghsh]

MR DEPUTY SPEAKER The House will
now take up the legslative business, the Con-
sumer Protection (Amendment) Bill Shri
Chaudhary

Umserruptions)

MR. DEPUTY SPEAKER The Govemn-
ment has made it very clear Shri Hossan
will spesk.



SHRI OSCAR FERNANDES (Udipi) : §ir, 1
am on & point of ender. I would like to know
whether the Oppoaition can do this when the
Chair has given & ruling; and whether what they
arv doing s right. The ruling given by the Chair
i final.

{Translation]

SHRI LAL K. ADVANI (Gandhinagar) : Shri
Nitish Kumar has given a suggestion. Anyone
‘can teoll the Government about its discrepancy
and be should express regret and say that this
will not happen in future. The matter would
huave ended here. I do not want to go into details,
but I know as to why this discrepancy is
there.

SHRI VIDYACHARAN SHUKLA : It was
not clear to me in this noise what you people
want. The Deputy Speaker gave the rulipg......

SHRI LAL K ADVANI: He had not
+ SHRI VIDYACHARAN SHUKLA : He had
given and had called Shri Rso to speak. I have
no hesitation in expressing regret about the fact
that Hindi version could not be provided.

IR s

. STATUTORY RESOLUTION RE: DISAP-
PROVAL OF CONSUMER PROTECTION
{AMENDMENT) ORDINANCE, AND CON-
SUMER PROTECTION (AMENDMENT)
BILL AS PASSED BY RAJYA SABHA

{English]

SHRI SDBHANADEEBSW " RAO
VADDE (Vijayawsds): Mr. Deputy Speaker,
Sir, 1 rise to support the Consumer Protection
(Amendment) Bill, 1993,

- brought forward by the Government. They are
- suggested by the working group to overcome
some of the deficiencies and lacunae that have
- been observed in its functioning during the last

" six years. We hope that the Government will

. bring forward, in the near future, some other
. smendments that were suggested by.the work-
.-ummew

m«r.n.m»uwm’w
weicome the amendments o section 2 telating .

_»mmummu.

mmwmbaﬂlﬂmmﬂn:
who is having the same intereat, to make s cém-
plaint w0 the District Forum o the State: Com-
mission, In Section 6 the wond “‘services’ has -
bean added 10 the word ‘food’. Section 18.1s
shout composition of District Forum, section 16
is about composition of the State Commission
and section 20 is about the composition of the
National Commission. 1 feel that smendments
to sections 10, 16 and 20 will improve the
credibility of these Commissions in the syes of
the public becsuse certain minimum norms
have been fixed.

You have also announced the selection com-
mittees. The selection committees have to selact
non-official members, That is a good thing you
have done.

In sections 11, 17 and 21, the jurisdiction of
the District Forum has been enhanced from Rs.
1-lakh to Ra. 5 lakh, that of the State Commis-
sion from Rs. 10 lakh to Ra. 20 lakh and that of
the National Commission it is sbove Rs. 20
lakh. It is also a very welcome step because dur
ing the last seven years, the escalation in the
cost of commodities has enhanced. You have
done a right thing. We welcome all these
measures.

Amendment to section 2 is also very
necessary. This relates to trade practices, Many
8 time, several shop-owners or business firms
are compelling the consumer to purchase some
other item also in addition to the item which he

" s selling. The consumer is burdensd addi-

tionally for purchasing those items. -

Insertion of clause 5 is also very much
necessary regarding hazardous itema wiich are
dangerous to life.

There is clavse (b) which will enable the self- -
employed people to seek redressal in respect of
weloome section 26 becauss that will take care
of mischiefmongers who just file a-complaint.
That is also a good thing. Only persons who .
hmamimmarwhohmbemymwl
ioss will make a complaint. We appreciste
that. :

We Mdhmlﬂbﬁhenuumhn mt

included the main item scrvices in Government:

hospitals, Of course, you have expressed the

mmm-mmmmm_
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of the people (Amendmeny) Bill
smendment. But we would 1ike to know what is
meant by ‘improvement’. What {8 in your
mind ? During your reply, please make it clear.
What steps sre you going 10 take spart from
#te doctors snd other personnel working in the
hospitals who render good service to the
consumers—io the patients. From the Govern-
ment side, what are you going to do ? You please
explain it

By and large, the success of the Consumer
Protection Act will depend upon the implemen-
tation at the district levels. It will depend upon
the affective fuctioning of the District Fora. My
own experience from my State of Andhra
Pradesh is that out of 23 districts—subjoct
to correction—to my information, only four
districts are having full-time Chaimnen. In
19 districts, District Judges are acting as Chair-
men of the District Fora. Consequently, in a
week for only one day, the Chairman of the
District Forum, that is, the District Judge him-
self, has to take up the cases. Consequently,
what is happening is that the pendency of these
ceses is increasing and increasing. Actually,
these petitions to district forums are to be
cleared within three or five months, But it is not
happening so. I would like to bring this to the
notice of the hon. Ministers, both Antonyji and
Ahmedji. I would like 10 tell that in Andhra
Pradesh, out of 40205 cases filed, 29267 cases
were settled upto March, 1993. That mesns, as
on the end of March, 1993, 10938 cases are
pending. At the State Council level, 735 cases
were filed last year and only 94 cases were
sottled and out of 11207 appeals, only 201
sppeals were cleared. So, my suggestion to the
Government is that they should take neceasary
stops for appointment of full-time chairmen for
sl the districts.

 would like to draw your attention to one
point. Where there are full-time chairmen in the
district forums, awareness has increased.
[nspits of the functioning of the full-time chair-
men, more cases are coming. That means, con-
sumers are realising their rights and they are
indlined to fight and get redressal at the forum
level My suggestion is to appoint fullime
chairmen in district forvms where they do not
exist. 1 would 1tke to quote Mahatma Gandhi in
this rogard.
“Consumer is our most important gyest; he
i not gependent on us. Moreover, we are
dependent on him. Tt is not that we are
favouring/him. In fact, # is he who is giving
4 an qppoyiunity to serve him.”

{Bightimh  SRAVANA 29, 1915 (SAK4)
& Represewtation

" {Eightieh 310
of the people (Amendmeny) Bifl

Let us remind ourselves of these great woeds of
the father of our nation and see that consumer
rights are protected. You are sware that farmers
are suflering due to adulterstion in pesticides
and fertilisers and by inferior quality seeds.
Bven big multinational companies are cheating
the public and the farmers. [ would request the
Government to see that consumer awarensss
tncreases many-fold. For that, adequate educa-
tion is imponant through media specially
through Doordarshan which is a powerful
medis. I request the Government to provide
more funds to publish litersture in different
languages 3o that litersture reaches the con-
sumers and awareness is created and ultimately,
8 strong consumer momentum is built up justas
it is happening in other countries.

MR. DEPUTY SPEAKER ‘ Now, many hon.
Members have participated and lot of time has
been taken. So, may I request the hon. Minisie
10 reply?

[Translation]

SHRI GIRIDHARI LAL BHARGAVA
Qaipur) : Mr. Deputy Speaker, Sir, I have also
given notice of amendment.

[Engiish]

MR. DEPUTY SPEAKER - We shall take the
amendments one by one.

(meruptions)

SHRI M. R KADAMBUR JANAR-
THANAN (Tirunneiveli) : Sir, you give some
time to speak. Our party is represented by
eleven Members. (Interruptionsy)

MR. DEPUTY SPEAKER : Kindly excuse
me. Mr Janarthanan, we have taken more time
than aliotted. Inspite of ringing the bell,
speakers did not ablige and as & result, most of
the time had been consumed by emrlier
spoakers.

(Interruptions)

MR DEPUTY SPEAKER : You shall have 1o
bear with the Chair. You can have a chance to
speak in some other discussion.

(Interruptions)

[Dendation]

SHRI RAMASHRAY PRASAD SINGH
(ahansbad) : I have also not been given chance
o speak (Bnterruptions)
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[English]

MR. DEPUTY SPEAKER : Then, wu
should tell the lsader of your party or your
earlier speaker to save time for you. If everyone
speaks for 20 minutes, then how is it possible to
complete the agenda ? Mr. Janarthanan, you are
fully aware of all these things.

(nterruptions)

MR DEPUTY SPEAKER You will get
priority of asking any doubt which is in your
mind to the hon Minister

(Interruptions)

[Trandanon]

SHRI GIRIDHARI LAL BHARGAVA
@sipur) * I have also given notices of amend-
ment, therefore, | may be given a chance to
speak. Kindly give me only a8 minute to
speak.

[Engiish]

MR DEPUTY SPEAKER ‘ Mr Minster,
you please wait for a while Will the hon
Members speak only for one minute each ? If
you assure me that you will not speak for more
than one minute, then I will allow you. I wall not
even ring the bell You yourselves should con-
clude the speech in one minute. So, please do
not put me in an embarrassing position

SHRI M R KADAMBUR JANAR-
THANAN (Tirunnelveli) This Bill 18 in the
interest of the people of this country and I
support the Bill I am thankful to the hon
Deputy Speaker for giving me an opportunity to
speak I represent Tamil Nadu and its people
We folly support the Consumer Protection
Bill,

1 will mention just two points and conclude
In hotels and other places, boards are displayed
saying that the sweets are not made of pure
ghee I{the sweets are not made of pure ghee, it
should be made mandatory that they should
spell out the ingredients with which the sweets
are made

Secondly, prices printed on the labels of
articles are generally given excluding the local
taxes etc T would suggest that the retail price
given on the labels should be inclusive of all
taxes. I say this because only 36 per cent of our
people are literate. If proper information is
given, there will be less chances of cheating
people who are not educated.

Constintion [Eightioth 312
Amendment) Bill & Represnscsion
of the paaple (Amendment) B3

With thess two suggestions, 1 mpport the

[Bansiasion]

SHRI RAMASHRAY PRASAD SINGH
(Jahanabad) : Mr. Deputy Speaker, Sir, at the
outset, I would like to ask you whether svery
party is allotted time as per the rules formulated
by you. Though my name was forwarded bythe
C.P1. party, you are not allowing me to speak. I
want that proceedings of the House should be
regulated a3 per the rules.

We are discussing the Consumer Protection
(Amendment) Bill. The Government has
brought forward this Bill with a view to amend
the principal Act of 1986. I have aothing to say
with regard to this Amendment Bill. Generally,
nobody should object to it because it is a fine
B}, However the main thing which 1 would like
to focus is that the Government has realised
that till now the consumers interests could not
be protected to the extent they should have been
protected. Though, some protection has been
provided by the Government, that is not suffi-
cient. That is why the Government has brought
forward this Bill. In this perspective I support
the present Bill

Secondly, as regards the provision relating o
Courts made in the Bill, all of us know the
situation that exist today Prucity of time, does
not permit me to highlight it. Infact the situa-
tion is alarming as far as the courts are con-
cerned. Sometimes our courts, take as many as
cight years or more to decide a case Therefore,
keeping in view all these things, the Govern-
ment should make necessary amendment in the
provision relating to the courts made in the pre-
sent Bill.

Thirdly, T would like to say that there are
many spurious commodities which are being
s0ld in the market openly and the Government
is not able to check it. For example many
spurious life saving drugs are sold in the
market. Thousands of people die every year by
consuming such spurious drugaThe Govern-
ment has miserably failed 10 check it. This kind
of situation exists in 30 many spheres. Cooking
gas is another example. Though it is a consumer
item, maximum black marketing is going on an
this item. I would like to cite a case As # has
been provided that a penalty of Rs 10,000/ can
be imposed on a complainant who fails to prove
his charge. Now, what will happen ifthe charge
is proved correct. In my conatituency, & person
lodged a contplaint sgainat 4 gk ageacy operat-



Cohatinution

Arvendment) Bt &
o the people Chmendmeny) Bill

fng in Bahadur Moballa. Afer inquiry, the

Though the man in question had registered his
name for gas connection in 1984, he was not
given the gas connection even after his com-
plaint. There is rampant black marketing in
cooking gas. In view of this, I would like to know
what action is being taken or proposed to be
taken by the Government against the black
marketoers, Government is not doing any thing
in the matter. In view of this, I doubt whether
the Government will be able to successfully
implement the provisions made in the Bill in
this regand.

Besides, I would like to know the details
regarding the composition of the Consumer
Protection Council envisaged in the Bill. I wish
that some statutory powers should be given to it
and provision should be made to include medi-
cal experts in the Council. With these words 1
conclude, I thank you for giving me an oppor-
funity to speak.

[English]

SHRI DATTATRAYA BANDARU
(Secunderabad): I would like 1o make the
following suggestions :

The Consumer Forums are not empowered to
grant interim relief, wherever it is necessary.

There shall not be any original jurisdiction
for National Commission, but it should have
appellate or revisional jurisdiction.

The forums of Stste Commissions have to be
strengthened by giving powers such as to do or
0ot to, that is for granting injuctions which are
mandatory in nature

The words ‘beneficiary’ and ‘consideration’
have to be specified.

The other important point is, a lot of con-
sumem have been exploited in different fields,
patticularly, in Government hospitals and
educational institutions. So, I request that these
two institutions should also be included in
this Bill.

Sub-section 1 (b) of Section 8 of the Bill
should resd as follows :

The educational qualifications of the persons

who are (o be appointed as members have to

be specified or otherwise, it is left to the

choice of the executive.

Section 11 of the principal Act shouid be
amended and ia sub-section (1) Rs. 20 lakhs
shall b substituted.
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For sppointment as a member of the
National Commission, the age shall be restric-
ted 10 65 years.

. Mranslation]

SHRI P. R. GANGWAR (Pilibhit): Mr.
Deputy Speaker, Sir, thank you. The Consumer
Protection Act was enacted in 1986 in which the
villagers had not been provided any protection.
That's why, I want to give few suggestions. My
first suggestion is that the recommendations of
the Executive which were not accepted earlier
should be accepted. The full-time justices be
appointed at other places in district forums.
More and more forums be set up. All the hos-
pitals be brought under this Act. The
complaintperiod be extended from 2 years to 3
years. Such an Act be enacted to include
railways, post and telegraph, Life Insurance
depaniments eic. to ensure the protection of the
interests of all the consumers. |, therefore, sup-
port it.

SHRI GIRDHARI LAL BHARGAVA
Qaipur) - Hon. Deputy Speaker, Sir, my sugges-
tion is that all types of medical services, be it
private or Government dispensaries be
included in it. The district—level committee
should comprise two non-official members-one
Lok Sabha Member and the other a Rajya
Sabhs Member. I'm talking about everybody’s
interest. My submission is that my suggestion
be considered by Mr. Minister. Then my third
suggestion is that the duration period be exten-
ded from 2 years to 3 years. Earlier on, it was
only one year, you had extended it to 2 years. I
thank you for that Now I request that it be
extended from 2 years to 3 years. You have mads
& provision for charging Rs. 10 thousand as &
five, my suggestion is that it be brought down to
Ra. § thousand because if it remains Rs. 10 thou-
sand, then, nobody would be in a position to
meke a complaint. I hope that Mr. Minister
would accept my suggestions and incorporate
themw in the Bill.

{Englisk]

SHRI OSCAR FERNANDES (Udupi) : Sir, 1
must compliment the government for bringing
this progreasive legislation. I would like to know
from the Minister or rather I would like to make
& suggestion that many projects are completed
on turn-key basis. After the expiry of the
guarsntee period, neither the company which
have supplied the machinery nor the persons
who have taken responsibility for completing
the project on turn-key basis are giving any ser-
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vice. I would like that this particular aspect be
taken care of and suitably incorporsted in the
Bill so that the consumers’ interest is
protected.

[ransiation]

SHRI RAM NIHORE ROY (Robertsganj) ‘
Mr. Deputy Speaker, Sir, while supporting the
Bitl, I would like to say that the Bill is meant for
honest people and not for corrupt ones. 95 per-
cent people have become corrupt in the country.
No kind of amendment would prove to be use-
ful for them. I would like to suggest that a quota
be fixed for people belonging to Scheduled Cas»
tes and Scheduled Tribes in the committee pro-
posed to be set up by you. They are poor and no
matter to what State they belong, they get
exploited, We find that even the very essential
item drugs available are spurious. I want to
draw your attention to that

1 also agree with the suggestion put forward
by my colleagues that the period be extended
from 2 years to 3 years Members of Parliament
be inducted in the committee 80 that they could
come and inform the House thus enabling the
Ministers 1o be briefed about everything

1 would like to say that today the country is
indeed of honesty. Today almost everything
available in market is spurious The educated
people are aware of it but the illiterates get taken
for a ride since basically the farmers live in
villages, ergo, it should be ensured thut the writ-
ing on the products is both in Fnglish and
Hindi.

Saying 80 [ support this Bill

[Engish]

SHRI P C. CHACKO (Trichur) - Sir, I salute
Mr. Rajiv Gandhi for bringing forward this
Consumer Protection Act in 1986. I welcome
this amending Bill I also request the hon.
Minister that concession on Excise Duty worth
Rs. 2250 crore which was given to the industrial
sector of this country should have been passed
on the consumers of this country but is not
being passed on to the consumers and the
manufacturing sector of this country hes
robbed off thousands of crores of rupees from
the consumers. I owe an explanation on this. |
met Mr. A. K Anthony, the hon. Minister and
had a discussion thet this concession shouid be
passed on to the consumers and effective staps
in that direction should be taken im-
mediately,

19.00 brs.

The medical profession in this country has
been having & gemuine apprehension about this
Bill T would like the hon. Minister o explain
about it and tell us what steps are being taken to
clear this genuine apprehension ?

With these words, I welcome the Consumer
Protection (Amendment) Bitl.

[Translation)

SHRI JANARDAN MISRA (Sitapur): Mr
Deputy Speaker, Sir, I welcome the Constitu-
tion (Amendment) Rill. But I would like to
make four suggestions. My first suggestion is
that retailer should be included while defining
consumer because manufacturers supply goods
of inferior quality to retailers. The retailer sells
the sesled packet supplied 10 it and the cus-
tomer gets inferior goods, In case of complaint
the retailer may be asked t0 stand witness. Cer-
train provision must be made so that he could
approach the forum for lodging complaint.

Service has also been included along with
goods The institutions like telephone, railways
or Government hospitals which monopoly
Therefore, services must be included in it
because you are aware of the harassment people
have to suffer there Now I come to the third
suggestion, in sub-section-2 the hon. Ministers
and officers have been included in the State
level forum, but provision has been made that
the district forum shall compnsc of the category
of knowledgeable and expenenced people. 1t
mentions that “two other members, who shall
be persons of ability, integrity and standing and
have adequate knowledge or experience of
economics, law, commerce, accountancy,
industry, public affairs or administration.. ..”

It should be included in the case of State and
National forum also

My fourth suggestion is that the suggestion
given by you in sub section 10 of the Section 3
and Sub section 5 of the clause 10 are in Indian
Contract Act, Sales of Goods Act, M. R. T. P
Act. This must be enforced under the Consumer
Protection Act and it should be deleted from
other Acts so that consumers mday be
benefited. Thank you very much for the time
given by you,

SHRI TE) NARAYAN SINGH (Buxsr) : Mr.
Deputy Speaker, Sir, T support this Bill. But I
do not undemstand why Government Health
Services have not been brought under the Cons
mimer Protection Act because trestment i
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essential for keeping the people healthy. All the
hospitals in this country do not have proper
medicines. Doctors prescribe those medicines
which are not required and they conduct opera-
tion when it is not necessary Those whp are
supposed 1o work in office, are busy in their
houschold work. 1, therefore, think that Govern-~
ment Health Services should be brought under
the Consumer Protection Act.

Be it farmers, traders or labourers who have
power connection in their house and pay their
electricity bill, are not supplied power for
months.

I would like to add one thing more.
Consumers do not get wheat, rice, sugar and
kerosene through the Public Distnbution
System. The persons concerned do not work
properly Rotten foodgrains are supplied from
therc. The poor people do not get wheat, rice
and kerosene at fair price Kerosene is rarely
found there. The Essential Commodities Act
has been formulated, but even after 1ts formula-
tion, the essential commodities are not supplied
to the people properly. If he goes to the Fair
Price Shop, he gets only ratten wheat angd rice.
According to Act, if the dealer of the Fair Price
Shop indulges m black marketing, certain
Section under IPC can be imposed on him, but
no law suit is filed against shopkeeper for
supplying decomposed goods or when he enters
into dispute after supplying decayed goods Law
should be enforced in their case also.

The second issue is that the prices of all the
essential commodities should be fixed in the
country Since the prices are not fixed, the com-
modities which are normally available at fixed
prices but during the marriage season of
Hindus and Muslims, the price of sugar is
increased from Rs. 8 perkg to Rs 16 perkg The
price of Dalda goes up from Rs 300 per tin to
Rs 600 per tin. Dalda is not found in the market
at all. 1, therefore, would like to state that the
prices of all essential commodities which
should be fixed and no shopkeeper or trader
‘who does not sell their goods at fair price should
§0 unpunished.

Moreover, strit watch should be kept on
hoarders of goods by the Government so that
they are not able to hoard plenty of goods.

With these worda I conclude.

SHRI JAGAT VIR SINGH DRONA
(Kanpur): Mr. Deputy Spesker, Sir, 1 will
take st one minute’s time to express my views
I hawe two-three suggestions.
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First of all, all of us should welcome this Bill
so that the efforts we are making in the field of
consumer protection will go ahead. As I was not
present here so I do not know whether you have
already discussed this point or not but I want to
tell the hon. Minister that the consumer protec-
tion fund which has been set up with the funds
realived from the consumers in excess and ite
amount ia in crores of rupees The persons look-
ing after its management mostly belong to
Ministry of Finance but the consumers, for
whose interest it is functioning. do not have any
representative in its management. Through you,
1 demand that they should be given representa-
tion so that it can be utilized considerably.

Secondly, the government hospitals should
also be brought undetr this act Thirdly,
generally I have seen that consumer protection
organisations are effective in cities and towns
but in rural areas where the consumers are
unuware about their rights, their rights cannot
be protected there. 1 demand that rural areas
should also be include in this bill.

Thank you for giving me an opportunity
0 speak.

|Enghsh)

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN
THE MINISTRY OF COMMERCE (SHR1
KAMALUDDIN AHMED) Sir. at the very
outset, I offer my sincere gratitudes to all the
Members for the unanimous suppon that they
have given to this Bill, Perhaps thig is one of the
very few Bills where the support has come
unanimously. I understand what amount of
concern is there with regard to the improve-
ments that have to be brought in this
legislation.

Sir, if you 100k at the very legislation, which
of course, came in the year 1986, this is & legisla-
tion in addition to the number of legislations
which are available for all the grievances which
the consumers receive at the hands of the
exploiters.

A number of Acts are there, as just now the
hon. friend referved to, the Contract At is there,
Essential Commodities Act is there, Sales of
Goods Act is there, Prevention of Adulteration
Act is there. Number of punitive provisions
are there



All the legisiations are there and the ordinary
law of the land is enough to deal with all those
infringements. In spite of that, Shri Rajiv
Gandhi had brought this legislation with the
sole purpose that because of the ameunt of
filiteracy which is there in our country the
ordinary consumers and particularly the poorer
consumers are taken for a ride by Ithe wiser or
the cunning exploiters; and the object was to
provide an immediste, less expensive or
sbsolutely not expensive redressal to the
consumer. The procedure prescribed also was
very summary. There is no court fees involved
in the whole mechanism A mere post card, a
mere lotter, 2 mere application isenough to take
cognizance of all the matters that are brought
before these forums and the commissions

Adter this whole scheme came into operation,
the Commissions also are facing number of
problems in the administration As it is the case
in other mattens, the implementation of this Act,
or the administration of this Act mainly lies
with the State Governments The State Govern-
ments’ initial response, I am sorry to say was not
very positive. They thought that some adds-
tional responsibility was being gien to them
without providing additional money Butslowly
it was impressed upon them and they par-
ticularly after the judgement of the Supreme
Court where all the States were asked to form
the district forums before a particular time,

agreed.

1 am happy to say that all the district forums
have been formed in all these States The State
Commimsions are also there. A National
Commission also is working very efficiently
and while saying 30, I do not mean that all the
forums are working totally satisfactorily There
have been difficulties which the district forums
are facing.

Now for example, we do not find the people
who are qualified to become the Presidents of
the foruma. Some times we do not get the retired
people and that reason being 50, the working
district judges are requested 10 take up the case.
Now, if you look st the number of cases which
are coming before the district forums, they are
running into lakhs, in fact, and the time pres-
cribed for the judgements within a particular
time, say 90 days, or three months is not just
enough. Because they work only for a perticular
day and only & limited number of cases get tried
by them: and the response and the cooperation
al20 some times do not come forward So, the
duration also is prolonged.
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There was another difficulty Before had
amended the Act 1ast year, the judgement had to
be signed by all the members of the forum orthe
State Commission. S0, sometimes all will not be
there. If one member was absent, then the
Jjudgement could not be signed and it used to be
stalled. So, an semendment was brought last
year A number of things were experienced and
these matters did compel the Consumer Protec-
tion Council to give deep into all this and f am
happy to say that the Working Group which
was formed by the Consumer Protection coun-
cil headed by the Civil Supplies Minister of
‘West Bengal, exercised over everything and they
came with a very exhaustive report and very
specific recommendations also.
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The main recommendation which has been
woiced by almost all the Members is the
inclusion of the medical sexvices in the Govern-
ment sector. Sir, this problem of bringing the
Government medical services was considered
thoroughly in consultation with the different
Ministries, with the different organisations,
with the Indian Medical Council and even with
the private representatives of this profession As
it is in the Act, the medical services which were
purchased or the medical services given by the
private doctors or the private hospitals are
already there and nothing new has to be
brought in. The only thing which was impressed
upon was that the negligence, which the
Government hospital show and the Govern-
ment doctors show, for which the poor patients
suffer, that has to be brought under this Act My
submission in this regard is that we have
examined this quite 1n depth We have also
examined the pros and cons; what would
happen if you bring the services in this. We have
1 admit one thing, that is the volume of our
population, which has crossed 880 million. The
number of hospitals that the Central Gevern
ment or the State Governments which have
been able to provide is just absolutely in-
adequate for this large amount of population.
Again there has been many problems with
regard to providing money for the medicines
and all that in the hospitals that the State
Governments have been able to provide We
will be justified to hold the doctors and the
hospitals responsible only afier we have pro-
vided enough and adequate facilities. Without
providing the adequate facilities, if we hold the
doctors responsible for the difficulties or the
negligence caused due to the inadequacies of
the facilities, it would not be fair. These are the
main considerations.



Sir, :n our country, not only there s
Allopathic system but also we have a aumber of
systems 1n our society, Allopathic system s
there Homoeopathic system 1s there Ayurvedic
sysiem s there Unani system 18 there. Over all
these sysiems, there is a system called ‘Chhob
Mamar' The poor people are taken for a nde
Then, the disease which they suffer from
aggravates to a large exient and at the end,
nobody seems 0 be responsible for that. These
are the inadequacies: these are the pracucal
difficulties which we are facing Now, again if &
complaint 12 taken to the Forum or to the Com-
mussion against the doctor or against the hospi-
tal, basically the burden of proof wmill imme-
distely shift to the hospital or to the doctor
because the poor pstient 13 not supposed to
Inow what disease he was suffering from and
what treatment he got, whether the treatment
was proper or not And then the doctors came
out with certain pleas It 13 nof necessary that
the medicine should work on all the patienis in
the same way There 1 no umiform what you
say, response of the paunent It differs from
patient to patient It 1s not necessary that the
medicine should work equaliv good on all the
pstiens These are the duficulties they ex-
pressed And then, they mentioned about the
amount of a documentation, that 18 required In
our system, till 1oday our hosplials, our doctors
haw not been able 10 have the ducumentation
which 18 necessary for the trestment of a patient
If you go to the western countries no doctor wall
touch the patient unless the patient 1« examined
thoroughly by the Bio-chemist or the patho-
logist or the radwlogist All these documents
are taken and after that the doctor prescnbes
the medicine In our system, n s not there In
95 per cent of the cases, we go mn lur the
symptomatic treatment

We just look st the symptoms and then stan
giving the medicines. The indiscriminate pres-
cription of the antibiotics and steroids cause
umpteen problems as gide effects und all that
These are the practical difliculties which are
there in our society and that is the reason why
we thought that we will go slow in this matter
{ do not say that we are going (o totally exclude
them forever, I am only submitiing that the
hospitals in the Government sector must take
this as a waming. They mus correct themsclves
There iz slways a possibility that Government
will bwforced to bring them under the purview
of this Act So, that is my submission
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DR LAXMINARAYAN  PANDEYA
(Mandasaur) - It also states to include private
hospitals in it, but be it & private or Government
hospital if there is negligence ic if a scissor is
lefl in the abdomen during an operation or a
right leg 13 ampruated in place of left leg, action
should be taken in order to avgid the same
in foture

SHRI BHAGWAN SHANKAR RAWAT
(Agre) The hon. Minister has himselfl said
that the condition prevailing in hospitals 1s very
pitiable Netther proper prescription is given
nor the patients are thoroughly examined 1If
umply means that they are playing with the
health of the croves of prople of the country

I want to give stress from one mae point that
an indoor patient possesses BHT card in
which all necessary informations are men-
uoned This system prevails in the Hospitals in
Uttar Pradesh

SHRI KAMALUDDIN AHMED 1t has
the necessary details to the possible extent but
more details should be mentioned i 1t

Pandeyjn has rightly mentioned about the
negligence but 1t does not provide a complete
remedy for 1 You can very well take an action
agminst a parucular doctor under other Acts
No doubn 1t caters the need of a simple & quick
redressal in getting the compensation 10 the
victims in a very shont period

|English]

A number of suggestions have come | am
gratefifl 1o hon. Sharad Dighe K. In the opening
remarks of his speech. hie has given a number of
measures that we sitll have to take for the
mmprovement of this Act The most imporiant
demand u for extending the limitation period
0 three years. Other hon Members have also
supported this three years period A this stage,
1 can only say that 1 have no objection, but the’
only problem is that if we accept this now, then
agsin this Bill has to go 10 Rajya Sabha. To
avoid that, what | say 1 thet whatever other
sggestions arethere, in my view, we can take
care of them throwgh subordinste legisiation
We can take care & them in the mles also.
Thsough the administrative orders also we can
do that. Whevever it is not possible 16 do s0 by
sdministrative orders, I will again come before
the House with centain amendmemis.
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There is no difference of opinion st all, so far
as providing a redress 1o the poor consumers 18
concerned. There is total unanimity of thus
Housefor which I have already expressed
my gratwude

There are number of suggestions which have
been given and at this stage [ can only say that
kindly pass shis Bill because this Bill i to
repisce the Ordinance

About the matter which was raised by Shn
Ouscar Fernandes. particularly about the turn-
key project, | think there are enough legislations
wbe invoked But still if there is any possibility,
1shall get i examined

Shri Chacko raised the matier sbout passing
of these benefits of the price differences, excise
eic. As the initistive of the hon Minister Shri
Antony the matier has been referred1oB.1 C P
and the repont is expected

One more thing is there. The 1ast speaker has
aaid sbout the Consumer Welfare Fund. [ am
happy to say that this fund was created Hon
Members are awsre that unjust enrichment was
there and the excise duties were not refunded to
the sctual consumers Those amounts have
been given to the Ministry of Civil Supplics and
s fund has been crested which is called Con-
sumer Welfare Fund A committee is also
sppointed by the Consumer Protection Council
© suggest and 10 recommend as 10 on what
things this fund has 16 be spent and for what
purpose and how we have 10 spend this fund
The repon of the commitiee has come and this,
has boen accepied also and it has now been
referved to the Ministry of Finance and the rules
are being framed in this master 1 am happy 1o
say tht move than Ra. 7 crove have come into
this fond.

Mransiasion]

SHRI TEJ NARAYAN SINGH What sbout
the rolten grain being supplied

[Enghish)

SHRI N AHMED ' 1 want 10
make one thili§ clesr. All services are brought
under the purview of this Act like telephone ser-
wices, railway services, insurance service eic. All
those sevvioss which are thewe are brought
underthis Act. 1 want 10 mention 10 you about
the howsing servicss.

SH NITISH KUMAR (Barh): Does #
include electricity supply slso?
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SHRI KAMALUDDIN AHMED h is also
there There is no exception to it.

SHRI BHAGWAN SHANKAR RAWAT
(Agrs) But we have been 10ld that it does not
come within its purview

SHRI KAMALUDDIN AHMED . All the
services which have been there sre in it The
definition is very clear. Abomt the housing ser-
vices, of course, the relationship between the
landlord and tenant is not the subject raatter of
this legislation. The servioes provided by the
housing societies where for the building con-
struction and fist construction and all these
things the poor people are taken for 8 ride by
these buildevs, come under the provisions of
this Act. They can be proceeded against These
things are provided.

I must draw the stiention of the hoa.
Members to one thing By these amendments
we have provided for interim orders Supposing
a very hazardous medicine or a hazardous elec-
tric equipment is being sold in the market
immediately an order can be passed that such
item or such commodity should be withdrawn .
Earlier there was no provisiou like this Now we
have the power 10 exercise it in that way

With these words, 1 request the hon Member
10 pass the Bill. (Interrupnions)

MR DEPUTY SPEAKER There is ane
point You are appointing only retired mdges
Instead of that why can you not appoint regular
judges drawn from the judiciary?

SHRI KAMALUDDIN AHMED: Sir
under the Act the National Commiasion is 10 be
headed by a judge who has been & Supreme
Count gudge., there is no appesl against the
deciswons under this Act in the High Courts
The appeal is only 10 the Supreme Court. At the
Stste Commissions also we have said that they
will be headed by the judges of the High Coun
or those judges who had been the High Count
Judges. In the district forums we have sasd that
they showld be headed by persons who are
qualified 10 be a district judge. The judicial
authority is definitely there end 10 assist them
the ather members, the aon-official members
are there who are 10 be appointed. For that a
selection commmitiee is going o be provided
under this amending Bill. 1 would hope that
appropriate persons will be aslected 10 such dis-
trict forums and ssitable persons will come for
Site Commissions snd Natiomal Commie-
sion.
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SHRI GIRDHARI LAL BHARGAVA
Uuipur): Wil  you consider including
M Ps?

SHRI KAMALUDDIN AHMED  Sir. the
hon Member Shri Bhargava is such a busy per-
son of this House that he 13 here right from
moming (il evening.

1 do not think he will be able to find time 10 go
and sit and do the consumer’s work.

{ Transiation]

SHRI GIRDHARI LAL BHARGAVA You
must hear 0 the Members

{ English]

SHRI KAMALUDDIN AHMED - But one
thing | want 10 sssure you that sny other sugges-
tion you may kindly pass on 1o us and we will
try 0 consider.

[ Transiasion]

SHRI NITISH KUMAR * You consider your
Ministry as important as the Minisry of
Envorenment

[ English]

SHRI JAGAT VIR SINGH DRONA (Kan-
pur): The hon. Minister probably has not
underssond my point<l only pointed out that the
Consumer Welfare fund is being managed by s
Commitiee and in that-Commitiee the majority
of the Members belong to tire Finance Ministry
bt none of the Members is from the con-
sumens’ society. My suggestion was that 1t will
be in the interent of the consumer society as a
whole that they 100 have the representstion
in the Committee. If you keep at least two
members from the consumer society, it will
be better.

SHRI KAMALUDDIN AHMED: Sir, the
Committee is hemded by the Civil Supplies
Minisier. of Course, there are representatives of
buth the Ministries, the Civil Suplies Ministiry
snd the Finance Ministry (/ntervupnons)
Kindly besr with me. But as 1 submnted o
now, on what items and what subject this
amount has 10 be spent, for that the Committee
has recommended. The Commitiee on Con-
mumer Protection Council was also headed by
an hon. Member of Parlsisament. The Commu-
s has given the suggestion ss 0 how this
smousns has 10 be apent. So, the guidelines are
Mhyhhbmuahﬂmhnwnd

the Commitiee which is headed by the Ciwvil
Supplies Minister only carries out the spending
of the money And all the objects on which we
have 10 spend this money will be provided in
the rules

SHRI JAGAT VIR SINGH DRONA' I
mesns you are not prepared to take the re-
presentatives from the consumer society
(Imerruptions)

SHRI KAMALUDDIN AHMED - No. no.
Let me examine it 1 am not opposed to #t. 1 am
not averse plesse. (Imerruptions) Sir. 1 have
offered my thanks to him in absentia /mver
ruptions)

1 request the hon. Members who have moved
the amendments 10 withdraw them (/aer
rupnions)

MR DEPUTY SPEAKER  They are all very
very happy, they are very much convinced.

SHRI KAMALUDDIN AHMED Thank
you.

SHRI NITISH KUMAR The Minuster
must appoint Mr Panigrahi, Mr Jena and Mr
Bhargava as Members

MR. DEPUTY SPEAKER A good sugges-
tion. (Twtervuplions)

Mll. DEPUTY_SPEAKER Mr Ram Naik

gé

;wpmﬁe&nmlmhnhn

by Shri Ram Naik 10 the vowe of the

il

The question is -

“That this house disspproves of the Con-
sumer Protection (Amendment) Ordinance,
1993 (Ordinance No. 24 of 1993) promulgated
by the President on the 19th June. 1993

The monon was negatived

MR DEPUTY SPEAKER 1 shall nuw put
the motion moved by Shri Kamaluddin Ahmed
10 the vote of the House

The question is:

“That the Bill further w amend the Consumer
Promction Act, 1906, 53 pamad by Rajys
Sabha, be taken into considerstion ”
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MR DEPUTY SPEAKER The House will
not take up clause-by-clause consuderation of
the Bill

Clawse 2 —Amendment of Secnon 2

/ Pansianon]

SHRI BHAGWAN SHANKAR RAWAT [
leg to move Page 3 Line 16 afier “Housing cen-
struction”™ mnsest and real estate (1)

P-g 3 line 16 afier “Housing Construction”™
{nsert “Medical Services available in Govern-
ment hospstal” (3)

1 English]

SHRI GIRDHARI LAL BHARGAVA 1beg
10 move

Page 3 line 16—

sfier “housing construction  insen—

“gll medical services available n the
country " (20)

MR DEPUTY SPEAKER 1 shall now
put the amendments moved by Shn
Bhagwan Shankar Rawat and Shn Girdhan
Lal Bhargava 10 the vote of the House

The Amendments nos 1 3 and 20 were put and
neganved

MR. DEPUTY SPEAKIR The juestion
»
That Clauge 2 stand pant of the Byl
The monion was adopted.

Clause 2 was added to the Bill

MR DEPUTY SPEAKI R Tha guestion
"

“That clauses 3 and 4 stand pant of the
B

The monon was adopted

“That clauses 3 and 4 added to the Rill”

MR DEPUTY SPEAKER Mr Rewut arc
fou moving your amendment to clavse 7

AUGUST 20 1993

Consnrwnon (Exghneth
BH &
of the people (Amendment) Bl
The monon was adogeed,

| Transianon]

SHRI BHAGWAN SHANKAR RAWAT
(Agra) Although 1 have put my amendments
reganding drugs and hosprals but as hon
Mimnister has spell bound the house through his
answers, | am 0ot moving my smendments

n

{ English]

MR DEPUTY SPEAKER The question
is

“Ihat Clause $ stand pan of the Bill °

The monon was adopred
Clause $ was added to the Bill

MR DEPUTY SPEAKER The question
.

“That Clause 6 stand part of the Bill
The monon was adopted
Clause 6 was added to the Bill

MR DEPUTY SPEAKER
-

The guesnion

“That Clause 7 stand pan of the Bill

The motion was adopred
Clause 7 was added 1o the Bill

MR. DEPUTY SPEAKER The question
]

“That Clauses 8 10 1] stand pant of the
BN"

The monen was adopted.
“Clauses 8 and 11 were added to the Bill’
MR DEPUTY SPEAKER

Y
“That Clause 12 stand pan of the Bull

The quesuon

The monon was adopted
“Clause 12 was added 10 the Bill ©
MR DEPUTY SPEAKER The question

“That Claudes 13 and 18 stand part of the
m.



329  Consurution (Erghtieth

Bill & Representanon
of the people (Amendment) Bl

The monon was adopted
“Clauses 13 to 18 were added to the Bill’

MR DEPUTY SPEAKFR Shn Sharad
Dighe, are you mowving the amendment
Clause 197

SHRI SHARAD DIGHE (Bombay North
Central) In view of the hon Mnisters
assurance, | do not move that amendment

MR DEPUTY SPEAKER The question
8

“That Clause 19 stand part of the Bill

The monon was adopred
Clause 19 was added to the Bill”

MR DEPUTY SPEAKER The question
']

“That Clauses 20 to 23 stand part of the
Bl
The monon was adopted.

“Clauses 20 1o 23 were added to the Bill ™

MR DEPUTY SPEAKER The question
8

“That Clause 1 the Fnacting Formula and
the long Title stand part of the Bill ™

SRAVANA 29 1915 (S4K4)  Consntunon (Eighneth 330

Amendmens) Bl & Representation
of the people (Amendment) Bill
The monon was adopted.

“That Clause 1, the Enacting Formula and
the long Title stand pant of the Bill™

SHRI A. K ANTHONY [ beg to move
“That the Bill be passed ”

MR. DEPUTY-SPEAKER The question
8

“That the Bill be passed”

The monon was adopted

MR DEPUTY SPEAKER It 13 generally
agreed that the Padiament (Prevention Dhs-
qualification) Amendment Bill will be taken up
tomorrow and 1f everybody cooperates this Rill
will be passed tomorrow I thank yoy very much
for the excellent cooperation that you have
extended and today many hon members could
participate because they stuck themselves to the
relevant points with the result it was very useful ¢
for the hon mmster also to note down all
the points

The House stands adyourned to reassemble
tomorrow 21st August, 1993 at 1100 AM

19 42 brs.

The Lok Sabha then adjourned nll Eleven of the
Clock on Saturday August 21 1993/Sravansa 30
1935 (Saka)
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